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LOK SABHA DEBATES

LOK SABHA

Munday, April 24, 1878/Vawgkha 4,
1800 (Saka)

——

The Lok Sabha met at Eleven of the
Clock

[Mn. SrEaxER in the Chair]
OBITUARY REFERENCE

MR. SPEAKER I have to inform the
House of the sad demise of Shri
Rakhmajl Dhondiba Patil who passed
away at Nimagaon (Mabarashtra) on
9th April 1978 at the age of 84.

Shri Patil was a Member of Second
Lok Sabha during the years 1957 to
1062 representing Bhir constituency of
the erstwhile Bombay State FEarlier,
he was Member of the Legislative
Assemblies of Hyderabad and erstwhile
Bombay State

An agriculturist and a social worker,
he was associated with the Civic Body
in s home district. He also played a
prominent role in the independence
movement of Hyderabad State

join me in conveying our condolences
to the bereaved family.

The flouse may stand in sflence for
a ghort wiile as a mark of reipéct to
the memory of the departed soul

3

The Members then stood in silence
a short while.

ORAL ANSWERS TO QUESTIONS 2

fmproving Paddy Crop
.+.
*821 SHRI SARAT KAR:

SHRI AHMED M. PATEL:

‘Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state;

(a) whether any experiment has been
made to improve the paddy crops in
the country;

(b) if s0, the detaiuls thereof;

(c) the State selected for its cultiva-
tion; and

{d) the measures taken o popularise
it

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA) (a) to (d). Yes.
Sir. A statement detailing the research
on paddy which has been in progress
is placed on the Table of the House.

Statement

(a) and (b). Research on paddy has
been in progress at various centres in
the country. At present the research
programmes are organised through
Agricultural Universities, the Central
Rice Research Institute, Cuttack and
the All-India Coordinated Rice Im-
provement Project whose headquarters
s located at Hyderabad. In the early
years of rice research, emphasis was
on the development of locally adapted
tall varietiesa of Indica rice. In the
1950s, the programme of crossing Indica
and Japanion varieties of rice was
started for transferring the ability to
réspond to fertiliser appiication from
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variety developed in Malaysia from
the material sent from this programme,
is also a popular variety In several
purts of our country during the southe
west monsoon period. From 1064 on-
wards, emphasis has been placed on
the development of dwarf and high.
ylelding varieties of rice. The breeding
work conducted in different parts of
the country hag Jed to the release of 20
high-yielding varieties in different
States, These varieties have the ability
of responding to fertiliser application
and also possess varying degreeg of
resistance to pests. Since rice is grown
n many parts of the country during
three seasons experiments are under-
way to develop specific high-ylelding
varietles for different seasons as well
as growing conditions. The growing
conditions vary from deep standing
water (50 em and above) to purely
rainfed upland paddy. Rice is also
cultivated at different altitudes ranging
from almost below the sea-level in
[Kuttanad in Kerala to about 2000 metres
in the Himalayas. Hence, work is In
progress for developing drought toler-
ant, cold tolerant and salt tolerant
varieties. In addition, research j5 being
done on integrated pest control inte-
graled nutrient supply Involving the
application of organic and inorganic
manures as well as blue-green algae
and the fern Azolls. The application
of neem cake has been found to mini-
mise leaching losses of fertiliser during
the south-west monsoon period. Man-
agement practices, like the ralsing of
community nurseries, have been stand-
ardised. Work is also being done on
various aspects of post-harvest tech-
nology including par-bolling, extrac-
tion of rice bran oil and fortification
9 rice straw,

(c) and (). All rice-growing States
have programmes for the introduction
of new technology of rice cultivation,
Special eflorts to popularise improved
varieties through community nurseries
have been initiated. A Rice Pest Sur-
vefllance System has also been de-
veloped. Since the introduction of the
high-yielding varieties programme in
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1986-87 rice production and produce
tivity have gone up. The maximum
improvement has taken place in North-
Western and Southern India. The
States where there is comsiderable
untapped production potential are
Bihar, Orissa, West Bengal and Assam.
It is proposed to give special attention
to rice research and development pro-
blems of these States. For thiy pur-
pose, additional National Demonstra-
tions Minlkit Demonstrations and
Operational Research Projects will be
initiated.

SHRI SARAT KAR: May I know
whether this quantitative improvement'
which the minister has mentioned in
the statement has damaged consider—
ably the quality of paddy and rice as
well as the usual fertility of our land
by using excess of chemical fertilisers.
May I know whether to that effect
some research has been made or not?

SHRI SURSMT SINGH BARNALA:
This is not correct that this improve=
ment has in any manner depleted the
fertility of the soil or that it has reduc-
ed the quality of the foodgrains We
are making efforts for qualitative as
well as quantitative improvement

SHRI SARAT KAR: There {s con-
siderable complalnt about stomach-
ache etc. by taking high-ylelding variety
of rice, speclally in the eastern States-
and Orissa in particular. Mostly far-
I request the minister to specifically
merg have complained about it. May
order the research institute to look into
this? We cannot by pass it

It is mentioned in the statement that
the States where there is considerable
untapped production potentlal are
Bihar, Orissa, West Bengal and Assam.
Unfortunately or fortunately the Cen-
tral Rice Research Institute is In
Cuttack in Orisss. 1 go not know
where the fault Ules—whether It
lieg with the Institute, the State
Government or the Central Gov-
ernment. In the Eastern region, they
have the national research instituted
but why all the sources are untapped?
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SHRI SURJIT BARNALA [ would
not say that fault lies with the Insti-
tute, because It has to do research.
They have done good research in that
Ingtitute I have visited it They are
doing good work The question is one
of taking the research to the farms
That is a function of the State Gov-
emments. Mainly, the State Govern~
ments have to take more care for tak-
ing the research done in the institutes
to the farms so that there is proper
development in these States

SHRI KRISHNA CHANDRA HAL-
DER I would like to know from the
hon Minister whether Government has
done any research regarding the paddy
crop in the drought prone and RAood-
affected areas of the country and if so,
‘what 15 the result and what steps are
going to be taken by the Government
in t{his regard?

SHRI SURJIT SINGH BARNALA
We have various types of Institutes
domng research Various centres are
there and the total number of insti-
tutes doing research 18 45 Thev are
doing various types of research Some
of them are doing deep-water rice cul-
tivation research For example there
is one in Faizabad m UP And again,
another nstitute in Chinsura in West
Bengal 1s also doing research in decp-
water rice cultivation Some of them
are in the coastal delta areas They
are located in different parts of the
country to do research in different
mtuations and for different types of
agro-climatic conditions

SHRI JAGANNATH RAO This
Rreen revolution is confined only to
wheat and wheat-producing areas par-
ticularly to Punjab and Haryana In
regard to rice in traditional rice-grow-
ing areas viz eastern and southern
regions, they have not developed much
They have developed some new strains
of rice In spite of that, there is no
appreciable rise in paddy production
The State Governments are not active
in taking the results of resesarch to
farmers Will this Government insist

VAISAKHA 4, 1000 (SAKA)
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upon the State Governments seeing to
it that the benefit of research is taken
by the farmers?

SHRI SURJIT SINGH BARNALA:
We have made a good stride as far as
rice production is concerned In the
north-western Stateg and also in the
southern States, but, unfortunately, in
the eastern sector the development has
not been so quick. We are making all
out efforts to improve the development
in those areas particularly in Assam
‘West Bengal, Orissa and Bihar In
those areas, we are placing more em-
phasis and we are impressing upon the
State Governments to do some moOre
work in this fleld.

SHRI O V ALAGESAN, Rescarch
has now been going on with regard
both to wheat and rice As far as the
regults of wheat research are concerned
we have seen the practical results
production has increased two-fold or
3-fold But as far as research in rice
goes, there 18 some lag, or else, the
research process is not complete We
have not evolved such high-yielding
varieties in rice which will make pro-
duction go up by 2 or 3 imes What
is the lag in research with regard to
rice and how is it proposed to be
made up?

SHRI SURJIT SINGH BARNALA
This statement is not entirely correct
We have made a break-through in rice
also 1 will be making a statement
perhaps to-day during the discussion,
and I will inform the Members at that
time in detail as to how much progress
we have made as far as rice production
is concerned

ot gawrgua & arrda e
AN ¥ g wrgar g fir vy fagre &
am o SRe w garek & & or
a1y W ary wrey § s Iy fgre,
fafesr ot foger ¥ 64 wwrT @
a X § fra & vrfedt # gfe &
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fag sow B drem wrp vt wT wwp b, o b e e e e o
frec s @t ? Sag R wr g wgw g 1 iy R e a0
5 qor whME feaw & frg voim  earer ¥ i wied ot aft g, fex
fodt % off crfor g€ Y W TE W o) swrww ¥ gy P S g e

q% W wrw W agk oT §, o w1 o
I v wd & farg fear o e 37

SHRI SURJIT SINGH BARNALA:
8ir, I could not follow the gquestion.

MR. SPEAKER: He wants to know
whether there is an institute in Bthar.
At least that Iz what I understood.

SHRI SURJIT SINGH BARNALA:
Research {3 beitg done even in that
institate.

MR. SPEAKER: Is there any pro-
posal to establish a separate institute
for Biher?

SHRI SURJIT SINGH BARNALA:
We have a research centre in Pailna
in Bibar for thig purpose. There is
also another research institute m
Blhar. So, in fact there are two insii-
tutes,

Production of Garlle and Onlon

#822. DR. LAXMINARAYAN PAN-
DEYA Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether there has been a humper
production of garlic and omion this
year, and

(b) if so, the details thereof?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (S8HRI SURJIT
BINGH BARNALA): (a) and (b). The
final estimates of production for this
year are not yet available.

wlo wwit wieaw oidn ;s
sfraw, gw ¥ ag¥ § amw w1 @A tW
e antfes s wgar f e M
foyw =7 # oy wegy fwar w1, ag T
0 7 ¥ wft § | fecdror sevayt

Wl or 2t aeget o ey fimrar
g vt Iw apuPre e ¥
AT 9§ A 3w W Aifs Fraifear
ot § i & W] wegwY oY arenre anfear
2w g @ ¢ pwt it 3w aw firer
'ﬂ'e ?

st goel oy womer . dar e
M ool fear 8wt g o ww W
wheg aff § 1 gw fog stewom H Ay §
s warr gAfew g )
ot aw R € §, caror ot ST age
wedr §

ot ey feerd e wgEm
JU oz ws Wi § ) A fadew
& e oY g 9w gw W @, Ty WY
wY om0 ¥ afwaren % ¢w A<y are-
0¥ fear amar § fs 39 w1 9@ wd

g fe wra Qe sgaeqr w1 wirsg &
qar 7 & 1

MR. SPEAKER: If there is any
difficulty, you can come and certainly
meet me and discuss this matter,



dzrarz g€ § W% 3w ¥ wrare 9w
wRTT AT F 1 Y gl fear § froxw
TET Wi o dararc wedt § o

wWo wwirmeEw qtig ;- & ag
sy gt f fe g € wegel A
gEmfer steanw fradt gnit, e
HAT WERET I K gAw i T R ¥
47 gVl & TRUTEA BT WA w7 § |
§F Wt W ¥ dar grar & feT o
FOETL IH & A F wwr Ay §

MR, SPEAKER: Dr. Pandey he says
the States have to supply the data.
They have not supplied it. So, it will
be a Wide guess.

DR. LAXMINARAYAN PANDEYA:
He can have some estimated figures.

MR. SPEAKER: When he hag not
been supplied with it what can he do?

ST wwivrerew qhiw : T
& T wr g ¢ R g wd  fay
IarET O e ko
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wo mwbTyEw  Wiw ;W
wfir seprery it wog & e R 7
MR. SPEAKER: The Minigter told
you that he has no separate machinery.
The only information that he will bave
is the information suppiled by the
State Governments, and the State Gov-
ernments have not supplied it. There-
fore, he is not able to supply it.

o wwimrrerw ohiw - & fav
HAt wgry firw araTe g v @ §
fe gwareaga wodl waw gAY
geamwAT ¢ 7 ¥ wrgan g o Wl Agew
W At @ g WAeTd Seeey
wCAT |

«ft tiny g - 5t W A wET € v
T ® MW wiwE Y § ey o
wrfers w1 fivaaT ST g ) S
st F qac o § e arere st
*Y g e FT T R 1 orT AT W
qrE 7@ are & 1€ wiwd mff § O oz
T T QRNTE fEw wTeTR 9T WY
¥ ! g FAwmw & forg faredt
wEW §, W7 AT INTEN LW
wfrs g st 3a & wraTc I ary o
oraaid € wrdr ?

sit geeiw fag wonen : W fedt
ot o darar TE AT e & W
amhe § 39 9 grew w4 17w g
arIawrgEE st 3% @t ¥ far
T X OaaqE ¥ arora Y § avfE sredr
Wt fre 3 o ? g ew A afw
fear § W' 7@ Qwalé &7 gaT A
t
SHRI D. B. CHANDRE GOWDA: In
view of the fact that the Minister has
accepted the fact that production of
both garlic and onions has considerably
improved may I know whether his

Ministry will aliow export of onlans
and garlic at Ieast in fiture? =



Iz Oral Answers

SHRI SURJIT SINGH BARNALA: I
mentioned only about the production
of onions, not of garlic. I do not know
the position about garlic as yet. About
oniong I have mentioned that we are
expecting a better crop. I may {nform
the hon. Member that onion export has
been allowed already.

MR. SPEAKER: Question No. 824.
SHR1 JYOTIRMOY BOSU: 823.

MR. SPEAKER: We will come to it
in the second round,

SHRI JYOTIRMOY BOSU: Do not
pass on quietly ‘without saying that. It
you read page 29, you will see that you
can also permit a Member to ask &
question standing in the name of ano-
ther Member, 1f so authorised by him.

MR. SPEAKER: Direction 15 says:

“If on a question being called, it
is not asked or the member in whose
name it stands is absent without
giving any letter of authority to any
olher member on his behalf, the
speaker may, at his discretion, direct
the answer to it to be given in the
second round 1f in his opinion or that
of the Minister concerned, the sub-
ject matter of the question 1s of such
importance as to warrant an answer
being given in the House."

S8HRI JYOTIRMOY BOSU: I am an
authorised person.

MR. SPEAKER: Even an aulborised
person.

SHRI JYOTIRMOY BOSU_ Rule 49,
page 29, gays:
“...and may also. .
—this is a fresh rule—

“ | .permit a member to ask
question standing in the name ot
another member if so authorised by
him.”

MR, SPEAKER: Quite right.

APRIL 24, 1078

Oral Answers |+

SHRI JYOTIRMOY BOSU: You
were good enough to call me, the other
day.

MR. SPEAKER: I never called you.
Please show me any precedent, I have
never allowed anybody.

SHRI JYOTIRMOY BOSU: You
have.

MR. SPEAKER: Your memory is not
correct.

SHRI JYOTIRMOY BOSU: You are
taking a great risk.

MR, SPEAKER: I know that.

SHRI JYOTIRMOY BOSU. I will
establish it tomorrow.

MR. SPEAKER: Please.
ar w ferafe

*g24. S el Wro@w W :

s gfw wic foarf 5o a7 e
o & fE

(%) =1 ag a= & fos qgar aifsea
1 917 %1 frata far smar a1 9Ty
T §O qHT § qg a7 w foar wr §
form & oformerey o SoTTE W
afr & @ ¥ ;

(&) = aewre 51 ez A E
JETEA TFA ST 9T IR HT
qiffearT &Y 917 %7 fata 59 €

grie | ar § 5

() war wex q¥w & wawge forr
& AuTgET WR FErOwgR At & aw
a1 JETER & qifieeaTy ®Y 9 &7
fraf awed Y arearT wAwia @i
% Wk

(w) afz g, av ¥ 9 w1 TA=
argr &t a€ & ?
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THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA) (a) and (b) Ex~
port of betel to Fakistan is allowed.

The Government of India have no
proposal to increase production of betel
for export purposes

(c) Government of India in the
Minstry of Commerce have not re-
cetved any representation from the
growers

(d) In view of (@) and (b) the ques-
lion does not arise

st welt amorgey wrae ; wsge o,
w7 7Y wgrEw qard fe arfeem
o G ¥ FF wRfafr g frw @
q frofe o<& 7 aqafa & of ot
w7 qge afzw A4y gf oy ?

g a1 R 9g WA AweAT g
Tt et faitw safe w1 & arfrera
9 WA 7 wywie § ar o o 9
TTIATEAFTAEITEN F1  qrivea
9T G F1 wufa § 7 v wew §
& st sy fir oft wrardty Sterfaar
wETerargy fare oA & oY SrdT- g
faar qr—murr AU FXIT K ArdAT
98 {1 FT IF WY OTiERE 1 wwE
7 wafa v o ?

it geoiiw feg wormer  arfieeT
Fag o e iz 1975 A fec & ww
gt | qg¥ 9w Ay Rz QR &
o &1 grrE frar, Bfes ow & a1
 Ag T AT § g agwkar 15
e, 1976 % aTxAERE dRT W
Targ forer ok fir & ory e W Ry
&, qeeae wT awT § ) A ave &
ok remTR Tt R, R WY wardd
N & gw & o gy WU T

oft vt wroree warw © B e
T ag & fs ot X ot o fr
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9T T FeaTew apTy w7 fawre wreer
w1l § o war walt o & qw Twe @,
MO FT I v § I *
faw 9T wTarw At qgwar § 7

form rg d wm qwdt wyat &
TJeTEAH waR WA §, v qry & gery
¥ SAATYH SEWAT 19 ® TS
wgy 8, oy wv & ?

st g fag wonen o gw
qIF & e B 4wt w7 gy
1 oz T s oW feewr W
ot fr aTEC GO ® fry e wardi
araft &% waa faar § e arEe Aad
o sreweT w3 w1 wrE grEr
¢ Y Mrewwa foreT @@ w7 I
st )

ot ot ATOw A ;W AR
T F19fga- (%) gy nfewm w1
ar &1 frate frar war a1 oy ™
5 mm d e W (@)
T gL FT fowre g w1 g
WETH T O FETERT ¥ qTfR ®Y
a1 7 frata W # wpefa B wT )
weaw wgEw, ¥ & £V wern wew gy
9w )

it geafty fag worrer &% o
foar § —ww T19 ¥ gwwE T A
o ¥ fr ok § e aete o

56 ¥ foy wurv &1

it g fg : oo X wwar | fw
Wy o T der o e
f & W aw ke wied
g fo ur fowd wwl &t o
g wet o apafe @ 07
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ot greel feog worre ;& wiwd
wer Mgt § e feak o ®)
wafa @t mE § Afen o wrede dwex
w garoe frwr v &, & g W
Ty ¢

Ceniral Sehool, Simla

*g25, SHRI VASANT SATHE; Will
the Minister of EDUCATION, BOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) in view of the high concentration
of Central Government employees and
Defence personnel at Simla, whether
existing vacancies in the Central
Schoo] arg grossly inadequate and that
there is g need to open extra classes
or have one more central school;

(b) it so, action being taken for aca-
demic yeer 1978-79;

(¢) the number of wards of the em-
ployeeg of the State Government who
have been admitted 1t the Central
School, Simla during ths last three
years, and Whether as a rule such ad-
missions are banned and the reasons
therefor;

(d) whether Government propose to
consider allotment of modest quota for
wards of State employeesg in Central
School purely on the basis of merit in
view of the fact that other schools at
Simla are very costly and heyond the
means of many State Government em-
ployees; and

{e) if so, the decision taken/propos-
ed in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMAT] RENUKA DEVY BARA-
KATAKI) (a) to (¢) A Statement is
laid on the Table of thg Sabha,

Statement

(a) and (b). The available seats in
the Central Schoel, Simla are ade-
quate for mesting the needs of the

APRIL 24, 1098
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wards of transferable Central Gov-
srmment emnployses, who have had
one or move transfers in the preced-
ing seven years. A large number of
proposals are under consideration for
opening of new Central Schools at
civil stations having a high concen-
tration of Central Government em-
ployees. The existing quota for civil
sector is limited to only four schools
par year and the decision regarding
opening of new schools during next
academic session is still to be taken.

(c) to (e). The number of wards of
the employees of the State Govern-
ment admitted jn Central School, S81mla
during the last three years is 27. The
children of BState Government em-
ployees can also be considered for ad-
mission if seats are available after
accommodating the children of Cem
tral Government employees and offi-
cers of the All-India Services/trans-
ferable employees of the autonomous
bodies fully financed by the Govern-
ment of India. The admissions are
regulated 1n accordance with the prio-
rity categories and no quota can be
reserved for the wards of the State
Government gmployees.

BHRI VASANT SATHE: In this
statement unfortunately, the Govern-
ment has not stated what is the num-
ber of vacancies available for Central
Government employees' wards in the
Central Schools. The statement also
talks of a large number of proposals
being under consideration for opening
of new Central Schools at civil sta-
tions having a high concentration of
Central Government employees. The
existing quota for civil sector is limdt-
ed to only four schools per year and
the decision regarding opening of new
schools during next academic session
is gtill to be taken. As is well known,
these Central Schools are playing a
very prominent rele in providing tui-
tion for Central Governmant em-
ployees’ wards who are transferable
and who are sent throughout the
country. But it is seen, for example,
even the employees of the Avadi fac-
tory which prodeces heavy vehicles,
Ajants tgnks, etc, had to threaten
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to go on strike because their children

Now what 13 happening = that the
standard of education in Central
Schools is accepted as very good, and
the Ministry need to be congratulated
for that But because there is not
adequate room or adequate number
of schools, the Central Government
employees are forced to send their
wards to convents or other smi-
lar public schools which are very
costly 1 would hke to know from
the Government why 1s it that there
is such a sgtringency in opemng Cen-
tral Schools when even the State
Government employees want to send
their wards to these schools” What
1s your proposal for opemng Central
Schools on a large scale?

SHRIMATI RENUKA DEVI BARA-
KATAKI 1 must express my grate
fulness to the hon Member for his
complments given to the Central
Schools But as for the opeming of
new Schools as the hon Member
knows we have restricted it to open-
ing of 12 schools 1n a year Out of
12 Schools 8 Schools are meant for
defence stations and 4 Schools are
meant for civil statlons Out of these
4 Schools Simla school 15 one of the
civil station gchools

As regards the first question that
he asked, what is the quota or the
vacancies 1n the Central School for
the wards of the Central Government
employees, that we have not men-
tioned it I may tell the hon Member
that the whole School is meant for
the Central Government employees
Unless we are given more money 1t
15 not possible for us to start more
Central Schools If the House agrees
to give us mare mongy, we are ready
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grudged They do pot ask for the
money but say, why did not we grant
the money to them? They could

have asked for more monhay or they
could even adjust within their alloca

tion It 18 possmible for them to do
that

When I asked for the number of
vacancies, I wanted to know how
many students are on the waiting lst
Even m 8Simla, I am told, a large
number of wards of the employees of
the Western Command Headquarters
there are on the waiting list They
are not provided accommodation mn
this School 1 also gave an example
of the Avad:i factory They have
made a grievance of it Now, as the
hon Minister replied in the whole of
the country they are restricting it to
12 Schools 1n a year 4 scools for
civiians and 8 schools for defence
personnel I would lke to know
what positive steps the Government
1s taluing to have a larger number of
these Central Schools m the country

SHRIMATI RENUKA DEVI BARA
KATAKI These Central Schools are
run by the Kendriya Vidyalaya San-
gathan which 18 a registered body
The fund at its disposal 1s given by
the Governmeni of India in the forin
of grant-in-axd Whatever grant-in-
ald 15 gven to this organisation, ac-
carding to that, proportionately we
are strating the schools The very
fact that I have mentioned 1n my
statement that 27 children of the
State Government employees are ad
mitted 1 the Central School, Simla,
shows that there 1s no demand of the
Centra] Government employees at
this moment We have also received
information from the Principal of the
Central School Simla, that so far as
the Central Gover employees
are concerned, that too with a trans-
ferable post there is no demand But
therg are demands for these schools
Ag the hon. Member said, it is & good
school and its stadard is good That
is why everybody and mu:: hon.
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Members are also asking for the Cen-
tral Schools in their places....

MR. SPEAKER: It is a matter to
be considered.

SHRIMATI RENUKA DEVI BARA-
KATAKI: At this moment., it is not
possible. In the next year, we will
see, if the House agreeg and the Plan-
ning Commission also agrees to give
more grant-in-aid to the Sangathan,
we will start more schools.

ot ofexw wrie ot el off ¥
T g 5 10, 12 §5F oG T ey
&1 ¥ gg aarr =rgar § fs o foed
BT TETH & Y wey wAW F wrawr gwnr
# st §, 39 *t i %eT AR @ R
/15 g art § vt o B qur o oy
g1 & sy AT 5@ Y gy wa
# g w7 fF 7 W 12
Fgw A AT @ 8, A Y OF
giar & f @ N w § @A
sl ?

SHRIMATI RENUKA DEV] BARA-
KATAKI: There are certain norms to
start a Central School. Firstly, these
schools are meant for the wards of
the Central Government employees.
There are three types of schools, def-
ence personnel school, civil station
school gng project school. The hon.
Member. Mr. Vasant Bathe, mention-
ed about the Avadi factory wher: the
children are not getfing admission. If
particular public sector undertakings
want these gchools, they have to give
ug recurring and non-recurring ex-
penditure, Similarly, in the back-
ward areas, if the State Governments
promise to give us some amount as
well as some part of the expenditure.
we will consider the proposal

wt grfcer wem et ;- fpge
Fdrag v ww @ § 1 ¥ 0w
o § for & &w e o § o
e AN § ot i ¥ avk o O ek
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ard § it & 2 vl & oo ar
feft b o wd sl wr
eord agw o b @ g S Sy
Goroft {1 §w wwEr g
Tl N rgd Ao @
QEt waeqT F T we wawE ¥ fw
woit figgenar # oY 0w W & e
E § @ ¥ g oofie v awa 7w
WY ¥ wY &7 § e 59w
w3 Fw fer wmg forr w7 et &
arfe &7 Hzw oot # e A q@?
MR. SPEAKER; It does not arise
from this question.

SHRI D. N. TIWARI: It is meant to
raise the standard of all the schools
without discrimination.

MR. SPEAKER: That is State Gov-
ernment’s gubject to do this.

National Seeds Corporation

*B26. CHOWDHRY BALBIR
SINGH: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state !

(a) when the Nationul Seeds Cor-
poration wag set up and how much
Government money has been invested
in this corporation and how many
brancheg the National Seeds Corpora-
tion is having in India,

(b) how many tyvpes/kinds of seeds
are distributed through the }National
Seedsg Corporation and how these seedg
are procured?

(c) whether some seeds are being
imported for distribution in India
through National Seeds Corporation or
other agencies on its behalf and it so,
the quantum of imports during the last
three years and how much foreign ex-
change is paid for importing these
seeds;

(d) what steps Government propose
to take to open fair price seeds Depots
in villages; and

e) the profiy earned by the Nation.
d(i:dn Corporstion during the last
three youre, yoar-wise?
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THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(e). A statement iz placed on the
Table of the Sabha.

Statement

(a) to (e). The National Seeds Cor-
poration was set up in the year 1963.
Government have so far invested
Rs. 496.72 Jakhs in the National Beeds
Corporation. The Corporation has
three geed farms, nine Regional Offi-
ces and eighty-seven sub-Units in
various parts of the country.

' It is distributing about 144 varieties
of seeds. These are produced for the
National 8eeds Corporation on the
basis of indents by it on Agricultural
Universities, State Seeds Corporations,
the State Farms Corporation of India
and by contract growers Some pio-
duction is carried out by the Cor-
bu.8lion un 1t own farms also Seeds
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are usually procured on the basis of
guaranteed prices agreed to between
the parties before production is under-
taken,

No seed is being imported for dis-
tribution in India through National
Seeds Corporation or other agencies
on its behal.

One of the principal aims of the
National Seeds Programme is to make
certified seed available to farmers
throughout the country within bul-
lock-cart distance at fair prices. This
involves the creation of a dealership
net-work by State Seeds Corporations
and the expansion of National Seeds
Corporation’s net-work from its cur-
rent level of about 3500 outlets to
possibly as many as 20,000 dealers
ultimately.

Financial performance of the Natio-
nal Seeds Corporation during the last
v Feals 1s ag follows:

(Rs 1 lakhs)
1974-75 253 q7 (Profit} 18227 7170
1975-76 90’21 (Profit) 62 oo 2821
1976-77 11160 (lom) s 11 So(louz

et wwire g : 1974-75 ¥
253 T 97 FATT FT TATH FWT 4T |
o gACHEr W gt @ g W FT
90 #T& 21 FWIT TE 4T | UHCAHT
FT FEU AW AT WOAT A 4G HATH
TAFT 111 AW 60 N7 F A€ &
T AT | W ER W g ag &
writg & W ¥ gifear AT weX
wrE a3 o ferar Wt o wrow & wwer
T 7 SEATATT ATHT AT AT AT
1974=75 ¥ uwoHdr Y wft &
oY 2539w 97 G T TATHT
a7 W gt wa ¥ 4y W
90 §TW 21 gWIX T W |

i

T 3O AN VAT I qIEEe
a3 oY &Y T THT TP A X T T
IET 111 W@ 60 T |

werw mvww ;. wEw gfer
et weniie fog A Y W
w g

WR WS §OT e qeh
ar #% ww wdm ?

witedt wendie fog : w= it W
wi2we fww o ot e fear oo &
wiw dfgw e WY dre W & fal v
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go wRE el ¥ q¥Fewt w0 W @
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g war 1 gz ara s & AfwT gE w0
gredar ¥ war aw areqw & w9y &
ot Aft 74T gwar | AT W AR
#7 foqid wre gaeqfenr 1976-77 §1
gy dgrwmn T g fFr S w1
AT 470 THo HWo & AW 4T F© wATET
qEr 391 A1 WX FW AW F IA K TF
47 qer w34 § 30 AW w7 A
gAr | gAY aTE & ArA wr W Frar qwr
g at fea 1 Grddy s darcadr v
a4t ¥ qg WY FIAT 9T AT AT T
Fr grzr gar | feqrd § gardeas @
£z gfragrAlaa@ 5749 9 )
WA AFIT 1 FAT 11 99 60
gorrwr qrar gar, g fedd F o &)

wtae wad< ey <1 At aw s
;T g g ftor I7ar § Forad 39
wizfad s 1 At 8, dzrare & wie
w9 g wAT § 1 #I0 QT eAA @
HE FArwE 747 vy ¥ o Ty da
®CF I AE HT W AT BT AT
w39z ¥fgg 9 7 § ar Ao 7 fagr
arg fag & dararx wt wher s gy ?
sqr 7ar fra fear srgmr arfe derar
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faofy woft weuT o ok WY WY,
qw o & oY o #Hfeew O o
w1 dwirwdt $ror W g W AT H

trolling the quality. Because it is
distributed by a government agency,
it does not automatically mean that
they will not indulge in malpractices,
Will Government assure us that an
independent agency will be respon-
sible for checking the quality of
seeds?

SHRI SURJIT SINGH BARNALA:
There are certification agencies in the
States where Seeds Corporations ere
formed, and they see that every seed
is certified; only then it is issued as
certifled geed and not otherwise.

oft e feared : ¥ orraar srgar
g o war w1307 § F o o aml
oF g9 A ol Ay gf W oo
war ot ¥ a8 waT 6 wEEEr & O W
¥ ag ¥ § fr Ao & wigw fait o
QT AT FHAT & oY FHT W g1 v |y
Frer & 7

ot goofie feg v ;. 9 o
oo §® varar dar w3 ferar wmar § )
Tw &Y Sriwzy fearey w7 varT s
qzar § 5 wrdr are fear o &
a7 | 70 ¥ w€ owT aeeT oy gt ot )
59 a7 arqw v  fF fow e &1
dtor g 421 w1 Prar.gw o fewrr
o o, frr sy @ Wk fegw
¥ w ol T, ¥ T & 9y W e
b gsr & oama e § o



pricd  (Sood seed s a pre-requisite
for increasing food production. As per
the statement giveén, fhere are only
3,500 outlets in the country for fhe
distribution of certified seeds fo the

PIOPOSE
outlets so as to fulfll the object of tha
Seeds Corporation, that is, to reach
the seeds within bullock-cart dis-
tance to the farmers?

SHRI SURJIT SINGH BARNALA:
We are trying to incresse the outlets
to about 20,000 from 5,500 We ‘hink
that they are not emough; thersfore,
we are trying to increase the number
to about 20,000.

House Building Loan Applcations

*827 SHRI JYOTIRMOY BOSU
SHRI DAYA RAM SHAKYA:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to lay a
statement showmg:

(a) the number of Central Govern-
ment employees who applied for house
building loang gnd forwarded by each
Ministry in the last three years, Minis
try-wise;

(b) the longest pending application,
the reasons for such abnormal delsy
In sanctioning loan with the often re-
peated assurance of liberal loang in
this sphere;

(c) the probable period that will be
necessaty to sanction fhe Joans and the
amount involved; and

(d) why such allécatior of loans is
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10,807
9,949
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1975-76
1976-77
1977-78
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they have decentralised—that is ap-
preciated; this has been done after
30 ysars—they are not converting the
money into a revolving fund, so that
1t can be a running affair all the time.

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): The money is allocated and
is spent. You can imagine the effi-
ciency: we have already said that the
longest pending application is of the
time of October, 1977. So, it cannot
be said it is being kept for a very
long time.

SHRI JYOTIRMOY BOSU: As I
have said, they have to walt for fresh
budget allocations. So, a remedy
should be found out. Now, people
who are being advanced money erc
paying it back. What are you doing
with that money? You can glve
that money agsain to another applicant
instead of waiting for budget alloca-
tions,

SHRI SIKANDAR BAKHT: The
allocations are made on the basis of
*first come first served’. Last year
the budget allocation was Rs. 28
crores, whereas the actual amount
sanctioned was Rs. 37.97 crores. It
means we do take pains to spend
more, too

MR. SPEAKER: You have not
answered his question. His question
is, when you pay money and it comes
back, why don’t you have a revolv-
ing fund so that they may not neces-
sarily depend upon....

SHR! SIKANDAR BAKHT: 1t is
not necessary because there is no diffi-
culty about money allocations, There
is no need for a revolving fund: allo-
cations are made and the money is
spent.

SHRI JYOTTIRMOY BOSU: The
Hon. Minister has got the wrong end
of the statement. In his reply he has
admitted that the longest pending ap-
plication for initial construction is
that of October, 1977. Now, October,
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SHRI JYOTIRMOY BOSU: That is
no answer at all. The question is....

suggestion may be considered.

SHRI JYOTIRMOY BOSU: Let him
Bay 80.

MR. SBPEAKER: It may be given
consideration, he says.

SHRI SIKANDAR BAKHT: No Sir.
We do not think, it is necessary.

MR. SPEAKER: I cannot come to
your rescue more than that.

SHRI JYOTIRMOY BOSU: I want to
place this on record that the initial
budget allocation could have been put
into a revolving fund, and the revolv-
ing fund could have continued to go
on disbursing money, without wait-
ing for fresh budget allocations. The
Minister is evading a reply. The Hon.
Minister. I thought, had a high 1Q.
but now, Sir, T shall have to ponder
about this,

MR. SPEAKER: That is all right
let ug not go into that.

SHRI JYOTIRMOY BOSU: My
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enable the employees to build houses
with the money they get?

SHRI SIKANDAR BAKHT: I would
like to bring it to the notice of the
Hon. Member that in the year 1974-
75 Rs. 8.87 croreg were sanctioned on
these house building advances, in
1975-76 Rs. 20.99 crores were sanc-
tioned in 1076-77 Rs. 22.72 crores were

whereas, in the past year
1977-78 Rs, 37.05 crores were sanc-
tioned. BSo, does it not speak some-
thing about the realisation of the fact
that we have taken into consideration
the high cost.

SHRI JYOTIRMOY BOSU: No Sir .

MR. SPEAKER: They have taken
it into conmderation: he has said that.

SHRI JYOTIRMOY BOSU: But, by
how much has the per unit alloca-
tion or per applicant allocation been
enhanced?

MR. SPEAKER' He has said that
the increased cost is taken into con-
sideration in meking the allotments,

SHRI JYOTIRMOY BOSU: My
basic question is, what was the
amount as per applicant prior to that
and what is the amount now.

MR. SPEAKER: No, you did not
ask that.

SHRI JYOTIRMOY BOSU: I ask-
ed, Sir. (Interruptioms).

SHRI VASANT SATHE: He asked
whether the percentage by which the
cost, including the brick cost went up
has been taken into consideration,
Supposing he has given 100 per cent
more: will that do? What he has
answered is not correct. The cost
has gone up three times; have they
allowed for that in their allotment?

SHRI SIKANDAR BAKHT: Sir,
primarily, every proposal for cons-
truction of a house is of a different
size and different type. You cannot
expect me to have all the bresk-up
figures here. ... (interruptions).
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MR. SPEAKER: Mr. Jyotirmoy Bosu
wants to know, whether the alloca-
tions for individual schemes have been
increased.

SHRI SIKANDAR BAKHT: When
allocations gre made for individual
houses, all these factors are taken
into consideration.

SHRIMATI PARVATHI KRISH-
NAN: There are a large number of
applications which are pending with
the Ministry for a long time and there
i8 a very big backlog. One of the
problems is that even when the am-
ployer or the employing officer has
certified or sanctioned or recommend-
ed the case, shll it gets lnl.dupin the
Ministry and sent back for some
clarification or the other. This is
causing a great deal of hardship to
the employees and by the time. the
sanction comes through the prices go
up, as pointed out by Shri Jyotirmoy
Bosu. Will the Minister consider
Liberalising the procedure whereby
these loans and advances are sanc-
tioned? Unless the lLberalization is
done and the process is speeded up,
this hardship is going to continue and
your schemes are really not going to
be helpful to the vast majority of the
employees.

SHRI SIKANDAR BAKHT: Sir, I
beg to differ from the observation of
the hon. Member that there has been
delays in sanctioning the loans. Dur-
ing the last year, 14951 applcations
were disposed of. It is only 76 appli-
cations for original construction which
are pending and as already said, these
will be disposed of within one month.

Az far as the liberalisation of the
rules is concerned, a new method has
been evolved; the Ministries themselves
have been given the authority to sanc-
tion these loans, Not only that, we
have requested them that they may.
where thought fit, further delegate
these powers to the Heads of the
Departments. This is being done to
expedite matters,
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Improving Cashew.-Nut Farming in Goa

#829. SHRI AMRUT KASAR: Wil
the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether Government ars aware
that cashew-nut farming and
tion Is one of the major crops in the
TUnion Territory of Goa; and
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crop quality, nutritional, Wﬂﬂ,
Letter qualitiea oiha:r

quality m of Cﬂw«u h
this area?

THE MINISTER OF AGRICYLTU-
RE AND IRRIGATION (BHRI SUR-
JIT SINGH BARNALA): (a) Yes, 8ir.

(b) The ICAR has established a
multi-purpose research station in Goa,
under the Central Plantation Crops
Research Institute, Xasaragod. This
station has taken up several research
trials on cashew-hut like evolving high
yielding varieties, identification of high
yielding mother trees and vegetative
propagation. Steps are underway to
improve fruit set Field evalumtion
trialg are in progress in this station
and cashew improvement is one of the
main items of work.

SHR] AMRUT KASAR: Mr. Speaker,
Sir, 1 am happy that the Minister of
Agriculture i3 aware of the fact of
cashew growing in Goa, but the trouble
with this ‘Government is that in spite
of their being aware of it, they do not
do anything concrete to bring about an
improvement in cashew-nut farming
and production. The research centre
mentioned in the answer is only an
eye-wash, tnis gtation is only a spray-
ing centre. Last year, the cashew crop
failed in Goa. This year also the
cashew crop in Goa has failed. There
are 60.000 people out of the total popu-
lation of 8 lakhs who are dependent on
cashew growing,

Now thigz cashew-growing has two
aspects, One I of the Cashew seeds
and tne another is the cashew frults.
Last year the cashew crop has falled
and this year glso it has failed. At
the top of this due to the prohibition
policy of this government and I may
say, of Prime Minister Shri Morarji
Dezal, the fruif is not going to be utilis.
ed. Now the farmers are not going to
get any price for their fruit and thay
will suffer,

In this condition due (o the fallure
of the crop continuously for two yeéars,
the centre ig not working. The ICAR,
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I learn, hag come out with concrete
scisntific research on nutritional effect
ott the plans and the trees, I agk the
Minister whether this gclentific ye-
. search has been applied in thus centre
in order to Increase the nuytritional
contents of the tree,

SHR] SURJIT SINGH BARNALA:
Unfortunately, production of cashew
Lrom the cashew trees in Goa is very
low and it is one of the lowest. The
average yleld per tree in the territory
18 only 12 kg which, gs compared to
other States, is very low. I do not
know the reasons for it but we ure
doing some work on it already. We
bave identifiey some other trees
which yield from 2.65 {0 8.83 kg per
tree. So we are trying to encourage
those trees. Four high-yielding selec-
tions of cashew have ueen planted
along with the local variety to study
Lheir comparative performance and
observationsg of their growth are con-
tinulng. This is also being done.
Work on vegetative propagation Is also
in progress, Many steps are being
taken go that the yield per trec may
increase and persons who have these
trees can get some income out of it.

SHRI AMRUT KASAR: The present
centre in Goa is not a fully developed
research centre. The Minister referred
that there iz u centre at Kasargod.
Thig station is in Goa. I gsk the
Minister wh2*1er this station will be
iully developed in order to do research
work in Goa itself s» that the farmers
can get the benefit of the centre,

SHRI SURJIT SINGH BARNALA:
This centre is doing the entire work
in 'Goa and this is a sort of a branch
of the Kasagoc station which js a
much bigger statlon But we cannot
have 5 big institute for every State ang
for every subjest. The production
here i not that high, It is only 5400
{onnes per year. Taking into consiuc-
vation the production, we have a
station there but an institute for the
time belng is not possible,

SHR] EDUARDO FALEIRO: We are
importing about Rs, 40 crores worth of
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cashew nuts every year. I want to
know what steos the government are
contemplating (o make (he country
self-sufficient in this respeet,

SHRI SURJIT SINGH BARNALA:

Many steps gre being taken, Though
this question does not arise, we are

irying to encourage..

MR. SPEAKER: He would require

nolice as it does not arise out of the
main question,

SHR!I SURJIT SINGH BARNALA
We are taking steps in many States to
increase the production of cashew.
For example, m Keraly we are doing
a good deal of work, Plantations are
being encouraged and a lot of money
has been advanced to them for that...

MR. SPEAKER: The question is only
about Goa.

Displaced Persony of 1971 War

*830. SHRI NARENDRA SINGH:
Will the Minister of WORKS AND
HOUSING AND SUFPLY AND RE-
HABILITATION be pleased to state:

(a) the number of gdisplaced pérsons
of 1971 war beiween India and Pakis-
tan who are staying in India as refu-
gees;

(b) the number of such refugees in
Madhya Pradesh and Rajasthan sepa-
rately;

(¢) whether {{ is a fact that \ndian
citizenship has not been grants) to
al] of them so far. and

(d) If so, reasong thereof’

frriw ofte erare et gfe it
e swrwa ¥ owr it (ot w
fewe ). (%) st o, wer
57,784 &1
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(&) Toeqm % dwr 48524
wafe s MW F g {4

(w) Wi (¥). g & woeTe
¥ It qrar T fara 7 w7 finlg
firar & o gwfur ovg TR W

SHRI NARENDRA SINGH: 1 would
like to know from the hon. Rehabilita-
tion Mimister, there are refugee camps
in Rajasthan—like Barner and other
places, how many refugees are there
who have not been granted citirenship
80 far and what ig the reason thereo!l.
I have recelveg a number of complaints
regarding non-payment of cash doles
and other facilities, as g result of it
refugees are not happy. What does
the Government propose to miligate
their hardship?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT); The decirion for granting
citizenship has been taken up now.
8o, the question of granting citizenship
earller did not arise

Secondly, there 15 no specific com-
plaint hefore the Government of 'he
sort the hon. memher has referred to
If there iz any, the hon memher may
let us know, we wnuld definitely Inok
into it and find out why such difficul-
tieg haq arisen,

SHR] NARENDRA SINGH: H-ve
some of them exprewted thelr willing-
newy to go back to thelr country and
if so, the reaction of the hon, Minister?
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SHR! SIKANDAR BAEKHT: 1000

families hag shown their willingnies t0
go back. But the reference that has
been made to Pakistan, the time taken
and technique adopieq by the Pakistan
Government, in processing thase cases
have rather not beep encouraging.

SHRI MOHD. SHAFI QURESHI:
The brunt of 1671 war was borne by
areas in Chumb and Jorian in Kashmir
and & large number of persons were
displaced. How many were displaced
from Chumb and Jorian area in 1971
Whete are they going to be rehabilita-
ted?

SHRI SIKANDAR BAKHT: Regard-
ing Chumb and Jorian I would require
notice.

Wt wm wywe wesht - wew
ey, & arritr d4t wgew w 0w
ot arrf gy s Y 3 ) arfor
w1 ofgwe ¥ w7 finig & fmr
ol ar ag ¥ v I ot agt
@ F Brr WY ag arfrrar Bror R §
7 ¥ 2 ok ot & 0T w0 rfeama
P& W oo §, oW W TR ®
ok T Wt W W W e g,
IR Ry sEewr gei 0 gay,
T # o Ghfrad, dedimy o
w3 fadem &, #0fE a7 grats
Lo o S { szrweror)

MR. SPEAKER: Shastriji, this ques-
tion does not arise from this If he
has information, he can give. I have
no ob-ection

ot wrp AT Wt fafeda-
firg -~ o faofaq fpar mT R gw Ay
ot 7 Advaw dar @, T galw
77 ? ufer g7 & Phfmy
& dvv vza &, gud W § o ag oy
wrort RWi R @ @ E I e Ay
qETE7 1 WeRt § qg 30 w94 w0
wfr w gt amr WY A, W 0y
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fixfs wr ok & f6 o Wt ag wgy
{ fis wy 4% ww a1vw W, T wraelie
it off arqA fis A Foradr o o ofy
 frod fag Ao ..

wawW WV Wi ST ST
wom  gfer |

it woy YT wreat
Q@ WE 1 Y& Wy Areiorar =
whwere ¥ R Wi arafiorar wr wfwsre
W v AR AR W
wiy forrd s R E, e Toar v
% e ATy R AR 4

MR SPEAKER You are making a
speech Now please put the question

& wvaw

SHRI BHANU KUMAR SHASTRI 1
shall put the question

MR SPEAKER Then he will answer
it,

st wmp g wrelt ;o &
® g frag forad wmr ag
&7 grdw &7 ?

SHR] SIKANDAR BAKHT, 1t 15 not
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SHRI SIKANDAR BAKHT: There
are a number of schemeg of rehablitta-
tion If they cannot go back they will
be given citizenship and rehabilitated
here There are a number of schemes

oft T :
T WE!
ot fowoqe wer & T wY

T § v @ g Ffafedew &
ot warer ¥ ag D ¥ Y aefaa

4

& Qe A WE

WRITTEN ANSWERS TO QUES-
TIONS

Development of Fisheries in Chilka
Lake

*823 SHRI DINEN BHATTA-
CHARYA Will the Mimster of AGRI-
CULTURE AND IRRIGATION be
pleased to state

(a) the steps taken by Government
for the development of fisheries n
Chilka Lake, and

(b) the details thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) (a)
and (b) Development of Fisheries in
Chilka Lake involves cutting open
the entrance io the lake from the sea
to ensure free mugration of fish, but
this may also affect the ecological
situation in the Lake by altering the
level of salimty The Project wes
originally posed to the World Bank
for assmstance but the Bank had deair-
ed further investigations Diveigent
opiniong were expréssed by wvarious
agencies on possible glternatives The
Project 18 now being posed for UNDP
assistance which wnll aleo include ex-
pert advice
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National Dalry Development Board
and Indian Dairy Corporation

*828. SHR1 OM PRAKASH TYAGI:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased 1o
state:

(a) the roles of Natwmil Dairy
Development Boar] and Indian Dowry
Corporation and thar common Chair-
man in designing dary  development
plans and executing then.,

(b) outline of scales of compensation
for their respeclive roles und their
powers;

(¢} have the Governmen, received
any complaint from any Stlaly Govern-
ment aboul excessive authoiity enjoy-
ed by the common Chairman;

() it #0, the nature of such com-
plaints and step Covernment propose
for effective and independent function-
ing of State Dairy Devclopmeni bodies;

(e) have the Mimsl:y of Agricullure
any Monitoring and Courdinating cell
1o direct the implemerialion of its pro-
grammes in g balunced manner, and

(f) have the Government any plan
or suggesiion to shif{ the head¢unriers
of IDC/NDDB t{o Delhi for belter ro-
ordination ang ontrol of implementia-
tion of plans from national angle?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
to (f). A gtutement is laid on the
Table of the Sabha, [Placed in Lie
hrary See No LT-2171/78].

Bringing Primary Cooperative Societies
under Commercial Banks

*831. SHR!I PARMANAND GO-
VINDJIWALA: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether it .s the intention of
the Government to bring the primary
cooperative socletiegs under the Com-
merclal Banks;
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(b) if 80, whatis the total number
of such socleties; and

(c) whether it is not also a fact
that the Commercial Banks are mnot
very enthusiastic about the above
proposal and therefore target of bring-
ing co-operative societieg under the
Bankg could not be achieved?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE.
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) In the fleld
of agricultural credit the emphasis
is to step up Lhe provision of institu-
tional finance under a multi-agency
approach. The demand for credit is
much higher {han the supply of it
and thereforc it 1s the policy that the
effoily of the cooperatives jn the
matte; of provision of agricultural
credit should be supplemented by the
commercial banks. The scheme of
adoption of primary agricultural
credit socielies by commercial banks
15 a part of this multi-egency ap-
ptoach.

The scheme of financing primary
agricultural credif societies by com-
mercial banks was initially introduced
in 5 States, namely, Andhra Pradesh,
Haryana, Madhya Pradesh, Karna-
taka and Uttar Pradesh in 1970 in
areas j;n which the central coopera-
tive hunks were weak. Subseqguenily
the scheme has been extended to 7
more States, viz. Orissa, Jammu &
Ka~hmir, West Bengal, Bihar, Maha
rashtra, Assam and Tripura.

(b) The tota] number of primary
agricultural credit societies adopted
by commercial banks by the end of
June 1977 stood at 3435.

(c) It would not be correct to say
that commercial banks are not very
enthusiastic about the Smplgpmenta-
tion of the scheme. The progress of
the scheme in different States bas
been uneven. No target has been
gxed under this scheme for different

tates.
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Environmental Improvement Drive by
HUDCO

*833 SHRI R V SWAMINATHAN
SHRI PRASANNBHAI
MEHTA

Will the Minster of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state

(a) whether 1t 1s fact that the
Housing and Urban Development Cor
poration 15 launching a new drive of
environmental improvements from

April 1, 1978,

(b) if so what are the details of the
drive,
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(c) the total cost of expenditure in-
volved, and

(d) the areas and fleldg 1n whith
the scheme 15 likely to be started?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) (a) to (d) The Housing
and Urban Development Corporation
Ltd has decided to extend its acti-
vities to finance projects in the fol=
lowing fields —

(1) Provision, Improvement &
Augmentation of Urban Scr
vices —These piogrammes
wil] include sewerage water
supply, roads garbage dis-
posal, conservancy etc

(n) Urban Renewaql Programme —
This would be a hmited pro-
gramme of growth and im-
provement in 1 specific area
of a big eily Tssential mm
provemenis could bi made
under thig programme

(m) New  Scttlements — HUDLO
may also collaborate in the
development of extending, city
suburbs as per Maste: Plans
and also satellite and new
townships by 1esorling to land
dcquisition and development
and a suitable disposal policy

These projects should be a part of
the overall city development o1 re-
giona] development plan and should
be financially vaable and techmically
sound The effective rate of interest
will be 8t per cent and the rcpay
ment period 12 yearg including a mora-
torium not exceeding 3 vcals on
payment of principal only

The assistance to be piovided by
HUDCO will be hmuted to 50 per
cent of the funds requred for the
project The balance 15 to be found
either by the State Government or
by the borrowing agencies from their
OWn resources
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Irregular Publcation of ‘Nain Rashml

*335, SHR] KRISHNA CHANDRA
HALDER: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether Government's sttentign
has been drawn to the Irregular publi-
cation of ‘Nain Rashmi’ a monthly
journal published in Braille by the
Natlonal Centre for the Blind;

(b) if go, what steps are being taken
to publish it regularly and improve
i1ts quality; and

(c) if not, whether Government pré-
pose to look into the complaint of fir-
regular publication and poor quality?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) The National Federation
of the Blind recently drew Govern-
ment’s attention to the {rregular
publication of this Journal. Enquiries
reveal that since April, 1077 only the
January, 1978 jssue wes sent late, e,
in the following .

(b) and (c). Government have
ordered the appointment of an Edi-
torial Board to ensure regular publi-
cation of the journal as well as its
quality.
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Howsiag Loans by Scheduled Banks

*836. SHRI P, RAJAGOPAL
NAIDU: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether the scheduled bLsnks
have been instructed to issue loans
for rural housing schemes; and

(b) if so, the number of rural hous-
ing schemes to which scheduled banks
have given loans during 1877-787

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) In June, 1976, the
Reserve Bank of India issued some
guidelines to all scheduled commer-
cial banks to provide finance for
housing schemes including rural hous-
ing schemes.

(b) The scheduled commercial
banks have sanctioned Rs. 2327.53
lakhs and disbursed Rs. 1321.55 lakhs
for housing schemes for the economu-
tally weaker sectiong upto the end of
December, 1977. Separate figures for
r::’l housing schemes are not avail-
8

Cerrespondence Course for Teaching
of Urda

*837. SHRI C. K. JAFFER
SHARIEF: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether the Bureau for Promo-
lion of Urdu in the Ministry of Educa-
tion has planned to start correspon.
flence courses for teaching Urdu; ana

(b) if s0, the details regarding this
Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
S0CIAL, WELFARE AND CULTURE
{SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) and (b). ¥es, mir.
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The Buresu for Promotion of Urdu
hag submitted plans to start corres-
pondence courses for the teaching of
Urdu. The details are being worked
out,

Urban Housing Shortage

*838. PROF. P. G. MAVALANKAR:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether Government propose
to evolve a strategy for effectively
tackling the problem of housing in all
urban agglomerations 1n the coumtry,
particularly for the people belonging
to economically weaker sections of the

community,

(b) if so, how and when, and

(c) 1if not, why not?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) The main highlights of the
proposed future programme 1n the
field of housing are'—

(1) Adoption of a housing pro-
gramme aimed at clearing the
bucklog and meeting the
additional demand due to
population growth and re-
placement of unusable houses
over a period of 20 years.

(ii) Restricting utilisation of pub.
lic funds for low income
households so that larger
number of dwelling units are
constructed with the resour-
ces allocated to this sector,

(iii) Provision of incentives to the
private sector for taking up
housing on g large scale,

(e) Does not grise.
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Homestead Tenants

*g839. SHRI BAPUSAHEB PARU-
LEKAR: Wil] the Minister of AGRI-
CULTURE AND IRRIGATION De
pleased to state;

(a) whether Government propose to
provide security to homestead tenants
under provisions of Tenancy Laws;

(b) ig 1t a fact that no right ol
ownership has been conferred on the
homestead tenants in Maharashtra,
Kutch and Gujarat and they enjoy
protection only from eviction; and

{¢y what action Government propose
to take !n the matter?

THE MINISTER OF AGRICUL--

TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA); (a)
Guidelines have already been issued
1o the State Governments to take
necessary steps for the conferment
of ownership mghts on homestead
dwellers with permanent and herta-
ble, but jnalienable rights. Practi-
cally all the State Governments have
conferred security of tenure or own-
ership rights under the Tenancy and
other laws upon homestead tenants.

(b) In the former Bombay areas of
Gujarat and Msharashtra, the tenant
in occupation of a dwelling house
built by him or hs predecessor on a
gite belonging to the landlord is
deemed to be the owner of the dwell-
ing house on issue of notification, on
payment of 20 times the annual rent
to the landlord. In the remaining
areas of Cujarat and Maharashira,
the law provides for first option for
the tenants to purchase homestead
lands.

(¢) Land 1s a State subject but
the Central Government has been
urging upon the State Governments
to prepare a time-bound programme
for conferring ownership rights in
areas where it is not already provid-
ed

APRIL 24, 1978
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Shortage of Veterinary Medicines

*840. SHRI MANORANJAN
BHAKTA: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether Government are aware
that there is a shortage of veterinary

medicines in the country, if so, facts
thereof;

(b) which are the companies n
public gand private sectors at present

manufacturing veterinary medicines;
and

(¢) steps taken to meet the demand
for veterinary medicines?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
to (c). The information is being col-
lected from the State Governments
and Administrations of Union Terri-
tories, and will be placed on the
Table of the House as soon as receiv-
ed by this Ministry.

Babur’s Mughal Garden

*p41, SHR1 MUKHTIAR SINGH
MALIK:

SHRI G. M, BANATWALLA:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whiether Government are aware
of the statement of Senator Moynihan's
wife about Babur's Mughal Gavden;

(b) if so, what are the facts; and

(c) the steps taken or proposed fo
be taken to save the monument and
improve it for tourists?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir.

(b) The site of a Mughal garden of
Babur hag been discovered near
Dholpur.
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{e¢) Instructions have been issued
to the Archasological Officer concern
ed to take :mmediate action to pro-
tect the site and to preserve the re-
mains

Adult Education in Rural Area

*842 SHRIMAT] MRINAL GORE
Wil the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state

(a) whether the Government have
restructured the Adult Education
Scheme or re modelled i1t for the in-
troduction in the rural areas

(b) 1f so the details thereor

(e) whether any incentives hive

been provided for those who do mot:
vation work and

(d) if so the details the-eof?

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER) (a) and (b) Government
have formulated & Natiomal Adult
Education Programme which 1s pro-
posed to be launched on Oectober 2
198 This will cover the entire
iliterate population of nearly 10
crores 1n the age-group 15—35 within
about a period of 5 years of its
launchung The Programme will be
flexibla in its approach  diversified
n 1its content and relevant to the en-
vironment and learners needs It
would also have close linkages with
developmental activities of the region
ind would primanly benefit the poor
and iliterate people Living jn  the
rural areas

(c) and (d) Efforts will be made
to seek the cooperation of all agen
cies, Governmenta] ang non-Govern-
mental, for motivational work whuch 1s
to be done on voluntary basmis Theire
18 no prpvision for incentives—cash

r kind—for this purpose
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Hot Desert Pockels in  Maharashtra

7723. SHRI R. K. MHALGI: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) tne number and names of the
hot desert in small pockets in Maha-
rashtra and its total area;

(b) the measures adopted to make
the said pockets fertile during last
three years;

(c) whether it is a fact in the
Drought Prone Area Programme the
World Bank provides financia] assis-
tance

(d) if so, how much amount has
been released to Ahmadnagar and
Sholapur districts of Maharashtra
during last three years; and

(e) special measureg proposed to be
adopted in the near future to make
the pockets fertile?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) Small pockets
in Maharashtra have not been identi-
fles ag hot desert.

(b) Does not arise However, on
the basis of objective criteria such
ag low extent of irrigated area, low
and erratic <istribution of rainfall
angd high incidence of drought, the
districts of Ahmadnagar, Sholapur,
Satara, Sangli, Nasik and Pune jn
Maharashtra State have been identi-
fied as chronically drought prone and
includeq under the Drought Prone
Areas Programme.

(c) Yes, Sir. Six Drought Prone
Areas Programme projects in the
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country are assisted by the World
Bank.

(d) The expenditure incurred
under the Drought Prone Areag Pro-
gramme in Ahmadnagar and Shola-
pur districts during the last three
years is gs under:—

(Rs in lakhs)

Ahmadnagar  Sholapur Total

1975-76 o8- 54 6211 160-65
1976-77 . 116° 07 11502 29129
1977-78 66-95 o6 44 163'30
upto

jan. *78)

ToTAL . 2B1-56 273 77 555°83

(e) Any such pocket can be taken
by the State Government under the
new programme for intensive geve-
lopment of selected blocks, launched
from the current year, which includes
components of special programmes
like Small Farmers' Development
Agency, Drouyght Prone Areag Pro-
gramme and Command Area Develop-
ment,

Housing Programme by H U D.C.0.

T124. SHRI SUKHDEV PRASAD
VERMA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND

LITATION be pleased to
state;

(a) the total number of housing
and urban development programme
undertaken by the Housing & Urban
Development Corporation Limited
during the years 19786 and 1977
throughout the country and/or citles
and towns;

(b) the details thereof with indivi-
dual locationg of such programmes
and projects;

{c) the number of housing projects
during the years 1976 and
1977; and
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(d) the total number of housing
projects to be undertaken during the
year 1878-T8 and place; and locations
thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The number of hous-
ing schemes sanctioned during 1976-
77 and 1977-78 are as under:

197677 1977-78%

Eumhu'of housi
schemes sanction 241 175
Loans sanctioned 71-64 By- 8
(Rs in crores)
Number of Cities
coverad 102 113

*Excludes Buildmgs. Moterials schemes
santioned by HU

(b) The citywise details of these
sanctions are 1 ndicated in the state-
ment laid on the Table of the House.
{Placed in Labrary. See No. LT-
2173/78).

(¢) The number of housing pro-
jects completed during 1976-77 and
1977-78 are 50 and 82 respectively.
These do not include building mate-
rials Schemes.

(d) HUDCO sanctions Schemes on
the basis of individual projects re-
ceived from the borrowing agencies
all over the country. Npg allocation
for a city or a State is made n ad-
vance.

Toree # aere av arin wf

7725, St Wret v wTCo WA e
Far pie WYt fawrk v oo wfs
w1 s wY¥ faraw & grarea & ar?
#;27 A4, 1978 ¥ wATifeT s
qEIT 4363 ® IAT K ATAT F g2
AT ¥ w7 T v

(%) =1 9971 § A a7 g7
qf 7 § §1X afe g, A W gw
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Potteru Dam

7727, SHRI K. PRADHANI: Will

the Minister of WORKS AND HOUS-

. ING AND SUFPPLY AND REHABI-
LITATION be pleased to state:

(a) what arc the details regarding
the progress and scheme of Govern-
ment for the completion of Potteru
Dam (Irrigation Project) under Dan-
dakaranaya Project (Orissa); and

(b) the time by which it is likely to
be completed?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR RAM KIN-
KAR): (a) The Potteru Irrigation
Project is being executed by the Gov-
ernment of Orissa with funds provi-
ded by the Government of India as a
part of the potteru Irrigation-cum-
Resettlement Scheme in Dandakaran-
ya. The revised estimated cost of
the Project as at present is Rs. 25.57
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Crores. The total irrigation poten-
tial is 1,000 hectares during kharif
and 48,850 hectares during rabi. The
lands to be allotted to the displaced
persons and the tribals will cover an
area of 16,000 hectares and 6,400 hec-
tares respectively, which would re-
ceive the benefit of irrigation.

As regards the progiess in the
execution of the Project the construc-
tion of the barrage has been coma=
pleted together with the aflux bund
and the head regulators. Upto Feb-
ruary 78 out of five radial gates, three
had been erected at site. The pocket
sluice gates are under erection. The
tota]l earthwork involved in the main
canals, branches anq distributors is
1,17,75,650 cu. m. out of which the
work done upto February 78 s
27,78,759 cum,

(b) By March 1982 according to
present estimates.

Goa, Daman ang Diu opposition te
Dmplementation of Prohibition

7728, SHRI EDUARDO FALEIRO:
Will the Minister of EDUCATION,
SOJAL WELFARE AND CULTURE be
pleased to state:

(a) whether the Government of
Goa, Daman and Diu has intimated
the Government of the sirong oppo-
sitlon of a large seclion of the people
cf that territory to the implcmenta-
tion of tolal prohibition in that aren;

(b) the estimated number of per-
song Who will become unemployed ua
a result of the implementation of
prohibition in that territory and the
source of these statistics, and

(c) whether @Government  have
evolved any plan to provide {hem
alternate employment?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI
DHANNA SINGH GULSHAN): (a)
No, Sir.
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(b) and (¢) State Governments ang
Union Territory Administrationg have
recently been furnished with some
guidelines to implement prohibition
within four years. It is, therefore,
premature to indicate the number of
or slternative employment possibili-
t1es for the unemployed on account of
prohibition.
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(14/4)
qATTg _— 1976 —_ — - —
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1978 35 25 20 —
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Cellings put on Urban Froperty by
the States

7731. SHR! SURENDRA JHA 8U-
MAN: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

fa) the names of the States which
have passed Ceiling on Urban Pro-
perty Act; and

(b) the manner in which ceiling on
urban property has been prescribed
in various States?

THE MINISTER OF WORKS AND
BOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) There is no ceiling
on built-up wurban property. The
Urban Land (Ceilling and Regu-
lation) Act, 1976 1mposes a
ceiling on vacant land. Thig Act is in
force in seventeen States (viz, Andhra
Pradesh, Assam, Bihar, Gujarat, Har-
yana, Himachal Pradesh, Karnataka,
Madhya Pradesh, Maharashtra, Mani-
pur, Meghalaya, Orissa, Punjab, Raj-
asthan, Tripura, Uttar Pradesh and
West Bengal) ang all the Union Terri-
tories,

(b) For the imposition of ceiling on
vacant land, the urban agglomerations
have been divided into A, B, C and D
categories gs mentioneg below and the
ceiling limit for each category is 500
sq. mts, 1000 sq. mts., 1600 sq. mts.
and 2000 sq. mts respectively:—

A—Metropolitan areag of Delhi,
Bombay, Calcutta and Madras,

B—Urban agglomerations with a
population of ten lakhs ang above
excluding the four metropolitan
areas.

C—Urban agglomerationg with a
population between 3 lakhs and 10
lakhs.

D—Urban agglomerations with a

population between 2 lakhg ang 8
lakhs,

APRIL 24, 1078
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Exorbitant Bents in Delhi

7782. SHRI MADHAVRAQO SCIN«
DIA: Will the Minister of WORKS
AND HOUSING AND SUPFLY AND
REHABILITATION be pleased to
state:

(a) whether the Government are
aware that private house owners In
Delhi are charging lot of money as
‘security money' popularly known us
‘PAGARI' besides high rent from the
tenants;

(b) if so, what is the check of the
Government on this practice;

(c) whether amount thus realised
from the tenants by the house owners
is includeq into their income for tax
purposes; and

(d) if not, what steps are proposed
to prevent the houseowner to de-
mand such amount and also to re-
dress the grievances and hardship of
tenants?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILTATION (SHRI SIKANDAR
BAKHT): (a) Some representations
have been received by the Govern-
ment in this respect.

(b) and (d). Section 5(2)(a) of
Delhi Rent Control Act, 1858 gpecifi-
cally provides against receiving
‘Pugree’ and any contravention of the
rule jg punishable under Section
48(1) (a) of the same Act.

(e) This Ministry jg not concerned.

FOrR w1 e
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Transport link of Vijay Nagar Celeay
Ghasiabad with the Oity

7734. SHRI M. A, HANNAN ALHAJ:
Will the Minister of WORKS ARD
HOUSING AND SUFPFLY AND RE-
HABILITATION be pleased to atate:

(a) whether it is a fact that the
Vijay Nagar Colony developed by
HUDCO with the help of Ghaziabad
Development Authority is across the
Railway line and it iz not direetly
connected with the main city i.e, there
is no road bridge over the Railway
lines and due to this poor people who
have been allotted houses in the above
colony are facing lot of difficulty;
and

(b) whether Government have
some plans to overcome difficulty of
the people and if so, details thereof
and the time by which these will be
completed?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Vijay Nagar Colony is
being developed across the Railway
line by Ghaziabad Development Au-
thority,. HUDCO assisted the Gazia-
bad Development Authority by filnan-
cing the project.

The Vijay Nagar Colony does have
vehiculur links with the Ghaziabad
town across the Railway line by meang
of two level crossings. The project
area js connected with the main town
by the pedestrian over-bridge at the
Railway Station.

(b) Proposals for construction of
new road over-bridges are to be
sponsored by the State Government/
Local Authority who have also to
give an undertaking to bear the en-
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tire cost thereof as per rules. The
Ministry of Rallways would process
the ease on receipt of proposals from
the State Government/Local Autho-
rity together with the undertaking to
bear the cost.

Decentralisation of Govt. Offices from
Delhd

7735. SHRI C, K. CHANDRAPPAN:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased tp state:

(a) whether a working group was
set up long time back to make in
depth studies on the decentralisation
of Government offices from Delhi;

(b) it so, the details thereof;

(c) whether this working Group
has submitteq its report;

{d) if so, the details; and

(e) if not, steps being taken to
expedite the report?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) On the recommenda-
tion of the Committee of the Hgh
Powered Board for the National Capi-
tal Region, a Working Group was set
up on 24th September, 1974 tp con-
sider the question of decentralisation
of Government offices, wholesale trade
and industrieg from Delhi as part of
the measures to implement the Na-
tional Capital Region Plan.

(b) The Working Group consisted
of the following:—

(1) Secretary, Ministry of Works
& Housing—Chairman

(2) Joint Secretary (Housing),
Ministry of Works and Housing—
Member

(3) Joint Secrctary (Works) Min-
istry of Works and Housing—Mem-
ber

APRIL 24, 1978
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(4) Joint Secretary (Incharge of
Estates), Ministry of Works and

Housing—Member

(5) Financial Adviser, Ministry of
Works and Housing—Member

(8) Joint Secretary, Ministry of
Commerce—Member

(7) Joint Secretary, Ministry of
Industrial Development—Member

(8) Additiona] Member, Railway
Board—Member

(9) Joint Secretary, Ministry of
Shipping and Transport—Member

(10) Adviser, Planning Commis-
sion—Member

(11) Chiet Planner, Town and
Country Planmng Organisation—
Member-Secretary

(¢) Yes, 8ir,

(d) The recomm.endationg made by
the Working Group relate to the
following:—

(1) Deconcentration/decentralisa-
tion of Government offices from
Delhi.

(2) Dispersal of industrial activi-
tieg from Delhi,

(3) Deconcentration/decentralisa-
tion of commercia) activities,

(4) Restructuring of the transport
network.

(e) Does not arise.

Voluntary Agency for Rural Uplift

7736. SHRI RAJ KESHAR SINGH:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether there is any schemsg
to involve voluntary mgencies for
rural uplift as reported in the
National Herald dated the 3rg April,
1978;

(b) if so, salient features thereof;
and
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(c) names of the voluntary egen-
cies to be involved In the rural up-
lift at the willage and Tehsil
levels?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) Yes, Sir.

(b) Promotion of Voluntary Sche-
mes and Social Action Programmes in
rural areas are Central Sector Sche-
mes started during the Fifth Plan
mperiod. The programmes under the
scheme include strengthening of
‘Mahila Mandals and Yuvak Mandals
for promoting socioeconomic develop-
ment of rural women and youth and
developing leadership loyalities in
them, training their office bearers,
helping them to undertake defi-
mte aclivities, giving them main-
tenance grants, organizing their fede-
1ations on experimental basis, con-
ducting research studies about their
working, giving of incentive awaids to
Mahila Mandals and imparting leader-
ship training to selected rural women

The co-operation of other WVolun-
tary Organisations is also being secur-
#0 In promoting commumity action
thiough grantg and technica] guidance
%or formulation and implementation of
experimental projects aimed at im-
piuvement of agriculture production,
1wmal development and rural indus-
trialisation,

Through another scheme, industrial
and mercantile houses have been in-
volved in the programmes of rural
divelopment by allowing them tax
fxemption on such amount as are
spent by them on rural development
Projects duly approved by the pres-
¢ribed authority set up by the Gov-
ernment of India under the Chair-
manship of Secretary (Agriculture and
Rural Development),

(¢) No exhaustive list of the volun-
tary agencieg involved to be involv-
ed 1n rural upliftment at the village
and tehsil level ix available an +ha

VAISAKHA 4, 1900 (SAKA)
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State Governments =re primarily
concerned in the matter,

Drainage Scheme for Coastal Areas of
Orioms

7737, SHR] PRADYUMNA BAL:
‘Will the Minister of AGRICULTURE
AND IRRIGATION be pleaseq to
state:

(a) Whether Government of Orissa
has suggested drainage scheme cost-
ing about Rs. 60 crores to be imple-
!s‘:nted in the comstal areas of Orissa

te;

(b) if so, details of the project and
when it will be implemented; and

(¢) if not whether the Central
Government will draw up such a sche_
me and implement 1t as a Central
Sector Project?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(¢). Flood control 18 a State subject
and as such the initiation, formulation
and execution of flood control schemes
18 the responsibility of the State
Government. Npo drainage scheme
costing abouy Rs 50 crores for im-
plementation in the coastal areas of
Orissa State has been received at the
Centre The State Government have,
however, intimateq that the estimated
cost of providing drainage systems in
major river basing of State 1s about
Rs. 28.35 crores as detailed below:—

. Mahanad) Basin Rs 600 crores.
Rs. 3.50 crores.
Rs. 4.00 crores.

1

2, Brahmani Basin
3. Baitarm: Basin
4

. Subarnarekha

Basin Rs 12.35 crores
5. Budhabalanga

Basin Rs. 2.50 crores.

The State Government has alsp In-
timated that these will be e:_u;cut?d

Acmnr Ao ccma—
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7738, it W g ot Tt ;WY
firwiot it wrare e gfer et gt
T TF TATX W HARGT (®

(%) w1 oo & wifeerfedi
¥ foare & fadr gt Y o7 wEr
7T w7 £ fmre § W af g, A
€ TR G SR T E

(&) war sifzarft ®) fraeedt
AT A FFE AT G FAAT AT
wA & faae g P F wow  fr
HFW T h W afe g A gmanw
S ARET § SR AT TS Wit

(7) w1 S ol g T
g frafm agwrd afife s a0
fome & o afz @, @1 acEat
S Iwrg?

fmfor oitT W e giw Wi
graiw st (it Ferwre e ¢ (%) ¥
(7) : a® wEeT qEOT AN
wafaa ¢

fow® anf & sr%s & gwq,
swafaa  wift @ar wqyfes -
wifAdt & A 7% T TE HfaC qgl-
AT 2 Y OF TOAT § | T qSAT T
wlFRgT Ted FE S g o
@y

REHABILITATION be pleased to
state:

{a) whether after 1960 when re-
fugees from Pakistan camg to Rajas-
than on passport Government
have not so far given any assistanece
to them;

(b) whether refugees who came
to India from Pakistan dquring 1947
riots were given land on ‘murabbal
each in Rajasthan;

(c) whether 30 Harijan refugee
families living in 22—G, B, in Shri
Vijay Nagar village in Ganga Nagar
who came from Pakistan in 1960 have
not been given any land;

(d) whether about two thousand
Harijan refugces who came from Pak-
istan in 1971 are residing in District
Barmer in Rajasthan and if so, work
done by Government for them;

(e) whether in Rajasthan land is
given on the basis of 1955 voters’ list
and question of voters list does not
arise as these refugees came afler
1955; and

(f) whether Government propose
to give land to these refugees on
the basis of their passports?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING AND SUPPLY AND REHABI-,
LITATION (SHRI RAM KINKAR)* (a)
to (f). The information is being col-
lected and will be laid on the Table
of the Sabha,

Loss of Crop In Block of West
Dinajpur, West Bengal
7740. SHRI A. K. ROY: Will the

Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether it ig a fact that Itahar
Block of West Dinajpur district of
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West Bengal continuously suffers from
flood and water-logging damaging
major part of the loops, if so, details
thereof for the last three years;

(b) whether it is 5 fact that no
ieffective irrigation programme has
been takepn up to combat the situation;

(c) whether it is a fact that only
profession of this area ig cultivation
and a major portion of the people of
this area belongg to Scheduled Caste,
'Scheduled Tribes and socially back-
ward people; if so, details thereof; and

(d) whether the Centre propose to
.fnke up any comprehensive scheme
lp save this area from perennial dis-
tress?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Some portion of the Itahar Block in
‘Wost Dinajpur district is a low-lying
and saucershaped depression and is
affecled by inundation during floods.
Thiz becomes severe during years of
heavy rainfall, as happened
years of heavy rainfall, as happened
during 1975, 1976 and also 1877.
Block-wise detailg have not been re-
ported.

f (b) The State Government of West
engal have prepared the scheme of
ista Barrage Project (Phase I), esti-
mated to cost Rs. 69.72 crores. It was
approved by the Planning Commis-
sion jn May, 1875. This scheme, inter-
alia, jncludeg the construction of a
vanal taking off on the left bank from
the Mahananda Barrage along with
'its distribution system tg irrigate
about 4 lakhs hectaregs annually -in
West Dinajpur (including Itahar) and
Malda Districts of West Bengel. This
scheme i under execution and an
lexpenditure of Rs, 1443 crores has
been incurred up to March, 1978
Several small schemes have been
executeq ag Palliative measures, Per-
maneng solution proposed to be achi-
eved gn implementation of Mahananda
Phase II scheme which is under pro-
«<essing by State Government.

(c) The State Government have
reported that the lands in the area
are mainly agricultural and the majo-
rity of the population poor. QOut of a
total population of 1.43 lakhs, living
in the area, almost 27 per cent belong
to Scheduleq Castes and about 10 per
cent to Scheduled Tribes.

(d) Flood control is a Stuate subject
and following flood control schemes
already taken up by the State Gov-
erhment are in different slages of
execution:

(i) Pajol Flood Control Scheme;
(ii) Rajnagar Hasuar Beel Scheme;

(iii) Brimondal Beel Drainage
Scheme; and

(iv) Gokarng Beel Drainage Sche-
me.

The State Governmeni of West Ben=
gal has also prepared a gcheme for
construction of an embankment along
the left bank of Mahananda (Barsoi
Branch) to protect areas in West
Dinajpur District, including Ifahar
Block. These schemes are in uddi-
tion to the irrigation scheme men-
tioned in reply to part (b) of the
question. '

Cooperative Farms

7741. SHRI §, R. DAMANI: Will the
Minister of AGRICULTURE AND IR-
RIGATION be pleased to state:

(a) how mahny cooperative farms
are functioning in the country; and

(b) their details such as area of

land, membership, financial viability
ete.?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) and (b). The required
information is available in the Statis-
tical Statements relating to the Co-
operative Movement in India PartII
(for non-credit societies) published by
the Reserve Bank of India.
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Sals of Standarg Milk by Mother
Dairy (Delhl) hn-;z;antmudby

7742. SHRI K. A. RAJAN: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether whole milk is sold by
Mother Dairy (Delhi) in poly bags at
the cost of Rs. 1.50 per packet; and

(b) if so, whether standard milk
will also be s0ld in poly bags in areas
where there are no milk booths of
DMS i.e. in Laxmij Nagar and Shankar-
pur?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGII BARNALA): (a) Yes Sir.

(h) There is no proposal of Mother
Dairy to sell Standardised Milk in
Polypacks at present, Efforts are be-
ing made to sell whole milk in Poly-
packs ex-Mother Dairy Booths located
at Geeta Colony through home delivery.
However, response for home delivery
service from the residents of Laxmi
Nagar and Shakkarpur is not very en-
couraging for this iype of milk nat
present.

Assistance to Orissa for mino, and
major Irrigation Projects

7743, SHRI D. AMAT: Will fhe
Minister of AGRICULTURE AND
IRRIGATION be pleased to state the
assistance proposed 1o be given 1o
Orissa during the current financial
year for the minor and major irriga-
tion schemcs?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): Central Assistance
to States is given in the form of block
loans and grants which is not related
to any secior of development or
specific project. The outlay, however,
approved for major/medium and
minor irrigation schemes for 1978-79
is Rs. 32 crores and Rs. 13.80 crores
respectively.
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There is, at present, no proposal un-
der consideration to grant advance
plan assistance for major, medium c¢r
minor irrigation schemes to any State
during 1878-79.

Grievances of Students of Swami
Shraddhanand College

7744. DR. VASANT KUMAR PANDIT:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the police officers of
Alipur police station entered Bwami
Shraddhanand College premises with
the permission of the Principal on 16th
February and arrested 14 students
after lathi-charge;

(b) whether the students have start-
ed Dhaina demanding inquiry by the
Government and the Vice-Chancellor
into the action of the police and the
D.T.C.: and

() if so, what action the Govern-
ment have taken to redress the grie-
vances of the studenty and release of
the cases filed against the students?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTUKE
(DR. PRATAP CHANDRA CHUNDER):
(a) to (c). The information is being
collected ond will be laid on the Table
of the Sabha in due course,

Creation of Posts in National Seeds
Corporation

7745. SHR1 MAHI LAL:
SHRI MOHAN LAL PIPIL:

SHRI RAJESHWAR SINGH:
SHRI KALYAN JAIN:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whethey the Ex-Chairman Na-
tiona] Seeds Corporation had imposed
a complete ban on creation of new
posts gnd whether the Bureau of Pub-
lic Enterprises had also directag its
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management for total ban op creation
of new posts;

(b) whether despite the Mana-
gmng-Director on the eve of his retire-
ment 1n October, 1877, created a num-
ber of posts as per the powers under
Article 96C of Articles of Assoclation
of NATIONAL SEEDS CORPORA-
TION and without bringing them the
notlce of the Board of Directors,

(c) whether there exist no recruit-
ment rule; for some of the said posts
of higher managerial level and the
persons appointed to these posts with-
out sufficient qualification and have
also not been assigned any extra res-
ponsibility  commensurate to the
posts, and

(d) if so, action taken or being
taken 1n this regarq particularly when
Corporation’s existence 1s precarious
as per the newy report of ‘Hindustan
Times' dated 17th February 18787

THE MINISTER OF AGRIC ULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA) (a) to (d) Infor-
mation 13 being collected and will be

VAISAKHA 4, 1008 (SAKA)
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placed on the Table of the House
shortly
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Setting up of Sugar Industries in
. Tamilnadun

7747. SHRI G. BHUVARAHAN. Will
the Minister of AGRICULTURE AND
RRIGATION be pleased to state how
many Sugar Factories have been asked
by Tamil Nadu Government for the
past three years and how many of
have been given licences and how

INISTRY OF AGRICULTURE AND
IRIGATION (SHRI BHANU
RATAP SINGH): Two applications
or EfEblishment of new sugar uaniis
ere submitted by the Tamil Nadu

hich one has been granted industrial
Pence.

' agl'iculture as Basic Industry

fi748. SHRI HARI SHANKAR
AHAIE: Will the Minister of
TURE AND IRRIGATION
‘bleased to state:

(a) whether Government propose
declare agriculture as a basic

(b) whether Government also pro-
se to give right to the tiller for the
@evelopment of agriculture and
liberal credit to the farmer at
able interest and in time; and

(¢) if so, the details thereof?

THE MINISTER OF AGRICULTURE
D JRRIGATION (SHRI SURJIT
iGH BARNALA): (a) The present

Wernment accords primacy to agri-

) and (c). The national policy is
onferment of ownership rights on
its, and a large number of Sta‘es

acted legislations™ conferring
In the other States,
s provide for the security of
‘e of tenants which consist pri-
in the freedom from wilful
ment by land-lords. As regards
llturae credit, the poliey of the
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Government is to increase. progressive-
ly the coverage of instifutional credit
for agricultural development. The
important steps taken in this direction
are the building up of a viable and
efficient multi-purpose primary coopera-
tive society at the base level,
strengthening the cooperative :redit
institutions in technical and managerial
competence and financial resources,
widening the coverage of membership,
particularly of weaker sections, ex-
panding the commercial banks branch
network in rural areas, establishing
regional rural banks and periodical re-
view of the loaning policies and pro-
cedures ty facilitate smoother flow of
credit. Steps are also being taken to
reduce the rate of interest charged by
the institutional credit agencies. The
scheme of differential rates of interest
operated by commercial banks has beer
extended tg cover the entirg country
Under this scheme, loans are available
for certain priority groups, including
small farmers, at 4 per cent rate of
interest. The Reserve Bank of India
has gprovided a soft loan window with
effect from Ist January 1978, to com-
mercial banks to enable them to
advance to small farmers short-term
and medium-term loans of less than
Rs. 2,500 at 11 per cent rate of interest,
Similarly, for the cooperatives, the
Reserve Bank of India has reduced the
leading rate to 3 per cent below the
Bank Rate for short-term loans .nd
2% per cent below the Bank Rate for
medium-term loans. The Government
of India have also announced with-
drawal of the tax on interest so that the
scheduled banks can pass on the bene-
fit to the ultimate borrowers by way
of reduction in rate of intrest.

fagr & fog fawdd  awar

7749, 0 $¥aT Ry ;T
gy sitx faed g4t 7g gam ) Fq
war & :

(%) fagre @ o4t fradt faang
FITATE FTTEA FT TR 577 ¢ Fxy
FTHTT A W rpfa 2T g ;
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(10) g 20 00
(11) orwwmiter frfor 20 o0 (15) wer sy 113 00
16) TIfgT ST 56 00
FH. ©3 . 251 00 (1¢)
(17) weroo samrT 80 00
gq: %(1424-3) 5251 00 (18) T o1 g awmTe
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w. et Aorar oft o eniiei
JE -2 1242 00
1 wyw et ax & (14-2) 2692 00
(1) gl 600 00 FAAE  (F+W) 7843 00
(2) agare 200 00
(3) wvewrew 200 00 Facilities for Teaching Urdg im
(4) wvem 250 00 Educational institutions
i w— 7751 SHRI AHSAN JAFRI Will
(s) - 200 00 the Minister of EDUCATION SOCIAL
_ WELFARE AND CULTURE be pleased
M w-1 . 1450 00 to state
(a) whether the question of provid-
2 weqw i Ing adequate facilitieg for teachung
Urdu in educational institutions was
(1) goms o 73T 93 00 discussed in the Chief Mimsters' Con-
(2] T oY AT 29 00 ference held during March, 1878, and
eV S— (b) i so, the details thereof and the
(3) 1 oo decisions taken thereon?
4) AT AT
(4) 108 89 THE MINISTER OF STATE IN THE
(5) gmamT SEm 50 00 MINISTRY OF EDUCATION SOCIAL
WELFARE AND' CULIURE (SHRI-
(6) T sy 51 00 MATI RENUKA DEVI BARAKA
7) wafaT ST TAKI) (a) and (b) A meeting of the
( } L Chief Mimisters of Bihar Madhya
(8) forome semm 20 00 Pradesh Rajasthan and Uttar Pradesh
was held mn New Delhi
(o) #wo@m . 101 00 on 19 March 1978  under
{10) TR ST 75 00 the Chairmanship of the Union
Home Mimster and the question
(Il] 9T AT 75 00 whether adequate facilities were being
provided for teaching Urdu in educa-
(12) s sremmr S5 00 tional institutions in these States was
(13) wwT w=mg 83 00 one of the items discussed in the meet-
ing It was explamned that there was
(14) aroa e 100 00 a feeling that not enough was being
e done regarding teaching of Urdu in
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the educational institutions in Hindi-
speaking States like Bihar, Uttar
Pradesh, Rajasthan and Madhya
Pradesh The Chiet Mimsters statel
that adequate facihties were available
in their States for learming Urdu an-
der the three-language formula

¥ ¥ fg wmrA@aar Wi gaT Sk
¥ fag fadamar wefier & @
qywar

7752, St TOHT FATC waf : AT
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Studenty in Mining Schoo] at Kesu-
Jhar (Orissa)

T3¢ SHRI GOVINDA MUNDA:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state

(a) whether Government are aware
that students of Mining School Keon-
jhar (Orissa) have gone on strike;
and

(b) i 80, therr grievances :n detail
and wlat steps Government have
taken to meet their demand?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CUITURE
(DR PRATAP CITANDRA ( HUNDER)*
(a) Yes, Su Strike ended on 2drd
March 1978

(b) A statement 15 attached

Demands of Students

Acuon taken by the Tnsutute State € oveinment

1. Ixemption to diploma holders i mune The Board of mining Fxamination has a rd

Surveying on the same line as the holders
of Diploma 1in Mine Fngineermng for the

grant of Minc Surveymng Certificate,

it and the matter 13 now under conmderatomn

of tte Minmtry of Labour

2 Provimon to continue degree course m The question will anse only wlen thee 18 a

Miming after pwung Diploma

3. Double Diploma for all Branchee

facihity for numng degrie eduratien n the
State

This demand cannot be accepted in view of
the proposal under the cormdianon of the
State Board of Trcl meal Fducaton for amal-
gamation of the exmiing three branches mnto
one deugnated as ‘Minine Frgineenng’

——

——
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8.

10,

11

Gas testing certificate examination should The matter has been referred to the DGMS,
be ai with the sth semester exami-  Dhanbad, whe is the chairman, BME, for
nation. consideration,

Foreman certificate in the DGMS through The Institute has acccpted the demand.
the Principal.
Appropriatc jobs under the State Govern- The matter is under consideration of the State

ment in _ Departments like Lift Irrigation,  Government,
PHD, OMC, Dircctorate of Mines cte.

Post-diploma practical training as well as For post-diploma practical training, the Ins-

vocaunnal training scats in organisations  titute has taken up the matter with the Direc-

like CMPDI, GSI, MEC etc, torate of Training, BOPT, Calcutta, and
Regional Central Apprenticeship Adviser. For
vocational training the Institute is contacting
the organisations concerned.,

Replarement of Survey Paper 1I in 4th  The question does not arise in view of the pro-
Semester Drilling Fngincering Course by  posed amendmentof  the three existing bran-
some morc mechanical Engincering Paper.  ches,

A modern tvpe of Hydraulic feed drilling  The Institute is making efforts to obtain a second
rg ke supplied to the institute. hand rig from the Director of Mines, Orissa.

Stipmd to all the students during vocational The State Government has enhanced stipend

training period and 10 all the students of to Rs. 100[- per month to students whose

the 61h Semester. parents income from all sources dors mnot,
excred Rs. gooof- per annum. This apphes to
traming period as well and alin to the students
of all semesters.

Supy v of fans in the roums in the hostel.  This is being looked into by the Tnstitute taking
into conuderation of financial implication
of the proposal.

More sanction for study tour . +» The matter is under consideration of the Stares
Government,
Pollution in Delhi (d) if so, what specific steps Gov-

7755 SHRI KANWAR LAL GUP- ernment propose to take to check the

TA: Will the Minister of WORKS same?

AND HOUSING AND SUPPLY AND

REHABILITATION be pleased to THE MINISTER OF WORKS AND
state: HOUSING AND SUPPLY AND RE-

s HABILITATION (SHR1 SIKANDAR
(a) whether it is a fact that there is BAKHT): (a) There is some degree

8 Jot of water and alr pollution N of water and air pollution in Delhi.
{b) is it also a fact that industrial (b) Yes, Sir,

waste in Delhi js estimated at 6 si

million gallons a day, along with 200 (c) Yes, Sir,

miificn gallect of mewenge; (d) The Central Board for the Pre-

{c) Is it alsg a fact that Delhi Elec- vention and Control of Water Pollu-

tric Supply Undertaking generators tion is taking necessary steps under
and other blg industries are also the “Water (Prevention and Control
polluting air; and ot Pollution) Act, 1974, to ensure
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hat all the industrieg take prior con-
ent of the Board before discharge
effluents into the water
yurse. The Delhi Water Supply and

vage Disposal Undertaking has also
jated mecessary measures to check
flow of untreated sewage into the

Regarding air pollution, the “Air
evention and Control of Pollution)'

Sabha on the 17th April, 1978.

I passage of the Bill
A Parflament, to combat
hazards caused by the smoke
ed by chimneys attached to fur-
s installed by the industries, the
i Administration are taking ne-
pessary action s5 provided under the
ombay Smoke Nuisance Act, 1912, as
ixtended to the Union Territory of
slhi ang Rules framed thereunder.

a Delhi Electricity Supply Un-
rtaking is taking steps to improve
he dust collection system and the
pilers of the Indraprastha Power
tation so as to reduce the emission
fly-ash through the Chimneys to
n goproved standard.
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Production of Foodgrains

7757. SHRI HITENDRA DESAI:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased te
state;

(a) what is the estimated produc-
tion of foodgrains in each of the
States and Union Territories of India
during the current year; and

(b) what are the requirements for
consumption of foodgrains each of the
States and Union Territories of India?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Final estimates of production of
foodgrains for the year 1977-78 are
expected to become available after
the close of the agricultural year e.g.
some time in July-August, 1978. How-
ever, according to present indications
the total production of foodgrains in
the country as a whole as well as in
most of the States is expected to be
higher in 1977-78 than in 1976-77.

(b) Requirements of foodgrains de-
pend on a number of factors such as
the availability of substitutable food
stuffs like fruits and vegetables, milk
and milk products, their comparative
prices, levels of income, growth in
population, extent of urbanisation, efc.
Requirementg of foodgrains also vary
from: State to State because of cli-
matic factors. Tn view of this it is
not possible to frame a precise esti-
mate of overall requirements of food-
graing in the different States - and
Union Territories,
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Now smirategy on agricultare during
V1 Flan

7758. SHRI R, V. SWAMINATHAN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state;

(a) whether it is m fact that Plan-
ning Commission has allotteq more
funds for farming during the current
year and also new planning strategy
fer the Sixth Plan for the Agriculture
is being considered;

(b) if so, the funds allotted during
the current year for the purpose; and

(c) the details of the new planning
strategy for agriculiure during the
Sixth Plan period?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
te (c). For 1978-79, the Planning Co-
mmission have allolted a higher out-
lay of Rs. 1,754 crores for agriculture
and allled sectors as compared to
Re. 1,264 crores during the previous
year. The main thrust of the agri-
cultural strategy, envisaged in the
Draft Five Ycar Plan (1978—83),
would be to expand the area wunder
irrigation and to develop cropping
patlerns and agricultural practices
which optimise the use of land and
water resources. Detailed ggricultu-
ral plans would need to be drawn up
by regions and sub-regions based on
the ful] exploitation of water resour-
ces in the command areas of Irriga-
tion project, and on the principles of
water conse!valion and management
in rainfed arcas The Plan would
also provide for massive investment
in expanding the rural infrastructure,
covering not only irrigation and sup-
ply of sceds and fertilizers but also
expansion of credit, storage and mar-
keting, It is also proposed to push
forward the implementation of land
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re-distribution programmeg and sche-
mes for consolidation of holdings and
to regulate the growth of farm medy
chanisation to ensure maximum la-
bour use consistent with optimum
land and water utilisation. Efforts
woulq also be made.to achieve im-
proved productivity and employment
intensity through the development of
animal husbandry, horticulture, fores-
try and fisheries where the scope hr
expansion jg even higher.

Central Caitle Broeding Farm [am
Orissa

7759. SHRI GANANATH PRA-
DHAN: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased tg state:

(a) whether there is any proposal
to set up any new Central cattle
breeding farms in the State of Orissa;

(b) if so, the details thereof; and

(c) the steps so far taken by Gov-
ernment tp improve the condition of
the existing two Central Caitle Breedl-
ing farms al Chiplima (Sambalput)
and Sunabeda (Koraput)?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHR{
SURJIT SINGH BARNALA): (a)
No, Sir.

(by Not applicable.

(c) Stepg have been taken to, de-
velop more land for cultivation, create
irrigation facilities, follow crop rota-
tions and to procure additional anif
mels to build up the foundation herd,
Construction of buildings jn a phased
programme ang recruilment of essen-
tial staff as required hag been under-
taken,

Stepg are being taken to improve
health cover also,
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Production of Coarse Grains

7760. SHRI D. D. DESAL: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state;

(a) whether Govu;nmtnt agreq with
the view expressed Dr. I. 8.
Kanwar, Associate Director of Inter-
national Crops Research Institute for
Semij-Arid Tropics that India will need
at least two and half times more
coarse graing by the end of this cen-
tury; and

(b) if g0, what steps are being taken
2 increase the coarse grain produc-
tion particularly in view of the very
poor growth rate of coarse grains out-
put in the last one decade?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The Government are not aware of the
methodology adopted by Dr. J. 8,
Kanwar, 1n arriving at the likely de-
mand of coarse-gramns by the end of
this century, The demand for coarse-
graing for human consumption is very
much elastic depending upon the
availability of rice and wheat, their
comparative prices, levels of income,
population growth, extent of urbani-
sation, etc. In view of this, it 1s diffi-
cult to make a precise estimate of the
overall requirementy of coarse-grains
in the country by the end of this
century.

(b) The steps being taken to in-
crease the production of coarse grains
in the country include: (i) increasing
the coverage under high-yielding va-
rieties|hybridsicomposites of jowar,
bajra, maize and ragi; (i) improved
management practiceg including con-
servation of soil and moisture and
adoption of other dry farming tech-
niques on a large scale; (lii) integra-
ted pest management particularly in
the case of jowar where high-yield-
ing/hybrids of similar maturity pe-
riod are being suggested to be culti-
Vated in large compact areas within
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a short-time so as to achieve synchro-
nous flowering and aveid pest build
up; (iv) training of extension work-
ers and farmers in the latest produc-
tion technology developed by the ag-
ricultural universities and research
institutes; (v) adequate and timely
supply of all inputs, including credit;
(vi) acceleration of the supporting
programm.es like the scheme of mini-
kit demonstrations; and (vii) intensi-
fication of research efforts to improve
the yield potential of coarse grains
and to incorporate built-in resistance
to diseases and jnsect pests and also
drought tolerance.

Seminar on “Wheat Consumers need”

7761. SHRI SURYA NARAYAN
SINGH: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) details of the discussions held
in Delhi recently in a Seminar on
“Wheat consumers needs”;

(b) whether the question of enforc-
ed price discipline to be observed by
flour Mille to bring down the prices
of food products was discussed in the
Seminar; and T e

(¢) it so, outcome thereof and his
reaction in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION (SHRI
BHANU PRATAP BSINGH): (a) In
the Seminar held on 20th and 30th
March, 1878 geveral papers were pre-
sented and discussed under Your differ
ent technical sessions:—

1. Consumer Reactions.

2. Programmes for Producing and
Marketing Quality Wheat
Variety-wise in the Next Ten
Years.

3. Handling and Sterability of
Wheat and Wheat Products
in Relation to Maintenance of
Buffer Reserves.
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4. Potential for Wheat Consump-
tion in the Indian Sub-Con-
tinent.

The Seminar has made a number of
recommendations in regard to increas-
ing the yield of different varieties of
wheat, optimum utilisation of wheat
grain storage, creation of facilities for
bulk handling and transport of wheat
grains, adoption of improveq and m.o-
dern techniques for production of di-
flerent milled products, etc.

(b) and (¢). According to infor-
mation available with the Govern-
ment the question of enforced price
discipline to be observed by flour
mills to bring down the prices of
food products does not appear to
have been specifically discussed in
the Seminar,

Upkeep of the Common Portion of
DDA Flats

7762. SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
mﬂa TATION be pleased to

te:

(a) whether any complaints have
been received by him from the Agen-
cies formed for the purpose of look-
ing after common portions of DDA
flats in Delhj gbout non-payment of
agencies dues by the allottees;

(b) what action can Government
take to realise agencies dues;

(c) whether any such action has
been taken ageinst any allottee;

(d) it not, whether Government
propose fo take such actlon; and

(e) are the agencies r
their functions satisfactorily?

THE MINISTER DF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (S8HRI SIKANDAR
BAKHT): (a) The Delhi Development
Authority has reported that it has
received some such complaints.
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(b) Noticeg can be issued by the
DDA to the defaulting members and
these dues can be recovered as arrears
of land revenue,

(c) The Delhi Development Autho-
rity has reported that it has issued
letters to allottees in Janakpuri, Law-
rence Roaqd etc.

(d) Doeg not arise.

(e) The Delhi Development Autho-
rity has reported that most of the
registered agencies are not discharg-
ing their functions, relating to mninﬁ«'
tenance of common portions, satisfac-
torily.

Request of skimmed Milk Powder
from Kamataka

7763, SHRI K. MALLANNA: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether it is a fact that the
Government of Karnatska hay asked
the Centre to immediately supply
skimmed milk powder;

(b) if so, the details regarding the
demand for skimmed milk powder
made by the State; and '

(c) the reaction of Central Govern-
ment thereon?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT BINGH BARNALA): (a)
Yes, Sir.

(b) The Directorate of Animal Hus-
bandry and Veterinary Services, Kar-
nataka had askeq for supply of 180
tonneg of skimmed milk powder for
the Government Dairies at Dharwad
Gulbargs, Belgaum, Mangalore and
Shimoga for the period 15th Febru-
ary, 1978 to 15th July, 1978,

The Director, Bangalore Dairy has
also asked for supply of 800 tonnes

of skimmed milk powder during
1978-79,
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(c) As against the demand of 180
tonnes, a quantity of 50 tonnes of
skimmed milk powder for the year
1977-78 has been released to the Di-
rectorate of Amimal Husbandry and
Vetermnary Services, Karnataka, and
the release of the balance quantity of
130 tonnes of skimmed milk powder
during 1878-79 1s ynder conmderation

The request for release of 800 ton-
neg of skuimmed milk powder to the
Bangalore Dairy during 1878-79 is
under conmderation

fagre # wieet W s
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Keserved Quota of Government
Accommodation fer 8.0s ang 5.T».

7188 SHRI R L KUREEL Wil
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION be pleased to state

(a) whether Directorate of Estates
have provided reservation for Sche-
duled Castes and Scheduled Tribes to-
gether to the extent of ID per cent in
Type 1 accommodation 1n which all
Group D employees are covered, 10
per cent i Type IT 1n which group C
and D employeeg are covered and 5
per cent Type III accommodation 1n
which mostly Group C employees are
covered, and

(b) 1f so, what purpose the Govern-
ment have served by introducing
these reservationg m alloiment of Gov-
ernment accommodation and whether
there 15 any proposal to raise the above
percentage of reservation?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) (a) 10 per cent of the clear
vacancies 1n Types I and II and §
per cent of the clear vacancies 1n
Types III and IV are reserved for
allotment to Scheduled Castes and
Scheduled Tribes employees Besides
they are also considered from the ge-
neral quota m their turn if they so
desire

(b) The reservation has been made
to give additional facilities to  the
Scheduled Castes and Scheduled
Tribes employees There 18 no pro-
posal to raise the above percentages

Enhanced Stipend for Hindi Training
Facllities

7766 SHEI GEORGE MATHEW
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state

(a) whether the Kerala QGovern-
ment has asked the Central Govern-

Wnitten Anstoers 106

ment to give enhanced stipend for
Hindi traiming facilities;

(b) the attitude of the Central
Government about the request, and

(c) the total sum spent now in
Kerala on the above per year?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI) (a) Yes, Sir

(b) In view of the likely repercus-
sions elsewhere, 1t 18 not possible to
agreeg to this proposal of the State
Government

(c) The following grants have been
sanctioned to the Government of Ke.
rala under the schem, during the
Fifth Five Year Plan

1974-75 Rs 200 lakh
1975-76 Rs 18,000
1976 77 Rs 60,000
1977-78 Rs 200 lakh

Bengali Medlum Higher Secondary
School in Chittaranjan Park,
New Delhi

7767 SHRI MUKUNDA MANDAL
Will the Mmster of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state

(a) whether Government are aware
that Hindi Medium Higher Secondary
School has been set up for the Ben-
galees 1n the Chittaranjan Park,
New Delhi, former EBIDP Colony,

(b) i so, the reasons thereof,

(¢) whether Government are con-
sidering any proposal for getting wup
Bengali Medium Primary and Secon-
dary Schoolg 1m Chuttaranjan Park,
New Delhi, and

(d) i so, details thereof and atti-
tude of the Government thereto?
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THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) No Hindli medium
Higher Secondary School has been
set up by Delhi Administration in
Chittaranjap Park, New Delhl. The
Government Co-Educational Middle
School functioning in the locality pro-
vides instruction both in Hindi and
Bengali.

(b) Does not arise.

(c) and (d). The existing Govern-
ment Co-Educational Middle School
is proposed to be upgraded to Secon-
dary level in the pext academic ses-
sion. The Municipal Corporation of
Delhi which jg responsible for setting
up Primary schools in the Union Te-
rritory, is already running one Ben-
gali mediuny Primary School in this
locality.

Compensation to States on Introduction
of Prohibition

7768. SHR1 DURGA CHAND:
DR. RAMJI SINGH:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to gtate;

(a) whether it is a fact that the
State Governments have asked the
Central Government for compensation
in respect of introducing prohibition
in their respective States;

(b) if so, the details received from
each State in this respect;

() what are the figures of loss of
revenue gwen by the Statag as a

result of introd hibition;
and
(d) to what extent emch State

would be
account?

compensated on this
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THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRI DHANNA SINGH GULSHAN):
(a) Some State Governments have
asked for compensation on account of
introduction of prohibition in their
States.

(b) and (c). Detailg of loss of reve-
nue have been furnished by three
State Governments are ag follows:

Estimated loss for

1978-78
Bihar 7.30 crores
Tamil Nadu 140.00 crores
Uttar Pradesh 20.00 crores

(d) The Centre expects to compen=
sate the Btateg to the extent of 50
per cent of the established loss of ex-
cise revenue in each year commenc-
ing from 1978-78, treating the actual
excise revenue of 1977-78 ag the base.
This will not include possible in-
creases which may have pccurred in
excise revenue, cost of enforcement
ete,

Betting up of National Research
Centre of ILCAR.

7760. SHRI JANARDHANA POO-
JARY: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased t; state:

(a) whether there is a proposal
with ICAR to set up National
Research Centres in the country; and

(b) if so, the details thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINCH BARNALA): (a)
Yes, Sir.

(b) Following are the ten National
Centrey which are proposed
to be set-up during the Medium-Term
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Plan (1978—83), details of which are
being worked out:—

1. National Centre for Groundnut
Research

2. National Centre for Rapeseed-
Mustard Research

3. National Centre for Sunflower
and Safflower Research

4. National Centre for Sessamum
Research

5. National Centre for Pigeon
Pea and Gram Research

6, National Centre for Biofertili-
zation Research

7. National Centre for Research
on Photosynthesis

8. National Research Centre for
Animal Genetics

9 National Research Centre for
Animal Nutrition

10. National Centre for Research
on Solar Energy

Steps to Improve Education in Dadra
and Nagar Havell

7770 SHRI R R PATEL: Will the
Minister of EDUCATION., SOCIAL
WELFARE AND CULTURE be pleas-
ed to gtate,

(a) the steps taken by Government
to unprove the education system in
Dadra and Nagar Haveli;

(b) whether Government are aware
that fhe educational institutions in
Dadra and Nagar Haveli are not func-
tioning properly;

(c) whether any inspection has been
made 1n this respect; and

(d) if so, the decision taken by
the Government to improve the edu-
cation?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) The schools in the
Union Territory function according to
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the pattern followed in the neighbour.
ing State of Gujarat. The supervision
of the 166 schools at pre-Primary,
Primary, High and Higher Becondary
levels 15 ensured according to pres-
cribed criteria. Steps have been taken
to improve enrolment at Primary
stage by opening schools within a
walking distance of 1.5 KM, and in-
centives are provided tp children be-
longing to Scheduled Castes, Sche-
duled Tribes and economically back-
ward classes in the form of free edu-
cation upto Higher Secondary level,
free supply of text-books, note-books,
uniformg and mud-day meals. Hostel
facilities, including free boarding and
lodging, are provided to Adivasi chil-
dren. Examunation reforms have been
introduced at Primary level, Facilities
for training in vocational subjects
have been provided Untrained tea-
chers are being sent for training. The
present extent of literacy is estimated
at 29 86 per cent as against 14.87 per
cent in 1971.

(b) No suth complaints have come
to notice,
(c) and (d). Does not arise,
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Difficulties belng faced by Sugar Mills
due to Non-Lifting of Molasses

7772. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state: .

(a) whether his attention has been
drawn to the difficulties being faced
by Sugar Mills due to suspension of
lifting of molasses on aeccount of
closure of a number of distilleries in
Maharashtra; and

(b) it so, what action has been
taken or proposed to be taken by the
Government to help such sugar mills
to avoid any hold up in the removal
of molasses?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION (SHRI
BHANU PRATAP SINGH): (a) and
(b). In view of the record production
of molasses during the current year,
Government are taking necessary
steps to move molasses to deficit
States and release for exports.

(a) the number of irrigation pro-
jects, major and medium, in progress
in Karnataka State;

(b) whether there ig any delay in
their execution due to paucity of
funds; and

(c) if so, action proposed to be
taken by the Government of India to
provide the required funds and speed
up the execution of the projects?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
There are at present 7 major and 23
medium irrigation schemes under exe-
cution in Karnataka. In addition, ®
major and 11 medium irrigation sche-
mes, which are not yvet approved, are
also under execution in the State,

(b) and (c). Till 1974-75, the pro-"
gress of works on certain projects
was slow  due to paucity of funds,
However, since 1974-75 larger outlays
have been provided for major and
medium irrigation sector of Karnataka
State to ensure speedy completion of
the projects. The outlays on this
seclor since 1974-75 have been as

under:—

Year Rs. crores
1974-75 22,52
19875-76 28.456
1976-77 48.81
1977-78 (anticipated) £61.89

1978-79 (Plan provision) 68.08*

*In addition, the State Governmerft
have provided Rs. 23.00 crores for
unapproved schemeg of Cauvery basin
under Non-Plan.

The advance Plan assistance was
also provided by the Government of
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India to the State for accelerating the
progress of works on certain gelected
arngation projects The assistance
given was Rs 215 crores, Rs 355
crores and Rs 6 14 crores during the
Jyears 1875-76, 1976-77 and 1977-78
Tespectively

National Library, Calcuttg

7774 SHRIMATI PARVATI DEVI
Will the Mumnister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state

(a) whether National Library, Cal-
cutta 1s suffering from enormous
difficulties 1n the matter of space
shortage, scarcity of funds, inadequate
staff, disappearance of books, an
atmosphere of tension among the staff,
and

(b) what steps Government propose
to take to give a new identity to this
magnificent institution?

THE MINISTER OF EDUCATION
SOCIAL, WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER) (a) and (b) The budget of the
National Library has been increased
from Rs 42,04,300 1n 1973-74 to Rs
85,25,000 1n 1978-T9 The sanctioned
staff gtrength during the same period
hag been increased from 603 postg to
7687 posts A proposal to construct a
second annexe bullding to provide
additional floor space ;s under active
consideration The Government has
not receiveqd any report gbout dis-
appearance of books or of any tension
among the staff It 18 not known
‘what 1s the change 1n 1dentity of the
National Library the Hon'ble Member
15 contemplating, as ng change 15 en-
visaged by Government

Setting up Goat Research Institute

7775 SHRI M RAMGOPAL RED-
DY Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state

(a) whether Government propose to
set up goat research imstitute in the
country, and
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(b) i so, when the decusion is
likely to be taken by the Government

and the proposed location of the
institute?

THE MINISTER OF AGRICUL-

TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) (a)
Yes, Sir

(b) This proposal 1s bemng worked
out for establishment of the Institute
1n the Sixth Five Year Plan

In the meantime a Task Force has
been get up by the Council to formu-
late the detailed proposals for the
Institute Op the recommendation of
the Task Force contained 1n 1ts inte-
nm report tentatively Makhdoom
near Mathura has been selected as
the site for the locatron of the Insti-
tute

Representation of Students m Senate

7776 SHRI BHAGAT RAM Wil
the Mimster of EDUCATION SO
CIAL WELFARE AND CULTURE be
‘pleased to state

(a) whether he has recerved a reso-
lution passed by the Punjab Univer-
sity Senate in connection with the
amendment to represent the students
in the Senate,

(b) whether he has accepted it;

(c) when a Bill for this purpose
will be introduced, and

(d) whether 1t 18 intended to
extend It to the other Universities?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER) (a) While Government have
not received any resolution passed by
the Senate of the Punjab Unmiversity
in this regard, the Vice-Chancellor
had intimated that he had given an
assurance in the meeting of the Se-
nate held on 23rd March, 1975 that
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students would be given representa-
tion on the Senate When necessary
amendments in the University Aot are
carried gut.

(b) and (c). A Committes consist-
ing of representatives of the Govern-
ments of Punjab and Haryana and
of the University Grants Commission
has been formed to look into various
provisions of the Punjab University
Act ang suggest amendments thereto,
to meet the present-day needs, This
Com.mittee will also consider the
question of providing gtudents repre-
sentation on the University bodies.

(d) The Gajendragadkar Committee
on Governance of Universities had re-
commended that studentg representa-
tion may be provided on the Senate/
Court and Academic Council of the
Universities. The recommendations of
this Committee had been intimated to
the State Governments for necessary
action. Provision for this has already
been made in the Actg of several
Universities.

Output from Hybrid Bajra No. 1

7777. SHRI G. S, REDDI; Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state;

(a) whether the Hybrid Bajra No. 1
released in 10964-85 has ceased to give
larger output;

(b) it so, whether any new hybrid
bajra variety has been developed to
increase bajra ylelds; and

{c) if not, reasong thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir; Hybrid Bajra No. 1 released
in 1964-65 has ceased to give larger
output because it has become guscep-
tible to downy mildew (Green ear)
and ergot diseases of bajra.

(b) New high yielding and downy
mildew tolerant bajra hybrid like
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BJY 104, BK 860-230 and PHB 14 have
been released for cultivation. With the
availability of hybrids possessing re-
sistance to downy mildew, the pro-
duction of the bajra can be expected
to jncrease. Ergot continues to be &
problem and intensive research on its
contro] iz in progress.

(c) Question does not arise,

Student Union in Universities and
Colleges

7778, SHRI CHITTA BASU: Wik
Minister of EDUCATION, SOCIAL.
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether Government nave since
decided to make membership, of the-
student's Union in the Universities
and collegeg optional; and

(b) if so, the follow up actions in
this regard?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) No, Sir.

(b) Does not arise.

fagre, oo st ws st H fawnk
wt ww e

7780. it Wy yew : wT o
st fewnf 5o @ ad T wOT AT
fw .

(%) %1 =7 gAw Tw Y oW
wfw ®1 30 whowe & fafea da &

(@) w1 s Tl W geAr F
fargre, Spwrra ST e AW d{ e
¥ fofaw yfw & sfowear ww &5
X
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(w) war farwrk gt & s &
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fafurse  fawre sta wqar sfediomT
7 gafaa = gt
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7 ¥x faar€ gfaarg § s7 §° wfes
FreamaT ® 5 qfeeqy #7 sqaeqr w1
s g
Foodgrain Storage in Miraj, Maha-

rashtra with World Bank Credit

7781 SHRI ANNASAHEB GOT-
KHINDE Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state

(a) whether the Government have
selected Miray aty, Maharashira
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State, as one of the locations where
the grain storage capacity is proposed
to be nugmented or built with the
World Bank Credit,

(b) 1t so, the capacity for storage
proposed to be augmented or built,

(c) the estimated cost of the same;
and

(d) the time by which the scheme
18 likely to be completed?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION (SHRI
BHANU PRATAP SINGH) (a) Yes,
Sir

(b) 50,000 tonnes capacity

(c) The estimated cost of construc-
tion of godown including provision
for raillway siding 13 Rs 186 crores

(d) It 18 expecteq that the entire
project at Miray would be completed
by the muddle of 1979 80 1f the pos-
session of site 18 handed over by the
Maharashtra Government immediately

Subernarekba Project

7783 SHR] SAMAR GUHA
SHRI BAIRAGI JENA
SHRI PRADYUMNA BAL

‘Wil the Mumster of AGRICUL-
TURE AND IRRIGATION be pleased
to refer to the reply given to USQ
No 3541 on 12th December 1877 re-
garding resumption of work on
Subernarekha Flood Control Project
and state

(a) whether the scheme of flood
contro]l Project for the river “Subar-
narekha” for the benefit of control of
frequent floods 1n the States of
Orissa and West Bengal are pending
before the Government for years,

(b) i so, the remsons for unusual
delay 1n implementation of the Pro-
ject, and
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(c) when the Project is going to be
finalised and the latest steps taken in
this regurd?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
to (c). It was stated in reply to Un-
starred Question No. 3541 answered
on 12th December, 1977 that the re-
vised scheme for construction of em-
bankments on either bank of Subarna-
rekha river in Orissa has not been
received at the Centre angd also the
West Bengal Government has yet to
furnish a report on the flood-routing
studies to determine the effect of the
proposed embankmentg on the railway
bridge in the absence of flood modera-
tion from the storage proposed to be
provided for chandil reservoir and
sections on the embankment jn their
territory. These have not yet heen
received from both Orissa and West
Bengal,

Ag regards the Subarnarekha Mul-
tipurpose Project of Bihar, clearance
of the Project will be considered
after an agreement is reached bet-
ween the concerned States, namely,
Bihar, Orissa and West Bengal. Though
an Agreement hag been reached bet-
ween Bihar and Orissa, the Agreement
between Bihar and West Bengal is yet
to be finalised.

Death of Junior Stenographer in DDA

7784. SHRI RAM VILAS PASWAN:
‘Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to refer
to the reply given to Unstarred Ques-
tion No. 114 on 13th June, 1977 re-
garding death of Shri Kamal Kant
Chadhg Jr. Steno of DDA ang state:

(a) whether the enquiry into the
death of Shri Kamal Kant Chadha,
Jr, Steno of DDA hag been completed
und report has been received by the

«Government;
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(b) what were the circumstances
under which 8hri Kama] Kant Chadha
wag driven to end his life;

(¢) whether in the light of the
enquiry Government have reviewed
the rules and regulations governing
reliet on transfer/resignation have
been reviewed; and

(d) whether Government propose
to review the procedure obtaining in
thiz regard in all departments so as
to prevent guch fatalities?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). Inquest pro-
ceedingg into the circumstances of the
death were conducted by the Police.
According to the inquest report the
stenographer committed suicide due
to frustration,

(¢) and (d). No such review is con-
templated.

Report on Survey of mlhing Harbour

on Orissa C

7785, SHRI PADMACHARAN SA-
MANTASINHERA: Will the Mnister
of AGRICULTURE AND IRRIGA-
TION be pleased to state:

(a) whether the Government are
aware that flshing Harbours on
Orissa coast were surveyed by F.A.D.
team in 1970 and by U.N.D.P. team
in 1976;

(b) if so, when Government rece-
ived these reports and details there-
of; and

(¢) when the project if any,
likely to be worked out and what
is the present position?

THE MINISTER OF AGRICUL-

TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Bir.
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(b) The reports in respect of fish-
ing harbours at Dhamra ang Naugar
were received in April, 1872 and n
December, 1876 respectively The har-
bour at Naugar 1s estimated to cost
Rs 66 lakhs for accormodatmg 40
fishing vessels of 12 metres 1n mze
The main components of the harbour
aie construction of wharf, auction
hall roads, water supply and build-
ngs

The fishing harbour at Dhamra 18
designed to accommodate 50 vessels
of 15 metre m size The project was
originally approved by the Govern-
ment of India for Rs 56 lakhs m May,
1975 which was revised 1n December,
1976 to Rs 69 lakhs The main com-
ponentg are construction of whart,
dredging, shpway, roads water sup-
ply and buildings

(¢) The project details have already
been worked out The harbour at
Dhamra was sanctioned by the Gov-
ernment of India and the work 1s al-
most completed The proposal 1n res-
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pect of fishing harbour at Naugar Is
under examination !n consultation
with the State Government

Accommodation allotted to Sem1 Govt.
Organistions at Concessional Rates

7786 SHRI H L. PATWARY

SHRI RAM KANWAR
BERWA

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased tg state a
list of houses, apartments and offices
allowed to semi-Government, social
and other associations like Bharat
Sevak Sama, INTUC etc and to indi-
viduals like retired judges and Minis-
ters, Ex-Ministers etc free or at con-
cessional rent and 1f so, where and
at what rates®

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) A Statement 1s attached

Statement
S1 Nam: of the indiaduals/  Particulars of accommoda-  Flement of rent Remark s
No Semu Govt [Social  Asso tion with type ch

cpon clc

1 Smt Indira Gandh, Ex- 12-Will
PM ' rr-vng

2 Mrs« K D Chattopadhyay 20-Canming Lane (T-VID)
cm'v,s Wellesely Road (T- FR-45-A
vi)

3 K G Vadya

4 G Shivaramamnuru
Du of Nationa! Museum (T
Social Worker

6 Mahavir Tyag, Cx-MP

Crescent  FR-45 B with DG

FR-45-A

Retd CII ]. Shahjahan Road FR-45-A
Smt leclavati Laxman, tna') Rabindra Nagar (T- ER-g45 B with DC

16 Dr Rayndra Prasad FR-45-A less 25°%
Road

rehate From 1-5-76
glcdt:r FR-y5-Bwith

Dr Nilay Chowdhury, Cha- 76-Lod: Estates (T-VII) . FRys-A
7 hlny Rowdiay, (e 76-

irman, Central
Prevention and Control
of Water Pollution.
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Sl.. Name of the individuals/ Particulars of accommoda- Element of 1ent  Remarls
No. Semi-Govt./Social Amocia- tion with type charged |
uon etc.

& Communications Centre of AB-15, Tilak M -
mmmmm tre Viﬁ) arg (T- FRegs-A

9 Socicty for Rehabilitation 29-C, M.R.S, Rd. (T-V)

and mentally retar 33-C, Do.
backward.
35-C, Do. FR-45-A
37-C, Do.
39-C, Do.
70 Jawaharlal Nehru Uni N.A.A. Compl . . FRag5-A

sity

11 Lady Irwin College Edu- s-Sikandra Rd. (Requisie FReqs-B
cation Institution. tioped Bldg) o

12 um Zakir Hussain . @a-Moti Lal Nehru Place f pension.
Reg (v 10% of pension,
15 Begum Abida Ahmad . 19-Akbar Rd. (T-VIII) . Do,
74 Smt. Lalita Shastri . . 1-Moti Lal Nehru Place Do,
(Type VIII)
Smt. L. N. Misra . . 4Kiishna Menon Marg Do,
' (T-VILI)
16 Smt. Jaswant Smgh . . CIlfs8, Dr Zakir Humin FR-45-A
arg (T-VI)
17  Smt. Kumaramangalam . C-{ffsn Humayun Rd. (T- Do.
18 Smt. Zohra Ansari . . DIy r‘?;: Rabindra Ngr. Do.
19 Smt, Pitambar Pant . ¥ D—&Eog-bﬁndu Ngr. (T- Do,
20 Smt. Savitari Agnihotri . 198-Rouse Avenue (T-V) Nominal Rent
a1 Smt, Mary A Joseph 5 C.-{Hgg, Lodi Colony (T-I FReg5-A
22 Smt. R.F. Mahmood . a-Mahbadev Rd. (T-VI) Do.
AC.Guha . . . 5Gurudwara Rakab C. Do,
- <" *Roud -
24 C.D. Pandevy . . 61-Bharti Nagar Do.
25 M.L. Dwivedi . B ' ts_r 1.. F) College Rd. Do,
o6 J.CM. . . . . g-Ashoka Rd. (T-VIII) Do.
27 Minto Road Club . . 2-D, Kotla Rd. (T-V) Do.
a8 Central Seeretariat Club . 7D to 10-D Park Lane Do.

(T-V)
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‘Sl. Name of the Indhidmw Particulars of accommoda- Element of rent char Remarks
No. Semi-Govt./Social twom with type ged
ciation etc,
29 Shahjahan Rd, Club f D-‘I‘Hal Shahjahan Rd. (T- F.R.-45-A
gn Kaka Ngr.Residents’ D-IIfg, Kaka Ngr. (T-V) Do.
rpotes g /9
81 Central Govt. Employees g3, NWMOCIM JV},
Cooperative Stores t1-13, Diax 'y (T m Do
S $ ] '
H
411 (A) Timlrpur -II)
82 Reidents' Welfare Amocia- 29, Probyn Rd. (T-III) Under FR-45-A
tion, Probyn Road, Delhi. 3
83 Willingdon Hospatal Wei- 40-B, Irwan Rd. (T-VI) Do.
fare ety
34 Kendriya Hind: Parishad . XYn-t;iB. Sarojini Ngr. (T- Do.
]
35 Smt. Sheela Bhata . . D-Il}7, Shahjahan Rd. Under F. R. 45-B
f'}{{(] plus de[muh:t.sul
charge.
96 Smt. Swapna Sundan + B-43, Pandara Rd. (T-1V) Do.
K i Y shna D- Chankya P -V} Under FR-¢5-B ph
97 M'-lt‘nrnan amm Krshna D-Ifgg, kya Puri (T-V) vl
98 Smt. Siddheshwari Devi (late) D-If12, Bharti Ngr. (T-V) Under FR 45-A
39 DD.Deviakikar . . D-If10, Lodi Golony (T-II) Do.
40 Union Terntory of Aruna- C-II Moti Bagh Deo.
chal Pradesh i
41 N.D.M.C. . . .1 %i.lr, Kiudwai Ngr. (W) Under F.R. 45-B
V)
2 gn. Lake Scuare Do.
3 (999, Kidwai Nagar Do.
De221, Moti Bagh I Do.
* e
E-1 1 » Netaji . Do.
5 & _ﬁa)( 557), Netaji Ngr
6 Onchall and one garage Under F.R.
in Kotah House i
7 g1-D, Nicholson Sqr. Under F.R. ¢5-B
8 D-359 Moti Bagh-I
#2 D.M.C. t, P-g5'37, 98, Rd. No, 4, Under F.R, 45-A
Adrons Ganj (T-11T)

1“3:3&. Srinivaspuri (T- Under F.R. 45-B
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S1, Nameof the Individuals/
No. Semi-Govt, [Social Associa-
tion etc,

tion with type
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— ——

Particulars of accommoda-  Element of rent
charged

Remarks

3 ﬁ%mn_r,. R. K, Puram (T- Under F.R. 45-B

43 Congrew Partv in Parha- (i) 15-D, Raja Bazar
ment (‘i‘-IV)

44 C.P.I (M)
45 C.P.L
4 DMK, . .

47 BEKD.

48 Jan Sangh .

49 Swatantra Partv
50 Congress (Q) .

51 Socialse .

52 Socialst (Lohiawadi)

53 Janata Party

54 Smt. Gayatri
MP.

United Nations Mili AB-1/
= 'ahrrwr (I'imup in ﬁ (T- VII)

and Pakistan

4 5I/827, R. K. Pura Do.
ﬂ'll}?. m
5 I-87, Nanakpura (T-II) Deo.
Under F.R. 45-A
(ia) S(i!.\i’i'?og, R. K. Puram Do.
{m) S-IV/8gz, R. K. Puram Do.
(T-I1,
(1) S-IV/222, R. K. Puram Do.
(T-I1)
v) s—l\?lﬂl. R. K. Puram Do,
(T-1I)
(w1t S.II/508, R. K. Puram Do.
(T-1)
. Suite No. 14 (double), V.P. Under F.R. 45-A
House
. 309,11q9and 201-. IK(s.u:\gl: Under F.R. 45-A
suites) V.P,
. . Suitr No 15, (single suite) Under F.R. 45-A
V.P. Hums;( i ®

. Suite No, 1 & 2 and Sr. Qr.
No. b & 20, V. P. House

Undet F.R. 45-A

f . %;I::u g: 23. & 24 snnglc}. Do,
209, Single V. P. House Do,
TR T e ™
16, l",l'. ot'(u il Sr. Qr. Do.
gto (vingle), V. P. House  Under F.R.45-A
Suite No. 507, V. P. House Do.
Devi, Ex- 91, Lodi Estates (T-VI) mUnn‘:eE(‘FR 45-B
Purana Qila Rd. Rent free.
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€1 Name of the Individuals Partculars of accommoda-

—

Flumentofrent  Remarks
No  Seru-Govt [Sotial Aswocin tion with type charged
twon cle
Guh Kalyan Kendia 17 and 19, Mahadev Road Rs 1¢] »m
% Gu ' (T-VI} 137 Mayd Moth
(T1V)

57 Bharat Sewak Samay Garagr No 109 110 & 111 Under F R 458
North Avenue with DC

5! Womens Mutual Ad Flat No 75, South Avenue Under FR 45B
Society mﬁ C

rq  Prew Correzpr ndents 102 Flts Undn FR 45A

Aud to advance Centre for Teaching
and Research in Marine Geology and

Gebphysics

7787 SHRI HARI VISHNU KA-
MATH Will the Muster of EDU-

CATION SOCIAL. WELFARE AND
CULTURE be pleased to state

(a) whether 1t 15 a fact that the
University of Cochin proposes to

establish and advanced course for
tcaching and research in marine geo-
logy and geophysics

(b) whether the Central Govern-
ment has been approached for aid and
assistance to the project, and

(¢) if so Governments
thereto?

reaction

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER) (a) to (¢) The Univeraity of
Cochin hag & School of Marine Scien-
tes During the Fifth plan period,
the umversity had proposed expansion
of this School These proposals In-
cluded the addition of a Divigion for
Marine Geology The expert Com-
mittee of the University Grants Com
missing which considered the propeo-
sals recommended the introduction of
short-term post M Sc diploma course
1IN Murine Geology and the creation

675 L8—5

and 'R 45 B with
nc 5

of a post of Professor for orgamsing
and developing capabilities 1n the
subject The University Grants Com-
mission had approved these recom-
mendations The Commission has not
received any further proposal from
the Umversity to establish advanced
courses for teaching and research in
Marine Geology and Geophysics

Criteria for Allotment of Government
Accommodation to the Working
Couples

7788 SHRI DHARMA VIR VA-
SISHT Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state

(a) whether 1t 18 a fact that house
rent allowance of both husband and
wife 14 stoppeg on allotment of Gov-
etnment accommodation to ong of
them,

(by whether Government propose
to reconsider the matter and stop
house rent allowance of th, A&llottee
only and not of his spouse,

(e) 1 not whether Government
propose to allot them accommodation
on the basis of the salary of both of
them taken together, and

(d) if not the reasons therefor?
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR
BAKHT); (a) Yes. Sir.

(b) No, Sir.
(c¢) No, Sir.

(d) Combining of emoluments of
both husband and wife for the purpose
of allotment of accommodation would
result in a number of complications in
determining priority date as well as
recovery of licence fee, apart from
other difficulties which may arise as
a result of transfer, resignation, re-
tirement etc. of one of them. !

ﬁeﬂoqoﬂﬁ & wiEw & M
raT-ay

7789. St W wAT qTAT:  #T
forter wite wmarw wan qfe s e
WY wE AN FY oA H4 w0

(%) #r %0 Fro To 3T fRarafl
AET (FAAT AGT WA WG AT) F
widad & i 79 wiaeT o wlad
wI{ T A5 TN

(&) ufz g1, AT F7  aF; WA

(m) afz =&, &1 37 % $77 T

§7

frfer st smrm aar gf Wi
qaaiw wt (o freme ey ) . (F)
o, g8 gAw A 1 7g Tz fpar A §
i oore faem wTg 94 AT Fes WY 9
&Y waAre for @ §

(&) s g =gy 951

(7) %= 7ma care wdEw & fan
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Bhim Kunda Project

7791. SHRI BAIRAGI JENA: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether all the reports and in-
formation required for the construction
of Bhim Kunda Project gver River
Baitaran ip Orissa has reached the
Government of India from Orissa
Government;

(b) whether this Bhim Kunda pro-
ject is being or will be included in the
6th Five Year Plan;
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(c) it so, what ig the estimated cost
of the project; and

(d) when will the work start; if
not, what alternative steps are pru-
posed to be taken to control flood in
the river Baitarap in Orissa?

THE MINISTER OF _AGRI-
CULTURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (c). The report for Bhimkund
projest, estimated to cost Rs. 165.80
crores, has been received in the cen-
tral Water Commission. This was exa-
mined in the Commission and com-
ments sent to the State Government
in June, 1977. Replies to these are
awaited.

(b) The details of new major and
medium frrigation projects proposed
to be taken up by the Government of
Orissa in the Five Year Plan (1876—
83) have not been received so far
from the State Government,

(d) The question of taking up Bhim
kund project for construction can be
decided after it iz found technically
feasible and economically viable, and
15 included by the State in the Five
Year Plan (1878—83) and adequate
funds are provided by the State Gov-
emment for the same.

‘With the construction of Bhimkund
Dam the peak flow discharge in the
Baitaran below Akhupada would be
moderated to 3 lakh cusecs. The State
Government had prepared a flood
contro] scheme for the delta area in
1973 taking into account the moderated
flow discharge. If the dam 1s not
completed the embankments in the
delta will have to be designed for a
higher peak discharge
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Reconstitution of Central Bocial Wel-
fare Board

7183. DR. BAPU KALDATE: Wil
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

(a) whether the Central gocial Wel-
fare Board has been reconstituted?

(b) if so, the names of the newly
appointed members;

(c) whether any names suggested
by States were rejected; and

AFPRIL 24, 1078
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(d) it so, the detuils thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(BHRIMATI RENUKA DEVI BARA-
KATAKI): (a) Yes. Sir,

(b) A statement giving the requi-
site information is attached.

(e) No, Sir,
(d) Does not arise.

Statement
The names of the members of the reconstituted Central Social Welfare Board are given belox : —

Name

;.“

1 Smt. Lecla 5. Moolgoakar . .
To be nominated Jater .

8 Tobenominated later . .,

4 Smt. Premalata Rai .

5 Smt. Indraben Diwan . i 5
6 Smt. Shanti Devi : . .
7 Smt Lila Tondon . f

8 Begum Sheikh Mohd. Ahdullah M.P. .
4 1o be nominated later

10 Smt. Ratakala 5. Menon . . .
11 Smt. Urmila Singh . . .

12 To be nominated later . u '
13 Miw Silverine Swer . N '
13 Smt. Skill Angal of Sekmai . . .
15 Smt. I, Chubala . . F .
16 Smt. Kuntala Kumari Acharya | .
17 Smt. Surendra Kaur Grewal . .
18 Smt Ujla Arora f . . “
19 Karini Sahebs Elisa Maria of Chakhung

Designation Representative of
Chairman
Member Andhra Pradedh

”» Assam

" Bihar

”» Gujarat

» Haryana

» Himachal Pradesh

" Jammu & Kashmir

» Karnataka

” Kerala

" Madhva Pradesh

» Maharashtra

" Mieghalava

] Manipur

W Nugaland

" Orissa

. Punjab

" Rajasthan

» Sikkim
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29
24
25

af

7

28

29
3
n

33

41

43

Name Designation Representative of

®mt Noorjchan Bazaak . Member Tamil Nadu

To be nonunated later » Tripura

Smt (Dr) Satyawat: Sinha ' . » Uttar Pradesh

Prof Kanak Mulheree . . . ' Wst Bengal

Smt, Gerta Krishnatry " Andamsn & Nwcohar Iy
lands

Smt Uvha Sun f . . . » Chandigarh

Smt T alimtlnang . . " . " Mizoram

Smt. T'la Bhatt . . »

Smt Deval Jam . . . . . "

Dr (%mt* Rajammal]Devdas . . ”»

Smt Raka Saran . »

Smt A Waliabuddin Ahmad "

Smt Indna M »

Smt Kribna Rao . . "

Smt Arat Dutt w

Smt Anasnya Shndhar Limaye "

Sh]t:r‘llmt :f;l;::;:-ndman . P " Mimistry of Finance

Emt Sarla Grewal, Additonal Secretary
Shri B K Sharma, Jont Secretary

Smt Anjam Dayanand, Jont Educational
Adviter

Shri B N Bahadur, Deputy 5 Y .

To be nominated later .

Smt. Kamala Bahuguna, M.P,

Shri K Suryanarayana, M.P.

Smt, Pratbha Singh, M.P.". . ' .

Mintry  of Health &
Tamily Welfare

Department of Rural De-
vclopment

Department of Education

DrFu-tmcnl of Social Wel.
are

Planning Commussion
Lok Sabha
Lok Sabha

Rayya Sabha
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Urban Lang Ceiling Act in Tamil
Nadn

7796 SHRIMATI PARVATHI KRI-
SHNAN Wil the Mnmster of
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be
pleased to state

(a) whether the Union Government
have any information regarding the
enactment of the Urban Land Ceiling
Act jn Taml Nadu,

(b) 1f 8o, what are the details there-

(c) whether the State Government
has proposed any smendments to the
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said act to cope with thg situation 1n
Tamil Nadu, and

(d) if so, the detalls and Govern-
ment's response thereto?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) (a) and (b) Yes, Sir The
Tamr1l Nadu Urban Land (Ceiling and
Regulation) Act 187p was enacted as
a President s Act on the 3rd August,
1976 It closely follows the Central
Act

(e) and (d) The Tamul Nadu Ur
ban Land (Ceiling and Regulation)
Bill 1978 was introduced 1n the State
Legislature on the 28th March, 1878
to replace the existing Act The de-
tails will be known only on receipt
of the Bill as finally passed by the
State Legislature which 15 awaited

Demolition of Government Accommo-
dation ip DLZ. Area, New Delhi

7797 SHRI KIRIT BIKRAM DEB
BURMAN Will the Minister of
WORKS AND HOUSING AND SUP
PLY AND REHABILITATION be
pleased to state

(a) the number of type IV quarters
in the DIZ Area which have been
demolished of are proposed to be de-
ﬁ;olhhed.

(b) whether 1n place thereof mew
type IV quarters are proposed to be
constructed m this area so as to ac-
commodate the allottees of the demo-
Iished quarters and

(c) if the answer to (b) above be
in the negative the reasons therefor?

THE MINISTER OF WORKS AND
HOUSING AND SUFPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT)" (a) 234 type IV quarters
have been demolished and 330 quar-
ters are proposed to be demohshed
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(b) and (c). 124 type IV quarters
have already been constructed in the
DIZ area; and 62 type IV quarters
are under construction. To facilitate
provision of alternative accommoda-
tion to the occupants of type IV
quarters, Government has decided to
take up construction of 250 type IV
quarters in Delhi during the current
year but since no vacant land is avail-
gble in the D.IZ. area at present,
these type IV quarters are likely to
be constructed in some other localily.

Coconut Board

7798. SHRI GEORGE MATHEW:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the proposed Coconut
Board will be localed in the State
with the largest area and production
in coconuts;

(b) whether representation will be
given to the concerned coconut grow-
ing States in the Board according to

this area and production in coconuts;
and

(¢) whether the State Governments
will duly be consulted When appoint-
ing Members of the Board from the
respective States?

THE MINISTER OF AGRI-
CULTURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
A decision is yet to be taken regard-
ing the location of the headquarters
+of the proposed Coconut Development

(b) Representation will be given
to the Coconut growing States on
the Board keeping in view their
importance from the point of view of
coconut production,

(¢) The State Governments will
be consulted when appointing their
representatives on the Board.
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Foreign Ald recelveq by Vanvas
Ashram at Mirzapur (U.F.,)

7798. SHRI HARGOVIND VERMA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the Vanvasi Ashram at
Mirzapur (U.P.) is receiving foreign
aid; and

(by it so, how much?

THE MINISTER OF AGRI-
CULTURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). The information is being
collected and will be laid on the Ta-
ble of the Sabha as soon as it becomes
available,

Tribal Area Development Agency
during Sixth Plan

7800. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether hig Ministry have
asked the State Governments to
prepare the projects for Tribal Area
Development Agencies tp continue the
programmes in Sixth Five Year Plan;

(b) if so, whether the States have
submitted the project reports for con-
sideration of his Ministry so far; and

(c) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) No, Sir.

(b) Does not arise,

(c) During the Vith Plan, Pilot Pro-
jects on Triba] Development for which
Ministry of Agriculture and Irrigation
is the nodal Ministry will be integrat-
ed with the tribal subplan dealt with
by the Mimistry of Home Affairs.
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Use of blo-gas for domestic and
industrial purposes

7801 SHRI S R. DAMANI: Wil
the Mimster of AGRICULTURE AND
IRRIGATION be pleased to state

(a) the extent to which bio-gas 18
being used for domestic and industrial
purposes and the saving on other fuels
thereunder effected 1p the «current
year,

(b) the prospects of itg wider
application, and

(c) the efforts Government are
making to popularwse the use of this
source of energy”

THE MINISTER OF AGRI-
CULTURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) (a)
Presently bio-gas 1s mainly used for
domestie cooking and lighting pur-
poses Its use for industrial purposes
1s practically non-existent except on
experimental/pilot basis for running
diesel engines

Since the use of bio-gas 18 generally
made jn individua] houses, 1t 1s diffi-
cult tp quantify the exact savings mn
terms of other fuels in any particular
year However, about 58,000 bio-gas
plants mstalled in the country under
the Central Bector Scheme during
the Fifth Five Year Plan are expected
to produce annusally about 848 mil
lion cum of gas which 1s equivalent
to 508 million litres of kerosene 1n
terms of replacement fuel value

(b) The prospects of wider appli-
cation of bio-gag 1n industrial uses at
present seem to be himited because it
cannot be easlly hqufied or compres-
sed However, research efforts Imn
this direction are under way

(c) All out efforts are being made
to popularjse the use of bio-gas. These
include the grant of Central subsidy
to the beneficiaries (at the rate of 25
per cent to small and marginal far-
mers for small plants of 2 and 3 cu.
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m. gize, at the rate of 20 per cent to
other farmers for all sizes of plants;
@ 33 per cent for community gobargas
@ 50 per cent for plants eet
up in hlly and trsbal areas and
at the rate of 100 per cent for commus«
nity plants based on night-soil), set-
ting up of Coordination Commuittees
at State level, arrangements for the
training of willage artisang and ex-
tension staff in bio-gas technology, use
of audio visual methods to motivate
the farmers, and development of low
cost plantg through research and deve-
lopment.

Cooperative Banks working under
Delhi Administiration

7802 DR LAXMINARAYAN PAN-
DEYA Will the Mmuster of AGRI-
CULTURE AND IRRIGATION be
pleased to state

(a) whether 1t 15 a fact that Gov-
ernment have received complaints
about irregularities and illegal prac-
tices 1n various cooperative bankg
working under Delhi Admimstration;

(b) 1# so the details thereof, and
(c) the steps taken by Government?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH) (a) Yes, Sir

(b) The complamnts have been re-
ceived against the management of the
following banks

(1) Delh: State Cooperative Bank
Ltd

(2) Jam Cooperative Bank, Litd

(3) Delm  Cooperative Urban
Bank, Ltd.

(c) The following steps have been
taken by Delhi Administration;—

1 The Board of Directors of the
Delh: State Cooperative Bank, Ltd,
has been superseded and an Admi
nmistration has been appointed.
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2. In order to ascertain the cor-
rect position of the Jain Cooperative
Bank, Ltd., a statutory enquiry un-
der section 55 of the Delhi Coope-
rative Societies Act, 1972, has been
ordered on the basis of complaints.

3. On the basis of the irregulari-
ties noted in the working of the
Delhi Cooperative Urban Bank, Ltd.

a statutory enquiry has been insti-
tuted.
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Applicutions received py D.D.A, under
the Slum Clearance Scheme

7804. SHRI HARGOVIND VERMA:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether the applications re-
ceived under the Slum Clearance
Scheme ip the Delhi Development
Authority, Jhandewalan Office upto
the last dale of 25th January, 1978 are
neither categorised nor serialised;

(b) if sp, whether the applications
are not searched out for giving infor-
mation to the registered persons and
whether they are not given satis-
factory replies; and

(c) if so, the action proposed to be
taken by Government against such
employees and Officers and if not, the
reasons therefor?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). The Delhj De-
velopment  Authority has reported
that applications were invited upto
25th January, 1978, under g Special
Housing Scheme for allotment of
tenements in the Resettlement Colo-
nies. The last date for receipt of ap-
plications was extended upto 31st
March, 1878. This Scheme was being
handled by the JJR Cell upto 31st
March, 1978. Consequent upon the
transfer of thjg Cell to the Municipal
Corporation Delhi this work is now
being handled by the Delhi Develop-
ment Authority. It was notified
through an advertisement that work
relating to the scheme will be reorga-
nised in the DDA. by 1st May,
1978. The inquiries from the appli-
cants will be attended to thereafter.

(c) Does not arise.
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Technology ang Applied Nutrition,
Calcutta

7805. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to refer to the reply given
to Unstarred Question No. 1179 dated
21st November, 1977 pegarding Cen-
tral aid to the Institute of Catering
Technology and Applied Nutrition,
Calcutta and state:

(a) whether any detailed investiga-
tions have been made into the charges
made against the Principal of the
Institute and the Management there-
of; and

(b) if so, findings thereof.

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) and (b). The
Chairman of the Board of Governors
of the Institute has reported that
the enquiries 8o far conducted by him
in regard to the various allegations
levelled by the students and others
against the Principal have not reveal-
ed any irregularities on the part of
the Principal.

The Board of Governors of the
Institute has also constituted two Ex-
pert Sub-Committees to go further
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into the varlous academic and admi-
nistrative matters of the Institute.

Committee on Mechanisation of Agri-
cultural Farm

7606. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether it is a fact that Gov-
ernment have appointed a Committee
recently to scrytinise the conditions
under which mechanisation of agri-
cultural farms in -the country could
be allowed to grow;

(b) it so, the details of such Com-
mittee and the terms of reference
made to it; and

(c) the pumber of mechanised
farms at present existing State-wise,
along with their total areas under
cultivation?

THE MINISTER OF AGRI-
CULTURE AND IRRIGATION (SHRI
SURJIT BINGH BARNALA): (a)
No Sir.

(b) Question does not arise.
(c) The particulars of the mecha-

niseq Central State Farms are given
below:— )

8. Name of the Farm State Area under cultiva-
No. tion (in hectares)

' includi

g:at::;“guw .an.l sm‘!uh .« Rajastban 10086
2 Central State Farm, Jetsar 3 « » Rajasthan 3004
3 Central State Farm, Hissar . . Haryana 25%)
4 Central State Farm, Ladhowal . Punjabl 94}
5 Central State Farm, Raichur . Kamataka? 240
G Central State Farm, Chengam . . + Tamil Nadu 440
7 Central State Farm, Cannanore . Kerala 2510
8 Central State Farm, Kokilabari . . . Amam 700
9 Central State Farm, Bahraich . . . Uttar Pradesh ' 1862
19 Central State Farm, RacBareili . . . Uttar Pradesh 120
11 Central State Farm, Mizoram (Two unit) . Mizoram my




151 Written Answers

Pay Scales of Librarians in Colleges
and Universities

7807. SHRI R. K. MHALGI: Will
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state;

(a) whether Government have re-
ceived a representation dated S8th
November, 1977 from the Bombay
University College Librarians’ Associa.
tion regarding revision of pay scales
of Liabrarians in Colleges and Uni-
versities;

(b) if so, what action had been
taken and when; and

(¢) whether those concerned have
been intimated accordingly, i¢ so,
when?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
{DR. PRATAP CHANDRA CHUN-
DER): (a) to (c). Yes, Sir. Govern-
ment have received several represen.
tations from the Associations of Uni-
versity and College Libranans in dif-
ferent parts of the country demanding
panity in their revised pay scales with
those of teachers. The matter is
under review in consultation with the
University Grants Commission and
the decision when taken will be com-
municated to all concerned.

Part time Hindi Teaching Centres

7808. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state;

(a) whether whole time and part
time Hindi teaching centres have
been opened in the country with the
financial assistance of Central Gov-
ernment; and

(b) if so, the places where they
have been opened?

THE MINISTER OF STATE IN
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Voluntary Organisations are being
assisted for opening centreg for teach-
ing Hindi. The details about places
where these have been opened are not
available.

Houslng Shortage in Goa

T808. SHRI EDUARDO FALEIRO:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether Government are aware
of the acute accommodation shortage
in the major towns of Goa and high
rate of rent due to non-availability of
rental houses; and

(b) it so, the steps Government
propose to take to provide housing for
the lower and middle income groups
of people in that terrifory?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
ITABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes. Sir.

(b) The Union Territory Adminis-
tration is constructing tenements
through the Goa, Daman & D Hous-
ing Board under different social hous-
ing schemes intendeq for different in-
come groups. The Union  Territory
Administration is also granting leans
to the Government employees for the
construction of houses.

The outlay for housing for Goa, Da-
man & Diu during the last three
years is as follows:—

b Raeks

197576 . " . : 95° 40
1976-77 : o« = 41-05
-8 . . . . 45°00

The Goa, Daman & Diu Cooperative
Housing Finance Society Ltd. also
advances loans to Primary Cooperative
Housing Societieg for construction of
houses.
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The Housing and Urban Develop-
ment Corporation has sanctioned
loan of Rs 857 lakhs to the Gol.
Daman & D Housing Board for un-
dertaking a compomte housing sche-
me at Margo In addition, HUDCO
has received another gscheme from
Goa, Daman & D Housing Board
for construction of 100 LIG  houses
costing Rs 17265 lakhs  The sche
me 15 under negotiation

1978, ¥ wyan ¥t Wy & www W
wi

7810. Y gOW W wEAW :
v wf o feerf vt @ @Ary W
e fn

(7) 719 1978 ¥ FHAT AR
& grf  waafew @ & fradr gy
arg yifa ga of ot 77 3w @@ waw
w1 waware feadt afv gé, w7

(=) 57 3= & wwmfaa F951 §1
frat o frg g@v N wEmar &
iy

wfr e fawrf st (st gooim
feg women) ¢ (F) 19 71w, 1978 1
AT A4 F FH-ET ¥ WNAT FAT
BT WA & Frvwr faedY ¥ q97 geSE
¥ frgz amwa 41 5 gRaT -qfa
¥ 9w g KT g a1 gad
qET 9T FAT AWT 2 45 ATH FAT HT
Tealt AT g1, |

() faeelY wwrAw & 115
swifeq sfeqar ¥ gferen & fom
11,500 39 ¥ T agraay #7 qod
Ll o

fufrw # ¥ oty sreramt i o
W

7811. st W W wEAW :
a1 gfw wite fewrf 74T ag aama &
97 ¥ fE

(%) wr faffrm & 37 dn
wfgar feer & &g wiv aregET & 9
T FT FTET Y wE o B, oz
T GH SgANT R g g Wk

(=) afx gv a1 aenAsT ot
T ¥ WIT AT TTAAT $F AT AT HY
sy ?

wfw wic fowrf wofit (st geofier
fog worrer)  (7) WA @A
£ 77 977 ' F1€ grow AW &

(7) v &1 g

A Wt & 5o Wi fasf o
™ ¥t wern ufe

7812, St F¥H W wEAW :
() #a1 w7 S3W F U9 A FarAy
W wERYT, fagr & aeEt |
T A qF 197576 1976-77
W 1977-78 % w5 fad wF TR
FTHET WHT IFATEHT T AAT T TET
faar ¢,

(=) =fzem, arads wengs o
yeay faw a7 fradt afir asmar §,
v

(7) ®1 W F g w7 MWy
TJOTEFT T NANMA F7T AHY FAH
v fan sfto o o 7

s otr fewrf wwew &
v Wt (st wig W feg) :
() o&x (&) ur fagror gam
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g fae¥ ner win & gdr ¢ N
dferd & wfr 31-3-73 W AW F
w51 % 7541 %) fexfa &0 s97 faar
T g
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(7) "Vt wewTe A g gAY
ot fogrga off et & 1 marfy,
WA Fewv ¥ Feqrd 7iM vk § W
gt BV g7 X e gew gL faar
AT

fawem
T —
1977-78 31-3-78 31-3-78 WA ¥ A AHT
R W oA g ¥ arfemr AN g A6 F g AW
AT 31- W FT g A 31~-3-78 ® FFTAT
3-78 4% qew e T Lui g
0% 0
LEE R
BT §F IFAT
<far ——
(raErdi &) (a@ge ¥) (Ar@Eod) 1976-77 1975-76
s gaq g
(Ara%e ®) (Wraso )
LI 142.60 101.68 40.92 0.01 0.19
zAo " 69.21  43.06  26.15  0.08 - "
HETIT 47.26 24.03 23.23 — -
faiiz | 105 36 53,97 46,39 0,06 0.07
EEL0 102. 42 62.66  39.76 0.76%* 0.03*
wiar fro5.80%* g4.25%% 41, 55%F 0, 01%* —

* 22-12-77 ®'
** ;5.3-78 W feqfg

ware & fag feaf dvwanat
w efrpfa

7813. st adiqgarf o3x :
w1 wiy st fawr 797 72 a9
vy w3 fr o

——

(%) 3174, 1978 F 79
® gz waare i frErt g
s gyare (37), falw worm fafr
Hraara ¥ g & 1.3 7 7 feafy
€ ;

(&) s7a% TRy 7 37 QATH
#r eftgpla fon frg ardta st &r of
oY fex Traam & efgfr 91 aw
afidt w e AR wmrErm g

(w) for Froarst A efgle
W a% 7g t w8 § g0 el ==

“aw & wrrfy ; W

(7) &7 oA o AT

ot g & & I R I §
feaR qfix A feng i ?
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wfe ot frarf wolt (oft geofter
frgwonwr) : (%) & (1) -
Ilqmrmi:mmmﬂm
11 wiw, 1978 ¥ wyifea %
g
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feeaforar arar vt w Qo vk §
forr%s g wt aw sror i ge &)
T @A T3 F A7 gY a1 9%
f W &N ® NEe v ¥ fag
WX wTF FTdaTEt ¥ o AAA 8

() = =t #f e o Wy
¥ fom ¥ —

e — e

T oA wqafaa s Y
(v w9) ()
1 2 3
1=
"I 417 29 17162
worm g 11 38 65 688
a 11 281 92 5520
fareit 120 711 1070

AT 1978 § 07 qF ForT-I]
WA 31 59 AT g FT TY
A ogam@E ) s ow ¥ 1978-
79 AX G AA S AGEAT §) viog
TRF 197679 F fazag 11 wix
fadt esot & far #er 75 3
WA W S0 74 ¥ qfrarg w5
afererar #1 2 2 a¥ fr qraar smam
T 16w w fer wm
wET (Trwere)  qR faard wm &
a1 197879 % f71 wa &t =qweq
TWF 1 T ¥ aqh ¥ qfrgg ¥
7q1 § frin g7 wot § orfas
At 9 feare-faan & wwg fer
AT )

Assistance for outdoor stadia ip Por-
bandar and Junagadh (Gujarat)

7814 SHRI DHARMASINHBHAIL
PATEL  Will the Miuster of EDU-
CATION SOCIAL WELFARE AND
CULTURE be pleased to refer to the
reply given to Starred Question No
182 on 28th November, 1977 regard-
ing assistance for outdoor stadia 1In
Porbander and Jumagadh (Gujarat)
and gtate

(a) whether the Central Govern-
ment propose to give Rs 100,000 out
of the total estimate outlay of Rs
2,80 8056 for Outdoor Stadia i Por-
bandar city of Saurashtra region in
Gujarat and Rs 1 lakh out of the
total estimated outlay of Rs 2,60,500
for Junagadh Stadia to the Qov-
ernment of Gujarat during the finan-
clal year 1978-79, anqg

(b) it so, when this amount of Re 2
lakhs for these two stadia will be
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given to the Government of Gujarat
and if this amount will not be given,
the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRI DHANNA SINGH GUL-
SHAN): (a) and (b). These proposals
will be considered along with other
similar proposals received or to be
received from the other State Govern.
ments/Union Territory Administra-
tions/State Sports Councils by the
end of July 1978, for consideration
during 1978-79, in accordance with
the order of priorities laid down by
the All India Council of Sports for
these projects. If approved by . the
Government. in consultation with the
All India Council of Sports, the ma-
ximum assistance from Government
admissible on a matching basis for
either of the two projects will be Rs.
One lakh. A decision in the matter
will be taken in the course of the fin-
ancial year 1978-79,

ST fra A fwre v (gEeY)
BT o \rTe & wpwrAy w frafor

7815. ot of foog W @@= :
¥m frmiw it wrre aar gfr s

e WAl 4z ATF B OFT WA
fE .

(%) ®mwmrmaar anim fagw
fare & grdrr GET § 4000 w9% F
W HT AT F 9FTAT F i v Ay
OF ST FA7E 2 W Afy g, a1 IqFT
syeT T

(=) fafam Ffas & fom Ay
&1 frqir  &v7 71 oY B, WA oo
faAdT T ur A

() g & U G F 39
qreAT ® wATT wFAT & Frator s
#fae 31914, 1978 oF foT wafagr
w1 =gt & of df, W
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(w) =37 margagr wrda fewre
fare & gt v worw e, Afearx
¥ ary faase w grorar aaré § o
afz g, a1 gAFT T AT 7

fmtor witt wmarey vy gy Wit
qrate Wt (st fawmae www)
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(w) @ Tew ®, AW
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(w) o, gF 1 gowr A gl W
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& ¥, yrfior wrarw & fag arefas
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sf@imT aro gafow fesrgw wefoa
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Krishi Vigyan Kendras and Trainees
Training Centreg in M.P, .

7817. SHRI MADHAVRAO SCINDIA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to refer
to reply given to USQ No. 4246 on
27-3-1978 regarding Krishi Vigyan
Kendra and state:

(a) the names of the places pro-
posed in Madhya Pradesh for esta-
blishing new Krishi Vigyan Kendras
and Trainees Training Centreg in the
State; and

(b) the criteria for selecting the
places for establishing these Kendras
and Centires and time by which the
approval of the Government of India
is likely to be accorded?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Three pro-
posals have been received for estakl-
ishing new Krishi Vigyan Kendras in
Madhya Pradesh. Two proposals nava
been received from Jawaharlal Nehru
Krishi Vishwa Vidyalaya one for esi-
ablishing g Krishi Vigyan Kendra at
Kumaraband (Jagdalpur) in Bastar
District and the other at Dindori Ins-
trict Mandla. The Third one is from
Bhartiya Admijati Sevak Sangh for the
establishment of Krishi Vigyan Kendra
for tribal farmers of vanvasi Dham,
Maharajpur, Mandla District. No new
proposal has been received for the
establishment of Trainers Training
Centre in Madhya Pradesh.

(b) The following criteria have been
generally used for selecting the loce-
tions for Krishi Vigyan Kendras:

(i)* Comparatively backward dis-
trict of the State, with majority of
Small farmers, tribal people and
‘backward classes;

(ii) Draught .and flood prone
areas;

(iii) Hilly areas.

(iv) The proposal is duly recom-
mended by the State Govemment_ as



163  Written Answers

well as by the Agncultural Uni-
versity in the State to serve a parhi-
cular agroclmatic zone or region.

{v) The location 1s recommended
by the Visiting Team appointed by
the ICAR

{v1) Comparatively [igh produc-
tion potential of the area and theie-
fore high need for skill traiming i~r
farmers, fishermen, farm wives «nd
farm Youth.

(vi1) Established reputation of the
Institution/Orgamisation 1n the fleld
of rural development and presence
of devoted workers especially n 1Le
case of voluntary organisations

The proposal lor establishing new
Krnshi Vigyan Kendias and Trainers
Traiming Centres duning the Sinth Plan
period 1s under consideration ol the
Government The approval for estali-
1shing new Krishi Vigyan Kendras » 1
be accorded after the Sixth Plan pro
posals have been finally approved Ly
the Government

Central Government Employees Hav.
ing their own Houses

7818 SHRI MADHAVRAO SCINDLA
Will the Mimister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state

(a) whether it 1s not m fact that
~lentral Government Employees hav-
ing their own houses in Delhi were
forced to vacate Government accom-
moedation and m default were penali-
sed during the last three yeais,

(p) if so, the number of such em-
ployees who have been penahsed,

(c) wnether 1t 15 also a fact that
tenants of such employees refused to
vacate the Thouses or its  portions
when required by the house owners,

(d) 1f so, the number of such house
ownerg whose houses have not been
vacated by the tenants as yet, and

(e) the steps, the Government pro-
pose to take to protect such emplo-
yees who have vacated Government
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accommodation and on the other hasd
their private houses bave not beem
vacated by tenants?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT) (a) and (b) The house
ownung officers have the option either
to vacate the Government accommoda-
tion or continue therein on payment
of enhanced lcence fee Nobody was
forced to vacate the Government ynae
ter and there 1s no question of penalis-
mg them

{c) A few represenialions were re-
ceived 1n ihe past

(d) Governmen?t have no nforma-
tion about the exact number,

(e) For allotment of Government
decommodation they will have to take
their turn Foi getting thewr houses
vacated by theiwr tenants the officers
ctould take action as provided in the
relevant Rent Control Act

Conditions prevaliing in Resettlement
Colonies in Dellu

7820 SHRI RAJKESHAR SINGH:
Will the Minister of WORKS AND
HOQUSING AND SUPPLY AND REHA-
BILITATION be pleased to state

(a) whether his attention has been
druwn towards news item entitled
‘I« settlement colonies are in
shape’ published in the National Ter-
alg dated the 28th March, 1978,

(b) it yo reaction of the Govern-
ment thereto; and

(e¢) necessary action taken or pro-
posed to be taken in this behalf?

THE MINISTER OF WORKS AND
HOUSING AND SUPPI Y AND REIA-
BILITATION (SHRI SIKANDAR
BAKHT) (a) No such mnews item
appears in the National Herald dated
28th March 1978 However there is
such a mews item 1n the 1ssue of 30tk
March, 1978 of the National Hersld.
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(b) and 4c) Hanitatiop in the re
settlement coloniey was affected due
to the strke of Safal Xaramcharis
from 17th March 1878 to 18th April
19078 Dunng the strike efforts were
made to attend to the scavanging snd
removal of garbage by deploying other
Safa: Karamcharis After the strike
was called off all out efforts are being
made to clear the backlog and resto ¢
normal conditions The position has
considerably improved

Clearance of Irrigation Projects i
Orissa

7621 SHR] PRADYUMNA BAL

SHRI PADMACHARAN
SAMANTASINHERA,

Will the Minister of AGRICULI'URE
AND IRRIGATION be pleased to state

(a) what are the major irrigation
projects 1n Orissa which the Central
Government have cleared for imple-
mentation and what are the projects
which the Central Government is still
in fthe process of clearing

(b) what 1s the total investment on
al] thewe projcets and

(¢) who would be sharing the cost
of these projects and to what ex-
tent®

THE MINISTER OF AGRICULTURL
AND IRRIGATION (SHRI SURIIT
SINGH BARNALA) (a) Three major
irrigation  projects namely Upper
Kolab Rengali and Mahanadi Barrage
have been approved bv the Planning
Commussion during the Fifth Plan
period The major projects which arc
still pending for clearance are Upper
Indravati Bagh Bhimkund and Bada
nala

(b) The estimated cost of these 7
projects (chargeable to irrigation) 1s
about Rs 424 67 crores

(e) Irmgation 18 a State subject .nd
itrigation projects are financed by the
State Government Central assistance
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to States 18 given in the form of block
loans and grantg and is not related to
any individual sector of developmemt
or project

fergge oy wewm foreit ¥ Ghvgrfore
T JUTwET wgew & ewAt ¥ Wt
L Rl

7822 St GUX WY gHA : w7
foor, www wewr st wEpfr qat
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WETWTT FIN qF qUT qF AT F1A
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(@) w1 x@r wa @t g
qrafry ot afawifor ever & @
& o1 QA qoT WIT AT § T
@ § o ford awge wiw W TR
dfrgifas wger ST A ¢ ava &

(w) wr  wew fogr Toe
W TR fa v Hogfee aor -
1T wEeq ¥ o F AT T WA
HEqET qAT STAT FIT GARET FE
AIRTET AT 3% FEwAT § WX

(7) = g7 art w fawafagrea)
aqr wey faar qeamY & w1 smAgA-
qx Wy gur & wt ofe g an Iw A
T o1 Ay Sfafwar g 7
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weq forert & wfrfrer frge fefom &
FANETIC dwreT WY drarmy ey #
vy 514 w7 & fam wrdaw fear
o 1 wifs v frat & wrode
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qAE  WIWA FI AT FAAT FT
NI F  H=HIT TgA q & wifas w9
¥ gagaw fFar o <@r g, oo s
frafaarm & @ qar sgEEE
fadl ¥ wedsor & ¥ fog g 0
g

aepd R yEw gew
7823. st A AT FEA : T
foert, awe s A w@epfa Wt
g qqT4 &1 FIU FA o

(%) #=r  fadggrre dawm F

AF¥ L) FrU wFHET FGAT HEATA

yRIfT &7 U qeFd w g (g
qETF A IIH AL E ;

(@) =1 mwwR @1 faag
qEHl F7 geFa  fae-faeradl W
g FE g g qfed w0 A
AR

(v) afe @, @ Fa A B
R afe A, @ s @ wror §

firer, awrer s W w@esfa
Haaa # e ARy (st opwr I
wgwewt ) : (F) & (7). FwIR A,
fagame  dam (awd) g,
FEAAT  H AT F FAT TS
qEE] #Y WAIAAT F aEEy H FrS
SIESIT J@ § 1 gy, “aEi
AT GEFT TEAD & TTHE T JrorT
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T W) fafaag A w40
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afgwet ¥ fay feaaam & fag
IEE WA agEar

7824. W1 T&X AT GAT : AP
foren, et weutr WA Hepfa qdr
ag IATH B FAT F4LF ¢

(%) w1 R A F@ [
wfgart &1 gfaar 37 F faq e}
T & fag Tl W agEan @ A

-

(@) ad 1977-78 § &% fvq
gt feady i € o€ &; A%

(w) fagre # & € wfw ar
sfeemar a7 @ o) fag & fom ol
qT Q¥ grees Fard o @ § ?

fratr, T weEO AR "@EEfw
WaTeg § Tow wat (st e
gwewt ) @ (F) wwstar  Afgeml
¥ fg Srewt & fawior 3g il
WIEH1 HT  TEEAT T BT TG FHC
* oF AT §1 3

-2

(&) 1977-78 %E’l‘(‘ﬁﬁﬂﬂ:ﬁ?
F Il 120. 63 TG T F1 gAY
& a4 zEEr  ggE qeary
faazor & fear war g1 )
(W) a¥ 1977-78 ¥ fagx &
fipey oY freew & frwior & forg vd
grafa a8 & wf of 1 &+, e
gfenr diw Fiwe g swweEye #
uF gred &1 fAui fFu 9w & fi
S, 1978 ¥ 3.69 @@ &9 &
oM WX fFar mar gr 1 faEr &
faqg o o= gled S 1974-75 §
T R T ar 5@ @ ged ¥

9 @
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faaw
i
g 1977-78 &
Teq/aT W T S/
Ha T 4R wifgs dg #
| Aasrar afgersi
{ % grezeii % forg
- TEgadr Al
Fr AT T GA-
(o g iyt
#)

1. W WY 5.49
2. WAH 1.40
3. A _ 7.21
4, S AR TR 1.82
5. FAREH 15.66
6, I 8.37
7. Weg  gaW 12.16
3. TR 8.31
9. WATYX - 1.15
: 0.70
16. 21
- 12. TSI 1.86
q3. faferm 2.64
14. qfAw AT 6.55
0.31
16. STL WIW 6.70
17. ffmw &E 2.03

oA AR
fraEe fiw 2.02
19. AT 4.96
13.54

T, THA A
0.85
fasr 0.75
w1 120.63

Allotment of Plots by DD.A. in
Ghondo (Yamunapuri) Block-B/5.,
Delhi

7825. SHRI CHATURBHUJ: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA=-
‘TION be pleased to state:

(a) whether it is a fact that D.D.A.
allotted 290 Plots in Ghonda (Yamu-
napuri) Block-B/5 under crash pro-
gramme;

(b) whether these plots are  still
undeveloped and a portion of this
land had been encroached by the
farmers and farming is going - om
there;

(¢) if so, what action has D.D.A.
taken to get this land wvacated and
to develop it; and

(d) the time by which alloitess
will be given the physical possessiom
of the plots?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT): (a) Only 124 plots were
allotted by the D.D.A.

(b) Yes Sir.

~¢) and (d). The DDA has reported
that the Delhi High Court has re.
cently vacated the stay order on the
acquisition of land. The physical tak-
ing over of the land is likely to be
completed after the standing ecrop on
a portion of land is harvested. In
the meanwhile some development
works have already been taken in
hand and others are being planned.
Physical possession of the plots will
be given to the allottees as soon as
the land is passed on to the D.D.A.

Comphaint against District Manager,
F.c.l., Bal'eil.ly

7826. SHRI S. R. DAMANI: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state: *

(a) whether his attention hag beem
drawn to the news item in the Times
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Bareilly is creating chaotic conditions
by delaying supplies to ration shop

|

(b) if so, the full facts thereof;
and =

(c) the action taken by Guvern-
ment to ensure regular supplies and
also against the officials if there was
wanton, dereliction of duly on their
part?

‘THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) to (c). The Food
Corporation of India have reported
that in early March, 1978 they had
decided to close down the city unit ol
Bareilly depot as it was considered
unsuitable for storage. Till then, the
issues of wheat and gugar to fair price
shops were being made from thus Unit.
This annoyed the fair price shop
dealers of Bareilly and on 22-3-1978
they launched an agitation and even
foreibly stopped the entry of trucks
of foodgrains into the alternative depol
at Clutterbuckgan). On receipt of the
information about the incident, FCI's
Regional Manager at Lucknow was
immediately deputed to Bareilly, who
on 23-3-1978, in consultation with the
local authorities, arranged stocks from
the neighbouring depots, and restorerd
supplies to the fair price shops from
the City Unit for a few days in order
to meet the demand of the consumurs
during' the Holi festival

Fund Allocated for Construction of
Government Quarters

7827. SHRI 8. R. DAMANI: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to siate the morey
set aside for the purpose of construct-
ing quarters for Central Government
officials in Delhi and In other .Stete
Capitals during the next two years and
when will the construction start?
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THE MINISTER QF WORKS ANLr
HOUSING AND Y AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT): Details of funds provided
for construction of gemeral pool nuar-
ters for Central Government employees
in Delhi and capital cities of States/
Union Territories during 1978-79 are
given in the attached statemenl. The
funds provided also includes provision
for acquisition of land, where neces-
sary. The amount to be provided in
1879-80 can be known only after the
next year's budget is presented and
passed. Howewver this Ministry pro-
poses to spend during 1979-80 at least
Rs. 1834.68 lakhs.

Quarters ure already wunder con-
struction in Delhi, Bombay, Calcutta,
Madras, Bangalore, Chandigarh and
Simla. During 1978-79 it 15 proposed
to sanction construction of 22,009
houses—16,000 in Delhi, 2,600 in Bom-
bay, 2,000 in Calcutta, 500 at Hyder-
abad and 300 each at Bangalore,
Madrag and Chandigarh. Construction
will be started after the project is
sanctloned by Government. At Port
Blair, selection of a sile 1s being done
afler which the estimate would be
prepared and sanctioned by Govera-
ment. Action for acquisition of land
has been taken at Gauhati, Shillong,
Afartala, Imphal and Kohims and
construction of quarters would be
taken up after land is acquired.

Statement
Name of Clity Amount allocated
in 197879
(In Lakhs of Rupees)
Delhi . . . 9a9-8s
Bombay . g16-11
Caleutta . . . 439°00
Madras . . . 3500
Bangalore . . > % 3150
Chandigarh =, | . 4400
i Simla ., , . ., 2220
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Name of City Amount allocated
in 1978-79
(In Lakhs of Rupees)
Hyderabad, . B = 15 00
Gauhati N . . 200
Shillong . . N . 2'00
Agartals . . . 2 00
Impbal , , |, 2:00
Kohima . . . 2:00
Port Blair , . 2 . 2'00
ToraL ¢ R 1834 66

Inquiry into Affairs of Delhi
University

7828. SHRI 8. R. DAMANI: Will ike
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether it is a fact that a large
number of Delhi University teachers
submitted a memorandum to the

. Visitor demanding inquiry into tine
affairs of the University in general
and the Departments of History and
Philogophy in particular;

(b) if so, the full details theseof;

(c) to what extent internal politics
are pffilicting this University in parti-
cular and the Universities in the coun.
try in general; and

(d) the remedial measures that
Government propose to take to run the
Universitie; in a befitting manner and
atmosphere?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) Yes, Sir.

(b) The memorandum intcr-alia con=
tains allegations of irregularities fa
the matter of appointments {o teaching

and Philosophy during the tenure
former Education Minister, as well as
bis appointment as a Professor in a
supernumerary post, on considerations
other than academic. It also alleges
tampering with the marks of certan
students and the panel of examiners
for Ph.D. thesis, victimisation of cer-
tain deserving persons on personal con-
siderations etc.

R

(c) It is not possible either to assess
or to indicate the extent to which in-
ternal politics ig afflicting any parti-
cular University.

(d) The Universities are autonomous
bodies and are administered in accorde
ance with the provisions of their res.
peclive Acts and Statutes, It is, how-
ever, open to Central/State Govern-
ments to amend the relevant Acts zad
Statuteg whenever a situation warrant.
ing such amendment arises.

Physical Survey of Trans.Jamuna
area of Delhl

7820. SHRI K. A. RAJAN: Wil
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION be pleased to state:

(a) whether physical survey regard.
ing provision of civic amenities of (1)
Laxmi Nagar, (2) Shakarpur and (3)
Pandav Nagar Colonies in Trans-
Jamuna area of Delhi has been com-
pleted;

(b) if not, when the survey work
will begin in each case;

(c) bhow long it will take to com-
plete the survey; and

(d) how much amount will be spent
in each of the above ureas for provid-
ing clvic amenities during 1078-707

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (¢). Physical sur-
vey of Laxmi Nagur, Shakarpur and
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Panday Na for piepatstion of
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started in a month. It may take
about 4 to 5 months thereafter to
complete it.

(d) No decision has so far been
taken. .
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Dismantling of a Temple in M. Avenue,
Vinay Nagar, New Delhi

7831, SHRI B. P. MANDAL: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION be pleased to state:

(a) whether it is a fact that on 29th
July, 19756 a temple of Lord Mahabir
and Shiv and the residence of Shri
Laxmikant Jha were demolished in
M. Avenue, Vinay Nagar, New Delhi;

APRIL 24, 1478,
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(b) whether again on 6th Janyagy,
1978 Delli Police demolished one hotise
belonging to the temple and encircled
the temple in such a way that the
entrance to it was virtually closed; and

(c) if reply to (a) and (b) above
be in the affirmative, what action Gov-
ermnment propose to take in the matter?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) Delhi Police have reported
that no such wmction was taken by
them.

(c) Shri Laxmi Kant Jha was
issued demolition slip for allotment
of an alternative plot 1n Khanpur
J. J. Colony in lieu of his residential-
cum-religious structure, which was
unauthorised.

Proliferation of Universities

7832, SHRI PRADYUMNA BAL:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURR
be pleased to state:

(a) whether the Institute of Human
Resources Development has cautioned
against any further proliferation of
Universities in the country and has
deplored the ‘Nationalisation’ and
the ‘Monopoly’ publication of text-
books for Secondary Schools by the
Natlonal Council of Educational ile-
search and Training; and

(b) if so, the Government's reaction
thereto and the steps taken In the
matter?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir. Reports to this
effect have appeared in the press.

(b) Government have been against
unplanned proliferation of higher
education institutes since the be-
ginning »>f the Fifth Plan. In the
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Suxth Pjan, it has ﬂnld,f begn, de-
cided thit programmes of higher
education will have a lower priecity
wompared to programmes of adult
education and elementary education.
As fay as School Text Books are con-
cerned, the NCERT publishes only
model text books whigh the State
Governments are free to adapt adopt.
The statement that the NCERT has

any ‘monopoly’ in the publication of
schoal text booksg 1s, therefore, not
worrect.

wfirww w i o arfile deard
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Setting up of Flour Mill in South
Arcot, Dharampuri

7836 SHR] G BHUVARAHAN
Will the Minuster of AGRICULTURE
AND IRRIGATION be pleased to

state (¥

(a) whether there s any proposal
to give licence to start Flour Mill in
the unserved area of South Arcot Dis-
trict, Dharampur1 District, and

(b) what iz the norm prescribed fo
start such kind of Industry®

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) and (b), There
i no proposal for giving Locence to
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start four mull in South Arcot and
Dharampuri Dustricts nor any appli~
cation has been recaived for issue of
such licence A ban was imposed ir
February, 1973 on estabhshment of
new unity or expansion of existing
unitg 1n the Roller Flour Milling In-
dustry in the light of the then diffi-
cult wheat supply pomtion and the
gross under-utilisation of overall
Lcenced capacity The ban 1s con-
tinuing However, a review hag been
undertaken on the question of re-
moval/relaxation of the ban in the
context of the present sasy availabi-
Ity position and capacity utilisation

Manufacture of Foot ang Mouth Dis-
ease Vaccine

7837 SHRI SARAT KAR Will the
Minister of AGRICULTURE AND
IRRIGATION be pleused to state

(a) the names of the firms manufac.
turing foot and mouth disease vaccine
in the country and theiwr installed
capacity,

{b) what are the details regarding
the targets for this vaccine during the
Fifth Five Year Plan, and

(¢) whether the know-how, for this
vaccine ig also avallable with Indian
nstitutions?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH SARNALA): (a)
Names of the firms with their in-
stalled capacity are as follows:

1 Indign Veterinary Research In-
stitute —80 lakh monovalent doses.

2 Hoechst Pharmaceuticaly Pvt.
Ltd —100 lakh quednivalent doses.

3 Bhartiya Agro-Industries Foun-
dation Pvt Ltd —32 lakh quadri-
valent doses

(b) No specific targets had been
laid down

(e) For the manufacture of FMD
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(i) monolayer issue culture method
and (ui) cell suspension culture
method. The technical know-how for
the first two methods 1s available 1n
the country. The Cell Suspension
method 5 in the process of being
standardised in the country,

Gujral Commiitee on Urdu

7838 SHRI AHMED M PATEL
Will the Minister of EDUCATION.
SOCIAL WELFARE AND CULTURE
be pleased to state

(a) whether Gujarat Committee in
respect of promotion of Urdu in the
country has s.bmitfed 1ts report,

(b) the man
made; and

recommendations

(c) the action iaken Ly government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION SOCIAL
WELFARE AND CULTURE (SHRI
MATI RENUKA DEVI BARKATAKI):
(a) Yes, Sir

(b) and (¢) The question of tak-
ing action on the main recommenda-
tiong will arise after a decision s
taken by Government on the Report.
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Hindustan Honsing Factory Jang-
pora, New Delhi

7840 CHOWDHRY BALBIR SINGH:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) when the Hindust\n Housing
Factory at Jangpura wag set up and
how much money has been invested in
this factory;

(b) whether the Housing faclory is
running into losses from the very in-
ception, 1f so, how much losses it has
incurred todate

(c) what are the reasons for lossee
any yteps Government piopose to ims
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mﬁ-ﬂuﬂfm Hindustan

(d) whether the factory 1s overstaff-
ed and if so, the strps GGovernment are
considering to utilise the existing
persong more usefully?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND LE-
HABILITATION (SHRI SIKANDAR
BAKHT) (a) Hindustan Housing
Factory, which 18 now called Hindus-
tan Prefab Limited, wug set up, in its
present form of a4 fully owned Gov-
ernment company, in August, 1955
The Government have, so far, inveat-
ed a sum of Rs 5800 lakhs as equily
capital

(b) No The Housing Factory made
profils from 1itg very inception in
August, 1955 and continued to do so
till the year 1973-74. It started in-
curnng loss with effect from the yeal
1974-75 The losses incurred during
1974-75, 1875 76 and 1876-77 were
Rs 3984 lakhs Rs 3613 lakhs and
Rs 6451 lakhs respectively During
the year 1877-78 a loss of Rs 71 lakns
w anticipated The sccumulated loss
uplo 31st March, 1878, after wiping
off the reserves, woulg be Ra 17308
lakhs

(¢) The following are the mamn
reasons for losses —

(1) In 1974, due to financial diff-
culties, the UP BState Electricity
Board, which was a major buyer,
suspended taking electric poles for
which 1t had placed a large arder
worth Rs 26 crores

(2) The cost of the factory pro-
ducty rose because of the unabsorb-
ed overheads anmng from the
suspension of the above order and
the linking of the dearness allow-
ance with the dearnegs allowance
rateg of the Central Government em-
ployees ag a result of an arbitra-
tion

UP State Electricity Board, too have-
resumad taking the electric poles us a
result of persuasion by Government
and the management Steps are <lso
bemng taken to find a suitable and
economical product hine for the Fac-
tory ‘There has of late, been azome
improvement in the production of the
Factory Efforts are being made to
secure more orders so that the ex‘ra
overheads due to surplus labour el
are fully absorbed

(d) Due to lack of business ‘here
are about 219 gurplus workers in the
Skilled and Semi-skilled categories A#
stated above efforts are being made
to secure enough orders for the suoply
of raillway sleepers electric poles aid
channel units etc to fully absorb the
unutilised labour
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Post-Graduate Correspondence
Courses

7844 SHRI AMRIT KASAR Will
the Minister of EDUCATION SOCIAl
WFLFARE AND CULTURE be pleasad
to state

(a) whether a number of gracaafes
in the countiy ars left wilhout getting
admission for pursuing post-graduate
courses through direct admussion Into
Umversities and a o through coires-
pondence courses,

(b) the number of Universihies in
India offeuing post-graduate corres-
pondence ourscs,

(¢) what are the subjects 11 wht h
these courses a e heing ol"ere. at pre-
sent, and

(d) whethe: Government piopose 1o
adg more and more subjects in diFe-
rent Universities for correspondence
courses to help the lot of upcoming
student; for betterment of their
career?

THE MINISTER OF EDUCATION
SOCIAL WELPARE AND (UITIRF
(DR PRATAP CHANDRA CHUNDER)
(4) According to information .
able the enrolment in post-graduile
tourses 15 about 10 per cent of tie
total enrolment ;n Universities and
Colleges

(b) Eight Universities ang one insti-
tution deemed to be umiversity offer
bostgraduate courses through corres
pondence

(e) The subjects in which coires-
pondence courseg at the postgraduate
level are available are

Commerce, Economics History

Political Science Public Adminst+i

Lion Seciology and Languages lke
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English Hindi, Sanskrit, Kannada,
Punjabi Tamul French, Russian ang

German

(d) It 15 a matter for the umiversi-
ties to decide However as and when
proposals to introduce correspondence
courseg are made by the umversities,
the Umiversity Grants Commission cone
siders them on merits

Wrong Biling of Eleciric and Water
consumption at Vithalbhai Patel
House, New Delhs

7845 SHRI MADHAVRAO SCIN-
DIA Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
RFHABILITATION be pleased to
stite

(a) the number of complaints re-
ceived from resident Members of the
Vithalbh#i Patel House Rafi Marg,
New Delhi regarding wrong billing
of electric and water consumption

(b) the average consumption of
clectricity and water per double and
aingle suite per month in Vithalbhai
Patel House,

(c) whether biling of electnoity
and water in Vithalbhai Pate]l House
18 much higher compared to other
Members localities like South Avenue,
North Avenue and Mcenabagh ete,

(d) if so the reasons thercof and

(e) steps that are proposed to be
taken to give correct meter readings
and justified charging of Bills?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) (a) Five complaints were
received from resident members about
electric charges during 1077-78

(b) Average consumption per month
incjuding rent

Single surtes  Double suvie ¢
Water Re )7 Rs 10,00

Electrncity  Electricity charges very
from suite to suile depending upom
the appliances used by them
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{e) %o (e). Blectricity consumption

4n Vithalbhai Patel House is  being
chu-m at the rate of 20 paise per
unit against 27 paise per unit in other
Jocalitiey like South Avenue, North
Avenug and Meena Bagh. The case
for reducing the rate of electric con-
surcption to 27 paise per unit from
20 paise per unit now charged s
under consideration of New Dell
Municipal Committee, whp have zince
sihbmitted the proposal for approval
to the Lt. Governor. Recovery of
water charges 13 made at the same
rates from occupants of V.P. House as
are yecovered from occupants of other
localitiey by the New Delh: Municipal
Committee direct.

Utilisation of Waters of Rivers Ravi
and Beas in Punjab, Haryana and
Rajasthan

7846. SHRI 8. S. SOMANI: Will the
Muimister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) what are lhe details of the re-
isased water {rom Pakistan and utiliz-
ed under the Indus Water Trenty of
1960 of the rivers Ravi and Bems, in
Punjab, Haryzna and Rajasthan sepa-
rately during the last three years,
‘and

(b) what is the quantity of stored
water made available for irrigation
during the last two years after the
sonstruction of the Talwara Dam on
Biver Beas to Rajasthan, Haryana
sngd Punjab separately?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). At the end of the transition
period on 31st March, 1870 provided
in the Indus Waters Treaty, 1860, the
entire flow of the Ravi and the Beas
became available for un-restricted
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approximate figure of ubilisation of fhe-
waters of these two rivers in
by the Stites of Rajasthan, Punjab
and Harvang during the last three
Years are given below:—

"""1"r Rajasthan  Punjab Harayana®
(April- ) s a yana!
197475 * 5° 483 5 577 o-g8o
197576 6 108 5 487 0977
1976-77 6 220 5136 1-028

#Share of the water conserved in Bhakra
and used therefrom in lieu of use of Ravi-
Beas waters in ara areas ex-Sirhind
Feeder

The utilisation of the waters of’
Ravi and Beas js integrated and se-
parate figures river-wise as well as
for stored and free flow supply are
not available.

(=) afr gt, &t faeitg oad 1977
78 & U X% W ¥ farerar wrer
o 9 fireftg ad 197879 H o
wedw Tew A garr: ferar W
A g R

(w) fafaw woa & w2 ®wrr
wrow ¥, wie

(w) wr w2 & wwd wix ek
it st 9 gl wok & frg B1E-
e ey & fieronhe | ?



193 Whitten Answers VAISAKHA 4, 1000 (SAKA) Written Ansvens 194

oRr e fewr welt (s geoiter
g womwy ) : (%) o, @t

(W) wgwareft wf Wiy ofc
Tt 9T 197677 ¥ g TR
grfr & wearw  S9oew waTer arrerd

Hwy fawr v fraf

(v) uvw  @oert wv fawrk
qafcitoamst & faefly oiw W 9sm@t
¥ oy wafer wfr & v v ST
% & wrowr Frefefen § : —

1. T ®ORT ¥ oY o ot
7 AT qEF Q|

2 fafws gt qrar ogr wugren
%< wiafiras arp @ mr ¢,
quEEl w3 N A A
[AGLE

3 fafew 1o ¥ faard ofc-

TroEma ¥ F @ ¥ s
A ®9T A1A7T |

4 gl fowrt wwer & o
Nwr ¥ oy )

R
3%* 394 ??
ﬁgiigj%zgw
A ﬂ”iﬂigaa
b o

135732234433

%a’

|
H

E|

furwon

arfrfogs w1 &< aifufeas fesrd o 90 aur agwaret 74 T sfaneard 9¢
1976-77 ¥ gk it ®1 T A |

(v waw)
1976=-77 ¥ fawrk awwq< g€ gfv
%7 ®o T & 0
aifafos  dc-arfofes wre
fear e
1 2 3 4 5 -
1. Wre sS2w 31, 47 — 31.47
2. waw — 0.28 0.28
3. fagre 10 25 — 10,25
4. wum 22 01 —_— 2z2.01




194 Wriiten Andwers APRIL 34, 1070 Writhin Answdrf” 196
1 2 3 4 &
5. g 14.33 0.46 14.79
. fgarew ww - —_ -
7. W o) Fufit 0.90 0.42 1.32
8 wATw 19.08 0.92 20. 00
o ¥w 3.30 — 3.30
10. Hew XM 15.08 —_ 15. 98
11, AT 22.76 — 22.76
12, =forge —_ —_ _—
13, Aerew - — —
14, Arelex —_ —_— —
15, frar 6.10 2.15 8.25
16. 9™ 7.55 —_ 7 55
17. XA 15.49 2.98 18. 47
18. fafess - — ITTSE  AGY
19. afwemTy 8.83 1.78 10.61
20. fagar — 0.22 0.22
21. AT WM 40,36 0.02* 40. 34
22. ufraw swre 16. 64 - 16. 64

Ny T 235,05 9.19 244, 24

* AW WAw Y|

Nehru Soviet land award to Officer of
National Centre for Blind

7848. SHRI KRISHNA CHANDRA
HALDER:

SHRI MANOHAR LAL:

Will the Minister o EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to stute:

(a) whether Government have
granted permission for the =ccep-
tance of Nehru Soviet Land Award to
an Officer of the National Centre for

the Blind for translation and publica-
tion of the works of Russian authors
in Braille;

(b) if go, the names of books trans.
lated by the author from Russian into
Indian Languages;

(c) the names of Indiap Languages
into which they were published;

(d) the names of Indian publishers
in Braille; and

(e) whether the cost of publication
was borne by Government?
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THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
‘WELFARE AND CULTURE (SHRI
RHANNA SINGH GULSHAN): (a)
to (e). The Braills Editor of National
Centre for the Blind who j3s a Gov-
ernment servant is reported to have
been given the Soviet Land Nehru
A Formal permissfon of Gov-
ernment has not yet been accorded
to thim for acceptance of the Award.
Government is not awere of any BuRs
translated by the Braille Editor from
Russian into Indlian” languages. The
Céntral Braile Press, a unit of the
Wbional Centre for the Blind did,
kowever, produce in December 1868,
in Braille, Ram Vriksh Benipuri's
Hindi version ‘Don Ke Kinare', of fHe
Russian clussic, “And Quiet Flows the
Don”, by Mikhael Sholokhov; the
cost of Braille edition was borne by
Government of India.

Area of Cultivable land
7849. SHRI B. P. MANDAL: Wwill

the Minister of AGRICULTURE AND
IRRIGATION be pletased to state:
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(a) the total area of cultivable
land and its break up State-wise;

(b) the total area under actual
cultivation and its break-up state-
wise;

(¢) the total cultivable land being
barren and its break-up State-wise
and

(d) the tota]l acreage under flow
irrigation and tube-well irrigation
State-wise?

THE MINISTER OF AGRICUL~
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(c). Statement I enclosed indicates
the latest mvailable State-wise data on
toiml cultivable area, total cultivated
area and cultivable area which has
remained uncultivated during the
year.

(d) Statement II is enclosed indicat-
ing the latest available data on the
extent of area under flow irrigafion
and tubewel] irirgation for different
States.

Statement-I

Cultrwable and Cultivated area in India-State wise 1974-75

(Thousand hectares)

" State

Total Cultivable Total Cultivated Cultivable

areat arca® arca remain ng
uncultivated
(Col, 2 —3)**
L R e —_—
(1) (2) (3) (4)
Anﬁhm Pradesh 15,837 13,511 2,326
Awam ., . 3,288 2,653 570
Bihar . . . 11,696 10,052 1,644
Gujarat . . " 12,653 10,077 2,576
Haryana 3777 3,735 42
Himachal Pradesh . . . 776 oo 7
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' 2 3 L]
Jammu & Kashmir . . . . e . 1,075 8oo e75
Karnataka . . . . . i = 12,784 11,278 1,506
Kerala . B . ' : . M " 2,404 2,333 191
Madhya Pradesh . . " . . - 22,356 19,328 9,008
Maharashtra . . . . . . . a1y 19,128 1,989 I
Manigur . s . . . e e 164 140 24
Meghalsya . . f ' . . . 1,100 229 87 :“
Nagaland 2 @ & ® % s = e 12 .
Orina . . . . . . . . 8,029 8,759 1,270
Punjab . : . . . g . . 4287 $215 70
Rajasthan . . . . . . . 24,920 17,178 7744
Tamil Nadu . . F . . * . 8,553 7,285 1,268
Tripura . . . s . . . . 337 %5 92
Uttar Pradesh . . : . . . . 21,086 18,164 pag
Woest Bengal . . . . . . . 7,320 6,420 Boo
All India . . . : : . = 184,905 154,043 30,152

Note : (i) *—The cultivable area ot mprises net area sown, fallow land, land under misc. tree
crops and groves not included in net arca sown and cultw able waste land.

(1} t=-The cultivated arca comprises net arca sown and current fallows,
(iii) #*=~Cultivable area which has remained uncultivated compises other fallow land,
Il:.;:d undhr I.Tnmd tree crops and groves not included in net arra sown and cultura-
e waste .

Statement-II
Area under flow and tubesoell irrigation, Stale-wise, 1974-75
(Thousand hectares)

Flow Irrigation @ Area
State irrigated
Canals  Tauks Total

Tube-well

_ ® @ o @
Andhra Pradesh . . . . . . . 1,500 950 2,540 126
Amam(b) . . ) . . ) . . g62 = 962 .

Bhar . . . . . . . . 88y 1006 903 708
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' 2 3 4 H
Gujarat) . . . . . o 197 87 234 130
gHaryana . . . . . . . 1,081 1 1,032 704
Himachal Pradesh . . 1 (a) 1 2
Jammu & Kashmir . . 279 (=) 279 2
Karnataka . . P B 482 169 851 1
Kerala . f . . . . . 238 76 314 .
Madhya Pradesh . . . . . 679 153 B3z 23
“’lhl-ﬂ-lhtl‘& PR . . B B 930 232 571
Briva . . i . i Gob 230 836 N.A.
—
Punjal 1,410 . 1,410 1,590
Rajasthan . 881 161 1,042 3%
Tamil Nadu 887 504 1,481 Gy
Tiipura . . . . . . . ' 2 2 .
Uttar Pradesh e s . . 2,624 345 2,969 8,115
West Bengal (d) . . . » ’ i 960 308 1,263 v
ALL-INDIA . . . . . B 13,484 3,561 17,045 6,546

1a) —Relvw 500 hectares.
{b)  —Relates to the year 1953-54.

ui"’ —Estimated on the basis of figures collected under the Timely Reparting Scheme.

it —Relates to the year 1967-68.
N.A —Not Avalable.

—The figures of flow irrigation given above do not includes flow irrigation included in ‘other

sources’, of irrigation.

Note : Apart from the abave sources, the area benefitted by 1rnigation by ‘other wells'and ‘othrr
sources' aggregate at the all-India level to 7,712 and 2,427 thousand hectares respectively,

"institute of Advance Studles, Simia

7851. PROF. p, G. MAVALANKAR:
Will the Minister of EDUCATION,
IAL WELFARE AND CULTURE

(a) the names of the Director and
the faculty Memberg (Professors etc.)
of the Institute of Advance Studies at
Simla for the last three years

(b) the number of students and
trainees during the said years, gub-
ject or discipline-wise;

(c) the amounts spent in these
three years; and

(d) whether any evaluation is done
of the working of thig Institute and
if s0, how and by whom and when
and with what resulty and recom~-
mendations?
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THE MINISTER OF “EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Prof. 8. C. Dube was fHe
Director of the Indian Institute of
Advanced Study, Simla from March,
1972 till June 30, 1877. On the ex-
piry of his term Prof. B. B, Lal, ‘%
fellow of the Institute was apointed
as Acting Director gnd he is continu-
ing as guch from July 1, 1977,

The Academic staff of the Institute
comprises Fellows and Visiting
Felows, A List of Fellows/Visiting
Fellows who had worked at the In-
stitute during the academfc years 1075,
1976 and 1977 is wttached.

(b) The Institute does not offer
teaching or training programmes. As
such there were no students or trainees
at the Institute, during these years.

(¢) The Institufe incurreq an ex-
penditure of Rs. 29,56,700/- during
1975-76 and Rs. 31,85900/- during
1976-T7. A grant of Rs. 35,00,000/-
was released to the Institute during
1977-78.

(d) The Government has appointed
a Committee to review the functioning
of the Institute since 1969 and to make
the recommendations with regard to
the future policy, programmes and
activities of the Institute, The report
of the Committee is expected io bé
available shortly.

Statement
Fallows

1  Dr SR Mehrotra

2 Prof BB Lal (at present workin
Acting Director) .

3 Dr ST. Lokhandwalla
4 Dr SC Malik

Visiting Fullows
t Dr M G Adigs (ypto 30-6-1975)
8 Prof YB Damle (upto 15-6-1975)
3 Dr.K N Sahay (up o0 go-11-1g75)
4 Dr K N Sharma (upto 21-4-1975)
5 Dr J R Siwach (upto 15-7-1978)
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6 8hri K 8, Subramanian (upto 1-3-1973)]
7 Dr VV John, (upto so-reigry)™
8 Dr Mkohuh(wa-?-tlﬂ!
9 Mrs Rekha Olive Dhan (upto 29-9-1977
10 Dr BB Mihra (upto g.o-u-:wsj'

. %rup%:x.u:i Swaroop (upto 14-3-1977)

12 Dr.ST Lokhandwslla(upto 28-r12-1g97%
'3 Dr SC Bajpai (upto 14-9-1977).,
14 Dr Sursj Bhan (upto 14-3-1976)

15 Shri AbanjJan  (upto 8+4-1975), ,

16 SEIESihqjlhn (upto 30-6-1g75)

17 Dr. AGK Warrier (upto 14-3-1976)
18. Prof AA Surcor (upto 14-g-1977)
19. Dr Gopi Nath Kaul (upto 14-3-1977)

20 Dr Satish Kumar
Sikka (upto 14-3-1977)

21 Dr Ram Moban Ray (ulpto 1431077
22 Shri KD Shama (upto 10-11-1975)
23 ShriM A Quareshi (upto go-11-1975)
24. Dr BB Agarwal (upto 30-6-1975)
25. Dr Surcsh Chandra (upto so-n"l’g',",‘
26 Dr. (M )Devahuti (upto 26-7-13%6)
27. Dr K M Grorge (upto 2g-2-1976)
28, Dr M Kabir (upto 30-11-1975)

29 Dr Ziauddin Kban (upto go-11.1g37)
30 Mr Amita Malik (upto 2g-2-1976)

gt Sbri PC Mathur (upto scblblp:r';r‘
32 Dt PH Prabhu (upto 30-15-1977)
33 Dr Asha Ram (upto 30-11-1977)
34 Dr RN Salscoa (upto go-11-197)
35. Dr SN Shukla (upto 30-1-1978)
36, Dr BK Tamuli (upto 30-11-1576)
87 Dr SAR Zaidi (upto go-1-1988)
88 Shri BB Goswami (upto 30-1-1978)
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4o
41

45

47

k)

51
52
59

63
64

8hri§ Vanugopal
Rao (upto gr-10197B)

Dr. M Horam {upto To-12-1976)
Prof SP, Verma (upto go-11-1977)
Shri Arshad Ali
Ammi (upto g1-1-1998)
Dr Prabbati

Mukherjee (upto g1-1-1578)
Dr O P Verma (upto go-11-1997)

Dr (Mm) Uma
P (upto gr-1-1978)
Dr (Mn ) Judith
Kroll (upto g1-1-1978)
Dr BP Machwe (uptogi-11-1978)

Mims Geeta Kapur (upto 81-1-1978)

Prof VK

Kothurkar (upto gr-1-1978)
Dr (Mm ) Bina

Chatterjee (upto g1-1-1978)

Dr 5SS Barlingay (upto 47-1977)

Dr DL Jain (upto go-11-1976)
Dr SM Pandey (upto 1-12-1976)

Dr 1J Singh (upto 81-1-1g58)
Miss Amrita

Rangasami (upto g1-1-1978)
Dr Shanti

Gupta tewarop (upto go-11-1578)

Dr TN Khazanchi (upto gi-1-1998)

Dr Balramji
Shrivastava (upto 31-1-1978)
Dr Chetan Karpani (upto g1-1-1978)

Dr Suresh C
Ghosh

(upte 30-11-1977)
Dr Ranjan Roy (upto go-11-1978)

Shri R Ywuf Ali  (upto go-11-1978)
Dr BN Saraswati (upto go-1-1978)

Shri Bikram Jit
Hasat T (b0 g061096)
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Teaining %0 Zadian Toams, bafora their
Particdpation in (Olymplc Games

7652. SHRI MUKHTIAR SINGH
MALIK:

SHRI K. MALLANNA:
SHRI G. M. BANATWALLA:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state;

(a) whether any special wrrange-
mentg have been made by the Go-

to Indian Teams before their parti-
clpation in  Aslatic and coming
Olympic Games; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI
DHANNA SINGH CULSHAN): (a)
and (b): For preparing the Indian
teams, for participation in the Asian
Games, 1978, coaching facilities at
Government cos are being provided
by holding upto three coaching camps
of not enceeding four weeks dura-
tion each through the Netaji Subhas
National Institute of Sports, Putiala,
in respect of the following sports/
games:

(i) Athletics

(ii) Badminton
(ili) Basketball
(iv) Boxing

(v) Football

(vl) Gymnastics
(vii) Hockey
(viii) Swimming
(ix) Tennis (Lawn)
(x) Volleyball
(xi) Weightlifting
(xil) Wrestling
(xlii)’ Yachting

2. The question of providing coach-
ing facilities for Indlan teams for
participation in the Olympic Games
1880, would be considered after asses-
sing the Indian performance at the
Aslan Games, 1978.
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Ariifeial Boarcity of wheat by Flowr
Mills

7883. BHRI D. D, DESAI: WIill Lne
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government have re-
ceived compleints of artificia] scarcity
of wheat products and pushing up of
prices by roller flour mills;

(b) it so, what steps are being
taken to prevent this; and

{c) whether the FCI will open its
own flour mills to prevent this
exploitation?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) and (b). Government
have not received any complaints
about Roller Flour Mills creating arti-
ficial scarcity of wheat products and
pushing up of prices. On the ather
hand, the open market availability of
wheat products has considerably um-
proved because of removal of restric-
tions on movement of wheat products,
and the prices of wheat products in
the varioug regions of the country hive
stabilised at reasonable levels accept
for slight seasonal variations.

(c) No necessity is felt for estab-
lisament of flour mlls by the Food
Corporation of India.

Effiuents of JK. Paper Mills, Orissa

7854. SHRI K. PRADIIANI: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether Government of India
have collected information about the
villages on the bank of the river
Nagapati in Orissa which have been
affected by effluents of the J. K
Paper Mills; and

(b) the details regarding the assis-
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND AE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) According to the Gov-
ernment of Orissa there are 50 villa-
ges alongside the river Nagapati
which are affected due to the pollution
of the river water as a result of dis-
charge of effluents from M/s. J. K.
Paper Mills, Rayagada, Orissa. The
Ormssa River Board which is respon-
sible for conirol of pollution of water
in the State under the “Orissa River
Pollution Prevention Act, 1953,” has
directed the mill authorities to pro-
vide open wells in all the 50 villages
at a cost of Rs. 10,000 each to provide
drinking water facilities. A sum of
Rs. 200 lakhg has been placed st the
disposal of the Chief engineer (Public
Health) by the concerned industry,
with which twenty open wells have 30
far been provided. The industry has
been directed to provide the remalning
wells as per the specifications of the
Chief Engineer (Public Health).

(b) The matter concerns the State
Government and the question of mre-
viding any assistance by the Govern-
ment of India, does not arise.

Purchase of NNM.R. Spectro.Meters of
Wrong Specifioation

7855. SHRI JYOTIRMOY BOSU:
Will the Minister of AGRICULTURE
AND IRRIGATION be  pleased to
state:

(a) whether the five pulsed N.M.R.
specto-meters purchased by I.C.AR.
were found on arrival to be of wreng
specifications; and

(b) it so, the
thereof?

fullest details

THE, MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI BURJIT
SINGH BARNALA) (a) and (b): The
LC.AR. had ordered for P 200 medel
of NMR. from M/s. Spectrospins,
West Germany. However, the equip-
menw which were recelved had labels
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of P 10i. On the assurance of the
Company that the equipments wers
really P 20 and had been wrongly

“iabelled by mistake as P 101 and on the
undertaking given by the firm that
*they would be responsible for the ¢is-
crepancies, should there be any, the
consignment wag accepted. The in-
struments are being checked for the
correctness of the model and specifica-
tions with the help of the Electromcs
Gorporation of India.

Ground Water Organisation in
Maharashtra

'7857. SHRI R. K. MHALGI: wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to slate:

(a) whether it ig a fact that the
centrally sponsored scheme for
strengthening ‘State Ground Water
Organization’ has been sanctioned for
Maharashtra;

(b) if so, when;

(c) nature of the progress made so
far by the said scheme; and

(d) the amount sanctionedq and
provided uptill now for the scheme?

IHE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes, Sir.

(b) The centrally sponsored schame
for the strengthening of Ground Water
(Minor Irrigation) Organisation in
Maharashtra was administrativeiy
approved by the Government of India
on 5th February, 1877. However, the
State Government hag sanctioned this
scheme at their end on 18th August,
2977

(c) The three Divisions namely (1)
Hydrological Division (li) Geophysical
Division (iil) Engineering Design Divi-
sion sanctioned under this scheme,
have achieved the following physical
pregreigr—

(i) Hydrological Division—Reseurch
work at six Meteorological Survey
Stations and data collection regarding

artificial recharge to ground water.

(ii) Geophysical Division—324 pror
bes taken,

(iii) Engineering Design Division—
Studies underfaken for design of ‘ube-
wells,

(d) The scheme has been sanctioned
for a total cost of Rs. 52.00 lakhs for
the period 1876-77 to 1978-79. 50 per
cent Central matching grant would
be provided during this period.

The following amounts have Yeea
released by way of matching ceniral
grant for this scheme,—

Financial Yea Amount released
Rs. in lakhs
1976-77 Nil
197778 6.50

Report of the Bombay Metropolitan
Region Development Authority

7858. SHRI R. K. MHALGI: W'l
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether the Director (UD)
Ministry of Works and Housing re-
ceived a preliminary report dated
13th December, 18977/28th December,
1877 from Government of Maharashtra
in regard to the B.M.R.D.A."s
(Bombay Metropolitan Region Deve-
lopment Authority) formulation of
some Multi-sectoral projects for fin-
ancial assistance of the International
Development Asgsociation on the World
Bank (IDA);

(b) whether the said projects are
considereq by Government of India
for urban poor within the municipal
limits;

(¢) if so, what action Government
have taken and when; and
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{d) if no action hag been taken go
far, the reasons of delay and when it
shall be taken?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (d). Yes, Sir. The
Government of Maharashtra sent a
proposal on  ™Multi-sectoral projects
for the Kalyan, Thane and Bhiwandi
sub-regions 1n the Bombay Metropoli-
tan Region”. The proposal was cis-
cussed with the BMRDA and the
State Government have been advised
to submit a revised detaled project
report for consideration. The proposal
ntends to cover the urban poor with=
in the municipal limats.

Un-Recognised Public Schools in Delhl

7859. SHRI SURYA  NARAYAN
SINGH: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL~
TURE be pleased to state

(a) the number of unrecognised

Public Schools of primary and middle
stage functioming in Delh;

(b) whether the management of
these schools have requested the Gov-
ernment for grant of recongnition to
them; and

(c) if go, his reaction in thig regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI
MATI RENUKA DEVI BARAKATA-
KI) (a) to (c). The information 1s
Lewng collected from  the Delln Ad-
ministration and will be laid on the
Table of the House in due course.

W WWw weT AW g
FOT wAw W "R
7860, St TTHIR ATC WA ¢ T
fow, wnw waw W depl

wAT ag xATA W g w0 E

(%) T ¥ FATH KT ad
5 af 197.-76 1976-77 WR
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1977-78 ¥ IO 9N ¥ Geqwii WY
W § w9 § gaofn & 6

(w) st fodwre & wr

(w) aEh fofow & fea-fer
gami ® awafe 1§ 0T a@w
deqr wY  firel gwofir ff ok ?

firm, e werwr it wepl
oo ¥ e st (frelt doper WY
e ) : (%) o, e

(&) ow fawoor fag & wifaa
TaET §t vE §, wwWT TEw 9%
gt [vearew & car wr ) el
®e QWo ¥re-2175/78]

() o s fereror, fore & wiivfere
ey €t T §, WWT qEe ¢ T
T § 1 [seqrerm % v o dfe
weat Qero #o—2175/78])

freelt F e @ W

7861. St WA LA Wit
st fimfer Wi wras o gfir it
gwfe qat 77 T € FIT WA
f& :

(%) feesft & woprdt sd=fay
% fag wy aF §@ fead W wr
foratfor foar wrar &,

(&) =7 ¥ freer aifes frar-
s gwT &, W%

(7) & 1976-77 X Infwr
WG & @ W 9 feet ofe
st gt ?
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. fiwrior ot wrorer v i et
pie it (ot fowrc we ): (%)
Jwr(w), st F aram T (@ ¥ 41,013
A §, fam WY 1076-77 &
346,92 AW WA AKHG WG
sT=r g€ | ¥ siwdi 7 & wrarw wifwe
aff § o faeelt warew, WvF @,
WTE IO Eorew wifs q@ W
forwmii 1 a T &

() wqeew 9T 197677 &
SR 2,52,56,529 U &« feg
Tq |

et # g ey & aga &
wftrr oo & fvg aficiong

7862. Y TWeN PHIT WA : AT
vy st fewnk ey ag aarv & gor
5 fe

(%) =1 wswqw §

I AT FEWR ¥ Gq TE
AIET qUET ra WyEw o fawrw
wTHRT & gea ¥ v fadiy aferemT
warfoe ¥ 0k ¢

(=) afx &, &7 w7 o1 § @
YT ol G ® agraar ¥ ¢ frer
of@emar &t e s T
i1

(7) sw ofc@rommT *T fes-
for oW § sqeaT w0 &7 e
gt ww?

vfe wiv fowrf st (s gt
ferg womre ) ¢ (%) aaT (). wmea
ALY qweT (wa v qfqr o
WU ) T HqET g frwr wriww
AW 1967 1971 7% THET
Hyfamr waer g o sow @
sreew o o oy o v i apero

# wfererer orer wierer off gudt afcaTemT
1971 % 197406 ¥ty gfior aw
"aw O g O faste srhwr
¥ A & grow wr of o @,
ghamm it Twgm § W WY
7t ¥few # g

wat &few ¥ ow WgE weEEw WY
THW: 1978-79 8T 1976-80 &
raa gTow w9 fa=mre fiear of

gl A
Blum Clearance Projects in big Oitles
of India

7863. SHRI SUKHDEO PRASAD
VERMA: Wil the Minister of WORKS
AND HOUSBING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) what further steps have been
taken for implementation of housing
projects to conduet slum clearance
in cities like, Bombay, Calcutta, Kan-
pur, Ahmedabad and Madras; and

(b) how Government is contempla-
ting to bring an end of such slum
areas throughout the country and
time-schedule thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). The Scheme of
Slum Clearance/Improvement  and
Environmental Improvement in Slum
Aress are in the BState Sector. Plan-
ning, funding and execytion of hoth
these Schemes are the responsibility of
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the State Governments. Grester em-
phasis is being laxd on the Improve-
ment of slums and provision of serviz-
ed sites to the economically weaker
sections of society. Since the problem
of slumg has socio-economue ramifica-
tions and Is not solely related to
housing shortage, mo realishe *me-
frame for solving thus problem can be
lmd,

wrei wng faq g gy W
wgat
7864. ot TAwe gard : waT

vy Wi faar 447 ag 107 B FIT
w4 fF

(%) #ar wredta =g fram w2
AR A N F FAL FA R wAE
wy

(&) #ar q¥ ¥ ¥ faa wfa
fre ot g, o

(w) afz zr, At 77 3aEE &
fgat w7 sury F vy g7 g7 AR A
HTET A ¥ IIA R RY?

i wire Fevwrrf sorrers § Trem Wt
(st vy ware fag) : (%) o, 7y,

() qer & alar ¥t & A,
w7l wE W wde, 1978 (15-4-
78a%) ¥ 21T A¥ WAL ¥ AroAT-
g q1% qeut &1 a1 oraT 0F faawr
AT 9H 9T 0T 747§ | [qrvwre |
T war | xfwd qwr qAA-2176/

78]

() wreha wm e WY Tae
&y Fafa R € exfed) gra
q¥ * s wiww war § wvad
ot ar v ¥
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X® ¥ warwr, frafe & avir ghvey
@ Ay wq § W< dw Jure o wife
wa %3 fag my § arfie Semre-smard
frafe I wod = w1 favey we
7% W % ¥ @ Wy ¥ wer
afg #r w% )

daww At Wt afcdtomr & wt ¥
wTTR wite Qe ¥ st wrvety

7865. S THAWE gATeY : Wy
wfa site famk a4t 7z 37 &7 g
war fw -

(%) 41 aqax ady ot ofc-
YA F T F AT W AT B A
Tra< g€ 2,

(=) afzan, &t 3asr v afom
fagar &, W%

() ®Awaofaemn  fr-
fraa &1 st § 17 37 & wrer i
FIA w1 fpaar feaar =W g @
wEqEAT 7

witr witx feerf vt (st goofim
feg wonmm ) @ (%) Y, 81

(=) ¥ (1) wrew & gurr w4
FT Fqrer ATET FT AWl 93 ATy
w§ aqw fawfra & frafafas ol
mfRs & —

(1) wormst afcden

wrrent afeqraar wady afqfa &
fasmrooity fargat s wfe w9 faar s
[fgr sk f w7 1 wofy § @
afafy & dos # oy wifgg an
o afafer &t wot fawfal oF of
¥ w= wege vt wfgy afF TR
fig % fag w o & e
& firq wrer qra & forar o & |



817 Wristen Answers VAISAKHA 4 1900 (SAKA) Written Answers 218

( 3) “Arvec wfogn afcdoen

w qf@en & dqwr seteey
N wrow w7 & fadr O 2w W
AT AT ¥ wafl & wAT A
sfafafiedt w1 s W e |

(3) wraft afcdten

famer wrlaor wxF oF Y eet ¥
wex  fegm afaomr et
fare s & el Y wifier e
§g O i ¥ fardenl 9 dow gw
wEA & v o v wTfeg

wETeT ofereaT et afafy
& fewroim (el WY wfaw =
femar ywr ) Tw afafa e sawdsw
wiw, 1978 & wyn gag & gf o)
oy froiq fear war aqr fe af@omT &
fafore auewt &1 wewEw 0% & firw
S HgR Tv WY e w7 Y oo
wAq & afsy fEr «d

orgt o d3wer wro-ferege afcgomT
wT Haq §, WqFw  fadaw = & gqw
&% 11 %7 12 wdw, 1978 B g
o7 | ag Fote fear  wmam a7 o weeor
X WX 97 T A § A w1
&t v & fodc  fraroitr el
®Y TATC R T OF G A
afsx fear @

ow vt wfafafg-aeea sy,
1978W WL WTAT 97 WY wfr afc-
groT & fampa weawor #Y frg ol
¥ fwar omar afgd, ew 9¢ fene
fawel fear mar o7 | &dfiw v T &
® wfy s P{Wod fawm
afetomt fFeiddare s g wrareie
Aqrer & {ANfaadi HoF T g
w g &% gf ofv )

T wefrof e Yoy e o rwer
# § wix wror aer dore o ot
o el oY T o ol aoné
L g L

witw  foerew wrfww N wfoe
ot st mfafoes ¥ ot
wifer g

7866, Wt vwhww gund
wriﬁmmm:mmitr
T w61 R

(%) wr wnitr fawre srwr
# smoifon o wiaifr  apforfens
1E * whw v N wraewea o
W TTETT % ey fewmar mar g

(&) afx &, & ¥@at & aORTC
¥t war  sfafear §; Wi

(7) w fawm § worrT &1 AT
wraaTg W<y o7 i g 7

wfir Wi e sionvera & e s
(st Wy sterre g ) 1 (%) EORT AR
e wTdw ¥ sraror SRR
arfrfers T &1 mfaw wor W
graaraT & gy arres § 1

(=) =tz () seafimy aur wgerdt
Tl ® aW FETw aqr IWW
¥ &1 ¥ arfaw £ & fAu agr @
t@g Pra (Fer 2) wiufrw, 1977
¥ wrowe wiafms & ox 78 917 35
wr ay § o & sl sfemt oar
wgerlr sveafeat g fawra & el
FTd%w 9T g% IO feg g wE 9T
IAR WAHT AT AT Y Torar WA A
Bz ari Y qvw § | €W gz O wfwn &
v foere wdwni WY gw & WK
% fag waw  wwfrat ot o€ € ¢
aqTfy, Wy qEdr wwfrat A ag fer
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fear fir ag wiew ghooms g
af I Y@ wweiw wid % clfosn
wawi, o cw fowr ¥ wredr oot W
+T @Y, ¥ arg eud AR A w1
&I I IR W W AR W gahy
oY wrg | ey fedas, 1978 & g -
g & s firdy ot gt qafeqee waar
HEqT W1 SYATT GIAT WEATT AT
ey fedy ot wrason, fow w0
wr fuawre wriwat w7 grw ® A4 w1
w7 I §, T W 9w wgAafw
WIAST G oArGT ®Y AoqAT T A
q= % wywfy it wgr et waafn
wrq fasm wrds4l 1 I9wA ¥ fod
Iqavy & =k o §

[z Txal W gieaa wte s
faamdt | faas

7867, wit gax Fag : w7 faem,
warw wrew e deply w47 7z ATy
w w5 wen fw .

(%) 7s7 w¥q & Agm sgAT A
ghas it wifearfa fanfesr otz
foasi #t sfyarar ferdr &; o

(&) =7 mewrT v fase meq
T 7 IT AT T T gheadi ax
wiferfadl & asw 3z7 whs §
#4737 fa¥ oF A ERE WA
wr & ?

fom, o weaw ot depy
wwwa ¥ cew At (et e
aywret) : (%) W qAw ¥ dahm
feemai  (¥3w wat) ¥ wqghe
wrfy q& wygfee saamfe ¥ qrafay
ol WX frww of  ac-firmor w4-
=rfeqt ¥ sfrwemr wam: 6. 07 WX
7.74 &1
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(w) wiifetaferfedeed (dw
egEl) W W S T qow ¥
WAl wwfal & e w)
aarfEn fmar s wvom & e
W qaw ¥ daw gfomt Wik i
arfet & fadr g ¥la faarers (Yw
ww) W w7 A fremg dTs
w7 wrf weary i 4

Technical posts lylng vacant in variousg
Deptts. of the Ministiry

' 7868. SHRI SUKHENDRA SINGH:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state;

(a) number of Class I and Cluss II
technical posts lying vacant as on 28th
February, 1978 in the Departments of
Agriculture, Food, Rural Development
and Irrigation;

(b) what are the details of such
posts and since when they are lying
vacant, Department-wise details for

each of the vacant post may be placed
on the Table of the House; and

(c) what action has so far been
taken to fill up these postz and how
many cases are lying pending at
various stages, Department-wise posi-
tion may please be placed on the
Table of the House?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) to (c). A
statement containing information ia
respect of these Departments is la'i
on the Table of the Sabha. [Placed
in Library. See No. LT 2177/78].

wyfedt o frges fon

7869, ot frar whadt : W\
fowr, eor wemmm  witt  wepfa
et qg aa Y w7 S fw

(%) for for Troat ¥ ol
w frger fae @ wrl & ;
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(=) wat yo ol ¥ wylai v
frefewrey = o fowr frges
@ wnt §; Wk
Y (@) afr g, & X Ty & e
wr g?

fivry, oy worry wlte wepl
AN (Ve mwwRER) 1 (%) ¥
(%) W g & wopaTe, wyfed
% g Frqen faer  feafr Frem-
fofar & —

(1) =it Towl/aw wifee &
# fres frer srcfwe @ (-
I-VII/VIII) &% sqeem § 1

(2) sérar, armde, fafer,
WEUTH HAW, AT AE; qF AT gAY
¥ frapes firerr s X1 aw goweyw
2 1 eraw, wer wdw, whrge, sd,
UaeAH, afrmary, fagT, v Wk
frerar &9 wqg W arfexd aur
Tfe¥d ¥ surew dat ¥ froqer
et g X1 o Sowed § 1

" W wiw, watew, dow, g6
‘bhmwrﬁiﬁ*mtwrm
@At ¥ fryes femr wor X o
o § )

(3) wep aar Fwfty i oy
7 wefieai & fad froges frar ot
®a 9T Iyey § | feRdr ¥ wafenl
% fot qd fawmfraen o
# ot frwew fawr Sowen &

\ew Type of Bullock Car¢ Developed

7870. SHRI ISHWAR CHAUDHRY:
Nill the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether Government'y attention
hag been drawn to the news item
Published in ‘Indiap Express’ dated

25¢h Mareh,“197 that u new type of
bulock cart huybeer deviiopdd by a
Bothbey firm kiiown as “Se] Vis* which
is lighter ahd more lasting than the
conventional one; and

(b) if s0, detally regwding iw

at a reasonable rate in every State?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA)- (a) Yes, Sir.

(b) The ‘Sal Vis' bullock cart de
veloped by the Salvi Structure Works
shop at the Industrial Estate in Mul-
land, Bombay will be referred to the
Agricultural Universities in Maharash-
tra for evaluation regarding its durabi-
lity and cost.

Scheme for Constrauction of FCI
Goflowns daring 1978-79

7872. SHRI CHATURBHUJ: Will the
Mimnjster of AGRICULTURE AND
IRRIGATION be pleased to state.

(a) whether the Ministry have a
scheme for the construction of FCI
godowng in 1078-79 and if so, the
criteria therefor and the rules/condi-
tion laid down therefor in principle;

(b) the names of the Stateg in which
such godowns will be constructed;

(¢) whether there 15 a need for such
godowns in Rajasthan where there are
mostly famine conditions; and

(d) whether Ganga canal and
Chamba] cana]l areas in Rajasthan
have plenty of food-grains production
and if so, the arrangements Govern-
ment of India have for storing it and
whether Rajasthan will also be includ-
ed in the said scheme in the current
financial yeay?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) and (b). Food Cer-
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poration of India have planes to con-
tinoe to construct godowns of their
own during 1978-79. Apart from this
the Corporation has launched Phase
III of the construction programme
under Guarantee Bcheme through
private parties in the States of Punjab,
Haryana, Uttar Pradesh, West Bengal
and Mabarashira. Under this scheme
the private parties are required to
complete the godowns within six
months of entering into agreement
with the Corporstion. Applications
were expected to be received by 3lst
March, 1978,

In securing space various factors
like procurement, distribution, move-
ment, etc., are taken into account.

‘€c) and (d). Taking into account the
various related factors, the Food Cor-
poration of India is building its own
capacity in Rajasthan also. However,
while some capacity under the earlisr
phases of construction by orivate
perties in Rajasthan has been secured,
no further augmentation under the
Guarantee scheme in Rajasthan is coa-
sidered necessary. Adequate arrange-
mentg exist for storage of foodgreins
in Rajasthan.

wret o sivw gt & wron
fargre & et ¥ orrT e o

78 73, ¥t Faramare sreme amew @ T
gfr st fawrk 41 og g € g
w3 fir V1Y S e afe AT T
& & wrr Pradr qfe F ot o
&1 T T TE T & S B e
& form AvHIC A GreAT Fr AT F4T
& % SedET Fromr & ey faE &
fag fpad gaafo faa o g ?

e i e st (ot goofie T
worret) WA ot rew af@rsAnsi
® wa-frwem wadw &7 e w1
argre wgi &1 §AT S AT & QYo
war-firara ¥ wyg feafaal &1 @ g
t
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g gwr firelt § fo qdf oW
TEC & swm § ow-Frere-awde ¥
1.12 ®re v dw e gur o
witpe Ot wfcaroar § war-frere
& forg Fwer 1, 32 wrw i o swer
ot o ww st i gt
® TgT WX 20 WY v o6 v Ak
t foad 0. 88 o gqeuani
wv g ) ofeew W TR
i oww g g qff el e ¥
qnirmnm—ﬁmmtm—
&Y ®1 7€ 9. 12 7w T W wwwew
T O FYT WL 14, 20 FAT WT §T
fear mar § 1 wEw Fratorseear &
T Y e ww-feTe £ speey
w1 91 q¥AY arfe aw F wr§ Foow
TFa¥ |

fegraomT & gaw fear g f
tew qf@reAT & s da § G0m
Y F NTT TT 2. 94 T FRGL
s Wi & w1 g F Awo.8 1 W
R & w-frare-wa g ¥ sy
gmr ¥ ega dEw ofd@eeT F
wa-frwra & faq ¥ 42 o
H sraeaTdY | €w swaedTr wfE
qfedromT Sl § 27 $0F T aw
g1 faar mar § 1 Pemifrre feg or @
FEt ¥, IO Q0 A 9T @ qWw
I FrO AATRRT I AN qw
Ty wO® & 31T 1. 45 e AT
o ot ¥ A 0. 75 AT gAY
fa ¥ AW g i o
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Vacant Posts of Jamadars in Circle II,
CPWD

7874. SHRI R. L. KUREEL: Will the
Minister of WORKS AND HOUSING
AND SUPFLY AND REHABILITA-
TION be pleased to state:

(a) whether the posts of Jamadars
#0 be filled by promotion from fire
man are lying vacant for a long time
in circle II of Central Public Works
Department even though eligible
qualified candidates are available for
promotion since the very beginning;
and

(b) if so, the reasong thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUFPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). Two posts of
Fire Jamadar are lying vacanl since
January, 1873 This 18 because ci
present there 15 a ban on the flling up
of vacancies which are more than six
months old.

Reservation in Allotment of Milk
Tokeng by D.M.S to Scheduled
Castes/Tribes

7875. SHRI R. L. KUREEL: Will the
Minister of AGRICULTURE AND 1R-
DIGATION be pleased fo state:

(a) whether the Delhi Milk Supply
Scheme has not made any reservation
in allotment of milk tokens to mem-
bers of Scheduleq Castes/Tribes; and

(b) if so, the reasons thereof and
it not the details thereof?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) No, Bir.

(b) No reservation in the matter of
allotment of milk tokens to any com-
munity or caste is required to be made
under any orders of the Government
so far issued

675 LS—8.

Plots Allotted to 8.Cs. and 5.Ts. in
Rural Areas

7876. SHRI R. L. KUREEL; Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether most of the plots of
land gllotted to the persons belonging
to Scheduleq Castes and Scheduled
Tribes in the rura] areag of various
Btates are still in possession of Caste
Hindu though in papers such plots are
shown against the nameg of allottees;

(b) the figures, district-wise, of
cases in which such plots have been
physically handed over to the
allottees in various States of the
country; and

(c) steps taken or proposed to be
taken by the Government to see that
all the remamning ploly of land are
occupied by the allottees in all the
States and Unlon Territories?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The Government have
no infomation.

{b) The district-wise figures >f
cases in which such plots have heen
physically handed over to the allottees
are not available. A statement show-
ing handing over of physical posses-
glon of house-sites to eligible families
including Scheduled Caste and Sche-
duled Tribe families, State-wise ond
Union Terntory-wise, 1s appended.

(c) For effective implementation of
the Scheme for provision of house-iites
to landless workers in rural areas, tne
State Governments/Union Territories
Administration have been requested to
exercise greater wigilance to ensure
that the rural landless are given hous2-
sites in habilitable areas and that they
are given actual possession of the
allotted house-sites.
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Postion regarding physical possession mg&gﬁuﬁﬁa allotted house-sites in different States [Union
errilories

Sl

No.

Name of State/ Union Territory

Anghra Pradesh

Awam .

Bihar

Gujarat

Haryana

Himachal Pradesh . .
Jammu & Kashmir
Karnataka

Kerala .

Madhya Pradesh
Maharashtra , f .
Orisa . . . .

Punijab .

Rajasthan

Tamil Nadu .

Tripura

Uttar Pradrsh

Y¥est Bengal .

Territaries

Andman & Nicobar Islands
Chandigarh . . .
Dadra and Nagar Haveli
Delhi . . .

Goa, Daman & Diu .
Pondicherry .

Bt
physical pos-
semion  of
house-sites

N.R.
N.R.
3,20,338
2,09,533

4499
. N.R.

7,283,611
90,000

. 668,656
3,61,000

(Partial Informasnsy
. 3,08,73¢
8,52,725

NR.

N.R.

. e 12,02,175
2,46,672

2,823

N.R.-Praticulars not received from the State Governments
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Central Dairy Development Project in
Keralg

7878. SHRI GEORGE MATHEW:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state

(a) whether the Central Govern-
ment are considering the request of
the State Government for a centrally
sponsored Dairy Development Project
in Kerala;

(b) if go, what gre the details that
have been finalised so far; and

(c) what wil] be the total expendi-
ture by the Central Government on

the project?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) to (c). The
request of the Government of Kerala
for  implementation of a centrally
sponsored dairy development project
i Kerala 15 under consideration The
details of the project, estimated to
cost Rs 186 lakhs, are being finalised.

Boiled Rice to Kerala

7879 SHRI GEORGE MATHEW:
Will the Mimster of AGRICULTURE
AND IRRIGATION be pleased to
state

(a) whether the Central Government
will supply boiled rice to Kerala as
requested by the State Government;

(b) the reasons why the supply of
boiled rice to the State has been re-
duced; and

(c) to what percentage of the total
supply of rice, the boiled rire is going
to by supplied?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU FPRA-
TAP SINGH) (a) In view of the
limited availability of boild rice in the
Central Pool and as requirements of
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boiled rice of other States, like West
Bengal, are also to be met, it is not
possible at present to supply boiled
rice to the State Government to the
extent of their requirements.

(b) Increase supply of boiled rice
to Kerala was possible earlier because
of additional supplies of boiled rice
made available to Kerala from Tamul
Nadu and by custom milling of Andhra
Paddy in Kerala. As these stocks
were exhausted, availability of boiled
rice for issue to the State Government
was reduced, which resulted in reduc-
ed supply.

(c) As supply of boiled rice is de-
pendent on availability in the Central
Pool, from time to time, which cannot
be assessed at present, it is not possi-
ble to indicate the guantity of boiled
rice that will be supplied to the State
Government against their total month-
1y requirements, Supply of raw rice,
however, will continue to be made to
the extent of the shortfall in supply of
boiled rice.

Assistance for Teachers in Berviee
Training

7880, SHR1 GEORGE MATHEW:
Wwill the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Central Govern-
ment are considering the proposal of
the State Government of Kerals, for
assistance for Teachers’ in-service
training;

(b) it so, the total amount being
sanctioned; and

(c) the cause for delay im sanc-
tioning it?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, FRATAP CHANDRA CHUN-
DER): (a) to (c). The Government of
Kerala in December, 1977, approached
the Nationmal Council of Educational
Research and Tralning (NCERT) for
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Financial Assistance for a five year
Crash Programme costing approxima-
tely Rs. 143 lakbg relating to in-service
education of about one lakh teachers
of secondary and primary education
handling physics and Life Science,
Mathematics and Geography. The
SBtate Government desired NCERT to
bear 75 per cent of the total cost of
the programme. While appreciating
the need for orientation of teachcrs,
the NCERT informed the State Moy
ernment about their inability to zive
substantial help due to the finantial
constraints. However, in 1976, NCERI
had released financial assistance
amounting to Rs. 1.5 lakhs to the State
Government of Kerala for organisa-
tion of 31 in-service courses.

In addition a proposal was also re-
ceived by NCERT from the Direclor,
State Institute of Education, Kerala
for the training at higher level for at
least a few hundred teachers who
were already there in the fleld as
resource persons in order to equip them
in the new content methodology “.id
evaluation of new  curriculam. Tha2
flve courses of 15 days duration rach
proposed to be organised one each for
physics, chemistry, biology, mathe=
matics and geography are estimated
at Rs. 60,000. The proposal would be
considered by the Exetutive Commit-
tee of the NCERT in its next meeting.

Allegation against F.CL by West
Bengal Government

7881, SHRI MUKUNDA MANDAL:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether any allegations have
been made by the West Bengal Gov-
ernment against the Food Corporation
for non-cooperation;

(b) if so, what are the allegations so
raised; and

(c) what stepg are being taken by
Government for proper functioning
of Food Corporation?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) No, Sir.

(b) and (c). Do not arise.

Grants to Himachal Pradesh Univer-
sity

7882. SHRI DURGA CHAND: Wl
the Minister of EDUCATION, SOCIAL
WELFARE ANDY CULTURE be pleased
to state:

(a) what is the amount of grant to
Himachal Pradesh University under
each head during the last three years
year-wise;

(b) what ig the amount, out of the
grant, utilised by that University dur-
ing the above period;

by(:t)n what is the criteriop followed
U.G.C. for giving grants to the
various Universities;

(d) whether any preference is given
for the purpose of grant to the Uni-
versitie; situated i hilly areas like
Himachal Pradesh in respect of col-
leges affiliated to such Universities
and situated in remote hilly areas; and

f(e) if so, what are the details there-
of?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) and (b). According to the informa-
tion furnished by the University Grants
Commission, the grants paid to ihe
Himachal Pradesh University and the
amount utilised by it during the last
three years are as follows:—

(Rs. in lakhs)
Pa“r:;e of Grants paid Total m
1974-75 1975-76 1976-77

1. Books & Jouinals 4’00 - o'50 4'50 369
2. Equipment 360 1°50 0'50 5.60 3 6o
3. Building 2'00 4'50  7'50 14700 0"18
4. Unasiigned grant . 0°25 o2y 0.52 0's9
5. Publication of

Research work (Fo- two years) 040 =
6, Visiung Faculty 050 0'50

(c) Grants to universities are paid
by the Commission on the basis of the
development programmeg approved on
the recommendations of the Visiting
Committees appointed by the Commis-
sion and the progress of expenditure
incurred by the Universities on them.

(d) and (e). The Commission has
relaxed the eligibility conditiong with
vegard to  student enrolment and
teacher strength in favour of colleges
located in backward and rural areas.
Under “these relaxations, a college in

such areas will be entitled to develop-
ment assistance from the Commission,
if it has 200 students and 10 teachers
against the normal requirement of 400
and 20 respectively.

Rural Water Supply Bchemes in
Himachal Pradesh

7883. SHRI DURGA CHAND: Wil
the Minister of WORKS AND “IOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state the
amount proposed to be given to Hima-
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chal Pradesh for the rural water sup-
ply scheme and whether any priority
is given to that State on account of
hilly terrain of the State?

THE MINISTER OF WORKS AND
HOUSING AND SUPFLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): Presumably, the question
refers to the grants allocated to the
States under the Central scheme for
Accelerated Rural Water Supply for
problem  villages. If 8o, no such
amount has been allocated to the Gov-
ernment of Himachal Pradesh this year
yet. The allocation will depend upon
the progress achieved in the imole-
mentation last year. No priority has
been given to that State on account of
its hilly terrain.

Constructional aid by Centre to Hima-
chal Pradesh

7884. SHRI DURGA CHAND: ¥ill
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) what is the amouni sancticned
to Himachal Pradesh for housing
scheme during the last threp years,
year-wise;

(®) what is the amount out of the
grants sanctioned by the Central Gov-
ernment which wag utilised by that
State Government during the above
period; and

(c) how many houses were built
with the Central amount in that State
during the above period, year-wise?

THE MINISTER OF WORKS AND
HOUSING AND SUPFLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). The Central
financial  assistance for all State
Sector programmes including ‘housing’
is released to the State Governments
in the shape of ‘block loans' and ‘block
grants’ without their being tied to any
particular scheme or head of develop-

APRIL 24, 1878

Written Answers 336

ment, The State Governments are
free to earmark funds for wvarious
State Sector programmes according (2
their requirements and priorities.
During the last three years viz. 1975-76,
1976-77, 1977-78, the plan outlay on
housing for the Government of
Himachal Pradesh was Rs, 109
lakhs, Rs. 110 lakhs and Rs 125
lakhs  respectively. The expendi-
ture on housing during these
years was 112,18 lakhs, Rs. 109.09
lakhs and Rs. 228.58 lakhs (anticipat-
ed) respectively, The Housing and
Urban Development Corporation sanc-

tioned loans of Rs. 79.40 lakhs,
Rs. 17.94 lakhs and Rs. 14.17 lakhs for
the year 1875-76, 1976-77 and

1877-78 respectively to the various con-
struction agencies in the State of
Himachal Pradesh. Out of the sanc-
tioned loan amount, the amount drawn
during these years was Rs. 38.35 jakhs,
Rs, 55.25 Jakhs and Rs. 21.37 lakhs
respectively.

(¢) The total number of houses
built under various social housing
schemes during 1975-76 and 1976-77
were 1218 and 304 houses respectivoly.
‘The total number of houses puilt
during the year 1977-78 under various
social housing schemes have not Leen
intimated by the Government of Hima-
chal Pradesh. The total number ol

houses completed with HUDCZO's
finance is 147 umts out of 541 saic-
tioned.

Land Reclamation Projects in States

7885. SHRI DURGA CHAND: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased {o state:

(a) whether it is a fact that 3 num-
ber of State Governments have
launched Land Reclamation Projects
sponsored by the Central Govern-
ment;

(b) if so, the names of the States
and the area of land which is likely
to be reclaimed under the project in
each State;
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(c) what is thy amount of assistance
to be given by the Central Govern-
ment to each State; and

(d) whether any priority in respect
of financial gssistance is to be given
to hilly States ]ikg Himachal Pradesh
under the project.

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes, Sir.

(b) & (¢). The information as re-
gards reclamation of alkaline and
ravine lands is as follows:—

State Area 10 be Proposed
reclaimed Central
during 1978- awistance

79 (Ha.)  lor 1978-79
(Ra.in lakhs)
1. Punjab . f . . . f f . Bo.o00 a4
2. Haryana 1,200 T2
9. Uttar Pradesh 219,200 104
4. Madhva Pradrsh 5,000 50
5. Rajasthan . 7015 o
6. Gujarat . 3,600 92

(d) The hill States are given priority
in land development and soil con-
servation projects as the upper catch-
ment areas of major rivers fall in
those States. The Centrally Sponsored
Scheme of Soil Conservation i the
caichments ot river valley projects,
scheme of integrated soil and water
conservation 1in the Himalayan areas
and a scheme of afforestation of waste
lands and degraded forest areas are in
operation in Himachal Pradesh. The
total assistance provided to Himachal
Pradesh under these schemes during
1977-78 was about Rs. 158 lakhs of
which Rs. 109 lakhs was grant and
Rs. 40 lakhs was loan.

Teaching of Science from Lowest
Level

7888. SHRI JANARDHANA POO-
JARY: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL~
TURE be pleased o state:

(a) whether Government have been
urged for change in Science teaching
from lowest level; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) The teaching of Science as
a par{ of environmental studics has
been recommended to be followed from
the primary classes both in the original
curriculum prepared by NCERT as well
as by the curriculum recommended
ny the Ishwar Bhaj J. Patel Commuttee,
The State Governments have heen re-
quested to introduce {he tecaching of
science as a part of environmenial
studies 1n these lower classes.

(b) The suggestions have leen
favourably received by most of the
Stales and many States have alrendy
made changes in their curriculum and
introduced the teaching of Scienre as
environmental studies in lower classes.
The National Council of Educational
Regearch and Training has also pre-
pared inexpensive science kits for
being supplied to schools al a small
cost ag also to train science teachers
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in preparing inexpensive improvised
acience apparatus from locally avail-
able material to demonstrate principles
of science.

Criteria for Promotion and Transfer
of Teachers in Dadra and Nagar
Havell

7887. SHRI R. R. PATEL: Will the
Minister of EDUCATION SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) the criteriy adopted for tle
promotion and transfer of the teachers
in Dadra and Nagar Haveli;

(b) whether Government are aware
that there is a great resentment among
teachers j regard to promotions and
they are not taking any interest in
their work; and

(c) if so, the steps taken by the
Government in this respect?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKATAKD-
(a) Promotion of teachers is govermed
under the Recruitment and Promotion
Rules prescribed for each category of
teachers. Transfer of teachers from
one station to another is normally
effected once in every three years, and
while ordering the transfers care is
taken that teachers who have served
for a term in difficull interior parts of
the Territory, are brought to more
popular stations and vice-versa.

{b) According to information receiv-
ed from the Union Territory Adminis-
tration on complaints about promotions
have been received from the concerned
teachers

(c) Does not arise.
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Printing jobs through Private Presees

7882, SHRI SARAT KAR: Will the
Mnister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether it is a fact that cer-
tain private presses are also given
-orders to supply printed forms and
other printed material to Government;

(b) if s0, the names of such presses
and the reasons for alloting printing
jobs of the Government to them:; and

(c) whether Government propose
to stop the practice?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING AND SUPFPLY AND REHABILI-
TATION (SHRI RAM KINKER): (a)
Yes, Sir.

(b) The names of the private presses
to whom printing jobs were given
during the last one year are given in
the statement enclosed. Printing jobs
are farmed out to private presses only
in exceplional circumstances when the
Government of India Presses are pre-
occupied with other jobs and are un-
able to meet the delivery schedule
fixed by indenting Ministries/Depart-
ments or when the job is of specialised
nature for which there are no facilities
in these Presses.

(c) Due to reasons given against
part (b), it is not possible to entirely
do away with loral printing in private
presses,

Statement

Names of Presses who are given print-
ing orders through the Directorate of
Printing (from 1-4-77 to 31/3/1978).

1. M/s Mahadev Book Binding
House 256, Hauz Quazi, Delhi

2. M/s Chanab Book Binding Houpse,
3351, Kaucha Kashgiri Delhi.

3. M/s Shahdarg Printing Press,
K-18 Navin Shahdara, Delhi.
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4. M/s Gowersons Pvi Ltd., Maya-
puri, New Delhi.

5. M/s Royal Binders E-3081, Mo-
halla Dassan, Delhi.

6. M/s The Printing Presg Institute
for the Denf, New Delhi,

7. M/s The Ejaz Printers 1B-Z.akarla
Street, Calcutta.

8. M/s Veena Printing Press, Ghat
Road Nagpur.

8. M/s Veerendra Printers, 2216~
Hardhian Singh Road, New Delbi.

10. M/s Teacher's Book Stall Cal-
culta,

11. M/s Headway Lithographic Co.,
Calcutta.

12. M/s The Reliance Printing Works
Calcutta.

13. M/s Chitragupta Press, Calcutta.
14. M/s Dass Press, Calcutta.

15, M/s A. T, Press Calculta.

16. M/s Globe Printers, Calculta,

Centre urged to move out Wheat and
Rice Stocks from Haryana

7803. SHRI M, RAM GOPAL
REDDY: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased Lo state:

(a) whether Centre has been urged
by Haryana Government to move out
the wheat and rice stocks presently
stood in warehouses in Haryana
against the Central account; and

(b) it so, the decision of the Go-
vernment in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) Yes. Sir.

(b) The stock of foodgrains in
Harvana has already been reduced
considerably to facilitate 1978 rabi pro-
curement operations. As on 31-3-1878,
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only about 13 thousand tonnes of
wheat wag with the Haryana State
Government/HAFED. The stock of
foodgrains (wheat and rice) with the
FCI is now about 7 lakh tonnes. The
tota] storage capacity with the Haryana
State Govt./HAFED/FCI by the end
of April, 1978 is estimated at 16.65
lakh tonnes.

Adequate action had been taken to
step up monthly inter-State movement
of gponsored foodgrains from Haryana
from about 1 lakh tonnes to about 1.2
jakh tonnes, per month, During the
peak period, (May and June, 1978) for
the procurement of wheat the move-
ment of sponsored foodgrains from
Haryana by rail and road, both, is
kely to be 1.5 lakh tonnes, in each
month.

Demands of F.C.1. Employees

7894, SHRI PRASANNABHAI
MEHTA:

SHRI C. R. MAHATA:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether 1t is a fact that Food
Corporation of India employees have
been agitating to press the demands,
including better promotion avenues for
Class IV category and grant of bonus
and house rent allowance;

(b) if so, whether the Government
have agreed to  consider their de-
mands;

(¢) if not, the reasong thereof; and

(d) if so, by what time the Govern-
ment are giving their verdict?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (2) to (d). A comprehensive
revision of pay scales and service con=
ditions of the employees of the Food
Corporation of India was eftected two
years ago. Whenever any demands
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for further improvement in pay scales
and service conditions are made they
are considered by the management of
the FCI which is an autonomous Cor-
poration and also by the Government,
if necessary. In regard to demand of
the employees for better promotional
avenues for Category IV staff, the
management of the Corporation feel
that promotion quota having already
been raised from 10 per ceni to 20 per
cent, any further increase would not
be desirable. The demand for ex gratia
paymeni in lieu of bonus for the year
1975-76 has not been found acceptable
in view of the likely repercussions on
other similarly siiuated public sector
undertakings. The scales of house rent
allowance sanctioned for FCI employees
are already much better than those ad-
missible to Government servanls and
employees of several other public sector
undertakings.

Mechanigation and its effect of cows
and bulls

7895. SHRI D. B, CHANDRE GOW-
DA: Will the Mimster of AGRICUL-
TURE AND IRRIGATION be pleased
to stale:

(a) whether due to mechanization
which involves tractors also there is
no place for the bull and with the
coming of artificial insemination, even
stud bulls have no place but to go
to the slaughter house;

(b) whether Government realise
that when the bull is not of any service
to the farmer, maintenance of cows
becomes difficult ang impossible in our
country; and

{e) if so, whether Government is in
a position of getting a real and con-
crete solution to the problem?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) An over-
whelming majority of land holdings
being small use of tractors Is not going
to catch up to sn extent that draft
animale would be no longer important.
In fact, the use of draft animals is
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expected to increase, especially with
the intensive land use being introduced
in the country. The number of bulls
which may become redundant with the
introduction of artificial insemination
would only go to add to the draft

power.

(b) and (c¢). In view of above, the
question doeg not arise.

Complaints regarding Bad Quality
of Rice and Wheat to States

7896. SHRI KANWAR LAL GUPTA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) the nameg of the Stateg from
where the Centre received the com-
plaint about supplying bad quality of
rice and wheat in the last three years;

(b) the details of complaints
of each State and the reply given by
the Centre to each State;

(c) how much rice or wheat was
withdrawn from the ration shops in
the States on account of bad quality;

(d) what specific steps Government
have taken to supply good quality of
rice in Delhi; and

(e) is it also a fact that rice of bad
quality is bemng supplied in Delhi for
the last many months?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) to (¢). The information
is being collected and will be laid on
the Table of the Sabha.

(d) and (e). Most of the complaints
about nice issued through the public
distribution system in Delhi arise
because of issue of IR-8 rice (medium
variety) which has a low consumer ac-
ceptability. The rice so supplied how-
ever, conforms to the quality specifica-
tions laid down by the Government of
India. The FCI has been asked to
ensure that gtocks of rice which do not
conform to the specifications are clean-
ed/reconditioned before issue.
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Rehabilitation of Qutram Lines and
Hudson Lines, Delhi

7897. SHRI KANWAR LAL GUPTA:
Will the Minister of WORKS AND
HOUSING AND SUFPLY AND RE-
HABILITATION be pleased to state:

(a) whether a deputation of Kings-
way camp residents along with thelr
representatives saw the Minister in
connection with the rehabilitation of
Outram Lines and Hudson Lines;

(b) if so, the details of decisions
taken by him to rehabilitate them;

(c) what is the problem of rehabili-
tation of that area;

(d) whether the scheme hag been
transferred to Delhi Municipal Cor—
poration for implementation; and

(e) how much money has been
given to D.M.C. by the Centre for im-
plementing thiz scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING AND SUFPLY AND REHABILI-
TATION (SHRI RAM KINKER): (a)
Yes, Sir,

(b) It was agreed that implementa-
tion of the Kingsway Re-development
Scheme would be transferred back from
the Delhi Development Authority to
the Municipal Corporation, Delhi. Im
this connection the following sugges-
tions werc made:—

(1) the original scheme should be
implemented. Developed plots as en=
visaged earlier, should be given to those
displaced person residents of Hudson
Lines/Outram Lines tenements and
barracks who had not already been
provided in Bhai Permanand Nagar
Colony and Mukherjee Nagar I and II
colonies,

(i) approximately, 106 acres of land
available in Hudson Lines/Outram
Lines should be utilised; in addition
about 294 acres of land in Indra Vikash
Colony, presently at the disposal of the
Delhi Administration should alsp ber
made available.
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(iil) about 16 acreg of land covered
by nearly 200 plots in Mukherjee
Nagar colony Which could not be made
available so far, should now be made
available, and

(iv) the squatters be provided 40
square yards per family in Jehangir-
purl

The aforesaid suggestions were
agreed to, on the understanding that
the Municipal Corporation of Delhi
would arrange—

(i) release of 29.5 acres of land in
Indra Vikash Colony;

(ii) shifting of the displaced per-
song who had been allotted
plotg in Dr. Mukherjee Nagar
but bad not vacated the fene-
ments in Ouiram Lines/Hud-
son Lines; and

(iii) provision of temporary accom-
medation to 1400 families, to
cover the time-lag between
allotment of plots and con-
struction of houses.

(¢) According to a survey recently
conducted there are 1352 eligible dis-
placed persons families who have not
so far availed of the benefits under the
Kingsway Re-development Scheme,

(d) Implementation of the scheme
has been transferred to Municipal Cor-
poration Delhi, with eflect from
17-4-1978.

(e) A loan of Rs. 190 lakhs had been
sonctioned to the Municipal Corpora-
tion, Delhi, 1n 1962, for the scheme.
Agamnst this fundg to the extent of
Rs 175 lakhs have already been
released. The Municipal Corpora-
tion, Delhi, would now formulate de-
tailed scheme for the rehabilitation,
of the remaining eligible families and
the question of providing them with
additional funds would be considered
by Government in due course.

Annual Reports regarding Ware-
houses from State Gevernments

7808. SHRI KANWAR LAL GUPTA:
Wili the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) how much amount has ‘een
invested by the Centre in the ware-
houses built by the State Govern-
ments;

(b) is it a fact that annual report
along with the review has not been
received by the Government upto
1976-77 by many State Governments
about these warehouses;

(c) if so, the details of annual
reports received from each State;

(d) the details of irregularities
committed by the management of
these warehouses about which Gov-
ernment received complaints; and

(e) what specific steps have been
taken by the Government to check
the same?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) There 1s no direct parti-
cipation m the investments by the
Centre in the warehouses built by the
State Governmenis. Central Govern=-
ment provides funds to CWC which
participates in the equity capital of
SWCs. The CWC's investments m fhe
share capita] of State ‘Warehousing
Corporations as on 3lst March, 1978
was Rs. 12.35 crores.

(b) and (c). The annual reports upio
the year 1976-77 have been finalised
by six State Warehousing Corporations,
wiz. Gujarat, Haryana Kerala, Karnu-
taka, Maharashtra and Rajasthan State
Warehousing Corporations. A slate-
ment showing the position in respect
of various State Corporations I8
attached.

(d) and (e). A complaint wag receiv-
ed in regpect of the working of Andhra
Pradesh S.W.C. The complaint was
about irregular appointments, misuse of
office vehicle, administrative lapses etc.
The matter has been examined by the
Board of Directors of Andhra Pradesh
State Warehousing Corporation who
have to take appropriate action 1 the
matter,
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Statement
Latest position on anmual general meeting of all the Stals W arehousing Corperations

81, Name of the SW.C. A.GM. AdG.M. to be held
0. held unto year date
1 Andhra Pradesh . . . 1975-76 1976-77 29-4-78
2 Asam 1973-74 1974-75 19-4-78
3 Bihar . 197071 -
¢ Gujarar . . . . ' « 197677 ve o
5 Haryana . . . . . . 1976-77 . ..
6 Kerala . . . 1976-77 -
7 Karanataka . 1976-77 - .
B  Maharashtia . . 1976-77 .. .-
9 Madhya Pradesh . . 1975-76
No.A.G.M. held since inception
10 Meghalaya . . . . . s (21-1-1975)
1 Orisa. . . . 1975776 . ..
12 Punjab . . . . . 197576 e -
13 Rajasthan . R a . 1976-17 i .
14 Tamil Nadu . 197475 S -
15 Uttar Pradesh - a 1975-76 . e
16 West Bengal .. . 197475 1975-76 12-5-1978
Tehri Dam (c) what precaution was taken to

7809. DR. VASANT KUMAR
PANDIT:

DR. RAMJI SINGH:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether Government have
cleared and sanctioned the Tehri
High Dam and if so, when;

(b) whether it is a fact that the
Dam site, the reservoir area and the
catchment in the bed of Bhagirathi
River are prone to seismic activity
and fall in the zone between Isoseis-
mals VII and VIII of Kangra Earth-
quake;

test the seismic activity and  which
other Geological survey teams and
technicians were consulted; and

(d) whether the Government are
aware of the strong opposition by the-
public and warnings given by experts
on the wrong selection of site for
this Dam?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes, Sir, Im
June 1972.

(b) The Himalayan belt is prone to-
seismic activities.

The Tehri Dam site lay between Iso-
siesmals VII and VIII during Kangrs
earthquakes of 1905.
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(c) The dam site has been selected
on the recommendation of the Geolo-
gical Survey of India. Besides the
experts of Geological Survey of India
and University of Roorkee, Prof. J. B.
Cook and Dr. L. Muler eminent dam
expert and geologisi had also been con-
sulted in regard to the suitability of
the dam site. The U.N. expert Shri
Yakovlav had also visited the dam site
and approved of the construction of
rock fill dam.

It is also proposed to carry out tests
to study the vibration characteristics of
the rocks at the dam site and dynamic
model studies of the dam to decide the
seismic factor to be adopted to take
care of scismic effect.

(d) There has been opposition by
public but no adverse report on selec-
tion of the site from an expert has
been received.

Circus

7900. DR, VASANT KUMAR PAN-
DIT- Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) whether the Indian Cir-
cus Federation presented to the Gov-
ernment recently their demands and
grievances;

(b) in what manner is the Depart-
ment helping the development, en-
couragement and progress of this
ancient art and sport; and

(c) whether Government are con-
sidering a proposal to recognise and
give awards to the Circus art and
sponsor their tours in foreign coun-
tries?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI
DHANNA SINGH GULSHAN): (a)
Yes, Sir.

(b) Circus is a State subject. How-
ever, Government have been encourag-
ing Circus as a recreational activity

by granting rallway concession for
movement of troupes and their luggage
etc. for their performances in respect
of bonafide Circus Companies. The
State Governments and Union Territory
Administrations have also been request-
ed to encourage Circus by granting ex-
emption from payment of Entertain-
ment Tax, allotment of open grounds
for Circus shows at nominal rent, help.
in maintenance of law and order, tem-
porary allotment of quota of foodgrains
and other essential commodities.

(¢) The Federation has been request-
ed to work out full details of its pro-
posal regarding National Awards for
Circus artists and troupes to enable
Government o consider it.

As regards sponsoring of foreign
tours visit of an Indian Circus to
Zamina for participation in the Zam-
bian Trade Fair at Lusaka during 1978,
has been arranged. Besides, a pro-
posal 1o depute an Indian Circus to
Sri Lanka under Indo-Sri Lanka Cul-
tural Exchange Programme is under
consideration.

Future of Visva Bharatl

7801. SHRI SAMAR GUHA: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether the attention of Gov-
ernment has been drawn to a state-
ment issued by a number of import-
ant persons in West Bengal regarding
the future of Visva Bharat:;

(b) if so, the main points stressed
in the statement; and

{c) the reaction of Government
thereabout?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. RATAP CHANDRA CHUNDER):
(a) Government’s attention has been
drawn to newspaper reports containing
a statement {ssued by certain eminent.
persons in March, 1978 concerning the
affairs of Visva Bharatl.
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(b) The main points stressed in the
glatement are as follows:

(i) The Bhavanas which Rabindra-
nath Tagore established him-
self, namely Patha-Bhavana,
Kalg Bhavana, Sangit-
Bhavana, Hindi-Bhavana
Cheena-Bhavana and Vidya-
Bhavana should be restored to
their pristine status and glory.

W(if) Stepg should be taken to estabe
lish such other Bhavanas as
the South East Asian Centre
which Rabindranath Tagore
proposed to establish at Santi-
niketan, but could not do in
his life time.

(ui) Government should ensure that
Visva Bharati, which is a
unique institution does mnot
lose its special characterstics
and does not dnft away from
its jdeals as enunciated by its
great founder,

(c) Government as well as the Uni-
‘versity authorities fully appreciate the
sentiments belund the statement and
are making all possible efforts towards
the schievement of the ideals of the
University's illustrious founder. The
University is giving more emphasis on
the development of Patha-Bhavana and
Siksha-Satra including their libraries.
Special attention is also being given 1o
the developmen. of Sangit-Bhavana,
Kala-Bhavanag and Vidya-Bhavana. The
possibility of setting up a South East
Asian Centre is also being explored.

Charges aguinst Functioning of
Jawabarial Nehrn University

7902. SHRI SAMAR GUHA: Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether the Ministry of Edu-
cation assured the House that the
Prime Minister will hold an inquiry
about warlous charges brought
against the functioning of Jawahar-
da] Nehru University in Delhi;
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(b) if so, whether that enquiry has
been completed; and

(c) it s0, the findings of the En-
quiry there about?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. RATAP CHANDRA CHUNDER):
(a) Yes, Sir.

(b) and (c). The report of the Prime
Minister’s preliminary enquiry is in
the process of being finalised.

Selsction of Teachers of History in
Central Universities

7803. SHRI SAMAR GUHA: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether Government have
nominated a number of experts for
either directly acting as external
experts for nominating external ex-
perts for selection of teachers of His-
tory in different Central Universities;

(b) it so, the nameg of such experts;
(c) the basig of their selection;

(d) the process of nomination of
such experts for gelection of teachers;
and

(e) the other facts about the nomi-
nation of expert committeeg for selec-
tion of History teachers in Central
University?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. RATAP CHANDRA CHUNDER):
(a) No, Sir.

(b) to (d). Do not arise.

(e} There are no “expert commit-
tees” @s such for selection of History
teachers. The Statutes of the Central
Universities provide for selection com=
mittees for appointment of teachinkg
staff. Experts are nominated by the
University authorities on each selec~
tion committee in accordance with the
constitution and procedure prescribed
in the Statutes,
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Closurg of Universities

7004. SHRI C. K. CHANDRAPPAN:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE

be pleased to state:

(a) whether it is g4 fact that =a
number of Universities have been
closed down during the last few weeks
due to the student agitations; and

(b) if so, what are the Universities
affected thereby and what are the
,main reasons of the agitations and
what action were being taken by the
»Government to create a pesaceful
atmosphere in Universities?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). According to
information available most of the
Universities in Bihar and some in
Uttar Pradesh, npamely those at
Allahabad, Luckmow, Gorakhpur,
Pantnagar and Benaras Hindu Uni-
versity were affected by violence and
lawlessness durlng the past few
weeks. The main reason in most of
these cases was the issue relating to
reservation in jobs for backward
'classes. In the case of Benaras Hindu
'Un.hferslly, the demand for reserva-
tion in medical college and the sub-
sequent assault on the Rector were
the reasons for closure. The Pant-
nagar University was affecled by the
demonstration by firm labourers and
police firing on them. There were
alsp demands hke postponement of
examinations and removal of Vice-
Chancellor, etc.

All the State Governments, have
again been requested to take steps
io look into genuine grievances of the
students and redress them immediate-
ly. They have also been advised to
get up a suitable machinery to keep
a regular watch on the situation and
take timely action to ensure that
minor problems do not become major
issues.

675 LS9,

Alloiment of Hotel Bite by
NDMC. in Man Singh Read

7805, SHRI MANORANJAN
BHAKTA: Will the Minister of
WORKS AND HOUSING AND

SUPPLY AND REHABILITATION
be pleased tp state:

(a) whether the inquiry Report into
the irregular allotment of lang by
NDMC to a leading hotel company fer
cunstructing a five star hotel on Man
Singh Road has since been received
by Government;

(b) if so, brief details of the case
and findings of the inquiry committee
in the matter; and

(c) what action has been taken by
Government thereon?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION (SHRI SIKAN-
DAR BAKHT); (a), Yes Sir.

(b) In June 1976, the New Delhi
Municipal Committee handed over a
plot of land at [, Man Singh Reed,
New Delhi to a leading hotel com-
pany for the construction of a hotel,
in anticipation of formal agreements
with the company. The agreements
were executed in December 1876. A
news item appeared in the Times of
India dated 11th May 1977 alléging
irregularities in this transaction.
The Delhi Administration had an
enquiry conducted into the transac-
tion. The Enquiry Officer has come
to the following main conclusions in
g report:

(1) The terms have been unduly
favourable to the hotel company.

(2) Procedures and norms of
financial propricty have been
violated in processing the case.

(3) There seems to have been
a collusive alliance to push through
the scheme on the part of certain
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officers etc. of the New Delhi
Munieipal Committee.

(c) The matter jg under considera-
tion in consultation with the C.B.I
Certain officers involved in this case
have already been suspended on
other charges.

Food for work Programme for Irriga-
tiem works

7808, SHRI MANORANJAN
BHAKTA:

SHRI CHITTA BASU:
SHRI AHMED M, PATEL;

Wil the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the Central Govern-
ment have launched a food-for-work
programme in major, medium and
minor irrigation works;

(b) if so, the highlights of the pro-
gramme; and

(c) the States where it is being im-
plemented mnd what assistance is
being given to the State Governments
concerned?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION (SHRI
BHANU PRATAP SINGH): (a) and
(b). The Food for Work Programme
was started 1 Apnl 1977 and is he=
ing continued during 1978-79. Under
the programme, assistance in the form
of foodgrains, primarily wheat and
milo, is provided to the Statey for
augmenting their resources for taking
up on going Plan and non-Plan
schemes, new itemg of capital works
and maintenance of public works.
The categories of works which qualify
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for assistance under the scheme in-
clude maejor, medium and minor ir-
vigation works; flood protection,
drainage and anti water-logging
works; soil and water conservation
and afforestation works on Goverii-
ment and community lands; roads,
including State Highways; construc-
tion of inter-mediate and main drains,
field channels and land levelling etc.
ip the irrigation command areas;
school buildings and community
centres belonging to the Government
and local bodies including Panchayats
provided provigion for expenditure on
such schemes iz reflected conven-
tionally n the State Budget.

The scheme is designed to offer
gainful employment to the rural poor
and improve their nutritional and in-
come levels through development of
infrastructures and durable com-
munity assets through utilisation of
foodgraing stocks.

(e) The State Governments of
Andhra Pradesh, Assam, Bihar,
Gujarat, Himachal Pradesh, Karna-
taka, Kerala, Madhya Pradesh,
Maharashtra, Orissa, Rajasthan,
Punjab, Tripura, Uttar Pradesh and

West Bengal are at present imple-
menting the scheme,
Under the scheme, foodgrains,

primarily wheat ang milo are made
available to the State Governments
for the payment of a part or all of
wagey of the labour engaged in the
execution of specified works taken
up under the scheme. State Govern-
ments have to indicale additionality of
cxpenditure by showing  additional
provisiong in thewr budgels. Alloca-
tion of foodgrains during the year
1977-T8 to different Slates were of
the order of 204,580 tonnes. Another
1,17,000 tonneg have been allotted
during April 1978. The list showihg
the quantities of foodgrains allocat-
ed to the States during 1977-78 and
1978-79 is enclosed.
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Statemant
Quentities of foodgrains allocated to warious States during the years 1977-78 and 1978-79
State Quantities allocated during (Matric Tonnes)
- 1977-78 1978-79
Wheat  Milo  Wheat Mo

1. Andhra Pradesh 1,000

2, Asam, 7:500

4. Bibar . 50,000 15,000

4 Gujarat . . f ' f 10,000

5. Himachal Pradesh 040

6. Karnataka 1,000 1,000 5,000

7. Kerala. 6,000

8. Mahaiashtra 11,040 450

9. Madhya Pradesh . " 5 . 10,000 10,000
10. Orissa 50,000 15.000

11, Punjah 8,000 f

12. Rajasthan . 6,n00 10,000

13. Tripma 1,000

14 Uttas Pradesh 42,000 400 25,000

15.  West Bengal 51,200 25,000

ToTaL . . . . . f 2,04,580 1,850 1,175,000
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Import of Trawlers

7911, SHRI M. RAM GOPAL
EDDY: Will the Minister of
IERICULTURE AND IRRIGATION
e [bleased to state:

(a) whether Government have de-
fided to import trawlers despite the
fHlingness of the Defence Public
fector  shipyard to ‘manufacture it
pally; and

(b) if so, the reasons therefor?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI

RIIT SINGH BARNALA): (a) and
b). In view of the urgency to ex-
t fishery resources in the exclu-
ve Economic Zone of 200 miles and
drevent other countrieg from ex-
foiting our resources, the Govern-
ment had decided in January, 1977,
0 fntroduce 140 additional fishing
essels by import, charter, joint
e ang indigenous construction.
n an jpter-Ministrial meeting having
Peseniatives of Departments of
Pefence Production, Economic Affairs,
Heavy Industry and Ministry of
hipping & Transport, 40 vessels
ere onsidered for indigenous con-
fruction out of which 30 were to be
tdered by the parties who were al-
iWed to import Mexican trawlers in
fifilment of their commitment
pder the scheme, The decision to
hport fishing vesselg has been taken
| gensultation  with
ariments keeping in view the
y of the situation, immediate

concerned -
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possibilities of indigeneus construction
and other connected matters.
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FAT 4 5 :

(F) ¥ar sfeardy &a (gaa-
SaAl) A O g @ "fw F Fera
¥ 3991, 7 IFTEET ir Wr g A
AT TE FEq &1 UFA H1 TAfaswar
W BT FIE AIAAT § AR TH FF T
fraat ufwr @9+ F1 35017 §; AR

(@) Far srfeamt Sai ar &9

'IUF I AT AT A AT F FId F

S ¥ o A v AATE S 3 2

gfa At faard = (= gwiE
fag awen) @ (F) v (") S
g1 asat & sifearer i 7 i
fafig a1 w1 4@ F1 yEfagar
A-sar g+ wrfeas g7 fawe
FEAXT, ATTGATHT IT-JTHAT TqT 7&l
qEt  ofdisaEt F 0 o|qo get F

CHET EXQT BT FeEa gEifad s

& grvng qfw fawrm qar qar g
FAFAT 9T 1978-79 & for@ 11. 26
FUE To & Hiaw afsax Y wrazaFar
g1 IHE AATAT, HE TN, TEI(FH
3w, #aw, d°ry, fadw, annde
AT IET TS /HH TS SN H W,
1977 ¥ 100 gfawa &= ggmar &
ARGAT & frdaor & facu magt afz-
AISATHT BT TF FT dd F7 FrA4r
e & g § 1 Fg Aswr mrfear
ST ETT W @AY FLA BT T4T &1 ATT
e e F1 faaga w7 Fy gt
FEEMTER | 3T AT F Fqa
g% 1978-79 & fau g0 1@ so0 F
wafan fraas &1 acaa &t
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witw degfic & afore ot ghr.
e ewwm

7913. wit wwe Ty o e
w1 fey, W wrw ot wfepfan
Wt a7 TR ¥ gur w6 f

(F) wre # srft depfa & 37
arfew Wt dfvgfie wami o e
fret § forg ¥ wewr o &
W\ awdt oo s g

(=) st wewfa & 97 oifes

st tfagrfas wamT €1 o, s
q&x fawra v feed gaofe &%
w4 w7 fAared; I el & A
{]
Co(w) wn g degfa & aifes
wtv dfsmfes =@l &1 T
T X1 BE TR AT GORS &
frarodfi & A afy &, o ST A
war & W 3w 97 ferm @ A
T A ¥ qeqw | Ry ek

(7) o wegfa & 97 oqm
®T TRA W OqE A AN TEAEAT
¥ wfmfos oot & fo ey o
TR FT ST w7

figarr, W wEw Wt wewfr
st (o AR wWET WX ) (F)
WA i % gy Achw ww Wi
=qi ¥ qer 3472 & 1

(«) 197879 ¥ uw Fx
gra gifiy sTwl W AT #y
wreme W1 frere ot fear and e
geafaw  =|a 2,17,94,000 w97

4

It T ooren feqa §, 9 &I
& A7ei W gy feer % oy g o
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TR I feqrmar § | ey
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Evacuee Properties in Delhi

7914, SHRI KANWAR LAL GUPTA:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state

(a) the total number of evacuee
properties in Delhi;

(b) why these properties have not
been transferred to Delhi Municipal
Corporation along with the Slum De-
partment;

(c) is it a fact that there are no
basic amenities in many such pro-
perties and even the repairs have not
been done for the last so many years;

(d) do Government propose to sell
these properties to the occupants; and

(e) if not, why not?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (BHRI RAM
KINKAR): (a) to (e). In all 16341
evacuee properties were acquired
under the Displaced Persons (Com-
pensation and Rehabilitation) Act,
1954 in the Union Territory of Delhi,
Out of these, 12041 were disposed ef
by transfer/auction, 8200 properties
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were transferred tg the Delhi Muni-
cipal Corporation under the Slum
Clearance Scheme and approximately,
1300 properties still remain to be dis-
posed of. It hag recently been decid-
ed to dispose of the remaining avail-
ble properties By offering them to
the sitting occupants on “as is where
is basig" under certain terms and
conditions.

Properties  transferred to the
Corporation under Slum  Clearance
Scheme were transferred to the Delhi
Development Authority in February
1974 alongwith the Slum Clearance
Depirtment. The evacuee properties
which are owned by Govermnment of
India and which, at present, fall with-
in the jurisdietion of the Slum
Department, have not been transferr-
ed to the Municipal Corporation,
Delh{ to facilitate and expedite their
disposal by offering them to the
sitting occupants. The responsibi-
lity for repairs etc. of these properties
rests with the Slum Department, who
have been realising the rental, there-
frem.

Unaided Recognised Schools in New
Delhi

7915. SHRI DHARMVIR VASISHT:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the number of unalded recog-
nised schools in New Delhi;

(b) the problem/difficulties faced
by the parents/guardians of the
children studying in such schools as
well as teaching staff of the schools;

(c) whether Government intend
to convert these schools into aided
schools; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(BHRIMATI RENUKA DEVI BARA-
RATAKI): (a) 82 (Middle and
Secondary schools).

(b) According to complainjs
voiceq from time to time, the rate
of fees charged by these schools is
exorbitant and the teachers employ-
ed by these schooly are alsg not
generally satisfled with their service
conditions.

(¢) No, Sir.

(d) Aid cannot be forced on any
private institution inecluding a school,
However, private recognised scheols
are free to apply to the concerned
authoritieg if they are interested in
getting financial assistance from Gov-
ernment.

Receipt of Funds from Foreign Mis.
siony Agemcies by Convent/Public

7816, SHRI MANORANJAN
BHAKTA: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether Government are aware
that the Convent/Public Schools are
receiving large funds from foreign
missions agencies, ete, if so, full facts
thereof; and

(b) whether = Government have
finalised any programme to take over
these schools jn order to introducc a
uniform pattern of primary education
in the country and if not, reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) The information is
being collected and will be placed on
the table of the Babha.

(b) There is no proposal to take
over Convent/Public Schools by
Government.  According to legal
opinion tendered to Gbvernment any
action to take over Convent/Public
schools which are run by minorities
would be violative of Article 30(1)
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of the Copstitution of India and any

of Article 18(g) of the Constitution
of India

TR gewt ¥ sww & whe
s

7917. W} w§l wWwm: ®v
foowr, wrm weww Wit depfa
moft 7% T ¥ ¥ w W fE

(%) w1 wowT w1 = s
23 S, 1978 ¥ TANTW LI
¥ werfirr O oY a3y qRET ¥
WET ¥ Wl WY & aeAe’
& geafrga awrwTe ¥ w7 fawmar T
2 Wi

(w) afx g, oY ©& 9 woFre
w7 sfeforar § Wi e e & werwrT
NOer ey wr e R mr g o
53§ fawrc 3 ?
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Yo Ro w0 o 7fke ot

X W gt & o fee WY
wx 107778 ¥ foq werr 1, 111, VI,
X, awr XI, #r agugersi &
ofowts & gy & @i Mfew far
aar ot | vt IX o X ot af geiw &
ot ¥ wwww fawer & frwn fegwl
® T, 1976 ¥ TF T WAT WA
97 | tak wfafomr aedt, 1977
ﬁﬂn*aﬁo!’owﬁo%ﬂfgﬂlﬁi
qferdi % gy ¥ gwed WA &
WW TETATT qur & fawrew oy ¥4
7€ gy gRwT & swrwe oot faaer
w1 %™ wWifE oF gy aerwd qr
I‘Gﬁ!‘l{ ﬂoﬂoﬁoln!ﬁo 3 ot
50 grrei w1 st fafew w wqgd
a1 ST T g7 ¥ wTHI 97 sike
weTeT %Y SwTerr awt fear % fag
&Yor 47 | Wgr % STEAE FETeE! w1
a@dt 1€ o ﬂeﬂn!uqﬁ'oﬁ‘nﬂ-
g ¥ faaow &1 wErw @ ATiRe
SeTewl ®1 fyacor o WOt sgaeqT
& vl gwwy 7 famor g gHTIe)
M0 AT |raTfeEr & fwar amar 0

owi § wiferdt wwy

7918. Wt Wit Wrw: wr yhe
vt fowrl 7ot o7 ad &1 w7 &G
bi 3

(%) wy ag w9 § fv 2w R ¥
qoR ¥ Wt X gw WY ATy vy
ﬁmmt;

(w) afx g, # Q& T ¥ A
wr § o o T A W e &
arer war & gy g, amenfor qard ferawr
£ WIC XY ww aw g7 el ok
wr owren §, Wi

() @ o ¥ qg {0 w91 &
s qure fe oy &Y s 7
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o it fawrd sl (st geoher
Toag wovrwr) (%) & (7). swiwer
¥ ag¥ fagre, sfeww e, TR S
¥ §® wit, waw, Ifar Wik afreere
¥ aefterdy waT w7 vt A 91 )
Heq qAW, IO NAY, wHH & §O WO,
ofrar Wl Oweer ¥ adErd st
e A 97 | e
T FETe WA SeT & IIEA A
v gfasar & 7 | AW -
oifcs sanAt & fag adard st
&7 I=[EA o fEmr war WK 200 W1
feat &1 T ¥ @ g% wgrfe
&Y war 1 Ay faalfoar woret 7 &
$8 IR a9T TH Wt ard §
st qwfaa fear o @ & A9 TR
IgeA & Iow g R ¥

ot % Fewral w1 s st

7919. &t Wt ww: ¥ wie
wie fawr€ et ax @y ¥ v T
f

(%) 3w & fegei & ToqE
adftare, weré Y, wifeard d47 aar
u feeeit S &, Wl

(=) war ¥ty woere w1 fa=e
T FCHFT ¥ I q91 ¥ %7 & fiw

374
oWt ol ¥ g Y R & et &

¥ gowew § | qg-aTvl ®F wwr ¥
arEey ¥ AAETE 1970-71 ¥ Y
mrr ¥ Jowew gk 1 AEyETy, &

|- wY I FT T qfe
Fgvar &, 7 fr qearY a1 quros ¥y
q-Trwer graraa: daw Yqua’ ar
“q-arcs’ ® @ war wTAr gew @
o Fzréerdl, wift &t war W s
qEar |

fawow -1
wrweTS Wt zwuhmr m
gar wﬁﬁrﬁ aTarfa
(wrfes wrat)
= feazr "% Fexar

2

3 4 5

68,910,236

WIS AN 4,785,487

9,266,471 6,749,580 1,668,011
1,009,214 223,350 58,889
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L . 2,299,503 110,847 395,043 79,023
BRI . . . 7,156,192 423,556 927,044 134,518
wraw . . . 3,173,204 446,793 570,020 158,360
gframom . . 1,261,054 41,554

fewmss A3w . . 589,555 313,718 32,690 24,837
T FTEIT . 832,544 57,447 . .

L B . . 1,039,331 67,332 17,824 1,989
qeq TR . . 6,537,112 1,547,631 1,648,671 423,659
WRTTSE . . 4,919,924 1,617,451 403,867 157,367
wfg? . . 167,038 81,442 62,457 67,371
g , : 176,144 132,834 160,448 129,046
mafew . : : 3,596,610 476,269 20,557 5012
ammHE | . . 98,474 104 867 97,229 104,622
IEET . 3,219,678 148,347 862,543 63,021
L 10 SN . . 1,661,020 4,133 ..

THTH . . 4,570,690 654,606 747,725 87,902
afsraTe . . 4,026,578 581,209 50,695 11,003
fagor . . . 219,251 16,041 93,551 13,571
FATHRA : . 14,515,674 1,282,192 96,978 16,626
wivsw Fma . . 3,842,793 112,117 275,926 20,735
szt fasEr . 6,166 102 2 e
R W, . 105,903 105,257 | 98,557 101,077
wEE . . . 2,494 12 .. ..
TRT AT FEA | . 14,670 10,678 13,937 10,344
felt . ; : 31,447 749 - .
T T av i ; 45,586 19,524 462 149
aaf . . . 4 v 1 .

nfewr . . 16,160 549
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funrw—2

gfr dmemr—1970-71

aaq qfcanfae ot & ozt F qwT
wrfes earfaer quiean & 9T
aqr wifaw =7
& WATT T
STFET W 3,56,307 3,06,975
o q . 1,67,698 3,085,781
fam . 13,576 16,733
qaqa . 45,490 31,501
g . 60,609 1,089,024
fewras w2w . . 1,45,518 86,760
TEH AT FTHT . 2,02,560 2,27,746
FATEw . 1,63,866 2,33,176
= . . 77,188 1,88,846
ALy TFW . 62,123 46,912
g . . . 2,51,505 1,51,418
wforgx . 4,831 3,066
Ay . 23,400 24,950
T . . 2,986 ..
e . : 1,67,260 1,02,503
g 84,631 1,79,340
T . 1,91,053 2,02,980
afwamTg . . 2,49,808 (2% afinfea)
fage . . 32,472 55,673
I 74,535 (2 wafinfea)
s dmw . . 510,974 89,515
WA T . . 323 3za
WETHH N30 . . 154 10
Lriuc . . 226 531
TrAT AR FAHT . 642 6.935
fawet . . . 1,697 4,333
ey WA aqr @9 . . 16,402 37,363
qaw . . 816 347
afexd . 2,246 5,820
i . 27,63,000 28,38,000




279

1290 hrs,

RE. DISTURBANCES 1IN THE
PRECINCTS OF SHAH COMMIS-

SION

ot ow fewre qreem (grgR)
e Agad, & wowr o fame
NTEAT E | WIE WA & e 7O
"qI%T e ST § | gw AET % e
e Wt qw wiw § Wi ot fem
FA AW W ag 9T 43 3,
gm fafrec koo & fonw
21 %7 o 9@ & 9u¥ o *q ¥ fear
tfe 22 wfegw wig o
| T weew ¥ 4% aE Wt @
wary wifae frar 1 e oW ®
wERe GR0 FT AY ol IFA 19
ardre w7 5t AafeT 3o ag ot 7@ 97
Td WErT # garar fwz fear aar
# gawan o frfres o ¥ gaw gwEA,
gfew wfaer® aix o=z faam &
gz 0 ¥ qo@ g e fr
g A S A A g1 AR A
w1 s fasmr § Sow wfew wE
FT g1 77 7907 ¥ @1 §, ¥ w1
wur®  qAran W r § Wi Adr afc-
fafs gt e T w1 @Y1 AT
qretiE forar &7 8 AT w1 3 § Afew
36 97 feft THT A sTdAO A
ot § 1+ & wwwaAT § 9 WH ¥T AA
21 w9 & arfes §, sroer wifeg
fe wegTe #1 e w1 fe O
wfezs  wig & e ®t o & fag
a1t Ifem gww w7

MR SPEAKER You have sad
that Now 1 will call one by one
Mr Kanwar Lal Gupta

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) The behaviour of

APRIL 24, 1978

Re Disturbances
mn Patiale House

the three lawyers on Saturday is most
0 onable. They got up on the
tal They should be brought before
the Bar Council at once And ths

"tﬂmw Gandhi, gets In and gets
ou .

a8°

MR SPEAKER No¢ No Remove
that word Goonda I am on my legs.
No No That will not go gh record.
How can anybody recorg i five of

you speak at the same time? How ~

can it be recorded” I will call one
by one

SHRI KANWAR LAL GUPTA
(Delh: Sadar): Already you have
called me, Sir

MR SPEAKER I have called Mr
Kanwar Lal Gupta I will call one
by one

it WU Wm AW werw WEIEw,
7% awr qedly ArRAT & 1 WE ¥A-
W & w1 ger I froe o ¥
oF graerag a0% 4, e w7 -
vy & F aEr 97 §9 o &
a1 ¥k fasr ey w1 gwen few
waT, AT gk W17 AT JA

Tto wrvr fop & famre A1 @& 7 .

AR wwE T fewet TR gR AW
awar § 1 weY AvE R e & fawmw
ot AT TG AT | TH AIE WY qOA-
i & araraor ¥ H1% W wETed AG
AW T &1 A wE T ¥
qr g a A g 8, A w1
i Wy o i off ok o7 @@ av WY ag

¥ qw AT qEET AT WY |
WTT 6 T AfY AT @ o A% fe
wETHRY

**Expunged as ordereq by the Chair
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fir ST SN §Y 4T WETEE, T AT A,
o wit gy giar theo o &
... (vawwer)

W wiv w@ (W) o TR
HITqA Qe & Avr i, 7ok &, MY vAe-
oo qa g .. (sawaT)

ot AT TR W WG HAL A
T @ a1 a8 gi—fdt w1aw oW
#f & fr warem H 97 FT W AW
#) arefr-eir ¢, Jaw-dardr w3 W
wyT o femwrd fs @l Wi @A
are &Y ag avaar &1 & w1 & v
FEA—WUTT TF T K1 WIEAT &1 EH
frfreet wrga &1 48 &1 & | WA
€ SF1C ¥ grm ar faelt & &
ffade worr amad & Wi 98% w98
s 4l g |
¥ wre & Fi @&HT qigw W
W3 §TEW W1 AT @ TAT AvEv f—
PR A A IR, wmy w
o GrrEr Ag gen 1 & Jrr f—
§ oW T W 7 wArel d2r wr
srexr & 1 mE  sredEt A
famelt § ag FIEATET 7 ww@7 & ST
¥ g7 & @few T g g
ar g7 & &% £ &, 1 wT gfew
FTEaTEt Adr FO0, AT gF ;! IIF
¥ wrdard w3 4
SHRI M. KALYANASUNDARAM
(Tiruchirapalll); Sir, there is a
serious dislocation of railway services

on the Southern Railways due to....
(Interruptions).

SHRI VIJAY KUMAR MALHOTRA
(South Delhi): Sir, I also wish to say
regarding this matter.

MR. SPEAKER' I will call one by
one. Shri Malhotra, this is not a
debate on the subject. I will call
you later,

VAIBAKHA 35, 1900 (SAKA)
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SHRI VASANT SATHE: [ have
given a notice on this,

SHRI JYOTIRMOY BOSU: I

have given an adjournment motion
on this

MR. SPEAKER: I have already
disallowed that.

SHRI JYOTIRMOY BOSU: I
have my second motion. (Interrup-
tiong)

SHRIMATI PARVATHI KRISH-
NAN rose— .

MR. SPEAKER: 1 will call you.

SHRI VASANT SATHE; Sir, you
will call one by one.

12,05 hra.

RE, STAY-IN STRIKE BY STATION
MASTERS ON THE BSOUTHERN
RAILWAY

SHRI M. KALYANASUNDARAM
(Tiruchirapalli): Sir, the Station
Magters have gone on stay-in strike
and the trains are delayed. The
Railway Administration, instead of
taking to them: and settling their
grievances, are adopting a new
method of suppressing their agitation.
Hundreds of Station Masters have
been arrested and suspended. What
they do is; they run the trains gt a
great risk to the travelling public.
Station signalg are declared dead.
The signals are in danger. The train
drivers are asked to run the trains
even when the signals are in danger
This is a very serious situation and
this House must discuss this matter.

I want to bring it to the notice of
the Railway Mimster who is here. Let
him make a statement on thus matter.
This is a very sgerious matter. The
agitation has been going on for more
than a week now.

SHRIMATI PARVATHI KRISH-
NAN (Colmbatore): Sir, I am stand-
ing. You have not called me,

MR. SPEAKER: ] shall call you
Mr. Bosu.

——
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12.07 hrs.

RE. DISTURBANCES IN THE
PRECINCTS OF SHAH COMMIS-
SION—contd.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, On the 22nd
April 1978 within the hearing room
of Shah Comrmission itself, Shri
Sanjay Gandhi, his wife, Shrimati
Menaka Gandhi, his mother-in-law,
Shri Kushwant Singh, former editor
of Hlustrated Weekly, Bombay, and
a large number of anti-social elements
conspired to create a riot in order to
tarnish the image of Shah Commis-
sion and demoralise the people. With
this object the gang arrived about
40 minutes before the hearing time
and started creating chaos by throw-
ing chairs and wildly gesticulating.
Shri Gandhi and his three other law-
yers got up on a table within the
hearing room and started supervising
the operations.

Shrimati Gandhi even walked up
to Justice Shah’s table and took out
the pen-stand and she also tried to
create ag much disorder as possible.

After the confrontation was over,
the hearing room was all in sham-
bles. ;Window panes ywere destroy-
ed, furniture broken and many things
damaged. There was hardly one
chair left undamaged. Police ~have
only arrested eight of the hooligans
and the rest have been allowed to
depart without any interference, by
the police. It ig a matter of deep
regret that these things are not be-
ing put down with iron hand. For
creating these riofs, prosecution
should be launched and the three
lawyers who had behaved in most
unseemly manner, their cases should
be brought before the Bar Council
for suitable punishment. The Gov-
ernment has to assure the House On
the above lines and, at the same
iime, they should ensure that, in

Re. Disturbances 284
in Patiala House

future, such things should not ~ be
allowed to happen.

SHRI SAUGATA ROY (Barrack-
pore): Sir, I rise on a point of order
My point of order is with regard to
Rule 377. Whether you are legitiy
mising the Zero Hour everyday s0
that on every day apart from matter§
under Rule 377 we can raise otheﬂl
things. |

Secondly, with regard to adjournyg
ment motion under Rule 56 whethed
a Member is allowed to read out the
notice of the adjournment motion in
full when you have really disallowed
the adjournment meotion.

MR. SPEAKER: You are absolutey
ly right. I have been trying fo reguy
late it through 377. In spite of that
half a dozen Members jump up—nof
excluding you. My only attempt is
to see that there is an orderly debate;
Now, when half a dozen membery
jump up I am trying to see whetheg
some opportunity is given to them for
ventilating their views. It ig nothing
more than that. It is not in accordy
ance with the rules.

SHRI VASANT SATHE (Akola):
Sir, I am very much concerned at
what happened in the Shah Commisf
sion the other day. Already, Sil",il
when it was known that Shri Sanjay
Gandhi was to be examineqd the pla
was occupied by certain undesirablf
elements who had occupied the chaird
earlier.

Now, ag soon as Sanjay Gandhi and
his wife entered all these people startd
ed shouting and started giving fist
blows and throwing chairs. So, yo§
can see who these goondas were! ’

(Interruptions) **

SHRI VASANT SATHE: Sanjaj
was not there at that time. He cam@
later. These persons who were sitting
there were**

**Expunged as vrdered by

ithe Chair.
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MR. SPEAKER: I am not allowing
this. Please, do not record. I have
removed it.

SHRI VASANT SATHE: These
were the very RSS men. They were
RS8 toughs who had earlier beaten
up the Vice-Chancellor and the Dean
and in whose favour no less a person
that Ata] Bihari Vajpayee, a Minister
of the Cabinet, went to the President
to plead that their rustication should
be cancelled. These were the type of
people who were creating lawlessness;
who were encouraging hooliganism
and who were encouraging goondaism
in the precincts of Shah Commission.

(Interruptions) **

MR. SPEAKER: That will not go
on record,

SHRI VASANT SATHE:** 1t is
becoming more or less a redundant
thing. Everybody knows that.

sit o feer qreer (gAY ¢
HETEr o, BT STy w7 79T R 1

MR. SPEAKER: I have heard you.

SHR] VASANT SATHE:** Deli-
herately now these persons arc trying
to make it more ridiculous.

MR. SPEAKER: Do not record.

(Interruptions) **

MR. SPEAKER: What is the rule
that is breached? Please tell us what
is the rule that is breached.

(Interruptions)

MR, SPEAKER: Don't record.
(Interruptions) **

MR. SPEAKER: What ig the rule
that is breached? You please tell
me that. Otherwise I am not going
to record it. Do not record anything.

(Interruptions)**

MR. SPEAKER: I am not going lo
decide this....If you have the right
to give one version, then the other
side has a right to give another ver-
sion. Al] offensive remarks are re-
moved., If there is anything remain-
ing, 1 will certainly remove it.

(Interruptions) **

MR, SPEAKER: Don't record.
(Interruptions) **

MR. SPEAKER: I g@ not want
your legal compliments I this House.

(Interruptions)**

MR. SPEAKER: Mr, Sathe, have
you concluded?

(Interruptions)**

SHRI VASANT BATHE: Sir, I
would like to say that it is really a
serious matter that the Shah Com-
mission. ... (Interruptions).

SHRI B. P. MANDAL (Madhe-
pura): Sir, I have a point of order.
Rule 352 says like this:

“362, A member while speaking
shall not—

(1) refer to any matter of fact
on which a judicial decision i3
pending....”

Mr. Sathe has said about the Shah
Commission,**

So, he cannot make a reference 1o
the Shah Commission here.

MR. SPEAKER: This is not a point
of order. This is un jncident thmt
took place nside the Commission’s
precinets,

SHRI VASANT SATHE: Sir, the
incident which took place is  mast
disgraceful because it was the duty
of the Shah Commission to ensure
that the person who js called as &
witness, is given protection. Sir, Mr.
Sanjay was going there as a witness
because the Court had called him

and they tried to manhandle him and

**Not recorded.
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pushed him. They tried to beat him.
Now what is more serious....(Inter-
ruptions). He was beaten. I would
like to know: 18 it not the duty of
the Court....Can the Shah Commis-
sion not give protection to the witness
in jts own precincts?**

(Interruptions) **
MR. SPEAKER: I will not allow it.

SHRI VASANT SATHE: No, Sir,
protection must be given.

(Interruptions) **

SHR] VASANT SATHE; If protec-
tion iz not given, then how the
decorum of the court is to be main-
tained. So, Mr. Shah has failed to
give protection to Mr. Sanjay and
maintain the decorum of the Court.
This js the charge. (Interruptions).
The police and Mr. Charan Singh are
hand jn glove with those rough, tough
who wanted to create lawleszness.
Thege anti-social elements and the
RSS went there to attack Mr. Sanjay.

MR. SPEAKER: You have mention-
cd all this.

SHRI VASANT SATHE: No pro-
tection 1s given to witnesses. I would
Lke to know how can the justice
be done. This is my submission.
They are the anti-social and undesir-
able elements.

SHRI KANWAR LAL GUPTA:
Shri Sathe is behmving hke Mr.
Sanjay Gandhi, here.

12.20 hrs.

RE. STAY-IN STRIKE BY STATION
MASTERS ON THE SOUTHERN
RAILWAY—contd.

SHRIMATI PARVATHI KRISH-
NAN (Coimbatort): We are having
a call attention on railway accidents

APRIL 24, 1978

in Southern Rly. 28y

and the hon. Minister is here. I weuld
alsp request him that he should im-
mediately assure us that he will in-
tervene in the agitation of the station
masters that is taking place in the
sourthern railway because a serious
situation has come up, It is not only
a question-~whether the trains aire
being run sefely or not. Station
masters are being arrested. Mean-
while untrained personnel are being
recruited in order to make trains
run. It is only in this zone that the
trouble is there. Your zonal admi-
nistration in the Southern Railway is
not taking up issues which have been
settled in other zones. I should
appeal to the Minister that it is very
urgent that he should intervene im-
mediately in this matter and bring
about a settlement. I gave a call
attention notice and I am not insish
ing on the call atention. I shoumld
Lke through you, Sir, to insist that
the Minister, gz s0on @8 he finishes
the reply here, immediately inter-
venes in this matter and bring an
end to this agifation which is going
on since 20 April....(Interruptions).

SHRI O. V. ALAGESAN (Arko-
nam): I am glad the hon. Minisfer
of Railways s present in the House.
I should like to add my voice to that
of hon, Member Shri Kalyanasunda-
ram and my sister Shrimati Parvathi
Krishnan. The strike of the gstation
masters and the assistant station
masters in the southern zone has
created a very difficult situation. Net
only goods and passenger gervices are
being very much dislocated; it is
causing great inconvenience to g large
number of persons. For instance in
my town the other day as many as
5000 persons were siranded; they
could not get seats in the buses; they
had to pay enormous amounts to get
seats in taxies and proceed to Mad-
ras, It is a serious situmtion that
obtains in the Southern Railway. 1
am told that as many as 150 station
masters and assistant stations masters

;“!:_r.‘unged as ordered by the Chair.
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have been suspended and out of them
about 37 station masters and assistant
station masters had been arrested
Thig 1z the situation about which I
have given a call attention notice to
you I do not know why Shrimat
Parvath: Krishnaen is withdrawing the
call attention

MR SPEAKER She has already
‘called’ the attention

SHRI O V ALAGESAN 1 should
like the hon Mimster to come with
a satisfactory statement on the mat-
ter

1225 hrs.

RE DISTURBANCES IN THE PRE-
CINCTS OF SHAH COMMISSION—
contd

ot faora gore wegay ¢ (<hor
faselY)  werw wERw  few
TR ¥ fawelt #7 warem) 7 Y feafa
far 21 wr & ST TvraT WY xE
g ®Y A afygd | Wt qw Ow T
wrar g fawir ferar g a7 fF we
T WX AR S E @ T

| W ¥ we} few g & arohe #

it Wi fraag ¥ myw-Tew fear
sy ¥E faed F smew fafreex
¥ frar g fafres 91T wrdo o
¥ AT ¥ gTaT ) SR AT OF
% wivr 0% ¥ fewt *7 wereat o
I® AT ¥ & foq agw @
gooe W § Wi Ayt 9T Wr &Y ¥
I A wifow ¥ § e 7 aEr 9%
TE WIETT %7 ¥T7 I9 &% W< T Warea
& WTH W T |

a1t fgrgearT & at difew wdtwew
fzr w7 £ Fiferw o o1 T g
fewrw w1 a7 fygear ¢ fr Pefamew
wdRw w1 qifefee fewr W
wre ifaferamgy wT & a0 & aoR
675 LS—10

ol frew dw o ardr 1 ofrw ot
¥ wwe fawrfidt & oet & Wt o
ot mf, STk wI€ wrw fed 0¥, I
qoIT Y Y ) (waeare)

TET T UT A §, ITHT qE wET
mr fir o= & o aTEw ofw
T, A faedlt & Wy w5 I T w7 @
¢ o ) s Fgr war &,
IT qT AE WX wg wHE &
AR FACAT AL | I G FTX &
are wifowr w@ § fe firedly ag &
fefwgew g o WX a% @% =g
T & ey 0 & T or & |

ot ¥ WA W gy ¥

R How Ay & vy agt 9T wTA § )
(wrwgry) w7 1w fog sdeer ey
w § 5 gurd g ag ft el
¢ for w1 7 v fr @ sl ey ey
o7 gorg wTeT & @9 Wy vufae oR
faqr mar 1 %W SEaww Wy
ST 95T ¥7 T¥ @k gfedew, 4w

|

T g a7y g owrddy |

gfew & famr wafa & orodY
¥ o geRfaw o off, @ ww ot Ty
w43 gy § ) wrd W ¥ fin
% I ST & ey, A qErTet W g
], THPACY 24 wiafe & opw
formy, o fod W fog wr gu @



291  Paper; laid

[fr Fararr are eegarr)

forr w1 g® aw & 1 avew A€ W)
# o faedrerdy & wre w7 @ § fr
M T FT F WEH TG T @}
&Y X EAI I @ o 0 1 e
w1 ofx four w1, W) g9 avg ofew
AT 24 WIRAT 9%T FT 7 FT far
™ ATET WY, W 9w & =g
gwa widt wgw, & gfAw & oF Ao
wTEfagt ®1 T w3 & wwaw OEF F
24 wrafagi w1 qwzar fear |

& swifor wo ‘g § fr orar
qrélt #Y SWEAT, AT W TUHT F
F T ¥ ATOAT BIAET A ISAT AT |
F IH T ATHTAA GIAET ISMT 14T, 47

agT T ¥ QU wET A faqom e
WA

£2.32 hms.

PAPERS LAID ON THE TABLE

DerarLep DEmANDs FoR GRANTg OF

DEPARTMENT OF SCIENCE AND TECHNO-
LoGY ForR 1878-T0

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHR] RAVINDRA VARMA): On
behalf of Shri Morarji Desai, I beg
to lay on the Table a copy of the
Detailed Demands for Grants (Hindi
and English versions) of Department
of Science and Technology for 1078-
79. [Placed in Library. See No. LT-
2152/78].

STATEMENT re. CERTAIN MODIFICATIONS
1IN RE-sTRUCTURING OF O.N.G.C.

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
I beg to lay on the Table a state-
ment regarding certajn modifications
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in the re-structuring of the Oi] and
Natural Gas Commission. [Placed in
Library. See No. LT-2153/78].

Accountg or 1. 1. T.,, KHARAGPUR FOR

1975-78, AUDITED ACCOUNTS OF SALAR

Jung Musrum BoArp ror 1975-768 &
A BTATEMENT

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): On behalf of Dr, Pratap
Chandra Chunder, I beg to lay on
the Table—

(1) A copy of the Certiied Ac-
counts (Hindi version*) of the
Indian Institute of Technology,
Kharagpur, for the year 1875-78
along with the Audit Report therc-
on, under sub-section (4) of sec-
tion 23 of the Institute of Techno-
logy Act, 1961. [Placed fn Lab-
rary. See No. LT-2154/78].

(2) (i) A copy of the Audited
Accounts (Hindi and English ver-
sions) of the Salar Jung Museum
Board, Hyderabad, for the year
1975-76.

(ii) A statement (Hindj and Eng-
lish versions) showing reasons for
delay in laying the above Accounts.

[Placed in Library. See No. LT-
2155/18].

ANNUAL ADMINISTRATION REPORT OF
DD.A. ror 1976-T7

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI RAM
KINKAR): I beg to lay on the Table
a copy of the Annual Administration
Report (Hindi and English versions)
of the Delhi Development Authority,
for the year 1976-77, under section
26 of the Delhi Development Act, 1857.
[Placed in Library. See No. LT-
2156/78].

*English version of the Accounts was lmid on the Table on the 1Tth

April, 1978.
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SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): On a point of order.
Sir, my submission is that whenever
a statement showing the reasong for
delay is given, it should be circulated
in advance so that we can see and
find out whether it is acceptable or
not. Because both are laid on the
Table simultaneously, we do not
know what ig there,

ME. SPEAKER: You are right
They must be asked to send it earlier.

SHRI JYOTIRMOY BOSU: Thank
ou.

DrrarLep DEmMANDS FOR GRANTs OF
MINISTRY OF STEEL AND MINES FOR
1878-79

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARLA MUNDA): I
beg to lay on the Table a copy of the
Detailed Demands for Grants (Hindi
and English versions) of Ministry of
Steel and Mines for 1978-79. [Placed
in Library. See No. LT-2157/78).

CusToMs & CENTRAL ExCISE DUTIES
DrawBACK FirsT AMENDMENT RULES,
1978 CeNTRAL Excise (7tH AMDT)
Rures, 1978 ETC.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
{SHRI ZULFIQUARULLAH): I beg
to lay on the Table—

(1) A copy of the Customs and
Central Excise Duties Drawback
First Amendment Rules, 1878
(Hindi and Englsh versions) pub-
lished in Notification No. G.S.R.
298(E) in Gazeite of India dated
the Tth April, 1978, under section
150 of the Customs Act, 1862 to-
gether with an explanatory memo-
randum. ([Placed in Library. See
No. LT-2158/78].

(2) A copy of the Central Excise
(Seventh Amendment) Rules, 1978

VAISAKHA 4, 1000 (SAKA)
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(Hindi and English versions) pub-
lished in Notification No. G.S.R.
473 in Gazette of India dated the
8th April, 1978, under section 38
of the Central Excises and Salt Act,
1844, [Placed in Library. See No.
LT-2188/781.

(8) A copy each of Notifications
Nos. G.SR. 220(E) and 230(E),
(Hindi and English versions) pub-
lished in Gazette of India dated the
7th April, 1978 issued under the
Central Excise Rules, 1844 together
with an explanatory memorandum.
[Placed in Library. See No. LT-
2180/78].

(4) A copy of the Delhi Sales
Tax (Second Amendment) Rules,
1978 (Hindi and English versions)
published in Notification No, F¢
(52)/71-Fin.(G) in Delhi Gazette
dated the 12th April, 1978, under sec-
tion 72 of the Delhi Sales Tax Act,
1975, [Placed in Library. See No.
LT-2161/78].

(5) A copy of the Interim Re-
port(**Hindi version) of the In-
direct Taxation Enquiry Committee
(April, 1977).

(6) A copy of the Final Report
(Part 1) (*°*Hindi version) of the
Indirect Taxation Enquiry Commit-
tee (October, 1877).

(7) An explanatory note (Hindi
ang English versions) giving rea-
sons for not laying the Hindi ver-
siong of the reports mentioned at
(5) and (8) along with the English
vergions,

[Placed in Library. See No. LT-
2162/78].

(8) A copy of the Detailed De-
mands for Grants (Hindi end Eng-
lish versibns) of Ministry of Finance
for 1878-79. |Placed in Library.
See No. LT-2163/78].

**English version of the Report was laid on the Table on the 16th

December, 1977.
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(8) A copy of the Detailed De-
mands for Grants (Hindi and Eng-
lish versions) of Parliament, De-
partment of Parliamentary Affairs,
Secretariats of the President and
Vice-President and Union Public
Service Commission for 1978-79.
[Placed in Library. See No. LT-
2164/781.

12.33 hrs,
ASSENT TO BILL

SECRETARY: Sir, I lay on the
Table a copy, duly authenticated by
the Secrelary-General of Rajya Sabha,
of the Constitution (Forty-third
Amendment) Bill, 1977, passed by
the Houses of Parliament during the
last session and assented to since a
report was last made to the House on
the 14th April, 1978.

12.33} hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

TRAIN ACCIDENT NEAR BOMBAY ON 18TH
Aprir, 1978

W gfhn wppe (e )
gem  wErEn, % ofywefn @
wEer & fafafas foag Y 917 W
a1 e feemar § e smdAT
T S ameA At & o R
§—

“18 wit=, 1978 W7 FEEET ®
frFe g€ wodilT gz

Tewat (sro wy dwwR) : s,
AT q2q ¥ aq ¥ v § fw
wed & w50 feenier w g
gt foqa a7 Ors 2w & free 18-4-78
¥ WTNT 20,07 AKX 7 WIT TG
WETETT AT oedw W 537
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AW weite—faTrT i fieored T
¥ frw gf o & T ¥ 190w,
1978 ® @ET ¥ AT wEANR 1w aw
HY Frr ow wyry qge § faur o
™R

@ g & e qurare ¥ faedr
#! wgmar FwedT FTEl o Fww
w7 Wi g¥e %7 ofcfeafag’ s %
s R s % far & 19
i F1 g AT 9w ¥ few @
AR ] '

AT T 1 FAG-faTT wa
gl wrer fagfe @ 9 A
g awf < 2Byl ¥ diw
FEw o 36 N ¥ GEw foraw ¥
T rw fomr w9 1 w9ifE oW
fawa 7 fored qzd A g F xw
! quift fY, @aT w1 d@ww fEar A
wa *AF  ArE weA arer oF
a9 wwaT naEdE % ¥ wrf Wi
g T ¥ fogwr wir § zww o,
for & woFasT oqrT MY ¥ oW ¥
918 o &1 Ty fesd oF e W
HH AT | a7 T€ OEATH WL W T AT
¢ fr x@ giem & 30 afeaal &
qeq gf, fom 7 20 wfgerd Wit ow
&9 4T, WK 60 sufeq 9w ¥w b
qrage sgfraai w1 T WT afa foga
fafem werarai & afaw s+ foar
T g

ghear w9 9T g o
awTe & wiRw fay fr o wEw
wer gfwarei & 3T 7 w1 Wi dow
qfcardi sremdt e ¥ frord | a8 v
gt faq AagT w I AF QU §
war 91 ¥ I AT weaaret ¥ aar gt
wrae safeq weff & s 9T #Y o
o fafwcar & at § qEme ¥ )
4 fafaw wermrat & fewrfat =
widw fair fie wraey o woit & ereet
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fuferar W Wi WX qg e 3T A
T ATE W IGAT 9T A aTeT
aary wd o fawrr agw WO | Og
WAL §9 wre faelt & fe et
wraw sfierdi ¥ gree gee @
o1 gtz #f ardier & war o weTETE
¥ v ot afe @ g W gE

dfr araf fega @ s & waw
wrqen, afenlt sww A W w@en
Y AT farer wwrew & el s
= ¥, 21 wiw ¥ 17 gdew W qife-
frs s e fr &, s E e &
wTeol & are ¥ famr ¥ ¥ wyAT A9
wrgor | &few, oy wgw g e
@ geAr § fedy qlE-ww w1 A2
T g

gier e & frdwor & R
Y g ¥ w13 gw w161 wogEwTa
¥ a7 ¥ 7S #7117 ag v v gew
&t guer faey & A 92 F fiET
Tt ¥ WX A WA =2t
¥ fafser WX wgraar mfeat gaear
W 9T 989 T 47 | g arw, g
W 1 Q% wew fafwear  wlwwrd
gw et & WiaT € @i ogs v ar
W IqF AT AT FS WHIT I
Wagr T W T

fafsear W' sgr@ar  FEl X
AT Tz a9y gy #Y afeasy &
Frarferat @ aga e w4

Faei ¥ ey #1 q W wiaw
afedi B wg Ui & s
w wEer T @ @ @
wrpefiee &% & fag o frmmes
60,000 To %Y AT fiegr Tav Wv
oy Tfer TrAT GTCRT AT ATAT WY A
qyaTe & T gTgai W & o are
sy wfe qft & wiafoe

ghft | AT TRt W g A
& e e &Y omd o w safer & Ford-
ardt WY 50,000 To ¥T WX WrAE]
w1 Wiz ¥ wyfa ¥ gyarfaifond
9 afgfa &1 waam far omr & 1

AT G o T gnw 6
o gieT & 0% ¥ ¥ fov ogw q
wew # faedr de Wl & X gt
¥ it % sw w1 w1 favy w7 &
I 9 T TN QTN KT & FTOT AT
T #Y awg F goAGT F QUi ww ¥
wrier w7 forss firar qr 1 @2 w7 fagy
ifF mgyder Swgnn gt wa fs
feafs & gue g wrow gur &
97 | ¥ ¥ ¥aw qg oy gwar § o
wify ot Wil wadar #Y wravesar &
s o qfeEt & wxedr & wfa
ar gifes wgrqfa swe @ gy,
¥ maw w fawars fowren g e &1 02
7T garEt ¥ o1 wfow ¥ aw@w
T #rf Fu Ad) @ wry

st gioww wgmT : weAw AT
AT dAT O & a@E /T FAT
WIT 9gs Wt Jawt UF w0f oyt e &
w$ of, I§ W AT T 1 T ST
#3F A M g7 w7 T AT
§ woit atg wama & P Arag wol
o ¥ 2wr WX ST AT GTA
€y fear o7 qFEr | SfeT @ W
ow & § {5 ot T & gRT g
£t § sYowre T gwrEa 6 fegfr
¥ Sad W g § WO W 4% 57
@ %0 | ag TEE nsakE guar
§, wed efvd fore & o fremrt & awrw
guard fredt g€ & o

“3 killed in Siswan firing, Bombs
found near railway track, bogies
derailed pear Patna".
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[+ gfcdwr wereT)

qzaT A1 qF = & 9 f5 Ay A
gram dFw m F @1y ¥ § AT oy
war oY % 4§ gHTAT qzAT & arw g
¢ fow ¥ 5 ox g ¥ 37 a1 %3¢
Fa 9 ¥ | §E TEIT €Y WA
froa € 7Y 1 = st
e & gy A sgeTET wgar Sfwe
AT q1T wEgr W g fs W e
& waT o fufqwer v &1 W
wA W A YA-FTH ATH & AT 7%
gy % faer ¢ B aww wvedr wia-
w70 A1 e P o wC TR F wOd
w1 ® FEATGEF A FT W R )
S O frw g e & | wTE Wy
arg Wt gwwr ArfeA ¥ ard omt & ar
T M EA AW aE
gufw wtamm @ fr & o v o1 e
Frag AT AR g A O wr d oo
o guta % au wfasrd e g
FEma g1 ¥ 1 A% AHA #rE
Farw  ATAT ATAT & AY F IAET AR
A aa d ) fegdwm & oA
Wt form qvg #1 agwrfinar g1 @ & Ssw@
qg T @ W7 QI AW WAAT 2|
& I A€ F a7 "7 oA g

fs 94 a€ F1 AT 5T F T AT
IEF 97 F3 aIfF a8 gvmd
®1 &WHATST FT4 7 wravr §1 8% 1

¥ Faer =T uwrEe aw g Hifqa
F@ veAr =rEAT adify @ oFOEE
e AWAA FT WAFAT T IfCATH
1 F wiw v forderdr & qwe
W ¢ W EH a1 w1 A wwwd i g
w1 Feex § IAFT I IfqA I F qrAT
s o=rfEm

& ot ¥ 0T FTA AT wgT
g ) 32 fodr & weafrum & gt
agr MrrEg? ® fegar & oow st
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g€ 1 ow Al ¥, feed wo wfgard
amar ¥ W 4t a9 9 v o & o
vedfew &3 gu & 1 & avgx & W
w1 T Y wmA W § forad s
o 9T W gur W g & gfew
aret ¥ el ¥ enefodt 1 ma ) @
wfad X AT MY WX AT weqary
A w7 AT mar | g W gfew ¥
®ar dt wrefr kA § fowr miey
i mfaar ¥ ar & fag e fe
wTaT § § 7€ STaEy ® a9 9§31
¥ | MW W SR 1§ gt
AT FTT & FEEY WX EIECH o
W FTAT AFAT § WIT AT H@q0
g f walY ot 9w 9w & 4

¥ ox gemE Wi AT Agar g e
Wy T w1 Igvhy ofiaw FT wmEAy
FATT WM WTfew 1 wd @ Ied
are ¥ sg<rbew wiv Eamdza gy Afww
#er 97 gfews & wrafag &1 ft g2y
g T Wil | vEw mwra ¥
R & fre® gvraT Wi e & swrew
¥ wrf % A faemnd v &
T SR ¥ ATq & wudt ard awTer
FT g IR geAAT T E |

Sto Wy YWAR . RTAAY, WAL
wevg 7 o1 fowaw # § 99 o
F€T emw fzar wdm | odfweaw
Ffaee, W AW & ofw & omw
S @ &, ¥ I a9 fawar -HA
g 5 o sadr #rf o 3% gwat @
qarfaat &7 o=t o et @ fod
TN W QR g &1 9% faems
¥ ¥ wed FHAE A W Wik
farelt wY ar Ay frar wmem

arv & wrg ¥ ag o FETAT wngar
g 5 &t qwx & gwiiww @ £
W R A O arw g ofr § e
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Fgar § o w7 fodard & fw < faee
a% MAZEAT W7 IgH ;R wiigen
TETT & =9 |
Efr A gz dar g, I o qar
wAAT & Sak grgarhar ¥ aft §
frasn AT AW FAFTICT | WEAN-
#fzs  famafar auat =@ @ 4,
gau wE fawrd agr oY 1 owddE
g 1 weg Wuzr @ gAd Yeerdr @t
wel vE 77 SdT wUg 97 5 4, g€
s¥77 ¥ T fyrae wmar WX S99 A
gat e smar 1 g® a & feafe
faeew S a1 1 * wEwAT o oyIEER
1 Fo TeAT g1 awdr § afeT & oy
fafrar =9 & ot wi€ ow A7 78 TTE™AT
wify wrg 99 Er &) & weAw
FzFg T1 gfA (e wmgm g fr
=@ fody 1 foreaarT g1, ST 93 F47
t 3% v W ooy fR famr g we
FrdamE & |

SHRI R K MHALGI (Thana) This
ghastly accident took place 1n my
constituency~district I am really not
in a mood to speak, or to make 1
speech at this juncture

1 have a few questions to ask of the
hon Railway Minister Firstly, may

I know the approximate amount of
loss involved in this accident, includ-

ing the loss of railway property and
the likely amount of pensation to
b.uldmthamtof of the vie-

tims? Secondly, is it a fact that a
large number of passengers who have
been injured have to lose their legs
because of amputation? Thirdly,
when is the statutory enquiry into
the accident likely to be concluded
and will the causes of the gccident be
made known to this hon House at
least before tne end of thig session?
Fourthly, could this accident have
been agverted? In this connection, may
I invite the attention of the Rallway
Minister to a pews item in 3 Bombay
Marath: daily, Lok Satta, exposing the
arrogance of one of the highest rail-
way officers who wag present on the
site of the accident

AN HON MEMBER What iz his
neme?

SHRI R K MHALGI I do not
know, because the name was not given
there Lastly, the Railway Mimstry
had appointed a high-powered Acci-
dent Enquiry Committee a few months
ago When will the report of that
Committee be submitted to the Rail-
way Ministry 50 that they can take
action ip pursuance of the findings
and recommendations of that Com-
mittee?

PROF MADHU DANDAVATE The
hon Member hag asked specific ques-
tions and I will give replies to all of
them His frst question was ahout
the extent of the damage The dam-
age 1s of the order of Rs 828 lakhs
So far ag compensation 1g concerned,
according to the statufory provision,
it has to be paid afier the ascertain-
ment of the clalmg by the Claims
Commissioner Usually, the maximum
compensation that has to be pald will
be Rs 15 lakhs In addition to those
who have died, there are some pas-
sengers whose legs might have got
fractured or might have been ampu-
tated ‘There iz a provision for com
pensation to them also and it will be
paid sfter due verification has been

made

Thirdly, the Additional Commis-
sloner for Rallway Bafety, who func
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tions under the Ministry of Tourism
and Civil Aviation, has already start-
ed his statutory inguiry on the 21st
of this month, Already an announce-
ment has been made that within ten
dayg an interim report will be sub-
mitied. The findings will be placed
on the floor of the House.

MR. SPEAKFR: On the Table of
the House; not on the floor of the
House,

PROF. MADHU DANDAVATE: 1
am sorry. I am so much obsessed
with the floor on which I am standing.
But I agree that it should be placed
on the Table of the House.

Then he referred to a report which
hag appeared in Lok Satta and a few
other papers. I have already taken
note of it. 1 have already got all
those extracts translated end I have
sent them to the statutory commis-
slon which is already going into the
inquiry I have requested the officers
to collect all the information in con-
nection with that and forward them
to the statutory commission so 1hat

proper steps could be taken.

SHR] R. K. MHALGI: My last
question was about the high-power
commission,

PROF. MADHU DANDAVATE: The
Rallway Accidents Enquiry Commit-
tee was set Up under the chairman-
ship of Justice Sikri Whep he was
appointed Chairman, he himself poin-
ted out that he will requlre some
time to commence the enquiry work
because he was pre-occupled with
some professional work. We have
accepted that condition. Now that
his work is over, he has already star-
ted working on thig and 1 am very
happy to report that the enquiry
committee has started working very
briskly. On this Committee, repre-
sentation hag been given to some
Members of both the Houses; there
~re slso sclentists, technologists and
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railway officers. I can assure the
House that the report,
when it comes, will be laid not on the
floor but the Table of the House.

oY o fewre qrewmy (To0YR):
weger o1, % wd qdww w7 ww &
v gt Y G fewrar awgar g
¥ ¥ 16-11-77 W #AAAT W
wat oft & gaar &1 ot i wite & wwgae
1977 &% 222 w3f¥1aT %1 4 gk,
505 =fem ww g W< 515 37
giearg g€ 1 12 wiw, 1978 W W
o w1 o fry Aroaer Wt 7 FqmEr
a7 f A%, 1977 & 7K, 1978 A%
185 =ufra 7Y WX 490 AT T |
12 femeae, 1977 &Y qAdrs = 74
oY & roy war F Far 97 10690 %
ga a% ¥ fagdr = gdzam gf 2,
I g4 W[ STGF A FIGT | W
gdeard 1 g g, & gwgrr g fR
T & Ay & sy faarT faqd growar
& S d T wgTE wT AT g gA AT
& fao fos 3219 Ta fawm & wrar w197
fipar & ot § gegw o § i o pfemmg
& Afew g8 & araez Wt I qaeAd
wF A T & 1wt T, @ fr
zrkw ftn, 41¢ w7 & fag 7 gz
T & Ffea foT 37 6) yrgTa g oy
%1 zafag wvaw &9 7 @ET Y
wal ot ward fw g4 F 8 F791 FoOU
27 smex w Aafead srga g ?
WTIX 7§ T {% 59 § ABAT FT Q09
adt &1 gt met s} Sadw o aat
Byr g I wam g frgw s
8 que 41 § 74T AwAE & faATH
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v W @ § Afieer srare i F awr
o, OF AT O AT WO T9AT WY
v Xy & W ol o W
100 wrafRat € 2q g wTC AT 50
wrefadt #t 7eq § oy, o F qwwar
g ff o Fr S Tq w1 ™ 9=
sowmzfrarwy foar ot < asar)
=g AF WEA wr A Y, Hwd arx
wg 7 g {5 g =« finat woet Aifew
TAT § AT AR W AT FA a0
Fifas Afwr g7 Aifaqy &1 g w73
o WY ¥ A AT AT § O wEY
wIT & A w7 FaiET SR O g
&Y 7fY FTeor § o1 W9 & FI W
wre #Y Aifar aftas qfy g § w0y
afrgrarid | WX Yok wave g
w7 1@ &g wE W waArea g, gw o
Igr 97 W F1E FATT FF B, AT 9wHT
wEE At A TXE | A FT FET B
feqn ST w@ gIwl Idr FIaw
e ¥ qed gt ¥4 avE ¥ o frdy
wear & faars F1€ yor QA BnY
& a1 T MEET K TE TH W AAE
3} & fae wor fagr wmar @ ar o9
Felfrae weeT & 79 foar s 0
ya weaT & fewares 99 W
Targ 7 gafeq w9 ¥ ggel @@ ¥
wdr AT A qg FEA AP 6
farelt e ¥ fare 1€ ofvie g1,
ar 39 wee & famre o g
grit, a8 wwHET g s afer wrf
FAd gt g & fag g wfe

@d am uz ¢ fe wre fadt
syfed # HACAET & w0 T AW
g & ot 3% & famme afr wro o
g AX § Wi I wr afede 3
¢, ot aft v § e 3w A @
fem A IR oA g e &
ot ffedw = ¢ F Tw
wwwar i e @ & frg wre wrE Qar

TR 4G FF ST O wreoft gw g
T ETH 6T § 6 TH XY Aoy ¥
BT T KT goar AT §, 3@ & fag
sy #fvee ofavie o sy w1

¥ Qw ey ag ot g g g
W ey wix ot g wwdt & wfs
T AT woet FATRY 0w W
AW 37 & @ qW {0 wgrey
FT qgA ¥ AT ATEA ¥ 6T formrr §)
8=4—1978 & faanf AT § 27 ey
wiwar ww @ @ 6wy ¥
W& FITT 4T B | FEE AT F wg
I FTANMBE AR
qgeTaTag & fr 1969 § & s T aw
frad qedz go & IvT wod wmy
FaTE & a1 Ta¥ A ¥ fagr g 7
goq fedt wFaT & fawre o AT
ar AT ga% O & I A FT T WA
#¢ frdl afeqs &7 & a1 gg¥ ot anr
g E W gTAmA 7 & O
g f wac twdr sxfey &7 Zear AT R
Ar ga¥ fae s w1 DT qmaT A
£ 21 531 9a7 W9 W Afaehe 3
%Y mereqr £ ?

ste WY wwwd w1 aF faady
Wit giemre gf #, aft foarimrdr arfag
sxdraf g ar 1977 % gw F9 7 aF
TF 328 ¥ FaAaT ¥ farard wwer
Friaré wt 7€ & 1 WD AT X
dfew  ofavlie o @ @ g &
gaTaT wgar g iy o¥iwrae sfaee g
o d et foreiard fw s & A
a1 §r Arq w7 PR arRT g §
at e g7 & wriard g awAr ¥ v
sR W gurdardr 1 Fwfras arde
& foq AT ST §1 grar §
I § T FAWT 9T IV ¥ 5 Y
Fom ) ST ¥ ] g gu ww
grm
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T A AT ¥ g g @
gomsraeg w7 A1 gET ®
axtiz g & | AW T W s §
fr oF a1 AEHIT ¥ TG § &9T-
Zw [ 49g ¥ FIT I OFAIET & WY
ga7 e form 7 =TT ®EAI7 @T
a¥aT & EH NHIT & UvwEER § )
are SiT & osdidEn ® UFGH WATF
fam gzl o7 ge 2517 §2 fuw dn
@ faw v & oY 21 famad Fa@
or ot qriea w7 oaEEe A gt &)
TIT% F AT F1 A9F § A T UFEEE BT
axy § Ao 71 9% & | wAAT
s FT ;AT |

TEAY RAAT HpEEA 7 F@qTAT ATHA
»  fdyov foeaer TAdY TaAT SR
F @I qUA A FAT agr § ST o
faw 7q 4 §om Frr sfmeae &3 39 )
T A 9gF 07 ATT H AxfeawT &1
daswrr 7T qATA 9¥ TETE WTW
# =arar wwaT g fr oo W
FEA ot & fr 5500 € frames
&F 1 1R frapu 7T agA ww
g srewd frawT T ag ¥
zT ¥z 97 W7 79 fruws 9 @
& A1 Y BT g1 ATAT & W17 IRAT
a9 @ gHear #1 arat & 1 gAfar
WA F ZF FIN 97 5500 ®C A1
Wt 3 ¥1 srgw ¢t ey v =
3 FrwmmENIEdy
fqo 570 FUT N wEvT F 1 IH
a7 ¥ far Y aTe KV wer A% € 4y
forg W § = T TI0E T L6 AT
ft oz fava & | fovqme
arg g & o wfnes & o @
afn arerew 7@ gt vl W dw
& foqua 1% 3T JaMA 97 &
¥ oqur T | F wmwn wwer g e
F G aqT AL JE BT W & gW
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W WY g wdw AT o ot
wfraT § wfoq aw ) wrar dar
ghm o |

oF fere & Wi & wigar g
1952-53 & & ®T 1977 & $FxT
AT g% a1 gweAr gf &, I g
% OE urew § AT GweT 6T
A fewnmar wear g Efew #fadr
frod 2s eI T T agg sdT 1 &
Faw O fome ¥ owwAT B 1 g
framier w7 fgam gn wawT &
wma & fr fomdt mfear § se@hnge
w € foa faermdtes as & o= o)« oad
gmEfer dwesva ) 1952-57 @
304 1 fafags 37 famnurer wamr
fws a1 ®ic ww 1977 % dWET
Wt ® 9§ IfRF T FT 525 WS
fafraw  za faanier grmr &0
Afe gaaT &fes @39 * arg 39 25
191 ¥ 9727 faw 6 gwi v & famideT
FT 74T EF qAT 1 AT 68 TAT FHew
;ar 4frw faw 6 #oi7 €2 frarier
& AT BT TA1 ¢ | W W ¥ e
vEmE, 3 & far Ay aamar
wFfET w1 @few g7 forr s ®
faq f fe7 25 & 7 fgrgen or
W EfET 68 T9FT adl AT UvwiEE
50 97T ¥ FM T 1 1952-51 F
wa §feF 304 fafaas fFromes ar ar
TFHIEZ T 168 6

AN HON MEMBER Is he justify-

ing 1t?

PROF MADHU DANDAVATE On
the contrary I am pointing out why
more allocations are necessary The
traffic hag grown I am not satisfled
merely with brnnging down the accl
dents 1n the last 25 years by 50 per
cent 1 will be happy if the accidents
are completely eliminated We have
a very complex railway system 11000
tramns gre runmng every day The
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ang the accidents have come down by
50 per cent. I am not happy about
it. As far as the incidence of train
accident per million {rain km. {s con-
cerned, 1t was 5.3 in 1952-53 and now
it 15 1.6. It can be brought down still
further. We are trylng our best.

TafRg & wrawt warar wrgan g fa
§ WHFIX ¥ Iyferiasa Feargder
gifes &vik OadTE #7 F7 w27
®ifow 737 | W1 FE dTRHT o @
T §6 T ¥ TS Beary, a7 Ao
BEATX AT X BT FY qug & Foraq
QFATTA 17 & STHT FH TH VA A
wifero w34, g & ot fereerra fammar
g g

SHRI K ©P. UNNIKRISHNAN
(Badagara): Mr. Speaker, Sir, the
term “accident” has a wide technical
connotation under the Indian Railway
administration. That is why my
friend hon. Minister for Rallways for
whom I have got great affection is
trying, in a way, to trot out what the
Raillway Board has given him. This
is apparent not only now but even
from his earlier stalements and rep-
les and all that,

They had distribuled a Lttle book-
let to Members of Parliament—A Re-
view of Accidents on the Indian Gov-
ernment Railways. How they have
tried to cover up the whale thing and
tried to prove that, 1 quote from p, 3
of that booklet:

“Thus, it will be geen from the
table that there has been improve-
ment in the position of accidents
not only in the aggregate but also
in each individual category and in
respect of all types of trains, that
is, whether carrying passengers or
not.”

Thig is from “A Review of Accidents
on the Indian Government Railways”
issued by the Direcforate of Safety,

Right now—we do not want to go
into other questions—we are concerne
ed about the passenger safety. I am
sure, my friend hop, Minister for
Railways does not want to godown
in the history of Indian Railways as
a man who provided death.-raps for
the people of this country. So, the
important question iz one of passen-
ger safety and how the system is res-
ponding.

13.00 hre.

With all the figures and various
other things, he has not been ablg to
convince ug that enough has been done
I am not questioning his sincerity. I
know he ig a very sincere person, But
the fact remains that the system has
falled. In this case, the fire brigade
did not reach the place gat all for
several hours. The Rallway officials
sald there was no need for a fire
brigade. But later on they realised
that they had to bring one 1o pull out
the people, according to press reports.
The medical wvan which is only 43
minutes awav running-time from
Bandra station reached the place
after four hours. The Minister men-
tioned three hours. But the news-
paper reports and all the reports
from Bombay suggest that it reached
after 3-4 to 4 hours. You may ask:
Ig it very important? I say, it is very
important. It depends on how the
system responds to meet immediate
challenges. And raflways have failed
despite all these accidents in the re-
cent past. Tne basic thing is fhat
there can be accident and accident
due to sabotage, an accident due to
human failure, as this case could pos-
sibly be. The question of human
failure brings us to the question of
stresses ang strains on the operational
staff  Sir, not only the conditions are
far from gatisfactory as was pointed
out In the case of Statlon Masterg by
my friend Shrimati Parvathi Krishnan
but it is not being attended to. It has
been the tradition. I am not putting
the blame on him. It has been the
tradition of the Indian Railways ad-
ministration that they just do not
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bother about it, If you ask the ope-
rational staft to work for long hours,
ten hours and the other regulations
and accepted norms of other indus-
tries are not applicable to Indian
Rallways, then it is bound to happen
that at some point or other they will
break down. So, what I would want
to know is: (a) whether he i will-
ing—he is going to recruil more
people and al] that—to consider this
as an urgent question; whether this
Government—he should not come up
and say that I am helpless—is willing
to consider the gquestion of reducing
work to 8 hours. Js it the program-
me of the Janata Party, that is what
1 want to know go that the accidents
can be minimised? Now the whole
organisation of safety under the Min-
istry of Tourism is a big bogus racket.
The idea of removing it from
the Ministry of Railways, as I under-
stand, wag to give a certain amount
of independemce, Now they do not
function hor are they independent.
That is the condition. Now would he
associnte on a continuous hasis,
leaderg of trade unions, Members of
Parliament, social and other organis-
atlons so that they will go Into this
question not only when a particular
accident occurs, but the paramount
question of passengers’ safety can be
gone into in depth and also assurance
can be given to people? These are
the two questions ] want him to
answer.

PROF. MADHU DANDAVATE: I
can gssure the hon, Member that I am
not adepting any complacent attitude.
as far ag accldents are concerned. I
just pointed out that there were two
types of accidents; One has been
completely under control but the other
is still there, He has raised two spe-
cific issues. As far the question
whether the hourg of work of the
loco running gstaff are going to be
properly adjusted, T may reming the
House that already the loco running
staff in the last administration had
arrived at an agreement regarding ten
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hours duty. After 1974 strike, that
particular agreement wag broken with
the consent and gupport of thls House
and I had already announced in this
very House that 10 hours duty rule
on the traing will be restored, For
that, we have already made a provi-
sion for appointment of 2700 Loco
running staff and similarly to see
that Mianbhai Award Is also imple-
mented. There is already a provision
for the appointment of 10,000 stafl.
The loco running staff themselves
have welcome this move. But their
only grievance ig that there are some
other grievances that have to be at-
tended to. I can assure this House
that those grievances are also to be
attendeq to. Then he referred to the
association of trade unions and other
agencies with any institution that
tries to study the problemg of acci-
dents. And here again I informed
tnig very House some time ago that
we had requested the trade unions to
put forwarqd thelr point of view. Some
seminarg were organised by trade
unions themselves and we had parti-
cipated 1n them. 1 can assure vyou
that all the trade unions irrespective
of their , afillation are giving us
wholehearted cooperation and con-
crele suggestions to see that accidents
are reduced to the rock bottom mini-
mum because what is called an accl-
dent in raflway parlance. Even a
small fire or more sort of derailment
of even one wheel i3 also called an
accident. To that extent accidents
will be minimised. But if major acci~
dentg are to be completely eliminated,
for that we will continue to take tne
cooperation of Trade Uniong as well
ag their institutions.

SHRIMATI PARVATHI KRISHNAN
(Coimbatore): Will the Minister in-
tervene In the Station Masters’ mat-
ter?

MR. SPEAKER: That iz not Calling
Attention matter.

SHERI M. EKALYANASUNDARAM
(Tiruchirapalll): Sir, 1 want to make



313 Committee om Public VAISAKHA 4 1000 (SAKA)

a submission regarding the Callng
Attention

MR SPEAKER You have mention
ed that

SHR] M KALYANASUNDARAM
I have raised the question of Station
Masters _timings But apart from
that

MR SPEAKER You have given mo
more

SHRI M KALYANASUNDARAM
I want to suggest that there should be
a general debate in thig House about
rallways accidents which are very fie-
quent and large In number gnd also
very serious in nature

SHRIMATI PARVATHI KRISH-
NAN My Resolution 1g still there

MR SPEAKER That has to be
raised scparately Once I have ullow
ed you on the Caling Attention
Motion

PROF MADHU DANDAVATE Sir
there was a debate on accidents speci-
fically  (Inter)uptions)

MR SPEAKER Now Shn Jyohir
moy Bosu.

1307 hos

COMMITTEE ON PUBLIC
UNDERTAKINGS

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) 1 beg to present the
Seventh Report of the Committee on
Public Undertakings on Central In
land Water Transport Corporation—
Inland Water Transport, Objectives
and Faver Services

Undertakngs 314
Report

13.7-1/2 hxa,

SPEAKER'S RULING RE DEMAND
FOR LAYING CERTAIN DOCU.
MENTS ON THE TABLE

MR SPEAKER In the course of his.
speech during the demands of the Mi~
nistry of External Affairs, the Minis-
ter for External Affairs stated that
there was a gecret understanding bet-
ween Mr Bhuito and Mrs Indwra
Gandhi during their talks in Simla
To quote his own words

“Since assurming the charge of the
Ministry of External Affairs, I have
made an effort to acquaint myself
with not only various documents re
lating to the discussions but also
have held persona] discussions with
& number of knowledgeable indivi-
duals Piecing together all the evi-
dence from different sources I can-
not but re-affirm that some sort of
secret understanding was reached by
Shrimat; Gandh: 1n her confidential
conversation with Mr Bhutto :

When the above observations were
made several Hon ble Members of the
House demanded that the Minster
should lay on the Table of the House
the documents on which he relied In
support of their contention some of
them relied on Rule 368 and others on
Rule 370 The Hon ble Minister and
several other Memberg contended that
neither of the two Rules referred to
earlier supported the contention of
those demanding of the Minster to lay
the papers on the Table The Minis-~
ter further contended that 1t 15 not in
public interest to place the relevant
papers on the Table of the House

Rule 388 prowvides

‘I a Minster quotes in the House
a despatch or other State paper
which has not been presented to the
House, he shall lay the relevant
paper on the Table,
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Provided that this rule shall not
apply to any documents which
are stated by the Minister to be of
such a nature that their production
would be inconsistent with public
interest:

Provided further that where a
Minister gives in his own words a
summary or gist of such despatch
or State paper it shall not be neces-
sary to lay the relevant papers on
the Table.”

In my opinion, this rule does not
support the demand made by the
Hon'ble Members to have the paper
laid on the Table of the House. Before
Rule 368 can come into operation, the
Minister must have quuted in the
House a despatch or other State paper.
In the instant case, the Minister has
not quoted any despatch or other
State Paper. Even if we consider that
the Minister has referred to any State
paper then also the case falls within
the scope of proviso (2) to Rule 388.
The Minister has merely given in his
own words a conclusion or glst of the
State paper he has seen. He has made
no reference to any despatch, Hence
Rule 368 is wholly inapplicable to the
facts of the case,

Rule 370 reads;

“If, in answer to a question or
during debate a Minister discloses
the advice or gpinion given to him
by any officer of the Government or
by any other person or authority,
he shall ordinarily lay the relevant
document or parts of document con-
taining that opinion or advice, or a
summary thereof on the Table.”

Before Rule 370 is attracted the
rcondition precedent is that the Minis-
ter must have disclosed the advice or
rthe opinion given to him by any offi-
cer of the Government or any other
{ person or authority. In the present
case, the Minister has not disclosed

! any advice or opinion given to him by
anyone. On the other hand, he re-
lied on his own conclusions, drawn

APRIL 24, 1078

Speaker's Ruling 316

from varioug circumstances including
the material gathered from various
documents as well as from the talks
he had with several persons. Hence
Rule 370 is not attracted.

The question as to when a Minis-
ter must place on the Table of the
House a paper referred by him in the
course of an answer given by him in
the House or in the course of a debate
has been the subject-matter of seve-
ral decisions by my predecessors,
They have consistently held that it is
for the Government or the concerned
Minister to decide whether it is in
public interest to place any particular
document on the Table or not. In
view of my opinion as to the scope of
Rule 368 and Rule 370 it is not neces-
sary to go into the extent or nature
of the privilege available to the Cabi-
net or to the individual Minister.

In conclusion, T hold that the de-
mand made by the Hon'ble Members
to lay on the Table of the House the
concerned papers is unsustainable,

SHRI K P. UNNIKRISHNAN (Bo-
dagaro): Sir, I do not want to ques-
tion the soumndness or the wisdom of
your decision, but 1 must say that the
interpretation you have given to Rule
370 is taking a very narrow view of
things, which does not protect the in-
terests of the people at large or those
who are on this side. Now, he did
make a specific reference to his having
studied all the related documents. He
related it to his own suspicions then
angd said that he has been vindicuted
by a study of a get of documents.

SHRI HARI VISHNU KAMATH
(Hoshangsbad): Sir, are you allowing
a discussion on this? Is your ruling
not final?

MR. SPEAKER: No, he has said that
he ig not questioning....

SHRI K. P. UNNIKRISHNAN: I am
only making a submission,

He also mentioned specifically that
he had discussions with knowledge-
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able persons, That is a specific quan-
tity: it is not that somebody came for
a courtesy call or a gocial call and he
had a word, but he pursued it. He
pursued his feelings at Simla to the
logical end. After he took over as
Minister of External Affairs, he pur-
sued the matter and studied it, and it
may include officials’ advice. And
what ig ‘officlal advice’? This ques-
tion, I hope, has been gone into fully
and at least for the future I hope this
will not be a precedent, because 1t is
being used for carrying on a campaign
in the whole country. If it is true, as
I said on that occasion, the former
Prime Minister must be exposed.
Otherwise, thig should not be used as
a forum by any Minister to bluff the
people. That was my only contention,

SHRI P. VENKATASUBBAIAH
{Nandyal): Sir, 1 would like to make
a submission.

Ag he has said, we are not question-
ing your ruling as such. You have
quoted extensively Rule 388 and Rule
370. This matter has attracted not
only the country’s attention but also
international attention. Pakistan's for-
mer Foreign Affairs Minister and also
Mr. Agha Shahi who wag here a few
days back completely denied the fact
that there was any such agreement
‘The persons sald they were in Simla
when the discussions were going om.
Now, Mr. Vajpayee, the External Af-
fairs Minister, has come before the
House and has said that he has gone
through various documents and that
he hag got some circumstantial proof
1o show that there wag a secret agree-
ment, and that he has consulted very
important people and knowledgeable
persong who are associated with the
matter, Now. the country is seized
©f the matter and there has been a
wcontroversy going on about it, and the
former Prime Ministers denied catego-
rically there was any secret agree.
memuaueh It is therefore neces-
sary that the External Affairs Minis-
tar, whohoccuprin.llvu-ylmpoxt-
ant position ag a Cabinet Minister in
<harge of External Affairs, should not

I
keep this country and Parliament, at
any rate, in darkness. If there iz any
concrete proof in his possessiom, it
would have been better for him to
take the House and also the nation
into confidence. So, I would only re-
quest you—of course, your ruling is
there and it is final, and we are not
questioning your ruling—that at Jeast
you must persuade the External
Affairs Minister to come forward and
state categorically on the Floor of the
House the whole fact of the matter
and not keep the nation in darkness.

MR. SPEAKER;: I have gnly gone
into the legal aspect; I have not gone
into whether it is appropriate or 1n-
:lrﬂmprme. It is not for me to do

at,

SHRI K. P. UNNIKRISHNAN: You
can give your guidance, Sir.

MR. SPEAKER; If the House can-
not do that, can I?

SHRI K. P. UNNIKRISHNAN: You
can do it.

SHRI P. K. DEO (Kalahandi): Sir.
I respectfully bow to your ruling. I
suggest a via media, as has been sug-
gested by Shri Chandrappan. This
country should not be kept in the
dark. There has been a suspicion; the
Government should take into confld-
ence the leaders of the ppposition and
you may call for the papers,

MR. SPEAKER: No, that I will
never do That means, I am taking

over the responsibility myself.

SHRI P. K. DEO: It happened last
time, I beg to submit that in the case
of Shri Tulmohan Ram....

MR. SPEAKER: Whether a particu-
lar Speaker may have accepted the
responsibility, the implication of the
responsibility must be realised. Sup-
posing 1 Jook into the papers and I
come to one conclusion or the other.
I am not in a pomtion to argue or
satisfy the other side that my conclu~
sion is right. The Speaker ghould be
above all this.
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S8HRI P. K. DEO: The Government
siuo motu can call the varipus leaders
of the opposition and take them into
confidence, After all patriotism is not
the monopoly of those who are on the
treasury benches. In that way, the
entire thing would be clear and there
would not be any bickering.

MR. SPEAKER: That ig all right.

SHRI G. M. BANTAWALLA (FPon-
nani): Sir, on that day also, I was agi-
tated on this particular issue. Of
course, yor decision is final and we
bow to it. Not gnly that, I would go
to the extent of saying that it is the
most appropriate ruling that you have
given, There is, however, another as-
pect of the situation. You are the
eustodian and protector of democracy

here, as the Speaker of this august
House.

There is already a rule to the effcct
that whenever an allegatlon is made
against a person who is not a mem-
ber of this House, the Speaker's con.
sent has also to be obtained, other-
wise, it would be a great abuse of
the floor of the House. I would like
to know whether any such consent
had been obtained by the hon. Minis-
ter from you. You should realise the
gwmvity of the situation, Shrimati
Indira Gandhi is no longer a member
of this House. She cannot defend
herself. There may be her Party's
representatives here, but I am sure,
the attack is made upon her as an
individual, who is not a member of
this House to be in a position to def-
end herself. The hon. Minister makes
a statement and refuses to disclose the
document or lay the same on the
Table of the House. Not only that,
he is fortified with the rules and laws
with respeet to privileges. If Shri.
matl Indira Gandhi wants to comment
upon it, again she has to face the
question of breach of privileges of the
House ete. Under such a situation, is
a citizen of India to be put totally at
the mercy of any baseless allegation
that may even be made on the floor
of this House by any Member, much

and engage the attention of all of us
and more go, the Speaker of this
House.

On that day, I was agitated not on
the merits of the question, not whether
such a thing has happened or not, but
on the fact that a sweeping allegation

House is being abused, Were you
satisfled? Did the hon. Minister ap-
proach you that he is going to make
an allegation? Were you 1n your wis-
dom satisfied and allowed the Minis-
ter to make such an allegation on the
floor of the House, especially which
amounts to, I may say, the charge of
treason against the ex-Prime Minis-
ter? If so, on what basls did you
allow the hon. Minister to make such
a statement who is fortified with pri-
vileges and a citizen of the country
is completely at the mercy of the
House? The only point that I am aris-
ing iz whether allegations can be made
in this House and in such a sweeping
manner that a citizen is almost de-
famed and is almost charged with
such a sweeping charge as high as
treason.

MR. SPEAKER: It is a new question
which you have raised. I have not
congidered it.

SHRI G. M. BANATWALLA: There
is a rule.

MR. SPEAKER: Quite allright, my
order was in respect of certain points
raised. . . (Interruptions) Nobody rais.
ed this aspect the other day. The only
points raised I have taken into consi-
deration and I am not myself going
into it. The question is now closed
gnd when another occasion comes, you
raise it and I will consider,

Wo WA HWT (SWAET) : oo
wgrr, vt e e ¥ oft an
vt § s flt vt sufier 6 2 7 wore
wré o T W, 8 96 6 qi-
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T N W Nt o, b e
@ § qiIE it ot 8 W W
oHE i ot e A o W g
& st 61 groe F Oy witre s
B o e ¥ qudft ek ww o
&Y guTer ISTHT T war foedy a mifew
feat ar ?

MR. SPEAKER I am not deading
that point

WMo TN FEWM W {O T
g wWifwq 1+ & aft wem W g
& a1 og¥ gurw af a1 Wt @ 4%
f SAotarerom i § ww ® are
F wra w1 owd & qifew BT wraeay ag
g1 ug A Faw qEIT & wRY W
wifeed o1 57 § I & farsre w1f
QT T g oA aifew W aw
L

MR SPEAKER 1 have not ruled
that way uptill now

o Wwdw Ww™M WY A W
gt feg | wv ¥ FA w10 fare
fer & i ) frre o B w1 Aare gy
R T gmamaw air frfle o g,
afer & Wform At sx wr g )

garlt arx & 7 wgar wwwr 7 fiw
fonar Ty ¥ e oA & o
wr wAaT &1 gar § f sy 2z ok
oY, arerdftey ZeA & AT wagw wEIA ey
WX At E ow w fadr AT s
@y Ay g N M § few fag
fdr & —aw grow & wrw waETEn Wig )
fray & a7 v dwer gur—aw I
feft ¥ arad mf wrf, Afer v
ofw qu demgy o v, @@ o7 W
wx § fr go 1 gu oy Swergwr T
vt # oy wer 97 f§ iz
¥ wh‘uw&ﬁﬁdtmzi
e vt qog vy —w
o La—-u

forg ay qor wi¥RY i A% O
T i e S oA &
NoF gt @, & e O

MR SPEAKER Now, matters under
Rule 377—Shr1 Tarun Gogol.

—_——

13.24 hre.
[Mr. DeroTy-Seeamsm in the Chair]
MATTERS UNDER RULE 377

(1) RerorTED DEcrsion or ONGC 10
SLOW DOWN CRUDE PRODUCTION IN
NorTH-EASTERN REoion

SHRI TARUN GOGOI (Jorhat) By
giving notice under Rule 377 I would
like to draw the attention of the Min-
1ster of Petroleum and Chemicals to
the reported decision of the Oil and
Natural Gas Commussion to slow down
the crude production in the North-
Eastrn Region, particularly, n
Assam It has been a matter of great
concern not only for the people of that
region but to the whole nation to see
this retrograde step of stepping down
the production of erude pil when there
are great prospects of increasing such
production because of numerous de-
posits of ofl reserves 1n Assam Naga-
land and Tripura

Bemdes, it raises an apprehension in
the minds of the people of that region
that the Centre 18 not interested in
the development of that area by con-
tinuing 1ts poluy of neglect and apa-
thy towards this jegion While there

Bastern refion rumg counter to the
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taken. 1f o, ON.G.C. are tp be blam-
ed squarely for not adequate
steps before, inspite of its knowledge
of known deposits of crude in that re-
gion,

This is not the first time that such
a thing has happened earlier also m
Assam the o1l fleld of Naharkatia
though was discovered in the year
1952, the wells were kept sealed till
1962 when the Gauhat: Refineries came
up To avoid such complications m
future, immediate steps should be
taken and production in that region
need not be stopped or slowed down
by setting up a new refinery nearby
the site of the reserves to meet all
the requirements and thereby helping
these backward regions to come up in
the map of Petro-Chemical Industry
in the ecountry

(1) REPORTED DIFFICULTIES FACED BRY
Rasror Dreser On EnciNzemrne
InpUSTRY,

ot wiifeg wif @2w (7r7yar )

IITAN ALAW, AF ANT *F fraw a9y
¥ wdr W15 wgew ¥ e afor
frem ‘o & Avre wAM F A4
§ 9@ g Y wrgw g ®@
wnfedy (%) atd & srmar (Frray-
WA) IATAEIT FTAIT W v qwr
{ﬁl’ mi«ﬁma’mﬁa I-4-78
¥ WA F TR iwe  gifaafor
IUIT 9T AT WA X ¥ AT H K
afaw & s9veg 31 BT £ )

TATTY W WS WEW F e
wgX & @A sAfwafor ¥ ganr
w1 frsrmgar 81w 3dm F draa
T AN CXT A1 €T ¥ oF (fye
Ey) INT AT F 1 vaew W
160 ¥IAN WIAH (AT JNTIA £TH 8
Bt Bt drfar Wik e gaw
¥ g¥ TAry ¥ w07 2000 ORT @A
defar §

.APRIL 34, 178

Rule W 30

T ¥ qifer wlx o W
drow o ady § forlt v Wl
20 sOm T R et k) oW &
20,000 JAYT HW w7 & | oW
W F 3 ATY QT T BT FeATA gAY
% @ F ¥ ousie Fox wre e
T4 1 arfaw Searaw graT & 1wt
ag ¥ A & oF fagrs fgear o1 Sxrew
fodh wrorsre (aoreg) A g &4

e § wfer oW gT €@
oF A e TI4T 5 ¥ 7% 30
AT ¥a™ ATge TAA) FT IAC AW
# farkY gy 2 w17 20 000 S weg
94 W §T qF & A7 Ao fgla
€ wv avmr dw & w=v eI §
fas w@d &)

¥ ST WTTW THATHT v
¥ faq ghear et gdlegu @
TIARTE ¥ 16 AT Jeqrawt & wré g7 wrg
Fard fam 21 ur€ o aré ad ¥
¥ fae ®= uF ar@ 597 F1 AN
qAA 9%AT § | Og BF IO«
T &7 oAFT ) galfwc g
A w7 g & qrf ow Wi W
‘w0’ Ak W ogfr gqard & o
AT B AW A1 FT 20 FATT T
 gAiFrarqEav | AR qwTw
# Qe afaet & aq A ¥ ey
W fed ng &

AT AT ACHT T /T IAT AW
qfe fasre &5 & Twee § ad gy
I ¥ WE A XS CIN KT qAwAT
e 1-4-78 T WL FTAT § | wad
TIERE & ¥07 7,000 7370 A SA
RN Tt W shwgw  Iaw
48 4

Traa sgafitnafe qaifaqwr -
Wiz ¥ oo 22-3-7¢ ¥ AT ¥ wrew
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weare bwm e, AR, dvewd
wfawre, e e dvaiie foelt #
X Yo Ko ¥t wowTC Wity fewra
& w1 oy arrerdy o § Wi wiw
% i TroreYe F wy ek o g
WY ATTAT JAT JRAW T W T
<t qfq fasmg &8 g @ | WA
F ary & ¥ GTHTC T IORT HaT
AT AW AT g Wi gt fawrr
% %) qr=r g 2 fie etz (At
# a7 gu draw e goAA &) wfedy
(wr) = & wrgar (Fowro)
A @ WA A AW FT AL
2w fiFgm A gEar Sioe g 3 6
SaeqT WHT aF Y, €F wHA § 919
T )

ot AR & GASE, A1E-
R, WAGAT, AAW, AT FHTATT
yafgm wieg &% quara ¥ wow
/1T gAY & wrew & W Ed fae
wrwm AR |

¥orw wraw gaifrafor adnr
w w3 & fAg AR A et A
*Y qrege w9 @A % fg FEhT dare
T gaeg FT, @ AO AW SrdAr

i

(iii) RePortzp HUNGER STRIKE BY
LABOURERg OF CENTRAL WAREHOUSING
CorroraTiOoN, New Drvmx

SHRI BALDEV SINGH JASROTIA
(Jammu): A large number of poor

Rule 311 58

Warehousing Corporstion from Deo=
ember Tth, 1977, with a further Te-
quest to implement the direct paye
ment system.

The wages of the labourers amount-
ing to Rs. 50,000/- approximately,
have not been paid besides restors-
tion of all other rights, giving rise
1o a great unrest in the labour class
and it can cause a deadlock besides
other law and order situation and
complications.

I appeal to the hon. Agriculture
Minister and hon, Labour Minister
to intervene and solve the problem
with a further request that all other
benefits to which the labourers are
entitled may also be given tp them.

A similar problem and situation
flowing from the same set of factors
is there at Jammu. These Ministers
are requested to look into the matter
as early as possible to avoid any
grave situation which is apt tp come
out otherwise,

(iv) RzroRTED DECISION AT THE Crree
Movrsters® Conrmewce Asour
ABOLITION Or OcCTROT

STe wwftaTow arviw (Fate):
¥ wrowt wqwfa & fraw 377 % s
TN IO T Fwrfor 9% b g
ot faeiiy agrmer for o Y amw
m@nfﬂm:wﬁqw#wnwmﬁ
fava somm e g 1 T ¥ e
st & swe worr 18 wwwdt 1979
wt faet & forrr we F qoaw gwrr o
¥ woere & o & of g wo g
Tg Wrerae foat w7 v o) e
WIRTT qUTE &3 I ¥ o wrey
T 3¥ W2 ¥ qurw ghvwe ooy @
X fiwar g, ot 9y owre shver
faefia wgrme & wo & aw w2 o ofr
¥y wwern fiear g 1 wer wtw
T S ¥ kw werew & spre
T v W ot o fefis wge
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T [ete wmitaToRw 1w

Far Y wiw € of oy ¥w WK
AT 59 I B FIT FIT Z7ET € Q@

(g ’

AT AW HIEH FIIT 16. 50 FAT
T ATH EAT & | IqA® FHILT & IU
. AT wETAat 91 & qE 4 qg agr &
a1 e gEr §aw A fawm wew §
oF  d5F gmfsa gf ot 1SS
U SW { IGT FTAT 18T § |

Item 16. National Permit Scheme:
Progress and latest position regard-
ing abolition of Octroi.

~ 40. The Chief Minister U.P. poin-
#ed out that the number of national

. permits issued for some zones were
inadequate. He was inférmed that
it had been decided to raise the
number of permits tg 8050. The
Union Minister of Shipping and
Transport advised Chief Ministers
to abolish octroi duty and consider
imposing extra tax.

TP WA AF AGALT R

He indicated that the Central
Govt. were contemplating to com-
pensate 50 per cent of their loss
of revenue due to the.abolition of
Octroi duty. The Chief Minister
of Madhya Pradesh mentioned that
this State had already imposed tax
at sale point rather than at the
Octroi terminal.

&% TP FT 4 Afaw w7 § W
arfaeT + & fF ag wer sRu Fr Y ey
& @ § swwt qfa 7 fewr F wew
93T | wifs F= grer w1e F qf a4
FE ¥ 7Y NRW WY 9T WIGF WK
W OB 1 W IM FIHIT EIA TW
At F 9@ oY fomr w@r &0 gEw
AR T B GHIT FIA ey g WY
STETY 7 g9 # 917 s af | 5

APRIL 24, 1973

@ W § U9 22 qT¥ W) 0¥ N
oufeqa feqr w11 IQET AFTUHE
gax. fear war 1+ g AW awr
qqT eTF UST WAt Wi Igfeqa § o
# g% oqra g® A1 Arefgg @
WIgAT § 97 Wl WEET § HIHATET
wrgar g i ag 5w v fe=me w4
HIT T qvl qeql $1 G Y HeA F&W
1 91 gEgrgar & ar @ AR faw w
9% UIE &, SER! AT W AIMT
FG 0

(v) Reporr ofF ExperT COMMITTEE

RECOMMENDING CLOSURE OF THERMAL

PowERrR STATIONS IN AGRA TO SAVE
TAFy MAHAL FROM POLLUTION

SHRI P.K. DEO (Kalahandi): Mr.
Deputy Speaker, Sir, it is a matter
of great concern that the expert com-
mittee appointed by the Department
of Technology has reported that the
two thermal power stations of 10. M.W.
each near the Agra fort and Itmat-
du-dullah by releasing sulphur diovide
and other polluting matter and the
coal based locomotives in the Agra
marshalling yard have caused 2
threat fo Taj Mahal. The Committee
has also suggested that no pelluting
industry should be established ngrth-
west of the Taj.

In view of the international impor-
tance of Taj Mahal and the Govern~
ment’s primary duty to preserve the
Taj Mahal in its original purity, it
is urged that the Government should
take early action to shift the thermal
power stations to a distant place so
that no sulphur dioxide or any pollut-
ing matter emanating from them can
spoil the Taj Mahal and suggest that
coal based locomotives be not per~
mitted to operate in the Agra Mar-
shalling Yard.

As a member of the Central Board
of_Archaeology. I deem it my duty to
bring it to the notice of the august
House.

e

¢ 5
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13.36 hrv. :

DEMANDS FOR GRANTS, 1978-79—

" MINISTRY OF AGRICULTURE AND
IrRIGATION-—cOntd.

| MR. DEPUTY-SPEAKER: Now, we
take up further discussion and voting
~on the Demands for Grants under the
Ministry of Agriculture and Irriga-
tien. Shri Kasar. (Interruptions).
Nobody else can speak, On 377, only
those who have been permitted can
~ speak and if anybody else rises up
{0 speak, it will not go on record.

Shri Kasar

SHRI AMRUT KASAR (Panaji):
Sir, I thank you for the opportunity
to express my views on the Demands
¢f the Ministry for Agriculture and
frrigation.

Sir, I have gone through the report
ok 1976-77. (Interruptions)

SHRI HARI VISHNU KAMATH
(Hoshangabad): When is the Minis-
{er to reply?

MR. DEPUTY.-SPEAKER: We have
still got seven hours. There is no
problem for the Minister to reply.

- Mr. Kasar, you may go on.

SHRI AMRUT KASAR: I know
that the Ministry of Agriculiure has
got various aspects of its activity and
it is not possible to cover each and
every aspect of it. Still, I feel that
great injustice has been done to the
fevelopment of fisheries. When T
was listening to the intervention by
the Minister of State for Agriculture,
during his speech, there no mention
at all regarding fisheries. There was
1o mention regarding the cashew
<rop and the coconut plantation. I
feel that it may be because unfor-
‘tumately there are no lobbies for
cashew like the sugar lobby or the
mibber lobby or the tobacco lobby.
Or, it may be that these plantations
are feglected in your Demands.

Sir, a Short Notice question that
‘day had also been asked on the floor

~that it is due to pollution.
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of the House by Shri Jyotirmoy Bosu
when the problem of fisheries was
projected. I know that the Minister
has been making continudus -efforts
to solve these problems. Because he
has already adopted these measures,
I am quite sure, that he will succeed
in this matter also. But, since it
is not reflected in his report,” I feel
that justice has not been done so as
to bring it under the national pur-
wview. It is lJookeq at only as a locad
problem.

A Dbillion people, about one=third
of the whole humanity live in  the
littoral states out of whom a majority
are in India covering the areas, states,
of @@ujarat, Maharashtra, Unjon Tes-
rcitory of Goa, Xarnataka, Kerala,
Tamil Nadu, Andhra Pradesh, Orissa
and Bengal. The people are staying
in the coastal areas of these States

and their food is fish—this is an im-

portant jtem of their food. However,
in the Annual Report for 1977-78, it
is admitted that the production of
fish is going down. For the year
1976-17 it was less than what it was
in the previous three years. The
reason given is this. One reason &
Actually
I have observed in my constitueney
in Goa that this is not only because
of pollution. The problem of fisheries
has been faced even by the continent
of America and also in the European
continent. 'This is due to excessive

.mechanisation in the field. A1ll eggs

of fish were taken out by the mecha-

nised boats employed there and due

to that now there is no further pro-
duction of fish in those areas,

In gur country also—we have secem
the history of Europe and America
where they feel that if there is acute
shortage of fish, they would have
taken due precaution in order to pre-
serve these marine
the report it is seen that nothing has
been done in order to keep the con-
tinuous production of fish. It is the
policy of the Janata Government and
it is reflected in the Industries Minis-
try, that they will be giving priority
to the labour intensive industries swd

[]

products—from
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wher, we accept this' policy of mecha-
nisation of fisheries afe we following
that principle which is followed in
industry. Fishing has-been carried
ot by traditional fishermen in ‘these

aréas. Now, what has happened is

thils miechamisation has been carried
on and fhe subsidies, grants and leans
are given to big business houses,
mine owrers and multi-nationals who
purchase the trawlers. The hon'ble
Minister said the other day that they
are big ships. It is not so. Even the
small’ boats are purchased by these
industrial houses, mine owners and
multi-nationals. What they actually
go in for is not big fish found in the
high seas but they go in for prawns
which have a great market outside.
It -is an-exportable item. Sir, when I
asked a question about the acute
shortage of fish in Goa, I wag given
the reply by the Minister of Civil
Supplies that only items like shrimps,
lobsters, prawns, etc. which are not
mass-consumption items are being ex~
ported. I would like to ask the Minis-
ter “whether we have committed any
sin. .ag nof to have ghrimpsg for our
own consumption. For centuries we
have beeri eating shrimps and prawns
in’ these territories. Now, these items
aré beirig exported at our cost.

S8ir,_ according to the seientific re-
search in fisheries and according to
the National Commission on Agricul-
ture; there are about 2,080 species of
fish in the Indian ocean whereas only
a dozen or so are oaly being used
for commercial purposes. Two-thirds
of these dezen varieties are found
near the shores and all these mecha-
nised beats are coming near the
shores for fishing. The fishermen in
Goa are on an agitation for the last
three months on this score. Many of

the Central Ministers who have visited

this terrffory have assured that their
problems will be solved. Shri Shanti
Bhushan, the Law Minister, even said
that he- will take appropriate action
to. amend Fisheries Aect, 1893. It is
an out-dated Act. When this Act was

APRIL, 24,1878
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passed there were no mechandsation
and also there was no export of fish.
So; this Act rveduired to-Bd immes
diately scrapped. $B¥i Shanti Bhushan
ulso promised that they are thinking
of bringing forward a new maritime
law fixing the zonhes. This recom=-
mendation has  alss' been made by
the National Commission on Agrical
ture. ¥ should be done immediatelys
1- the present rate of rmechanisation
continues for the next.five to sixw
yedrs we will not get fish after this
period of five to six years. There wilk
be acute shertage of fish in this cous
try. I thought I would gét aboute
15 minutes. Since there is less time,
I would like to make some concrete
suggestions. I have also given cut
motions in this regard. )

Sir, subsidies should be given only
to those who are traditionally in the-
field for many many years. Also, the
big monopoly houses should not be
allowed to come near the shores, if
these traditional fishermen are to be
protected. Whatever co-operatives are
formed by these traditional fishermen,
they should be given subsidies.

Regarding cashew, you have ans.
wered my question in the House, I
am happy that you are looking into
it. But one of the Members made
a suggestion that I should have asked
for an institution in Goa. If I have
asked for a Centre, you would give &
station. But anyhow eontinuously for
twe years the cashew crops have fail-
ed in the Union Territory. The cashew
growers are affected. There are abouk
6000 to 8000 persons who are work-
ing in the Unien Territory.  Last year
we had given an application to the
Commerce Minister in regatd to
quota system to be introduced for
this item. That was net:doné, Your
have mentioned aboyt:u ‘paragraph
consisting of three-or four‘lines. -You
have also -said teday- thaf iri ‘Goa it
is not so important: Buf-I'fedr-that
it is very important because 1/8th of
the population in- Goa- is' depenfling
on this profession.

Regarding coconut you have men-
tioned in the repoit a paragraph con-

=
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gisting of three or four lines. Re~
garding Coconut Board you have not
mid anything. What is the progress
that has been made in this regard?

Finally, T would like to cangratulate.

' the Department on the work done by

the Research Centres in our country.
Regarding cashew also, research- has
been, done by the ICAR and they have
eome to some concrete conclusions
as to how to increase the nutritional
gapacity of the plants. If the results

i

|
are implemented in the Union Ter-
'ﬁtﬁy 1 think cashew crop will sur-

ICAR. ‘- There is one Department un=-
_der ICAR, that is, IARI which is
not properly functioning., Actually

of the research done by the Centre

vive and it will. not die away in
such a manner ag it is now. The
smain problem there is heavy monsoon
and poor fertility of the soil. All the
gain waters go to the sea and fertility
of the goil is very poor. What is re-
guired is to study the soil condition
in this area. For this purpese, soil
fesearch centre may be started in
the coastal areas. Wherever the
problems are, the Soil Research.Cen-
tre can study them and find out solu-
tions. ‘T congratulate the ICAR on
the pioneer work done, Some of the
hon. Members have criticised the
ICAR. I think there are some per-
sonal grievances. There may be some
personal -grievances, But I think they
should not have brought personal
grievances in the working of the

what they have done is that instead
of increasing the Research staff in
IARI, they have increased the admin-
istrative staff. The increase in the
administrative staff is four times. For-
what reason, they have increased the
administrative staff is not known.
Whep, the staff on research side is
not increased, what is the need for
increasing the administrative staff in
this institution? The work that is
done by the ICAR is commendable. I
would like to make a suggestion -in
this regard, that is, to decentralise
the work of LARI by meaking it
into small units and establishing them
in different territories of this ecoun-
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try. I thank you-once ageimx and I
hope that gince our Territory is small
and only two Members are represent-
ing our Territory all Members will
support my view and the hon. Minis-
ter will give a patient hearing. when-
ever we go to him for solving the
prollems of this Territory.

st e s aeet ({at) : ArA-
7 STeRer wElad, § €AY gL ATTH
Ffy et st #7 gegarz gan fF SR
3w § guAT Ff6 F1 ITHT ITFT AW
faamar & e 2w faar gfw &
THTAAT & Sifaa T8 7@t wwar | gfaar
FHI AWM F AL SH T THd § ATT
T qew | FW B BIF FLGAA B
AT AET 81 AW .74 Sfoww TR A
e ox smafa &1 ww & W&
a9 99 qga Wt 74 Tfawa e
o< s & 1 e % gae fag g
fr $o Wi 71 FH ¥ @ FFW
G W AT SRR FE FT WL
g2 S ot 3w 31 feafa § it gt -
F S 3 faene &Y foaet awarad
g I @A ge FW &1 #EF WX
gerAT wvg T8 & | gafag iy
&t grafsar 47, 99 9T 9@fEw ¥
afus @d FET AT FA F FIER
qeW FT HIT AT IAT-—TE T GIHIT
FT GATIH FOA.E. | T FAT HY
SaT  gret & w7 fawmar 0
TUY 7 T WES! T IgH forg AT HE
g & awdl & 1 WIS ] AT SEaT
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11 gfwa KT A ot AT F A 15
gfama @ T qTW IFAT & ) AS
85 Ffaaa I [ WY I |MH 9T
AE T TIAATH T T AR
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Ceiling Legislations have hardly re-

duced the inequalities. These lawe
have remained unimplemented.
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Fgar wgar fF-mT 97 & faq ofsws



- 339 DG, 197878
[ 70 waie )

 qFAeq FTAY FiE Wi Zqudew
F 7g) a7 awa &)

14:00 hrs.

e wwr fae § faer @ f

AT WH FAE, I H FgrT MGG
g & fag o & fasar sww & 8
T ATF a12T a9 gl 3 &, fa=rs
ZFq @er 3} & @ S 9 mre

THT WO GTT H1 T C©T &, 98 97 78

19 9IQAT | AT T GIE FFAT .
g 3adT sarar @ R 99 A ag 9=
AT 3 7EY wFaAT AT TAT 9T @ TEY
FEHar g | gAfqC AT FgAT a8 2 fE
S gF AT IT AN BT THIA FEY
3%, 59 qF WY gefeq e dud
T FACT A I aF W9 FE
ST A S g Fied, q9 aF "
FT IeATEH AGT TQIT | HTY 7 FET @
fF 123 fafsaw = o gw dar

FW T § 198 fegam oy @ dwd

o #rd o3t ara 7 @ ;i ww
gg e fF oo § uF TawUT A6y
fedew 20 feeam werw dar fay
Smar 1 gt 9X yefew s
grt & W o &t § wfuw awm
FATAT AT §, SUTT STIEH MY 8
g1 gafaw @@l 9T G SR
g 8 W uF FRAT F 67 foew
20 fFamm demare g 8 1 R
gt 17 feew 50 fee), wwrer &
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o # 67 fEee #it 20 feamm
gRY & | T IaT GRTEIR 8w wue
gt FX A, a¥ s faadT daram Sy
g 9§ & A AN, T AT
AT FY A ﬁszmaﬁawré

APRIL .24, 1978

BG., 197819 346

X ¢ fo o ¥ wm wla A
ST Qa1 & & e e @
owar &)

@ g frad & ay ¥ § g
FgriAgarg & 3@ 3w F 170
fafeaw ot & & g & W
fanaat w1 w7 78 & fF 107 fafea
g ¥ fed @ gt 31 W Iw
7 ogaar oA @ &F 107 fafamwr
Sa2a< s & awdY @ AT Wi
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§1 W WA ¥ 5§ Afq w1 Gl
SR ;T HAOAT W@ Aifq FT gFA
WEl far O w15 FEET WA G,
AT HT IS FH A AT AG & |

gafqq 4 w19 F AreAW ¥ wrEw
¥ AR wrART FfY 9aT St ¥ oag
Fraaw wear wrgar g 5 g wed
2 fr wifs sm=ear F WA gara
X wE AT A4F At wiawew gw
N Siad aret F gra § ¥ wwfaw
- wfw 7 wifas qfa 9o F7 FA @
FAr =fge 7 fF gy ¥ wwaww
wm oyfa & wfas wgd arfag 1 &
fqrxw F w1 ag FL ArIar g v oqfa
BT I, IT FT IS CAHT AT ZAT
@fee, saFr wifas gars &1 AT
AMfET | 57 TF A FAAEAT AG AITAT
qF IF TF AT R AL ATA F
WA FT wrEAT TE AN AT 9T
FE 73 A, FI T37 weafy a1, TH-
FEf qfw gy B @i w o FuaR
FelleT F@ WT | IFT FFAT
wEwa g wEgW | gatag Wi,
W FwT @ F g § wEr
ey 1

Qed AT FI FSAT-HET | 7 3%
, @ faw agl 9g@r | SE@ X

gsregs & g § & omg &
T A% WH:E A WIEU BT AT
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TaTH maAY § | o o oW
FATAT FTH HFA TIA AAGL T 7ML
gfrafedt & Jqae v € 77 o
‘wR F3ad wfasrd @ 9w G
T § APET 9@ HT woET OF AR
W 7Y aTer wEaT | A AGGR F AR
wagdd &Y wfgarai 7 7g w41 5 oY
AN g7 Hw 2 ¥ AR 7R @S
¥ qary § saFr feaar st gw § faar
wrar & 1 7g fawnar garw § & AR
gar Y ¥ & f wrer wday g arfeat
FAET  qeEr § SHET AIO o@rar g,
BFT AT §, ISTST SrAr & 1 ~F 7w
F wreww ¥ qE AUATGAF wE@A F
faeT F3AT =gt § & wnaw w1t
Aifa & garfa® war F3HT I1f3q
g9 aam & F F9T JAfE) 3 5L
T ffF gaR T F@ FW 1 5w
araa H OF a@t waar f5ogw
Fiaa (wrs) ar Fina v F §vr sar
qEf & §© warar wfawe § | 39 T
TF ET 9T F AT A17AT § 1 W
~JIT F GATT  HIAHIT FeEq HAARE
famra #T wewgar ¥ oF FRE T@H
FaT o7 fag § AT fge € &) 99
7g qar w«@ar ¢ 5 §e sHdr Jar
C¥ E v F are a8 a8 o & #HIX
I 98—98 ANTH ATH IT FHT 9T
fog @ &1 A9 T AL AYE A
wdl & Ager ¥ wfada da wogdl w7
gheardt &t wars #rara s¢7 & 1 &
. ggor W1 FgAT AT AT HIT A FgAT §
f5 ag e 2@ ¥ o2 g srm
f& 3 @ o fw Ik E Y w19
e H a8 T G qaAT W@ E A
SATITAX F@r AN & T I¥  FFT w9
¥ ¥ o orer faiedfves & 19 e
gfewdl & fad g aar ®E 1 & ol
ST war St & fAdew FEW FE 96
gaw § a7 #yewy fawrE &R @Y
47 3§ *Y foig w1 39 1 5w fod @
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foh gy wre)

e age AR a3 wgw (WY
TN OANT agr 9 Ag §) ¥ wemw ¥
N S Hel g% g | I fege
¥ qarar AT § f5 &9 F8 e =g
aﬁﬁat ghomt & fay s afeare
fearg 7€ 39 #1 FREAT 7 AU FIH
€ S=ar 9t & waT &7 F17 § ) g5
wfaa 3% f go ot w8 § w7
H ag 7@ g IGg T A I FEA §
I FW@ T T 1 W 13 Fred afagT
"g A f Meet F arfesw ot 7= §,
ot f& wfw & wifos € €S9 & w=-
wF T &1 W@ & faw 9w & enfawr
I IMFW F ¥ wfaw= qfw
et ¥ F14 B qfr F qEaq F w14
#1 faar srar anfegd arfs g S
T F qE T | TH T F qWAAE
< fear s =@ o

O 91T 3¢ & foF S WY QoEd
wa1< g, I ¥ W 41T FT eAA @
STa fif wmae 7 @« w9 g1 | e feaf
ag & f& o g a9e q94q7 &, 99 T
quTd BrESt G977 TuTER SFgeqr
9T 9& Srar g, WX fawra st
¥ fad =g sfowa & s w@ar 2
TE & merar gATA g dfq g =nfey
f& wfeer & ot W7 G ¥ grafag
wfasFr §, 59 # "o fear W4,
I FT AT FdAqAIUAT ¥ wfHA
fear e fe 9 +9 & 79 g0 feq T
# feal & @19 3@, 59 F W E
AT I7 F 99 @@ | fFuE F w@H-
g A 99 & @19 fas $T woAT S{1aq
fearg 1 e oY Ffy e g
wfast €, & w9v S sfgsEd
wam FT & feaml & 9@ § 59w @
fparal 1 agEyn Gaw FT g A g
| Aol ¥ Wi fgwEt § @Y
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BT 7€ AT sefrer fae w1 gaTe S
A TE R A & AW T w0
HE! ®qAT  FIY SAAIAT F AW TC
¥ @ T A AT FEGAT I B
faemm | % 9<% At ST A THW I
¥ g9 & fod w1 T, dF1 9T F 0
TAAT #T TEAT ST HIT AT FY A
71 @1 FRARAT FT AN ISAT |
¥ foax & wqqy §—3 UTHT el &
7€ framei &1 Ba-oTT A T § AR
IRl F U FAT AT & | AT W@
AT FT TF FIGHTA FATZAT 747 90,
39 A oY FT AR Fdrar fo agi F1 Tahd
q FEET Y WY A FL IEET HT FE FT
fw  arg qfy aars & = oo o
ST TR A W & | o1 TH! qgLH
AR Ayt Y §, AT IT R qOAT A
feara & | 99 wag T A1/, StAT AR ATl
¥ g §—ard-arg” g, ot Iy
TSt #Y w1 T qfw F AT qAE
¢ A w6 dara a R € |

Tt awg ¥ afs gw wo el s
|dl 9T FTH K a1 AW H, FEC
NSATHT F qT9 ATE at AT aHeAdr AT
T At ¥ foreft 8, 98 39 ¥ %€ o awdr
=t St | & aga adradr faaig

. WoATET F qur ¥ a9 g 1 g fFaw

B8R § I ¥ fo¥ or fawf g
g =arfgd o wEr gl &
feafa 7z § ¥ frataw da & o5 @O
w8t wig—"Tw var wig” «iuT wure
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ow oW A wiw wwt 9 ¥ °T, A
wgt & Wi W sy | & fg oY
fawar @y, Y & o Y formram
#few wror agi & fipmw qeft & fedr
woad § W1 w1t droew w7 A
gewamy w fer g 1 forr W oA T
ware & fiad S of, AT W E
wrw i ofere w5 faar war 1 4R frartaee-
W T , W 4T Y aga 7@
wrow g€ &, 39 w1 WY agt At g
fr xmr & Mt wr I w7 "W FaeR
ATAY AT & | 99 T AT T TA@T AT
o eqrAtg T w7 AT woAT w2
T § WY IT £ wraitfawr w0 qraw °t,
gaa s o e ooy 7 &) %W
fadr & fadey sean § s fearf & Ao
¥ oy gl ®1 agrar Hfad

wr % & qg frder wom wEaw
o wrer a2 o R AT GO
wr AT &, IR FT qEAT AT AriEy,
wegrea grr Tfey fe o1 s fow
Fw & fod fagr mar &, a8 =@ 9T
qd ot gar & ar 7 ¢ wHT §EE 9T
oA FORI B wew sfafafat w
qwi ¥ A% ¥ @ar =iy fr
forr 7ot & Fa oy Fegr o &, 9
9T &F gur § a1 AdY |

qAT 7 ¥, FIEF wiwd FATL WA
o & dor w2 fay 21 wrAdiy war of
ot oy § o grs ot ofY wr v &
w8 A ¥ A v oandAr ...

o) sdx W@ (wemAr) oA
w2 ? .

st WY W | A A
fararrex w%2) Y foird s sT 9 F,
gq fovd & wg wodft ot s w0
aw Wfwd | o ¥ wndar o
675 L8—12,
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wfers are & g wgm wig f—
o2 frael ®t ats  wm dfad,
Iau § TG Wi g W A
e wd &, @ § qefat W g
®T O g4t ¥ gra ¥ difed o

SHRI P. VENKATASUBBAIAH
(Nandyal): Mr. Deputy Speaker, 8ir,
I invite the kind aitention of the Irri-
gation Minister, I have been pro-
voked by an answer given by the
Irrigation Minister on March 6th with
regard to utilization of Krishna
waters by Rayalaseema. The Irri-
gation Minister hag thrown a bomb-
shel] and he has created a contro-
versy in Rayaliseema and Andhra
Pradesh.

Agriculture in Indie is @ gamble
without irrigation. One-third of our
cultivable land is still subjected to
vagaries of monsoons. Even out of
116 million hectares of cultivable
area only 43 million hectares ware
under aurrigation: and even out of 43
milhion hectares of irrigated area only
19 million hectares are u nder irri-
gation. This has resulled due to
inter-State controversies that have
been going on with regard to shar-
ing of Krishna waters, a major river
in our country. So, we have been
pleading that since water is a natu-
ral asset, national water policy has
to be evolved by the Government go
vg to provide surplus water to the
deficit areas

With regard to allocation of waters
of the major rivers there has been a
dispute between the three States—
Karnataka, Maharashtra and Andhra
Pradesh—over the allocation of
Krishna waters. They had failed to
reach an agreement among them-
selves and ultimately it was referred
to a tribunal and the tribunal gave
its .award in December 1973. In
that award, it has been stated
that the surplug water will be made
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available to Andhra Pradesh for
irrigation purposes, The award has
been given in order to make up for
the injustice that had been done to
the Andhra State with regard to
allocation of Krishna waters. This
agreement having been made the
then Andhra Pradesh Government
had drawn up a scheme to provide
irigation to Rayalaseem® area; a
survey had been made and a scheme
also bad been drawn up to take
water from Srisailam hydroelectric
project to irrigate the famine-stri-
cken mrea of Rayalaseema., Mean-
while, through the persuasive efforis
of Shrimati Indira Gandhi when sHe
was the Prime Minister, the three
State Governments agreed to provide
drinking water to Madras, each con-
tributing five TMC of water.

AN HON. MEMBER:
She dictates.

Persuasive!

SHRI P. VENKATASUBBAIAH .
‘Whatever 1t is, 1t is for the good of
the country. This water was to be
taken through Rayalaseema. Now
the hon. Minister has stated on the
floor of the House that only this
scheme prevails, that is, taking water
for dringing purposes to Madras city
alone 15 the scheme before the
Government, This has really caused
surprise ang shock, The previous
Andhra Government hag categorically
commutted itself that water for drink-
ing purposes will be taken glong the
irrigation channel that js going to
provide 1ruigation facilities to Raya-
laseema. I want to know from the
hon, Minister whether “they  hfve
pressurized the Andhra Pradesh State
Government to abandon this scheme
end agiee for supply of drinking
water to Madras City alone. We are
not against cupply of water to Mad-
ras City, but at the same time it
should be understood that our area is
subjected to famine; it is a drought-
affected area; the rainfall is erratie,
it is only 17 to 22 incheg per year;
there is not even underground water
potentinl.  Many villages ®re now
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suffering from acute shortake of
drinking water. Unless this scheme
is taken up and sanctioned, I do not
think that that area can ever be free
from famine,

I would like to mention in this
connection that, when Shri Sanjeeva
Reddy, our Rashtrapatiji, stood for
election from this constituency, dur-
ing election the Janata Party made a
solemn promise to the people of that
area that wiler will be made avmil-
able to thig famine-affected area. 1
would like to reming the hon."Minis-
ter to honour the commitment made
by his own Party. Otherwise, there
will be gerious repercussions in that
part of the country, and we will not
allow the water to pags Through our
territory if it is not going to benefit
us in jrrigation. Through this
House I want to tell the hon. Minis-
ter in unmistakeable terms that that
scheme has to be put through and
that this Government should ask
the State Government to send up the
scheme for inclusion in the Sixth
Five-Year Plan.

Another important point whith I
would like to mention is this, If
Government can evolve a national
water policy, it will be possible to
link up big rivers s0 ag to use their
water potential. For instance, there
has been a scheme to link the Goda-
vari with the Krishna, the Ganga
with the Brahmaputra, ang the
Ganga with the Cauvery. This link-
ing up can be done only by ev6lving
a nationa] water policy. 'There will
be immense employment potential
that will be created.

The Janata Government, soon after
it came to power, gaxd that there
would be a national plan for irriga-
tion and that they would be spending
something like Rs. 25000 crores on
this, 1 do not Enow whether they
have completely forgotten about it
and have ghelved that matter. I would
like to remain the hon. Minister
that there is still one-third of our
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cultivable area whick js gubjecthd to
famine. That should be hawshst. utx;::r
irrigation, and water ghould 8
{ed as @ muffonal asset and should be
made avallable Tiot only to the areas
through which the waters flow but
also to the deficit areas in this coun-
try. For instance, in States like Rajas-
than and Madhya Pradesh and other
States, there are places where water
cannot be reached. Tt ig the duty
of the Government té see that such
areas also are brought updar irriga-
tion.

Now 1 am speaking about allocation
of Krishna waters. There is a gur-
plug of water available in the river.
According To the Bachawat Com-
mittee of ours, the quentum of water
available in Krishna ig estimated at
2060 tm.ct. Now, the WH¥r aMually
utilised Is only 1,215 tmct and if
the on-going projects and committed
projecis are completed, then the
fullest ufilisation will be only 1,639
tmet of water. The rest of jt is
flowing into the sea. 1 would like
the Hon. Minister to bear this fact
also in ming and see that water is
made available to the people of
Rayalaseema, The Bachawat Com-
mitte while delivering its award, has
pointed out the efforts that have been
made by Andhra farmers with regard
to utilisation of water. 1 quote:

“For historical reasong Andhra
Pradesh has Been enjoymng the
benefit of river Krishna to an ex:
tent which might appear to be dis-
proportlonate, but it has entered
into the flely much earlier than
other States and has been able to
bwld up its economy by bringing
large tracts of land under irriga-
tion by hard labour and valiant
efforts of the people and at great
cost. It is no fault of Andhra Pra-
desh that it has undertaken to build
the economy of the State much
earlier than other States'

Therefore, this js the actual gtate of
affairs that is prevailing ang I would
only request the Hon. Minister aguin
to take this fact into consideration.
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Coming to agricultural production
in this country, many friends on the
Janata front have been congratulating
the Government gnd the Agriculture
Minister for having achieved self-
sufficiency wnd also for having been
able to export some food-graing from
thig country. It ig not the achieve-
ment of this Government. The
broad infrastructure that has been
created over 30 years and the policies
pursued by the previous Government
have made it posible for this Govern-
ment to achieve gelf-sufficiency.
Whenever there is a wrong thing,
they attribute it to the previous
Government but whenever there is
something which has happened which
is to the credit of Government, they
try {o congratulate themselves, This
is only gelfcongratulatory and self-
contradictory. 'We have to compli=
ment millions of our Kisans and also
the various people who are working
in the flelds and also the scientists
who have made this breakthrough
possible in agricultural production.
Some adverse comments are being
made on the Floor of the House gbout
our icientists who have dedicated
themselves to this task of making thii
country self-sufficient and making
this country stand high and hold jts
Iread erect und walk with pride
among the comity of nations. It 1s
unfortunate that some adverse com=
ments are being made agamst such
eminent gcholars and scientistg of the
country who have earned encomiums
not only in this country but outside
also. Such things will only demo-
ralise the geientists They have nu
protection; they cannot defend
themselves on the Floor of this House,
1 soy that our scientists are second
to none in thig country. They have
established a glorious record gand
our compliments should go to them
for having achieved this major break-
through.

Coming to other factors, there are
two or three schemes that huve
brought jn maximum agricultural
production in this country., More
particularly, the DPAV programme
ang the Small and Margina] Farmets
Development programme have given
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immense benefity to fhe people. Our
friends coming from the north mre
speaking disparagingly about the
schemes, I do not know whether
their Governments have failed fo
implement these programmes, but so
far as our States are concerned, these
schemes have been implemented and
the small and marginal farmers have
been immensely benefited by these
schemes., 1 want thaf more funds
should be allotted for such schemes
and that they should be made to
continue,

Coming to land reforms, our State
and Karrafaka have "Béen efficient
enough to implement land reforms.
Land reforms in these two States
have Been Tmplemented and T would
invile my friends to go to those States
and gee for fiemselves how land re-
forms are being implemented. We
should not shut our eyes to the pro-
gressive Ppolicies made by the pre-
vioug Government which has made it
possible for this country to achieve
self-sufficiency in food-grains,

Another factor 1 would like to im-
press upon The Hon. Minister is with
regard to the discriminatory policy
that is being adopted with regard to
price fixation fof sugarcane in this
country. Some States are being dis-
eriminated against. There was some
formula, at one time, of linking price
with recovery but that has been given
up. Now a premium iz being given
for inefficiency and no production
and Kisans are being penalised for
having produceq more per acre,
This should be given up and there
should be a uniform policy. An
impression iz already there that the
South is being discriminated against
by this Government. There are
various reasons to show that, and I do
not want that this Government
should follow that policy and create
a gort of gulf between State and
State. These regional imbalances must
be corrected and it should be seen
to that sugarcane cultivated in other
area also gets the minimum price
and a remunerative price.
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With these few words, I would
agejn request the Hon. Minister to
give his undivided attention to the
utilisation of Krishna waters by the
people of Rayalaseema.

MR. DEPUTY SPEAKER: 8hri
AMRIT NAHATA.

SHRI AMRIT NAHATA (Pali): I
have an Estimates Committee meet-
ing: could I be called after 4 o'clock?

MR, DEPUTY SPEAKER: So, you
will come back from the meeting
and then speak.

ot werdere g (AT < 3T-
o o7 gy W=t & @y & | wwew
& araA1q aTEn A F1 qTgAE AT
wrgan ¢ e wf s amior fagre ag40
sferamer T armrem 9 & wiueow ¥ o7
9q Yad FE Y v wd v ¢ ) Sfe
3@ wTgATT & ;G A9 qg o wEAT
wigen  fe wmy w1 gfew af g
wifgd, afer srgar w1 afcem ¥
el | QU HT YU A0 wwT wrT I
&Y 2 ¥ a7 ooy & 40 9T I
g wT @ ¢ afew T % A
Twi & arx Gar wran § e ag wiwy
&7 orer Ffewar ¥ v g 1 AT T
w1 wwror & & wigew § o faed ad
forgr ®7 g% wINET a9 ¥ wT GAT
€r f i gar G w7 §AT A
famr s aIMA FTIW T X 37. 42
R Tew qo w1 @« fear way ar o
TH §IW 4% %< 40, 29 T | qET
oY dm e agwd gt ) AT ag ow
sfemar st a & ) g wr afgw a ol
<aT Ty | waifE gw ¥ o fay oy
ftara dar g, o don dar
v ¥ frd o o @i, T W
o T S g A IR daT g I WY
& ¥ ww § Wy far Tar wWife g
af ¥ ame ¥ i@ gy §, wefad
aq o dar Y @ F o fiear waw
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W s fer o dfielt dede
75 qdz ¥ WY wT § oY 213
w08 75 W v W Wi sqreqr &
faw = & e foemr rar 1 34y & W A
WY e YR ftAE ¥ S e
TETTAT 219 FOX 7F W w0 fowrw
¥ 71T 0T 1Y faay war o & wAw Advar
w g % ag o oW @ g
STRAA AT 15 aTC 6 7 AL,
TE TR W (RGN ¥ st e
§ w15 W W SRl i E W
FIH T FT WIGHT WA T wwar o
g $a & Ty f5T wET Y a1
Fa vk dar 1 oga W
wiwqa ar =fgd a1, a8 wgT wiwge
B W E NEU & wWEw F G W)
T ¥, gwoawwa ¥ fFoxw ¥
wrfrer st awdiert gt 1 gate o gar
%, wfe+ wifrerd & o v o, 9
¥ TATH 7 w1 A1 wW A gor
zafed & g g § & 40 Bl
qd H O a1 v F AvgAE w1
&t et fipar, e ang 1 glew
g aifed, Iwagm AT afoeg ¥
=fgd 1

Fhaad g wgn wgm g s
v ag W faqr iy e wefemgee
&l ¥ gt giar & wefad ofw &
Wy A, & F5T e, w2 wieea
N AR AT owd? w
#Y G4 ¥ Wi aEr aw @ 5w W IO
¥ orer = wifgh 1 Afew wwe gw
o g &t e O §, e
o st w1 off gt fesre ok ofY
i vy o am § Wi wiwae
w1 oft Tet ¥ wyer ol F oy o &
oY ot o wfemearT ¥ fed o
fom omar § W o A wpTeRe
e wrEn ¥ wraes ¥ vy fea Wi
ot 7% dur o A # wor W
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W fpame & gw e w7 31 whew
aTY WS g T & 1 W 40 YA A
W W ary vy k&, wg ) Ay e
T

TR K ag v ¢ frowfr o
s guwaT wifgy Bfew o wfw
W1 JGTT Ay WTAT WrAT § |\ Aw N ¥
X1 AT qATH WTAT & A1 $T welT wgd
§ v oy weite « faamae &, o foad
& €T 3, T T §7 W 3, IE wAGH
T YF §, €W W amA & ag @
5 § 1 AfeT wor T S W
arema B, wa fry fwdt o wY dar
s & gak IO € qg AW aw
HA B e Ay §, SEET AW IA
rgammagrgm  mavg ¥
s § 1 3 wgar wEar g fe AT
zrm A ag fear wrav &, Afew fom
LR iciR coll fc R datiog of
& A€ faar awar « W FT AT HTE
STER §, T qEw wm &, AN 9T
Tt T T AT o AT wifgy AfEw
AT § 1 forw wE ot adt
g eadft oo wev ww gt

AT wreor wiwd den fr frem
®Y TAT QI WA F GATAT GO |
¥ wre-awr § ot saifesig @y o
geaTe 1 Uk ff wg 9t fir A ¥
qtet ¥1 WY wETAT TEr | Wy O% feafs
& afeir o faiga & e o fe
qz gwfere farare gar wifek o

= & oy s, § voE ST AN A
ax gt ¥, afew ot w1 oo ag A
gr & Wi wue gEEY §, SR
wYe wgQt F dare grar § e of W
Fearew @O ¥ g § 1 g ag Y
wt faafor mge g, ma W -
wor wiw F g § 1 e 5 ot e Wi
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%€ w1 faqfn e § 1 cifer e &
¥ Frar o7 7w AEY oY o Ay g )
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[SERIMATI PaRVATHI KRISENAN 1 the
Chairl

§qT AYg & THEY ¥ WY @ A1
W9 TR | mer s  fr gw AW A 10
e vwe qfa fafam &1 =9 10
F717 OF2 ST B 91 9T faar g,
FuF o 7 a1 o gy fa gf-
dwa 7 fady, 9w oF 2Tw, ST 9T AT
feaar€ & fay AT gEre &, I qEY
g & fa uaT EfT AW Wiv W@
Zqads A fad TFT Wl TTH | WIT AT
At ¢ T far g § 1 @ N7 we-
ST AT F I & AT wmw daT
t wATT T 9@ A gt § a1 4w o
& T, 9= aroT § g fad ar gAwT OF
& q far 20

HTIEY ATSYE gAY far 6 0 T ey
g ®t Gt § eqwdw w1 7w fawifea
& 1T 15 S7ET UFy o1 AEQ A QT
frrear & et 2 Fraifer & 1 @t 15
AT OFT & QT T WY 60 TIY UFT
& areY ¥ oft g dar g1 vweET AT F
o & atw w8y o wrfarc G wuT are
Afrge ? wr wrarr swaw o feme
Y w g & fi o g w7 o
gar a1 § T F Y 6T W R EY
TR Er? wr AT T gt qw F
35 ¥I% UFT ST 9T 44T gAY &
e & 10 T gFy i fafsw
§ ot 25 ware owr it wfefa
&1 7@ oft ¥y o @ e g e Frerd
FTAA— 12 FUT TA-FN oqrar § )

W 10 wOv ure fafaw wmia
& art # wrar Wy fir agy ourd e
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Am §, Wi & qrer B wdw W
voaw frar T & AT QR Oww §
T FEAT ¥ T § F7 A A GAX
dar gar &, e & ofiw g WX A
TET g~ ¥7 A %1 Teqrat wrw g,
& ¢ THIT 10 FOT THE ol A
15 T T §T IJQTEH g | SEHT
s g & for a1 ar fawnd & g o
W AT 12 TUT T SEIEA F WAE
o & & e e g e wwn
#r gw-qdq1 § averr §1 grnfoear
T g @ § 1 gfa avw wedr o wig
a1 frr wis ofa gt o gwar,
St i & fadew & zn @@ gz fE=e
Lad

e wiafag wite & st e sfa
O%T T IJTEA AW f{r ww ar
ETTAM Y osFTR AT A A 12
FUE & HATH FT Jeqraw §1a7 &1 59
THET T TONEA 15 §FUF A A
12 ¥¢% &9, vl 27 ¥X® &
ERT] 1 TF 12 FUETA FTUTHET w
§umr ? 7y wmrE A g -y,
Tg WIS HT T FT 9T WA §IT
W W FwEE AT oy g e
Sufea 7T www A At araT @

St dqner F forar & Srovartt
F oF Mt w750 Froy sy P
# Wx §T wern g & @ &W Ow
SwaTT §-31, Lo AT wAwy gur
= & =T 750 W w1 wePen € fargr
w60 FATF 165 faw ® Pewad
o @ v F A F for 1620 FAT
& wnw fge )

wi oie fvwrd moft (ot oot fig
wonwn) : 6o ¥R R i §
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ot wx ftwe fog : WG F Ow
sgraa & . Ay W A, WY @
et T FEarT w1 & 750
T ¥ oW T &y § | ST A age
IR I gArY avat o1 fgwa wnd,
At % 5% o7 fge|T 900 wR Y
HATAAT 1

dar fe 4% qarm § sw 2w W
fasid & fae 16 20 FUT 7 A1
=ifgn, wafy =iy wgr SegmaT 12
FATIFE N1 ST SFTIT 20 FUT 29
wATH A FA § A qme SweAvan
w0 % qET G0 9 vE A
IT &Y q AT AT §, WIT AT FLATLT
wTFE Ta # 1 g7 WHA A1 T4
a1 g 1 I & Freor Fegrar 41
are 7t fawr veT &1 WA @Y agt
22 FNTTA WATH FT IATIR Frav, A
fearat st wev rx a1 fama ( safam
T T KT JeTET <qrAr , AT gwrlr
o AEEar wrar T we et g

st w@w w3 (9EaT) . arv
wfta 0T fa® wa.» A g

st waritare fag : Wi T
&7 fgemw & 7T &1 25 ww UET
A R T 10 O THY AT T
15 378 &7 G &7 [Seara g
# 25 FUT UFT THIA 71 BT I FF
Wl

TG 7= # wrE T 7 w7
&Y i W Ay § ) g g wE )
g% fisars ¥ oF &a ST, oSy
ware, §a $189aq fwar, 97 1 W@
s oo o 1 fedT ) STA ST EAN
WATS ST A4, J7 O OF I K AT
w wray fe qrady argw, wf|w, go
wr ey | wEd aTEw W A gH
a1 WX wgx wF  fF wwrw & awr
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oS! §ATS 54T § | I ATT-ATT T
w87 93 wifer faar famre vor'sw ared
gE 9%, AT IET TET qILT qIE,
W WATT § 537 @ o1 s faa §,
gaa @ g fuar, A1 ww gud a7 @W
dar fer, 39% 989 TR 4 1 aT(S
AT Trfgm  ft——dT @7 ena {WT
\FGT, 3GHT AT gy AT TifEy
& & g 9Ee0 g fF @ A
oFE S WIw W asT g | SAFT AT
FTE Srar AGr | IX T AT
s A GdT & aww ofy g @
faamr 97 T §4T F S1g¥ ¥ ¥
IAFT AT FrE wrar T 1

15.00 hrs.

AR Afar T & 5o
FEAT WA | qE FH AMa #7 =
a7 gave ¥ T Afa wrr ag gr
T AT T AIHSAT AT EY WG | Afarer
& o § fs aw fears w1 e
41 wear 7y faeem 1 Qw EfeAe R
% war g7 | gt femr ar——gfy  qoew
oy | R T gdt wrd ) &7 T
agr femr ot wrfge a7 fr gfe
= e wfe pfe & 3 &
& W o e g o e oy §
a5 ¥ guEd ¥ W I g ¥ A=
¥ e dar ey § ot fier woA e
& fearaeTs WA FT IT FEA BT AT
THA § | TE TR G O fw
% o foray wan i g qeeg e
ar & wat s w17 gy & fao
% 7 &, OF 9 W arer ¥ ulv oy o
wepfa & four nar § fawar aqgr e
T TGT 9% F7 FHE T ;|
(wwmw). . .. .wEet F fea
wren Y WY TE AT g W

oY TE TR FT AT TV AL
g & 1w @R Aifr aw gy, wrag
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[ wexdrwe fag)

AU G, W7 WG B AK LY, 44T
aqz v Tw gy, w10 4R G Al |,
o Frefaqrr Qar wfgg wrw
wrq fag¥ gtwx qra ar g are qel
® wrorRf A AT qrih fe wuw ¥ arw
FOA A faqr ai § Afsq gaor &
IAFA T AT AT AT F I A
Y Ay At ¥ as a5 ...
(vaaam )

# wfr e arg | afsT ag g
wAE ey g garRam
W Ffe 7 @ A T g T80 W@WR, 7
wrT A FA, 798 AF qg QAN
gar 9 57 @ At A @ WA R,
gr AT Afrreasx § 1 qafag 7g
wasr o & o ¥ 1 feema § qE
e

wIS Af wT ETW 112 WY
sody g wmm A amw far &0
gz wfy wrar wqr a9 §, ag &
aAR 7 T f | gg A arvar g,
Y I Mzar g, F aw FAEmar g, w
Xorreit § xEat 7 & agara qvEw ¥ g
e g fs g ot & gm o
#Y 3amg s IO W 112 §OY
qarg ¥ Y T wET g a1 §9 IEH
W % grar & ? &1 xa T Afe 9
TR qAfawTT wo g, Ay fad &
faarx woar g o, .. (vewaw) ..

%2 faaz Fawwc g W
frar ®Y wars w1 2y gafag Sv o
fyarrr fie &4 & ferm S wara & fig
wxt 7fi fasar 1 AT Oow gETy R
g %) fs N feam warr dar &
wreaY gk wxH gy Iwa< 60 whoma
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wai g% d67 ¥ fadr onfie oy sfwa
wie arfaw & oy fqwd o oy 99
T 7 i A & AT I HEAT ¥ AT 6T
fedrerawd 1 ...... (wrwwrmr) |

dradt ar waw 0 AFAT FAAY
Wy | o W o st g1 gefar wr
frewed ¥ woll 3@ @@ wFAT
argar §... . (wwaw). ...

MR, CHAIRMAN: Please conclude.
1 have called the néxt speaker.

ot warnwe fag : 7gt OF §f@
w{eeaTe afeex § ford sradees waw
§ »ft ndraTeA | FEW g faur fw
g & et gy wrar swefan €1 § foat
¥y fagacgasr.......
(wrwaw)*. .. ...

MR. CHAIRMAN; Don't recorq Hon'
ble Member's remarks, I have called
the next speaker, You are not bemng
recorded.

**SHRIMATI RASHIDA HAQUE
CHOUDHURY  (Silchar): Madam
Cnairman, for various reasons 1 am
not able to extend a wholehearted
support to the report of the Ministry
of Agriculture for the year 1877-78
prepared by the Janata Government.

India is an agricultural country.
Nearly 80 per cent of the population
depend on agriculture an® “thérefore
it we are really interested in eradi-
cating poverty from our land we have
but no other option than to think of
the economic betterment of our agri-
culturists and the rural economy.

Accoraing to the report under dis-
cussion, tne Indian Counecll of Agri-
cultura] Research supervises the acti-
vities of agricultural universities,
anima] husbandry, development of
fisheries, forest etc. It is a very blg
department which looks after many

*Not recorded.

**The original speech was delivered in Bengall,
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subjeciy and it would take a very
long time if I am to dilate on all its
activities, The time at my disposal
is limited and 1 would only like to
say this much about this organisation
that they are not able to pay as much
attention as 15 nmeeded for the better-
ment of agriculture in our country.
For example, the agriculturists in our
country, TFor example, the agncul-
turisis are often asked to produce
high-ylelding varieties of crops but
the villages located as they are, far
from the cities, do not always get the
helpful assistance from this organisa.
tion and the role of the ICAR remains
a hearsay to the rural agriculturists.
I also feel that the financial alloca-
tions that are made for this organis-
ation in the Ministry’s budget are far
too inadequate and it should be grant-
€d more fundg so that it can play its
legitimate role of promoting agricul.
.tura] know how to the agriculturists.

Rice and paddy are the two impor-
tant cereals,

MR, CHAIRMAN: Members who
are having private conversations are
requested to keep their voices low.

SHRIMATI RASHIDA  HAQUE
CHOUDHURY:  Unfortunately the
Government have adopted a policy of
discrimination In regard to these two
crops. Rice ig grown ijn abundance in
the South but & I have already stated
that the paddy growers of the South
are being subjected to a discrimina-
tory treatment and 1 would lke to
draw the attention of the Minister so
that he may take immediate steps to
end it as soon as possible.

1 would now like to gay a few words
about the Food Corporation of India.
Madam Chairman, the establishment
cost of running this organisation is
very high. It is like rearinng a white
elephant. T would therefore strongly
urge upon the Government to take
steps to cut down the present admin-
istrative “cont of tHis organisation and
make it cultivator-oriented. The bene-
fits of this organisation must go to the
culttvator, Along with thiz we have
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alfo to educate our farmers about the
various scientific techniques to keep
their produce in proper gtorags for
the whole year. In the entire eastern
region of the country rice is grown
fajrly well but almost all the rice
mills located in thig region are old
and their yield is low. The Govt. have
not been able” to pay much attention
to modernise these mills according to
the latest scientific technology. The
small and medium cultivators have to
§o to these mills even though they
get a low return of their paddy. The
tdaditional method of hand.pounding
of paddy which was once a flourishing
cottage industry has wirtually dis-
appeared from the rural scene and
today it is difficult to get persons who
are experienceq in the art of hand-
pounding of rice, In such circumstan-
cey the poor cultivators have to go to
these mills evan thdugh they have to
suffer, I would therefore appeal to
the Goperrsnent to initiate Imme-
diate action to modernise the rice mills
of the country so that they can be
helpfu] to the small cultivators.

Asg at present, the policy of procure-
ment is so designed that leaves no
stock with the farmers which can sus~
tain him for the whole year. 1 would
also request the Government to look
into this matter and to improve the
present siluation,

The functioning of the National
Seeds Corporation needg to be tonned
up. Most of the farmerg in far flung
rural areag are not aware of the fact
that they can get good variety of
high-yielding seeds from this organis-
ation, Therefore it is essential for
the Government to gee that good
variety of high yielding geedg are
made available to the farmers in time
and at a reasonable costs, Fertilirers
particularly the chemical fertilizer
play a very important role in augmen.
ting agricultural production. Here too
our agriculturists do not have eny
Practical knowledge about the use of
such fertilizers, 'ngy’ do not know
the type of fertilizers (hat should be
used in a particular type of soil 1
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would therefore suggest that apart
from the governmental agencies, co-
operation of agricultural universities
and institutes should be enlisted &nd
the teachers from these organisations
should go and impart practical train-
ing to the cultivators about the cor-
rect use of chemicals fertilizers and
help them to raise their production.

Although sugar is not produced n
substantial quantity mn the caslern
regions yet I feel that if the cultiva-
tion of sugar is wundertaken in the
rotation of crops the cultivators may
stand to gain. The whole of the
eastern region particularly the hLilly
regions are very rich in forest wealth-
However, facilities for exploitation of
this wealth is far too inadequate and
it ig time that Government must
think of proper and fuller utilisation
of this wealth. Madam Chairman I
would take this opportunity to high-
light another point of importance
connected with the forests of our
country and it is the wild life of our
country. I have no hesitation to say
that the Government’s efforts to cave
and enrich the wild life of our coun-
try have not been very comendable.
You are surely awsre of the fact
Madam that the one horn rhinocerous
is available in Assam and no where
else in the world. These and other
animals are preserved in the game
sanctuaries which are located on the
bankg of river Brahmputra. It is a
common knowledge that when floods
come in Brahmputra it takes a heavy
toll of life and the furious flood
water every year carry away hun-
dreds of wilg animals who are pre-
served in these gsanctuaries. It is
therefore essential that the Govern-
ment should pay serioug attention to
this problem and ensure proper pre-
servation of the precious wild life of
our country

Another  important  agricultural
crop that is grown in Assam ig tea.
The number of tea gardens was 1080
and it has now been reduced to 751
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as a result of amulgamation, The
heaq offices of the tea gardeng of
Assam are located mostly in Cal-
cutta. As a result of this the Stake
of Assam ig losing tax that is being
paid by these head offices and In
addition to thig the young educated
boys of our State are being denied
ihe opportunity of employment, They
cannot become managers or .eputy
managers of the tea gardens. | feel
that this matter needs to be looked
into closely and carefully.

I would like to say a few words
about the wurgency of taking flood
control measures in the eastern region.
For those who live in Assam flood
control is more important than irri-
gation because Assam gets more
rainfall than any other State and
during the rainy scason it suffers
heavily from flood water. The Gov-
ernment have initialed the Brahm-
putra Flood Control Project hut it.
functions in name only. Every year
because of the floods we gre not only
losing crops but hundredg of »ersans
are rendered homeless, But then
Brahmputra is a mighty long river nnd
even of we propose to build bunds or
embankments I think it would be
beyond the financial capacity of the
State Government to undertake this
venture although the subject matter
falls within the jurisdiction of the
State Govt, I am equally doubtful
whether the Central Government cap
also achieve this task without any
foreign assistance. I must congra-
tulate President Carter of USA and
the British Prime Minister Mr. Caila-
ghan who have expressed their will~
ingness to flnance project for control
of rivers in the eastern region of India
including Bangladesh. If the gcheme
fructify, the turbulent river Brahm-
putra cap be tamed and it will no
longer spell disaster but will usher in
an era of prosperity in the eastern
region.

For nesrly a decade now the Bar-
rack Dam Project has remained a
subject of research with the ‘Govern-
‘ment. ¥ this project takes shape
then the persons living in lower
Assam and Kachar will be greatly
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behefitted ang thelr economic siand-
ard will be raised. I would there-
fore request the government to see
that the project which has hitherio
remained a non.starter 18 gtarted soon.

Ang finglly as [ close my gpeech I
would request the government to pay
more attention for the electrfication
of entire eastern region and for the
production of hydro-electric power for
which great potentials have beén pro-
wided by nature and which remains
unutilised

SHRI PABITRA MOHAN PRA-
DHAN (Deogarh): Madam Chairman,
1 rilse b0 support the Demands fur
Grants under the conirol of the Min-
istry of Agriculture and Irmgabon.
Prior to me, so many Members have
already made so many suggestions
which are very valuable and those
sugestions which are feasible and
practicable can be considered lor exe-
cution withiy the coming four years.

SHRI D. B. CHANDRE GOWDA
(Chskamagalur): Why don't you re-
duce it by one year® One year has
already passed.

MR. CHARMAN: Don't nterrupt
him. Let him continue.

SHR] PABITRA MOHAN FPRA-
DHAN: Now, let these feasible and

practicable suggestions be executed.
I have only one suggestion and the

reseuvoirs of (ifferent dimensions so
that thiy water would serve the pur-
poss for [rrigation:
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and other rivers so that the entire
India could be frrigated. Let the
Agricvlture Minlstry ransack the files;
they will be able to fing this sugges-
tion in their Ales ang it will take
about ‘540 years to complate this
Project point as & result the entire
waters of Indla would be utilised for
irrigation purposes,

Water is tbe prime necessily for
irrigation and for any type of agri~
culture So in this way, water should
be utilised. In my opinion, fertiliser
and mmsechicide are secondary mneces-
sily. Instead of spending so much
money on fertilisers insecticides and
pesticides, let the government give
more attention towards this, Whle
suggesting such & gigantic wnigabion
system, 1 want to caution the govern-
ment, nay society, regarding one point,
In every river bunding there 18 bound
to be submersion of vest areas, as a
result a great number of peoples liv-
ing aress are likely to be submerged.
This causes complicated, intricate
problems of resettlement, From my
experience I say that not only Orlssa
but also throughout Indla, leaders and
politicl partles and governments take
credit that they have done such and
such wock but they do not take any
real interest in practical resettlement
problems, It Is throughout India. I am
not going to say what has huppened
in other States. I am golng to men-
tion the difficulties of the displaced
persong in Orlssa T think and I claim
that in Indla, nay, 1n the entire world,
Orissa fs the only State where in one
river valley profect, viz,
project 1,30.000 people have been dis-
placed and the Government did not
take much care with the result that
now aome of the people gre begging
from door to door. I was a Mmnister
in the Orlisa Governmeni for a long
period, for about fitieen years and am
responsibls for this problem. Today
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to be displaced, The Orissa Govern-
ment Engineers in the lust four years
are very briskly, actively and promptly
going on constructing the dam and
they have not given enough attention
to the resetllement problem, As a
result of that those eighty thousand
people are very much dissatisded and
they have been complaining, They
bave taken a vow that il is better to
die there, to be drowned there than
to be displaced ynd to leave their
home and heart. As a resuly of that,
they have made a mass petition to
this House and I have presented it
here. They have made a mass petition
to the Orissa Assembly also 'They
have gone to all the highest Officers,
higest authorities in Orissa, and here
also. They have gone upto the Presi-
dent. They have gone to the Prime
Minister, the Irrigation Minister and
they come here also, through me
with a masg petition.

1 think the Orissa Gnvernment is
sleeping ang is not taking so much
care to gee that they are resettled
properly. 1 warn the Minietry, the
Ministers, both of them, who are pre-
sent here, the Government and the
nation as g whole that if we do not
take proper care for fheir reseftle-
ment, those people are nit going to
budge an inch from their place. Let
anybody go there, drsg them, hut
they wil] drag them ip such a way
ihat togeiher vith them they will be
dragged ang the result would be that
there will Le g struggle between them
and the persons going there to drag
them, to disploce them. Thar» will be
resistance. 1 apprehend that there
will be resistaace this year and they
may not allow the work to go on.
‘Thousands will be coming ang sitting
on the face of the work. As a result,
you will have to shoot them, But
they are not the men to be shot dead.
Before they dle. they will kil many
of your engineers, so that that place
will be a deserted one. Nome but the
government will be responsible for
such violence. They know how te
fight. In 1942 1 fled away from fail
by scaling the wall of the fail and
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we some submerged people had a
parallel Government there and tnose
people had to face bullets. The Bri-
tish Government and the Btate Gow-
ernments, al] combined, could not face
them. They had to quell the agita-
tion by aerial machine gunning with
ihe result there were thirleen instan
taneoys deaths, Those people are
there and they have alrcaly pressed
me to take up their caus» and | took
up their cause Constitutionally and I
advised them to go to all the authori-
ties of the State and the Centre and
they have left n> stone unturned to
approach the guthori‘ies If the
authorities, either the State Govern-
ment or the Central Government,
would not look {o the right pleas,
rather the birth-rights of these peo-
ple, you would be put to great diffi-
cultles; I very cauliously gve this
warning to the nation. It 1s o ques-
tion of litc and death fo- thems  For
any violent work goverumert will re
fully responsible, not tha people,

The Orissa Government says that
there 15 no land, 1 say there is land.
Let the Minister of State accompany
me; | will show him plenty of land.
The Orissa Government would not
agree, would not be willing, is not
willing, has not been willing, to cut
trees in the reserve forests, It means
that the value of the of a man is less
than the value of g tree in the opi-
nion of the Orissa Government, The
Orista Government argue that it is
not the Orissa ‘Government, put it is
the Central Government that has
directed them not to cut any trees in
the reserve forests, Bo, I demand of
the hon. Minister that he should write
a letter to Orissa government that, if
need arises, and the need has already
arisen, they must deserve the reserve
forests and cut trees and give land
to the persong who are to be displac-
ed. )

They should be given land for land
and house for house. Now If the
department construct a house, they
charge 18 per cent as construction
charges. Besldes that, the displaced
person will have fo lose at least 50
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per cent in various ways to the con-
tractor pefore the house ig coastruct.
ed. Bo, it come to 50 plus 18, which
15 88 per cent, Thaerefore, only 32 per
cent will remain with them by the
time the house is constructed. That
is why I demand that you give them
the money and let them construct the
houses themselves.

.In sll humility, but with all deter-
mination, I make this suggestion,
nay, demand, that the Governments
of the State and the Centre should
take proper measureg for the resettle-
ment of the displaced persons, mean-
ing land for land. If I have 20 acres
of land, which have been taken, you
must glve me 20 acres of land at one
place because of chakbandl not 2 acres
in one place, 3 acres in another place
and so on I am not going to beg
for it, have legal and moral right,

MR. CHAIRMAN: I think you have
made your point, Please conclude.

SHRI PABITRA MOHAN PRA-
DHAN. Because of the necessity of
the society, you displaced me, you
took away my land and you took
away my property Would you rot
give me the same extent of land and
the same value of property? Other-
wise, I will not allow you to enter
my place, There is no justice, cither
legal economie, social, cultural or
moral in this. So, I would request
the Government That they should take
special interest in the resettlemont of
persons who have been displaced in
the past. and who will be displaced
in the future, because of the laking
up of such national projects.

Shri Biju Patnaik, Central Minister
hag glready told me that he would try
to attractively resetfle the people. It
goes there, I think the matter may be
seitled. I shall accompany him,

Now the compensation given for a
lemon tree iz only Rs. 3. It is really
a wonderful thing. Such funny com-
pensation for other properties also.
What an injustice!
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MR, CHAIRMAN: Plegse conclude
now. I have to call the next speaker.

SHRI PABITRA MOHAN PRA-
DHAN: After congratulating the Min-
ister, and the Ministry for giving more
attention to agriculture, I resume my
seat.

MR, CHAIRMAN: Shri Bhagat Ram.

st wuewTe FRow WA ;o (W
) : qmgle qEeG, R OF aarear
5o § | ¥R 99T I ¥ wfw Wi
fawrk wererw oY wiT ww oy § WY
¢ ag ¥ foet dw oft gawT ol §
avft gfa g 3w I @ ¢ D oA
e a7 § wY wrer whw 9wt &3
g | wvw & ale fawie 5@ O
|rfeg |

MR, CHATRMAN: Are you ralsing
the gquestion of quorum?
ot wwwewe gwoer ofw  off g,
# ®rew w7 gaTw TaT Q@TE |

MR. CHAIRMAN; All right, [Let
Be 35 Goerin, et Bhagit Mot
‘/-n'imm o S ppp—
wgiw, ¥w daEq w7 A7 fody an
o of §, Ie 3w ¥ T A § e
R v T weoT § W ) ooy o
Wweftafr g & sgm wmar § v
A gverr €7 wfg Hife afr §, 0
wamaTe fre® @y wvet & Fhig e
wr g o A adad smirard .
"W g, S Wl Y SR
WX B frami oar ool Wy
oy am frad Y ffa e atfr
yfrdt afv o ok o Y qwr k—
wg wfY Afr §, N FAT & gy ol
LR
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[sft v T) & 5 oY TR w7 Hreg AT & AT AT
o o AT & W & ot § 99

eR W ¥ yfegEr 9 W
FECETAY L wram ey §
wft Iy werardY ¥ Taw guT
ot T selii e Ady faear mar ¢
g @ ey ¥ fs oit W 5 owe
HF & qrg ®Taw 40 e 99 § )
g W EEARE W7 AA-AWGT T
HO R | 7 & Eu-wsgd ® o el
§ wrc 7 dwdy w1 | afew Swwgd
# Fafre o T At Y A 7 o
oo dw 3% % forg kst foran
AT

Fow Gz g7t 91 G g, Ty
g 2@ ¢ fe qudfier o
FITEIC BTHT AT E Y 1 gH A @Y B
2 i famT #7 FaaT darare Y Og-
Aifea weR A4 G @Y 1 & '
wrgat g f5 oy Afe ai-ag dead,
wae faaml, aiaz mmifa, -
wrefead st sefralfoma Faw ®
wiAdr & 1 Brnar €1 wmar gz @
@ &\ feam s Rred = @
g1 TadEr w5 At T A AW
Aro wg=ar afer IATOTE ¥
LA IGIs A

gfs wmm &t it ¢, cwfaw &
I AEFATS 77 A AT 91 g o
¥ fad Garme 4 Fiqr Fart ¥ fam
Ta & frwrdt Y 9 &) W@ 2, tHedTe
|7, Y WA H1T I/ % gerfant
¥ A 7 AT Mg

] T OIWIRT W oW WA R
AT T g T & 1 fwd wme Ak
H 71 Y Fo dTo | IT FT #T I
g & 7 7@ A% s A g g S
q AAMAT 1 I F 0F w7 e faw &
Arfesy 3 7 wdar | qgy aw grAA

¥rra Ty TrE Wi Wiy wike w9
ot § T % A waw ¥4 6 T,
7 T o & 1 W § wAA TR WY
et fear & 1 wft a<E ¥ ooy ¥ o
S ) 9 ¥ qWw T T gEer
T grw A § wfEe fe o foaar
T 3gy qaT gt & 99 W fae genl
gt & 1 ForaaT T dav AT & SEAr
15 sfowe war fady et &, FTay TR
%7 g7 at feame T gaar § ar st
FT 9 FA1T § a1 9K feeft e ¥
Fgrard | oo N FWRF R
zrearex Y & fr 787 94 w1 6 Y
®Y st 91T FO *) FAST G AT )
afer wer wr & fe reofer wftoe
37 #Y AL A# AT W A avE F
aga aTg T & 1 & wF @rg fe oy
99 MY F AW ¢ a7 faagw
e & 1 g ae & a7 A fred gag
# wrew ot & £ qer 9 0% F varaE
& sy g Az 2f 21 o
faelt & mifes 2 97 ¥ 3 = A
gy gz &t wf § | A ™ e
37 7t w9 fFar 7@ @ W A #Y
FIHT F TAT TR | TAF AR
¥ &1 MR F I@RT T 9T 6 AW Gar
frar &\ %8 7 Wi & gy &)
wian & #eft wgma 51 gwE xA4T
stgar g v foewr o gemT fadr
St # 9T wr qreatgw fsar s
o faadt ot Y far & 97 79
aueTey far o | W W FEE
%Y feote § 34 9 wAa far am

T g ¥ I faaiv 9T
gfemdt & St § 1 fre¥ @
28 FAF w77 & wegdH &
ww & 1 4 wETR & frafr



9T T §T & AN IeWreET A §
a1 fiegra § 37 &t & wrx afw
I wAETwT Aw O Y 1@ 1
oy T & ST § sE W
xw # f wepa for or 7% 0 gAY
acg oY w1 F9d ¥ F wEw
dife & g ¥ a9 & 9l shw
¥ 37 ®Y ot wew fiear o | AT
=€ Y ¥Aw ¥ afwg 9wy

gz ot T A g e Py
w1 w0 syyr  fow aiest £
A awAT | ¥ T A W
g1 9& % far Wt wr§ 7 wr§
qad foqr AM L AR IT HF HKOT
AT AT IEY GTAT SATH A ®
faq g7 w1 Awq3 frar o ar wix
w1 39y fear a7 o

FO9 HT W AT W 7 Agr
ga W &1 am 5T ¥ fred
W FITH A AT B mgadfen
qrza Agy fast 31 gO¥ quwm
¥ ww sfear &1 17 sfama da
gy wrAT AT 17 wfowA wOR
dar g@iar g1 A f& arer Bw
¥ g er & AR &Y qwrw ¥ A
1 gefezataeza § 9898 sqrardh
g & feaifas @ s soe
IMIA AT FY qT T, AR
Tgvifer wrgw ww of A s
g | AR WALT ' FT qGT W
T gTAT &7 qur 8, f6v or 9w A7
ara Ay gAY wE 1 TIAH TR
& 7g wirn F) § fiw o1 wore &Y farary
firdra %<3 § I w1 AT A F fog
[IZ ATEA 450 WA AT =1fET |
FI &1 gOaT & ¢ wreT 1
e garé wE § 1 AT A
FTQIMA Y wOTH A qRdr |
Iq ¥ I afeT Sfew g T )
wvisr§ e wnar § fs 1976 #
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I & qrg A afer wfew q1 @y
1245 50 r@ T ¥w fw o AW\
¥ wOTw W AT gt B wE@ A
FIRT WTAT 900 FOT W Fer
t 1 u% for & 1976 ¥ ¥
waftwr & oY sow gt § a@
fa®  4,66,000 F® 7628 76
wrw T ¥t ¢ fow ¥ gad @ o
mifaw & ox fr a1 3w & =T
60 W@ We@ ¥ qurare g€ v |
T ¥ var awar § 5 #ew @l
e & qrw afew sfes & feady
w41 § forasy qog ¥ 33w W
FOH GOT W | XYW AW
¥ fegmt  ®t enqfay ot
gefrzafaree 1 7 = o fa
aary 1 & faffet@gw @ wiw
AT Mgl g 6 weT wORwa
afer  wfyew &) @rar wg W7
faaifwar &1 Freq #r @i & T
frRTT W@ | WA AT AR
O w Ad% A freaar # gz
7% g1 AFAY & 1

offt a7 ¥ A1 FT F  TORT
§ o vgifes e T fw
Wi wwmAgh aw ¥ oqe
g 8 ATy W W W T
T wwigt d 1 AR AT A
FeareT o Ay & g dr i
g1 o A w oW zar § g
W A & W ol ow w8y
<€ o1 awa gran § 9w 1fw
framt w1 4% &Y a=va g &
] d%1 %1 W WPFRT &7 WA
ar gAr § wAfg & wor AT
G #1 &9 & g Ao & owrd
§ afer 3w w9 gwe €Yo wrfe WIX
qedr aoerdy qfear agr Wt T4
¢ wafo fram ®Y amE gge WY
) fow oreft € 1 food wwg & 4
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o @if & Arad ¥ fAry &7 v
wz g€ & o amw F

X A o §
sorET STEW 97 Ag feder T ST
wwa qT dE foRneft . TEwr  wmmer
faw sarfear, w@far w7 &dw-
medaR w1 @ fedr W
ot g s A faw @ 20 gufeg

]

AT @ AFY § T AT TAET RAA
Shawm & oar fRr smmorfeat
®  wmEr g o g fram
mtwwrﬁw@ﬁ

Faeqwe §, e v & fag, =} gar
& f®q a1 =41 & (&7 a7 AamaTT ¥
T ar T ¥ faad a7z feg g e
ATy yozdwm widz fagzdar w1 T
§ oY maT arEe werE w0 F fag
o oA FIT A g At AR
T ew AFEA Af FT AR 1 TR-
fam agr qT 79 Avg ¥ duw fowmr
s g fam & qfadar s ade
fadr wtr gy qrfardy aaret gt fomr@
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fE &t o wr wier o} orfie agt 7
Az W Ol g awd wad @
FT NHAT qF |

wamafr AgET, TFe dto ke
geaAred gfraw & ow  ariew faar
g foud oo @ro wrEo ¥Y & w%-
wfTm & frg o€ wog gwre fag &4
IEN g vt sgr f fy o@we
IRl A% wrAr T4 @1 & ofeee
®4T | W@ CRAGT ¥ 9T gEwaT arer
war, for w1 At & feme fear m,
aaﬁmmfmwti o &
sar - FENr fF IR W1 gEe
far ¢ “ﬂmﬂi’a’qmo #to
wrfe WEST A q TAWT FT qwAT
) & o fore w)r g, L

MR CHAIRMAN: I have called the
next speaker, please resume your seat.
1 would request the non Members to
please cooperale with the Char
There are a large number of Members
who would like to speak. I gave two
minules after the Arst bell ang if you
still ask for five more munutes, 1t will -
be impossible to get through this very
important subject. A large number
of Memberg come from rural constis
tuencies and they would certainly Like
to participate Therefore, I would re-
quest the hon Member to cooperate

ot W oW ¢ ST IEW W
faer ¥, 9w & &9 Trow iR fear
g

MR, CHAIRMAN: The time allot-
ted to your Croup is already over. I
have given you exira time There-
fore 1 request you to cooperate

SHRI 8 NANJESHA GOWDA (Has-
san): Madam Cheirman, 1 am happy
that at least now, after waiting for
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some time I got a chance fo speak on
the Demands. I rise fo support ibe
Demigindg of the’ Ministry of Agricul-
ture gnd Irrigation. On this occasion,
I would Hke to congratulate the
Janata Government and also the min-
isters 8. 8, Barnala and Shri Bbanu
Pratap Singh, for'their earnest attempt
to do something good in the agricul-
tural gector. 1 am very bapoy that
they themselves being the farmers,
have taken lot of interest ana the
Government has also given the high-
est priority to ggriculture with a view
to give sufficlent protection to farmers
in the country. In this respect, I
would like to say that many of the
Members have given their valuable
suggestions in the agricultural gector
to the Ministry. I thank them. I do
not want to go into details of those
suggestions but 1 would like to high-
light certain points in this sector re-
garding the development of agricul-
ture in the country.

I would like to speak p few words
in my mother tongue so that I can
put my feelings and the suggestions
in a proper way. *Madam Chairman,
I rise to say a few words on the
Demands for Grants of the Ministry
ot Agriculture for 1078-79.

At the very outset, T would like to
emphasise the need for greater atten-
tion to be paid by the Ministry of
Agriculture to the problems of pea-
sants In our country. It is being
bruiteq about in the Annual Report
of the Department of Irrigation that
800 Jrrigation Projects are dotting the
country, It is understood that 450
irrigation projects have been com-
pleted and 350 projects are in various
stages of execution. Some projects
were started 30 years ago and some
others 15 years ago and till now they
have not been completed. The origl=
nal estimates were about Rs. 100/-
or Rs, 180 crores and meagre amounts
of Rs. B crores or Rs. 10 crores were
being provided year after year for
these projects. The slow pace of
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the compjetion of these projects. Now,
I am sure that their cost of construc-
tion must have gone up by leaps med
bounds. It might be in the regios of
400 crores of rupees now. The paw
city of irrigation facilities has led to
non-utilisation of cultivable land,
Congequently, we are unable
ment our foodgraing production.
the time these Irrigation profects
completed, the people’s back would be
bent with the beastly burden of in-
creaseq expenditure,

&
i

pace of execution of this project can
be conveniently compared to soall's
pace. You add to this the wastage
of national wealth in water. Such in-
ordinate delay in execution is ‘urther
sggravafed by inter-State water ais-
putes. 1 demand that irrigation pro-.
jects must be completed expeditiously
and that inter-State water disputes
must not be allowed to linger on for
any length of time. We cannét afford

to bave our agriculture as a gamble
on monsoon.

1 would now come to the question
of rural development. It is said that
40 per cent of this year's budget has
been allocated for rural development.
It is also stated tnat ggriculture and
{rrigation have been given lion's share
in the budget. In our Gross National
Product of 60,047 crores, 47 ver cent
ig contributed by agriculture. Natur~
slly, it is within Bounds of propriety
to demand that 50 per cent of the bud-
get must be allocated to agriculfure.

Hen]hwtolqlhltmm
drawing a fat salary of Rs 2500 &
month must move out of thelr alr-

the problems of peasants 1t is nod
encugh to formulate plans in  thelr
cosy office rooms. The standard of
living of an agriculturist is worse than

-mmnmwnw:nm

75 L8—18.
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, Ifbri & Naugesha Gowda] @yen as Ra P35, Is it possible fo
that of a IV Grade public  servant, Lrigate one hectare at & cost of
who is able to wear good clothes, @hiﬂ-uulmtmlmﬂ.i
-who Is able to educate his wards and am a farmer myself. It is impospble
who is assured of two square meals tolrr?lt'unehactmuxlmutn
The farmer is not sure of his next cost of Ra. 9.85. There are many
measly meal. He has to expore hum- such aburdities which I can on
ek to the sun and showers, in his soumerating The Agricultural

torn  clothes. He i being roasted Commission, iy not trepresentative of
alive in the fire of poverty. 30 years farmers' interests, The blg officers
of independence have not Improved may be experts in thelr own felds.
his position. It is not the responsibi- But they do not know the broblems
lity of any one political party in Ine of farming at gll. Bince they are not

in Kannada. 1 am tnank-
ful to the Becretariat for the intro-

.

1500 brs.

The agriculturists gre not getting
remunerative prices for their products,
They do not have marketing facilities
at the door-steps and, In consequence,
they gre being exploited by middle-
men. They go pot get adequate cre-
dit facllitieg for agncultural opera-
tions. 1 refer to this kind of callous-
nesg of all of us even when agricul-
ture is the backbone of our nation's
economy, because I am abxious that
We start bestowing our best attention
to agricultural growth in tne country.

We have the Agricultural Prices
LCommission to fix the prices of agri-
cyjtural commodities. They have not
dpne justice to the farmers in the
cquntry. I will give you one instance.
While workiog out the cost of agricul-
tural products, they have not con-
sidered the actual cost of cultivation,
sqme detaily like gperational cost being
Ba. 1994, fotal operation being
Ra, 3120.88, have been given, But fhe
cost of irrigation per bectare hey bsen

acquainted with the day-to-day pro-
blems of the farmers, how can they
come to a correct decison about the
cost of cultivation? Tne entire struc-
ture of the Agricultural Prices Com-
mimion must be changed. The far-
mers’ representatives must he on th.s
Commission. There gare Farmers'
Federations, Associations ete. They
must be inviud.up give their sugges-
tions before fAxing up prices of the
agricultural commodities.

How do we fix the price of an in-
dustrial product?! The cost consious-
ness in the industrial sector hag en-
ableq the producery to price the com-
modities on a profitable basis. The
Agricultural Prices Commission n ust
have on it the representatives of far
mers, Wno are conversqnt with the
costs of inputs in agriculture, and
such other matters. Then only the
farmers will be gble to get remunera-
tive prices.

MR. CHAIRMAN: Kindly conclude,
Mr, Gowda.

SHRI B NANJESHA GOWDA:
Madam, | have many relevant points
to say. Yet I obey your command and

r uestiong for im-
omving e esomemic conditions of
trg I In the country. [ gupport
z."mmu.dmmm

]
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forg wed erwear ® o or &
qrc  4f srwewr wAY wEAT EWE
w7 ¥ wo §, & wwww b oaweh e
wa & we v iy i fear ot wwer
i gt v ¥
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(Pali):
Madam Chairman, 1 want to draw
the attention of the Minister of
Agriculture ang the House towards
the problems of the Indian desert,
which sprawls over ten districts of
Rajasthan, two of Haryana and one
of Gujarat, During the last thirty
Years, more than Rs. 500 crores have
been spent over the Indian desert.
This Government is going to spend
some more money on desert develop-
ment, some money on drought-prone
area programmes and some money for
providing drinking water; another
Rs. 500 crores will further be spent
over the Indian desert in the coming
ten-fifteen years ang yet, I am sorry
o state that the desert is where it
was. This is because, I am afraid,
there is no awareness of the real pro-
blemsg of the Indian desert in the ad-
ministration here or even in the
States.

A hundred years ago, we did not
have any desert on our soil; a hun-
dred years ago, this region known as
the ‘thar’ was covered with lush
green vegetation. There was ade-
quate rainfall to cover this whole
landscape with busheries, fodders and
grasses and it was essentially a pasto-
ra] landscape. About eighty years
back, tRe British Government ceded
this part to the erstwhile States and
these princely States distributed these
lands to feudal landlords. These
fnviting farmers
from all over the country to come,
gettle and cultivate here, because they
wanted more revenue. From the day

VAISAKHA 4, 1900 (SAKA)
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; the upper six inch layer of soil
which is the fertile part bas been
loosened by the plough and  that
fertile part of the soil has been ywept
away by the winds which sweep the
region. There {s, thus, total land
erosion and even when there is good
rainfall, the sand yields nothing. Its
productivity is finished ang there is

bighas of land per cow for grazing
and there .either crops can grow nor
fodder can grow.

Then there is another problem in
the desert. That is drinking water.
Hundreds of crores of rupees have
been spent. Some tubewells have
been sunk. About 35—40 per cent
of the villageg are today being sup-
plied with drinking water through
pipelines but I am afraid that in the
coming 10—15 years these sources
would dry up because these tubewells
are just water mines and 'we are
mining for water. Some lakes have
formed geologically and water accu-
mulated jn these places is being
taken out over the years. They would
dry up and our people will have no
source of drinking water. This whole
desert of ours along ouy western
bonden which perhaps lis the /most
active border even today and where
our army s stationed at wvarious
points will be left with no drinking
water. Jodhpur, the second largest
city of Rajasthan may have to be
evacuated during the coming summer
becauss there is no drinking water.

Now, the question is how to restore
the ecological balance of the desert.
Nowhere in the world and nowhere in
the desert crop husbandry has been
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allowed, whether it is Israe] or Cali-
formg or Jordan or Australia. Crop
husbendry 8 a costly luzury which
a desert cannot afford. If today
the ecological balance of the desert
is to be restored, the entire economy
will have to be transformed into a
milk economy, wool economy and @
fruit economy. But even for that
purpose we need water and for
drinking we need water. Our desert
is rich with certain minerals and for
development of industries based on
these minerals we need water. As is
known, water 13 a precious commo-
dity n all desert because jt has to
be brought from long distances and
it has to be used in the most econo-
mic manner. The only source of
water available to the Indian desert
is water from thc Himalayas which
would flow through the Rajasthan
Canal. If the wate-s of the Rajasthan
Canal are not used to restore the
ecological balance of the Indian
desert, then th: desert would con-
tinue to pose challenges to us, human
and ecological, while the waters
which we are b-mging from the
Himalayas to the fes°rt would be
used in a most wasteiul manner

The second stage of the Rajasthan
Cana)l envisages irrigation for agri-
cultural purposes along our borders
mn this desert. It 1g estimated that
the second stage of the Rajasthan
Canal will irngite about 8—10 mil-
lion hectares of land. Now, I want
to warn the Mimster here This
second stage of the Rajasthan Canal—
its blueprint was made without any
survey of this landscape and 1 chal-
lenge that this assessment made is
baseless, The second stage of the
Rajasthan Canal as its stands today,
will never be able to irrigate more
thap 2 million hectares of land be-
cause the whole landscape is a very
dificult terrain, Huge sand dunes
are dispersed and 'there are small
patcheg of valleys in between which
can be (rrigeted. ...
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AN HON. MEMBER, The Misiter
.ilnol‘hel_rh&

SHRI AMRIT NAHATA: The
Minister does mot bother, He will
read my speech, 1 know. This com-
placence marks not only the Minister
but his whole Ministry and the ad-
ministration.

I was saying that when the blue~
print of the Rajasthan Canal was
framed we were in a hurry because
we wanted to divert the watery from
Pakistan and therefore, just an aerial
survey wag made angd hurriedly this
blue-print was made—let us confess
it—because we wanted to use all
these wuters but a detailed survey
was never made. Even now I can
challenge the Agriculture and Irri-
gation Ministry if they can prove
that they can be able to irrigate so
much of land in the second stage of
the Rajasthan Canal. They cennot.

Secondly, even if ] assume that
they will put these waters to their
optimum use and irrigate 8 million
hectares of land in the second stage
for wheat and other crops, the rest
of the Indian desert would continue
to starve. We will live in an oasis
of affluence ;n vast desert of poverty
and want and deprivation. Famine
will continue to stare us in the face
and the cattle wealth will continue
to be depleted and people will con-
tinue to starve and face thirst, while
these waters are more than adequate
to solve all the problems of the entire
Indian deserts.

Instead of using water extensively
for crop husbandry, this water should
be used intensively, It should be
dispersed widely all over the desert
for growing green fodder and fruits
and drinking purposes and ndustrial
purposes.

As a matter of fact, agriculture of
crop husbandry has been banned all
over the world in deserts, And, agri-
culture of crop husbandry should be
banned even in our desert,rbut that



ed widely through
through pipelines.

Now, Madam, the second stage of
the Rajasthan Canal runs paralle] to
our borders. About 250 mile long
border is still left. Let us not forget
that this Canal will also be a Defence
Canal. If it is extended right up to
the end of the border, Bakhasar, then
the whole of this border is secured,
There is not much of lift involved;
either. For @ very short distance a
small amount of lift 15 involved;
otherwise the whole area is a natural
gravitationa] slope. So, jt {8 my plea
that this carual should be extended
right up to Bakhasar which would
alen serve as a defence canal all
along our border.

Secondly, nowhere in the second
stage of the canal should crop hus-
bandry be allowed. Besides the main
canal running right upto the end, we
should have gix or seven canals
through lift or pipeline running across
the desert from north to south. Thus
we will have seven gtretches of green
belts and ‘wind-hreaks On both
sideg of the seven lift cenals and on
both sides of the ma:n canal let peo-
ple grow fodder and fruits The
entire population in the desert could
be settled by means of these seven
or eight lift canals Then the whole
economy could be converted into
milk economy, fruit economy and
wool ecciymy, 8y I smd  earHer
Then, millions and millions acres of
lang would be liberated from the
plough over a short period of 10
years The entire region would again
be covered with green vegetation,
Jush vegetation, that would open up
grazing areas for sheep and cows.
This is the only method by which
we can utilise the water to the opti-
mum wuse. Otherwise, the drinking
problem cannot be solved and the
ecological problem cannmot be solved.

VAISARSA 4 M00 (SAKA)
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Our people sre prepired to pay
more. I do concede that jt
costly. You can collect

5%;
it

charge from the lift. We prepur-
ed to pay double charge, We oee
that the additional cost would be
about Rs. 140. Al right. Take it

from us. The desart people
pared to pay even Rs, 200 or

w5
g3

be nectar. Let it be metered, People
are prepared to pay. For small
patches of land, let water be meter-
ed and useq only for fodder and
frut. The whole economy will
change. The ecologica] balance will
be restored and the desert popula-
tion will be permanently insured
against recurring grought.

There is po other solution, no other
alternative to this. Otherwise you
will only go on spending money over
drought-prone area programmes, you
will go on spending money over
desert-development programmes, but
nothing will come out of them, be-
cause, human greed and human ag-
gression through the plough has gone
to such an extent that there is no
alternative.

Therefore I would urge upon the
hon. Minister to discuss thoroughly
this problem of the second stage of
the Rajasthan Canal in much great
detall and then decide what is to be
done regarding the second stage.

I have only

two more points to
deal with.

Madam Chairman, there 1s a talk
about land army in our country. I
do not know what js the concept of
it? But, T want to suggest a propo-
sal to organise a land reclamation
army. In our country, we have about
7 mllion hectares of saline lands;
they are barren; nothing grows there,
Now, the scientists have proved that a
direct application of gypsum will
rectify these lands. Thig is a very
simple thing. We have an inexhans-
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tible reserve of gypsum in our coun=-
try. It has to be mined ang it has
to be pulversed and to be applied
to those lands.

Then we bave about 11 million
hectares of ravine lands gll along the
banks of the rivers in U.P., Madhya
Predesh, Rajasthan and Gujarat.
These lands are only to be levelled.
We need only bulldozers. Let this
bulldozer, a symbol of oppression,
during the emergency, be used as a
symbol of youth power, Can't we
organise the youth army which will
reclaim thegse millions of hectares of
lands and settle them there tp culti-
vate these lands?

I would request the Minister for
Agriculture to give a thought to it.
Lastly, the other day, my senior col-
league, Shri Dwarke Nath Tiwary
was giving some figures about the
agricultural yield in Japan and
Taiwan. The Minister of State for
Agriculture was saying that because
there is a very high pate of invest-
ment in those countries, the yield is
high. But, he again missed the point.
Now, it has been established that the
smaller countries of the world are
the most advanced in farm technology
and agronomy. It is not the Soviet
Union or America. They are the
most backward countries, as far as
agronomy Is concerned. But Japan
and Taiwan, South Korea and North
Korea are advenced in this field.
The smaller the country the more
advanceg it is. Ourg is also @ small
country. We have more population on
lands than many other countries have.
Now, it has been established that
even in our country the optimum size
of landholding is 5 acres. Beyond
that, the land will go on giving dimi-
nishing returns. This is so.

With the present farm technology
that is available; when it improves
turther; the size of the optimum plot
will be reduced further. In our
country, the conditions are ideal for
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intensive kype of farming. The
smalter the country, greater would
be the yield it would bring. So
smaller the holding greater would be
the yield. Other things being equal,
with same emount of investment and
technology, if there js one man who
owns hundred acres of land and if
there are ten men who own ten acres
of land each, the yield of the land
held by ten men will be more than
what a singleman holding hundred
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employment in our country. The
entire emphasis on agriculture and
farming would mean only
digtortion in the economy, unless and

-atil land-reforms are jmplemented
in a true spirit.

One last sentence and I have done.
There is no question of money. We
have invested in citigs. But what
hag happened? Have the cities be-
come rich? There is as much poverty,
squalor and deprivation in cities as in
villages. We have, of course, pala-
tial buildings, air-conditioners and
cinemg houses in the cities. If we
want, well, there may be some air-
conditioners and some palatial build-
ings in the villageg also. That is not
the meaning of rural development.

If the money is going to be in-
vested and if development js really
meaningtul to the people in  the
countryside, land reform is a must
and there is no escape from it,

SHRIMATI V. JEYALAKSHMI
(Sivakasi); Madam, Chairman, I
thank you very much for giving me
this opportunity to participate in the
discussion.

As you gaid, I represent the rural
constituency and so, I hope, you will
be a little considerate to me.

MR. CHAIRMAN: I hope you will
also be a little considerwte when I
ring the bell!
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SHARIMATT V. JEYALAKSHMI:
You- mid that the rural area mem-
bers wil] get more time.

MR. CHAIRMAN: 1 am sorty you
have misunderstood me. I sald that
a large number of Members come
from the rurel areas. Please coope-
rate with the Cheir. When [ ring
the bell, you have two minutes more.

SHRIMATI V. JEYALAKSHMI:

1 would like to finish my speech
within the time allowed.

Madam, Chairman, the cultivable
srea in India is 161 million hectares
and 27 per cent of it is irrigated; 19
million hectares of land are irrigated
by river water. Tanks, and wells in-
cluding tubewells and other water
resources irrigate 24 million hectares.
This shows that 118 million hectares
of land is dependent on the mercy
of weather. The Estimates Commit-
tee in its 12th Report on page 8
says:

“The Committee note that at
present the average annual flow of
the various rivers or groups of
rivers in the country is estimated
at 180 million hectare metres and
utilisable flow is about 70 million
hectare metres. Of this, only 25
million hectare metres has been
utilised at present. The Committee
consider that to meet the food and
fibre needs of the mcrensi.ns popu-
lation of the country, it is of the
utmost importance that high prior-
ity is given to the utilisation of the
utilisable flow of the various rivers
or groups of rivers in the country.”

The mame Committee recommended:

“The Committee consider that for
the proper management of the
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desirahle that a National Water
Policy is evolved in consultation
with the States. The Committee
would like Government to seek the
cooperation of the State Govera-
ments in this regard and exmmine
the question of enacting suitable
legislation under Eniry 58 of the
Union List of the Constitution.”

Madam Chairman, unless and until
the government enacts a suitable
legislation or amend the Constitu-
tion, you cannot utilise the natural
resourceg like water and power and
the varioug inter-State river disputes
which are pending now camnot be
resolved. The basis of agricultural
self-reliance {8 irrigation and none
can deny this fundamental factor.

No doubt, our ICAR has considera-
bly contributed te country’s agricul-
ture. But my jmpression is thet the
Government has failed to popularise
the research work and technology
among the farmers. That is why in
India the yield of rice is one tonne
per hectare whereas it is four tonnes
in Japan, Taiwan and Korea, The
requirement of rice in our country is
120 milljon tonnes and the production
is only T4 million tonnes.

Ag regards the procurement policy,
our farmers are very unhappy. The
Agricultural Prices Commission which
wag constituted in 1085 needs to be
re-constituted. The economists jin
that Commussion are mostly urban
elites and they are interested only
in the urban consumers. The officials
in the Commission sitting in their
airconditioned rooms in Delhi—with-
out any practical knowledge about
agriculture—are fixing the prices. T
request the Minister to set-up a tri-
partite commission consisting of offi-
clals, consumers and the farmers. It
should be done not only at the Cen-
tral level but also at the State level
Then alone justice would be rendered
to the farmerg in the country.

Madam Chairman, another dis-
mmummpv
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thorough study of the impest of
indivect taxes on agriculture in
Punjab,

According to them, the burden
of indirect taxes on verious agri-
cultural inputs as percentage of
total original value was as follows:

Pesticides—35.00

against the wheat growers.
this disparity in prices should exist,
The price of wheat js Rs. 112 per
qmulwhmhhnnlymﬁper
quints] for paddy. While interven-
ing in the debate the Minister of Fertill 9;
State, Shri Bhanu Pratap Singh ssid 0il Engl 031; Bl e

that it was g traditional one and has 2673; Tra “?‘“;k noﬁm-—
been there for the last 30 years. m.”:m’_“m Dﬂ—muﬂ-
‘Heaven won't fall if the tradition 1s Mobile Oil—30.14. Those who ml
broken. If it is so, why the Janata sist that the prices of agricultural
produce should be kept low, be-
cause these are essential commodi-
ties, gshould also realise that those
mputs, which go into agricultural
production, are more essentia] than
the essential commodities.

Even in enhancing direct taxes
on land there has been no sparing
of effort. During the four years
from 1971-72 to 1975-76, girect
taxes on lend were raised from
Rs, 106 crores to Rs. 180 crores ie,
by nearly B0 per cent”

While the Government insists

In 1977 the subsidy for wheat, millets
and rice per quintal was Rs. 2414,
Rs. 1330 and Rs. 136 respectively.
In 1978 thig was reduced to Rs. 23.39.
Rs. 18.24 and Rs. 004 regpectively.
‘The reduction of subsidy in the case
of wheat and millet was 1 per cent
whereas in the case of rice it was
97 per cent. Why is it so? Is it
because the wheat lobby is powertul
and paddy growers have no lobby at
all. I would like to quote from your

report:

“During the financial year 1976~
77, an amopnt of Rs. 508 crores
including Rs. 106 crores on account
of arrear for the previous year was
peid to the Food Corporation _of
India as subsidy on foodgrains
transactions.  During 1977-78, an
amount of Rs 460 crores hed been
provideg in the Budget provisional:

y”

In this amount of Rs. 480 crores, 1
do not know how much cubsidy hes
been mven to the paddy growers and
the rice eaters.

1 want to bring to vour nolice
regarding the remark mede by Dr
Kissinger He said: “Food power 18
mightier than Nuclear power"”. Here
1 would like to gquote M. Bhanu
Pratap Singh who had once said in
a Seminar.

“The Agricultural Economics De-~
partment of the Punjab Agricul-
tiral  Utiversity has made a

that the agriculturists should con-
tinue to pupply asgricultural pro-
duce at the old rates or only margi-
nally increased rates, it iy itself
unable to provide services to agri-
culturists, such as supply of power
and irmigation at the old rates"

81, Mr Bhanu Pratap Singh was very
sympathetic towards the farmers, but
I pity that his volce was a lone
voice and nobody in the Cabinet gup-
ported him. [ will again quote him
what he had said in the seminar.

“In a democratic get up, unfortu-
nately, the governments are more
susccptible to pressures of public
opimion than to reason and justice,
In our gwn country, public opinion
is judged not by what most people
think or feel but by what most
vociferous elements of society are
able to project. The cause of the
agriculturists, who are largely dis-
organised, and gre not in the habit
of stagirig demonsiration etc, has
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§one by default, Agriculturwts will
have to ofganise made their
voice heard.”

80, now the farmers of Tamy Nadu
have raised their voices. I will not
blame the Chief Minwter of Tamul
Nagu While your procurement price
for paddy wag Rs 770 only, the
Tami] Nadu Government has fixed 1t
at Re 970 per quintal and because of
the policy of the Government of
India, we gpre suffering Sumulerly,
three operational Rice Research Cen-
tres are to be set up m the flood-
Prone and pest endemic arees of
Orissa and West Bengal Why can't
such centres be set up n Tamil Nadu
and Andhra Pradesh?

Now, comung to cotton, I would nke
to quote the reply given to the Un-
starred Question raised by one Rajya
€ '3 M-mber as ulso by Mr D D
Desai 1n Lok Sabha I will read ¢
the Question

“Will the Minister of Commerce
and Civil Supplies be pleased to
state

(a) what 18 the present market
price of raw cdtton produced in
the country and imported from
abroad, and

(b) what are the reasons for the
difference in the prices?
The reply given by Shrm  Mohan
Dharia 15 as follows

‘(a) A statement 1s attached

(b) International piices of cotton
have been higher than prices of
Indian cotton because

The reply is as follows

“(1) World prices are governed by
natural market forces

(1) World rarry over stock al
the beginmng of the season was
low and the good demand during
the season mai7tained the trend of
hugh prices,
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(i2) Governmoent of India bave
been taking steps to keep the prices
of cotton in the country at a reason-
able level "

The Mimster had decidéd to keep the
price of cotton at a  reasonable level.
How"® They are importing lakhs of
bales from abroad In the name of
losses the Government of India have
paid to the Cotton Corporation of
India more than Rs 200 crores It iz
fantastic and regrettable to note that
the foreign farmerg have been given
subsidies for cotton and ol seeds Do
you want to crush the local farmers?
Why not give 200 crores of that sub-
sidy to the Indian farmers so that
they can also get an incentive and
Lenefit by that subsidy’

With regard to chilly cultivation,
Andhra Pradesh and Tamil Nadu are
first 1n the List of its cultivation They
4are growing 1t ag a8 main commercial
crop  But there is no price guarantee
and the farmers are at the mercy of a
few merchants who have export licen-
ses There 15 always price fluctuation
also I request the Minister to arrdnge
for the purchase of chillies through
NAFED

I1 tre bai et 1t 1s mentioned that
more money would be spent on rural
development But quite contrary 18
the case and I would quote only from
the repori of the Estimater Commit-
tee

MR CHAIRMAN You should try to
conclude now and cut out guotation=

SHRIMATI V JEYALAKSHMI ™
1s pointed out

The credit-deposit ratio in rural
areas worked out at 57 4 per cent a»
against 10249 per cent in metropo-
litan centres at the end of 1976 The
branches of banks in rura] areas are
acting as agents for diverting funds
from villages to cities The Gov-
ernment bad fixed an overall targct
of lending to the prionty sectors at
833 per cent of the total advances
for 1978 79 but till 1877 the advan-
ces to this sector had reached only



07 DG, 1978-19
[Shrimati V. Jeyalakshmi]

26.9 per cent, Conaidering the slow
pace in the previous two years, it is
doubtful that the target will be
achieved by the end of the current
financial year., The Estimates Com-
mittee of the Lok Sabha in its eigh-
teenth report, has pointed out that
owing to the lack of absorptive
wcapacity, the deposits generated in
rural and Fickward areas find their
way to urban areas and accentuate
economic disparities. To arrest this,
depomit mobulisations schemes for
rural and under-developed areas
should go hand in hand with the
formulation of development schemes
so that the fundg mobilised in these
areas may be utilised for their
development.”

1 request the hon. Mimster to pay
more attention to cettle insurance and
farmers in drought prone areas, irres-
pective of categories should be cover-
«d by that  policy. More
schemes for dairy development should
be taken up districtwise and chilling
centres and milk processing units
should be set up Like Amul and
Mehsana dairies, units should be en-
couraged in all the states. Cattle
feeds and medicimes for Livestocks
should be provided to drought prone
areas at subsidised rates

MR CHAIRMAN- I have got a large
number of speakers, will you please
conclude now?

SHRIMATI V. JEYALAKSHMI: I
ghall conclude within two minutes.
The reductlon of excise duty on trac-
tors upto 30 horse power should be
considered, so that technology is taken

to the farmers to modermse agricul-
-hm which will provide more employ-
ment by multi-cropping system.
Finally, I should like to say a few
words about fisheries. South India
with its vast coastline has wide scope
«tor fishing industries. Unier the guise
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ot improving, todernising and pro-
moting exports poor fshermen have
been discriminated. Omly big people
with their mechanised boats are enter.
ing the industry. I understand about
the scandalous purchase of Mexican
trawlers. Allotment of these trawlers
has been made to big monopoly houses
by the officials of the ministry in Delhi
without consulting the concerned coas-
tal states. They have completely kept
out of the Marine Products Exports
Development Agency, which is exclu-
sively dealing with the fishing indus-
try.

MR. CHAIRMAN: Please resume
your seat. I am sorry. I am calling
the next speaker. Dr, Perlasamy.

*DR. P. V. PERIASAMY (Krishna-
gir1): Madam Chairman, after 30 years
of independence, atter having imple.
mented filve Year Plans, 1t 1s really
regrettable that the rigours of liveli-
hood of 80 per cent of our people have
not been lightened, We have 1000 'akh
acres of cultivable land out of which
only 180 lakh acres are getting river-
water irrigation The waters of wells,
tanks and tube-wells wet 240 lakh
acres, It Is not appalling that only
20 per cent of the cultivable land In
our country gets irmgation mn our
country and the remaining 1470 lakh
acres of cultivable land are dependent
upon monsoon. It is not, in these
circumstances, far from truth to say
that in India  agriculture even today
continues to be a gamble in monsoon.
The agriculturists are battered by the
vagaries of weather and they continue
to scan the sky for rain-bearing clouds.
It 1s unfortunate that while the nor-
thern parts of our country are ravaged
by swirling flood-waters  the area of
arid zone In southern parts 1s on the
increase on account of acute drought
year after year. No lasting solution
hag yet been found for this lingering
problem.

Madam, I will substantiate my con-

" eThe Origioal speech was deliveredin Tamil
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Becond Five Year Plan 81%
Third Five Year Pl 8.79%
Fourth Five Year Plan 73%
Fifth ¥Five Year Plan 8%

How do you expect to cover more
acreage under river-water irrigation
if such meagre allocations are made in
» the Five Year Plans for major, minor
and medium irrigation projects?

Similarly, the allocation for agricul-
ture is also getting cut in each Five
Year Plan,

36.9%
20.3%
20.5%
23.3%
20.6%

First Plan
Second Plan
Third Plan
Fourth Plan
Fiufth Plan

1n this set-up, is agriculture going to
progress or going to recede? I do mot
know in which century the lot of
agriculturists in our country is going
to be improved. The price of chemical
fertilisers, as compared to 1673, has
Jjone up by more than 50% in 1878,
just in five years.

Urea 43%
Ammonia Sulphate 58%
Calcium Ammonia 8%

1 would like to know whether the
price for the agricultural product has
jone up at this rate during the vast
{lve years. How do you expect the
ugriculturist to raise his output in
nuch a bleak environment?

The situation gets alarming if you
vee the invidious distinction in the cate

of subsidy being given fo wheat and
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encouraging iu
financial terms the banana cultivators-
in Tamil Nadu. I demand that a
separate Corporation must also be gat
up for Chillies so that their export can
be augmented. The Central Gowern-
ment must energise the working of
Banana Corporation so that it can be
more helpful to banana cultivators.

8ir, the sugarcance cultivator in
North gets Rs. 180 per tonne, while his
counter-part in South gets only Rs, 80
per tonne. The recommendations of
Agricultural Prices Commission and
the Bureau of Industrial Costs and
Prices are shoved aside by the Gov-
ernment. [ would like to know the
basis on which the price of sugarcane
is fixed for different areas in the
country. 1 don't think the Minister
can take exception if I say that North
is nourished and the South is depleted

Like the Rural Electrification Cotrpo-
ration under the segis of the Agricul-
ture Ministry, I demand that a sepa-
rate Rural Water Supply Corporation
must be constituted so as to enable the
villagers to get regular supply of
water for cultivation. This Corpora-
itself in the con—

tanks, small and large tanks etc., for
storing  water. This organisation
should also concentrate on explonng
and exploiting underground ‘waler
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resources in the country. 'This
question assumes serious signifi-
cance in view of lack of river-
water irrigation facilities. Here
I would refer to the undersirable hur-
dle of providing ground water clearance
certificate, which is hampering agricul.
tural production in the country. There
is also the restriction of 800 ft. and
600 ft. between two wells. This
dampens the enthusiasm of small agri-
culturists. A cultivator for his 3 crops
with the help river-water irrigation
facility spends only Rs. 150 an acre,
while with an o0il engine he has to
spend Rs. 1000. With electrification
one need spend only Rs. 250 per acre,
while an agriculturist depending on his
cattle has to spend Rs. 1000 per acre.
While the agriculturist with the facili-
ties of assured power supply can deepen
the well to the extent he likes, with
minimum of expenditure, the agricul-
turist with the oil engine .or with his
<attle is at a disadvantage; his expen-
«diture gets doubled up. That is why
I demand, in the interest of increasing
agricultural yield, the regulation of
distance between one well and another
well must be repealed. You take ihe
.case of a family of four members owing
b6 acres and each one will be tilling
1.25 acre. How do you expect them
to observe this regulation of distarce
and also submission of Ground-water
«learance certificate? In other coun-
tries where 1000 acres are cultivated
In one stretch by one set of people,
such a restriction may be necessary.
In India, it is meaningless and un-
necessary. When we are unable ‘n
supply adequate water for irrigation,
why should such hindrances be puton
the way of already harassed agricul-
turists? This system must be abolish-
-ed forthwith. In fact, more incentives
must be given for exploiting under-
-ground water resources by providing
«lectric motors and pump-sets at =ub-
gidised prices, Similarly. insecticides
and pesticides must also be supplied
on time at minimum prices.

Here, I would also like to point out
dhat the farmers do not get fair price
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for their produce. For instance, the
groundnut is sold at Rs. 50 a bag,
which does not even meet the cost of
production. But, at the time of sow-
ing season, the seed-groundnuts are
sold at Rs. 200 a bag. The seed«
groundnuts are supplied in bulk fo
some middlemen on whose whims and
fancies the cultivators are to depenf]
I suggest that the distribution of
groundnut must be through Panchas
yat Unions and it must also be ensured
that the supply is regulated acre-
cultivation. The price of seed-groung]
nuts must also be reduced to the I
of procurement price at least, if o
lower than that.

While thanking you for the oppor=
tunity given to me to say a few words;
I conclude my speech by appealing to
the Agriculture Minister that he should
minimise the hardships being undem
gone by the agriculturists and maxiy
mise the supply of in-service facilitied
for them.

gt faww (wmegioe )
gwmafa wgeE, Ffy #d ot ¥ &
wEE Y A qw v § K oS A0
T FIX F fag azrgs g1

17.00 hrs,

frars &1 gea w3 fawre & 4
gfrar & faaw sow &, § @ =1
farfat & § o g9 &1 IAAE
g | Jfsa faw feam #1 Jur Qo @
f& g &t @t #1 7 =1 TAOT &
T IFq § 99 F F919 FT F1§ AW
g feem so% @7 § omar ok
dqar g fF a1 N wow aga wear g |
GAT-A-GrEAr T F Arqw 98 A0@r
2\ gag = frary gar & fv sa
FAT AT A IR FT A AT 94§
HIAT AT HATH H, AIY T4 51 JOa7
#T, foe 3dt g A qaré, gard ok
IEHT qET A W T wrar g |
g fram W ¥ g atg Ay
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(@R gu €1 STH IR F W
Ia # aeaFr Ag s aFa | X
fe et o Y 6T geaars T E 5
IR & awe ¥ Ffa IewaT F A
fias ety faar & 1w aw fasste
W FT TTF § 9 da AT @ra !
36} F7 AT ag @ & fF gy frew
T Hall FEIT T FT & AT FATCHT
e Wiy ®E 1 Ag TN AF
ft o ImF g wdaF aI@E 0
@ 38 v a0 & i ofy Fraf emmr
% fic 150 FOF 39 F1 F=AIT

T § |

11.02 hrs.

[SErr N. K. SHETWALRAR in the Chair]

- % 3% gA™ I AET AR
§0 T F AT [V AGET F A
MEIeT FIar wgar | oF ar feam
& %7 &7 AT HroIET ¥ e
27 FeQ FIfF I F arg AR
AR A& ¥ 1 GHT Iq Y qFAr &Y
q3E Fd § R oFamtA H) mraarey
it 5 2 & Sfpr 92 a1z A I9 A
qqe 1 AT ¥ av 9g FF F /0w ?
gaiE gy ¥ 49 Frq Ay frarT 3
78 E T @A ¥ A7 AFTA Y THIA
- A 7 qigd F fag 1 w8 T
qg &1 X FF § «IqT TAT (.
zafae ¥ fRdaa ¢

g8 qg T F A § F g4 o
& 7 FgT AFAT R IR ITET WR
37 51 BaT aF 7F HAIG A1 TS I
R #5792 frar aw ag w2 T
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g9 a7 | gafae feam F fag
sforeror F7z gY &1 97 ¥ faqg Iaawnir
Fed g g faFw f7 F @I W
IT JA TAT & T I FEPR €I
G F I ITqe FAAT AT | TH
AR a3 39 Ft ara § T frara & gaam
¥ i arely T MY 9 §FETQ, T
o AET W AR g &),
gq & Faa faq g@ wq @A g
are I o1 W & 1 fag fgarad
T FI A BT q@dr a7 @Y F 3
fegam & fsg@ v mwoAT Saw F7
Frwa gy fas ardy &1 Fama fav
T gwE w@gar § | wg fraw
FT w57 HTaT § 981 T SR fFam A
qIT FLAT § T 97 98 3 GriE FY AT
T8 Fwar § faa #r fv ard gfaag
qToq & a1 9T 7€ q§ YAVt § AY AT
A5y 33w 9 ¥ fag feam &
AT T ST &Y IHH T A & AR A
TFAT 397 fegra § faady sy g
gl gwdT & 1 & 97 o2 fwqEi
arq AT § I Wal A awy § 9
T @A & R AT AT § gHEAT
fifsa wa & |

39 977 Ffg TF SAFT ST TG T
gl 1 93 @I aY wser ar WifH
qg AT |17 o Yo HATIAY # q0 T7ag
o % @ AR fFardl ¥ fag ghar
e Arfe gy @ 97 fe ag sfage
§ #5391 feq gewc § oA &
1T IT FY IF AT F FH) & AT T
g ) war adf 97 F @A w@T A
T T JT FAT AT IFA J9T fAqr
fag & oo I frara & qamdY
fegrd & &Y & 1 feary & I
a1 SN Tga w1 ®wR fram & fag
IFA agT @ @H o aqrdi fwa
wT ag 7dvAe ¥ AL 4 o feara ¥
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[ q3% faopm |

faq =ga 3o w1 W 4, w5 AT
SEE I & AeET TG faa@rs AT |
AT I F WA F1E Awrafaw qggHy
g ar wfeew & R &Y awgd @,
ST AT X 3B AT e AT AE |
AT ST FT A aga 917 @, W
57 §qFY 74ﬁﬂ'otﬁ'oﬁa"¥a‘5ﬁﬁ’
®E | ﬂaaﬁﬂﬂﬁmﬁaﬁ@mwm
& gfg W@ql

frarat & faq qurare w1 o F3r
qEE 1 BE BR Al F gyaras,
qit areT ;3 ot=s frew ¥ STA FT

qET, g7 & faq W gEgE e

TR | g & ag Fgw ArEar
g fF 927 & aqr wel Wt @@y ¥ faw
uftard  § Sfew s 1 s 391 -
g1 famgar s wr &, Fw av fowe
F FWO AR FE CRTE FOFTT |
Tgq & fafsai agi § vaad s¢ F
AR AA & A | FEw aw FT f2Q
T g § fafeat @ & fau
SR ot 3q 7Y ¥ fF §F & aga @
T AR g & S & Y qEET
GG E ST A qg @ ST 1 OF
wAar 9 46 § S X dgar fear R
AT A W AR AFarg AT F
fafear ot & 37 Fr = faar w17, a2
AT By @w FE) | qE AL
fafear o v o€ | Hfew g #
qgt Q% %18 dar gg faw =1 ag fafear
ar e ot 1 S ard wsyd @r
S | qR SR AT DEAT FIAAT
W7 - A1 e gk At ¥ ag fafar
ST ET HqOF g AT 9L | qHY AR
forre & ar ¥  wg argem, aga &
araR # fafeaf 0 § fom w1 @
daT § o e dvr & )

# TH @9 ¥ u A feare 3y
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AT | AT TOT TRU F I
F o ¥ fagmaw, 1977 ¥ fady
afast ¥ faswre @ar | ozEra
at 7 2 i wYA FrE T o fas

fraama sasc a wfeg @
F &l wvafas 9 7k ok R
qfer it w18 faaera "€t o1 frx 4
IR FE A= @Y o ) faar o
F & 7 fow & fau 1o ot o
T F1 fowr foawr ow 5 @
FAISE HIT 9T | IO Y39 & @
faamr & afgwifat & s oFet
afea =fF & faver 9 Zafen o7 &t
7% AT AI41 gear & fagg auan |
IR fadw darm § fosmg £
Y gegey § § ¥ ofr up g v 4@t
& SEFT sara qg fear war——ag |
fafea &, I9% § garr—fw W
TR Favg 93 T9B § | Al A8
Tragl FT AT A8 T8) & F T 2910
gt ThdT-eTd & | THY FTal & oI
T gerey faare oft o Y W HrE A
T g1 AeE W & gwum ¥ gm
e A F WF SgT 796§
7 fet 9T Wi g Fea 9 e
Sl g IR g2T |7 HIT R
I 9% gwar WY w% fear. | qvd
frage e o gt St g a1 o fam
ety 3| -

gadY arq ag § o faee), o
qGIE Y &8 Wl ¥ Fga ¥ g
¥ a7 FET FAISE qroe § el ¥
Sy ? ag wgt ¥ 99 & A I
9% FI A14T wgt orar 7 g faw
& faeg w17 grar & a1 s qre queey
t fou¥ afw & A g6 9% &
wrd & 1w g fraw qar g gt
IEFT A gET & e
ﬁmmfm’r%ﬁqﬁ
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Wl EY | FEA FT owEd T fear
§-—27 FET WofT q19 & )

sigi aF faar &1 g §, sad
gt Arsamal wy rafasar 24
fer 1+ o &€ frara € § & wow
AT AT T § At o7 B2 fET
R/l HT qR@Tdr ST gEdr & |
jfae o wrd gfrad B frard
i1 Sqdtsy FUF | Hifew &
| oF & Saar § qidE F@T § AR
g1 g fF sawT araT gAr =rfgg
WA qar  free dl B S e
[fes #1 wE, ST WIS WY wrafed
W TGN § ST THIAI 9T BT I
Hl faqar @ @1 IART wEG 99
@ 3 | WAC IARI THIT GL FEoAT
fie sTaT @AY T 3T I @AY G FT
8 E

T B gl % @ g I
W ¥ IEFr adt  qEW g A9 w7
M g1 T /R ot A T @ T gav
| ¥ 797 74 F &9 Farar
& T § sy dwEdr 5
943 ¥ ATAX §, THo Yo g, wAfw
g oIt AT gE v oA o
i 7Y e 1 B afSet o gadl
[T qears #< fear war | gg &8
A& atg § | 9% SAX WAW &
® war 1 fag war g afew aw
Ll R

TF T gAra Ag § fF s o
IR ST g, SRl T ST TG &
& 9 ¥ 9 qIATE 979 ST AR
FA et AT FT F1Y G AT 0y
[6d S 95 98 FCEW & Iq00
W & fog ot Ay afgar e
ST &\ drgaTE § o S o
LA T3 § 9T T FIEW AR
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S 1 I 9 F T AT A aga
THA I gE 1 feewl oS e
T a1 R F qTF g UHe
T Fa% 9 g€ & SRt ww T ay
BIEE T TFA & 7 HIS A GaT FT
R § | AT FTLEA AT g oar
AT 9gF 9T FAEAT W | 3§ F
HAMGT qg 9T 98 a8 qIaATa 47 FT
FOAT qIHT FT FIA LE {HAT A0 |

Y, AEAGIIT F THT HGATT
F% &1 foosr gt ¥ o3g ¥ ¥
FgT wweT FIN far §, O A7 qfaf
e famreil § AT Zo dro WX T
aearé fear g 1 & wgar g f& ¥
39 &1 AfgF FgrFar & qifw g7 FT
FTH AT T H=\T aE A T |

TS 91 & SR ¥ OF g9 fwar
qr | AET S F ware fomn ogv B
Fo &dl 7 wleargdgT &7 IwENT
SATIT 9 & G FT IGTET FH g1 AT
2\ WA @ @aw § g fAdw
AT g f& & grigfer duE
T g ISTET WT &, 98 & A
ovST @ g1 AT TS G
fem w1 cemdfcae &% fv argmdr
ST 9 FT q¥g @7 gri-gfesw dqEr
qaTHY, T HT AT ST TR FG

gUIR g3l WEl ¥ AW T
FWE, FAARAA AT FATE | TG v
3w g o o § <y 75 afediear |
FI § I§ F FAAq agd & wESr
e w1 w7 gdaard § afew few s
U TRY F AS qEH F F0AAA I
qZT  FHI §——3FW FI HIT HT AT
EC I EA Gl

gET F Fwal H A A WA
F9t g5 & | AATAT FIEE, T F
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[« gTx faer)

IR qAdYT wH o § vy o s A
srgar g s o ) ¥1nd wn o o
YT AT gEAIIEE § I ¥ A ot w9
fvgr g

o FANgT W (FIAGT ) BTET
grg #y wwar ¢ 7

ot g faww . AwraT ¥ g
wrex § &% qui A &, AgAe
WOBT § | TINT § A% faT A wewr
& Tgoad ¥ wuq fry &t 39 =40 w
qer-AdT |

¥ g @y fadew wvAr s
ar |

SHRI K. SURYANARAYANA 'Elu-
ru); There can be no two opiniong in
this House that agriculture is not a
political matter, that it 18 an economic
issue concerming the entire country.
Eighty per cent of our population is
still depending upon agriculture,
whether it is the agricultural labourer
or the kisan This as well as the pre-
vious Government have not been con-
sidering their problems in a proper
way, in the way in which they shouwd
have been considered. They appoint
committees of experts, consisting I
people whe have no experience of
agriculture. The commiltees give
some reports, and out of them, anly
whatever suits the Government $
accepled. while the real difficullies
faces by the agriculturists are ignored.
For instance, much has been said by
our friends regarding paddy levy
prices, but I will come to that later.

Now I wuant to deal with sugar. For
the last 15 years Government had heen
stating that the sugar industry shoull
be developed in the rural sector by the
growers themselves on cooperative
basis. Believing this, so many growers
have themselves constructed co-opera-
tive sugar factories, Their fate is very
miserable now, You may ask why
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only the co-operative sugar factories
should grumble and not the other sugar
factories. The other sugar factaries
have their own methods pf manioulat-
ing their accounts, they have got other
industries also to depend upon, where-
as the co-operative sugar factory .s
owned only by the innocent farmers.
They cannot manipulate their ac-
counts, they cannot cheat the public
and the consumers. They are the cane
producers, they are the manuacturers,
and they arc also consumers.

So, three types of people are involv-
ed in the cooperative sector. When 1
brounght the disparity to the notice of
the Government, they sad that the
northern people are suffering pecause
the yield 1s low and the recovery 1s
also low and that 1» why, they should
be helped. Then 1 told the Minister:
“Why den't you ask them to Jrow
wheat?” When youare giving only one
price to the entire people, why do not
you adopt the same policy to all the
factories and to all the growers?You
are not considering all these things.
For the last four years, I have been
demanding to appoint a committee to
enquire into the affairs of cooperative
sugar factories, One Mr. Marathe, an
cconomist of the Bureau of cost and .
Prices made the study some time
back. I say that this is a mis-calcula-
tion by the Tariff Commission which
is headed by one Mr. Sampath. He
has to get some favours from the pre-
vious Government and that is why, he
hag increased the price from Rs. 148
to Rs. 440 and for Andhra it has come
down from Rs. 149 to Rs. 117. There
is no basis in the caleulation, I asked
this queslion from the Government
but uptil now there is no answer to
that. When I asked a question from
Shri Barnala, he answered on 14th
November, 1977:

“The two main recommendations
made by the Bureau are (i) caleula-
tion of Jevy price on the basis of
the minimum notified price and
(ii) grouping of sugar factories
into price zones on the basis
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of their performance character-
istics in place of the current geo-
graphical zoning. The report has
also made recommendations regard-
ing relief to sick units, prevention
of diversion of sugarcane to its less
efficlent use in the manufacture of
gur or khandsari, sharing excess
realisations on the sale of non-levy
sugar with the sugarcane grower
etc. Government have accepted the
recommendationg  relating to levy
sugar prices being based on the
minimum notified price, but have
decided that each factory should be
individually considered for the pur-
pose of fixing the price of levy
sugar.”
I want jo know whether they con-
sidered all these things. They are
increasing the price to the factories
in nothern India only. I wrote a letter
to the Prime Minister and he replied
to me on 4th February, 1978 saying:

“I have reccived the memoran-
dum signed by you and eleven other
Members of Parliament from An-
dhra Pradesh in which you have
referred to the state of the sugar
industry in Andhra Pradesh and
have urged for fixation of levy
prices at the level recommended by
the Bureau of Industrial Costs and
Prices. Levy prices arc fixed after
careful consideration of all relevant
tactors, and I doubt if any revision
is justified.”

But they are justified in case of these
people. Give them one thousand
tupees, I amnot bothered. But give us
whatever we have to get on the same
basis the remunerative price. Several
States have represented to you. On
what basis did you increase their
price? Somebody said on the basis of
recovery, In Andhra Pradesh, the
Tecovery is 9.24 and our price iz from
117 to 157 whereag in Bihar, the re-
covery is 9.24 but the price is 237 to
292. The same case is applied to
other places where the climate does
not sult the sugar crop. Why don't
you not prevent them from growing
sugarcane?
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The Government says that in the
entire country the cooperatives should
be encouraged. Mr. Morarji Desai
has worked in the cooperatives. He
has confidence, But in spite of all
these things, we are losing heavily in
cooperatives.

The other day, I also received a
telegram from my factory at Bhima-
dole. This is the fourth year that they
are losing. This is the telegram I
have received:

“Crushing upto Fifteenth April
One Lakh fiftytwo thousand eight
hundred eighty metric tons. Expect-
ed Cash loss 1977-78 season Forty
lakhs loss including depreciation
Sixtyfour lakhs, 1874-75 season
profit of Rupees Six lakhs. Loss in-
cluding depreciation Sixtysix lakhs.
1975-76 season cash loss Twentyone
lakhs Fiftysix thousand. Loss in-
cluding depreciation Fiftytwo lakhs
fittyfour thousand. 1876-77 season
Cash loss Thirtyeight lakhs sixly-
three thousand, Loss including
depreciation Sixtythree lakhs forty-
seven thousand, Total Sixtythree
thousand. Loss including depre-
ciation Sixtythree lakhs fortyseven
thousand, Total Cash loss till 1977-
78 season Ninetythree Lakhs ninety-
one thousand loss including depre-
ciation and development rebate Two
hundred fortyfive lakhg fortysix
thousand.”

This is the state of affairs of the co-
operative sugar factory.

We have borrowed from the Union
Bank. 1 am also a sharc-holder [
have paid Rs 4,000. They have given
me a loan of Rs. 6,000 Now, they
have sent me a notice that I owe
them Rs. 10,300 bceause what-
ever I paid is wiped away by interest.
I did not get a single pie ag dividend.
Rs. 73 lakhs were botrowed from the
bank by shareholders and credited
towards the share capital. Who 1s
getting all the profits? There is no
reply from the Government. 1 told
the previous Government also about
it. T am now telling the present
Government. The share-holders are
now thinking to have a satyagrah.
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[Shri K. Suryanayana]
The Government is always saying.
they are for the farmers. The previ-
ous Government also said it. But the
farmers cannot wait for ycars and
years,

What is the price that is being in
other States? I have got the State-
wise figures. In Punjab, it is Rs. 232;
in Haryana, it is Rs. 187. In Andhra
Pradesh, it 1s Rs. 159 which is lowest.
This is the fate of sugar factories in
Andlra Pradesh. We have encouraged
the poor farmers to grow Ssugarcane.
They have borrowed from the banks.
They have formed cooperalive sugar
factories. Not only in Andhra but
in the entire Deccan area, in the
south, they have got cooperative
sugar factories, All the sugar
factories are losing heavily. Now,
you want {o penalise them for their
cfficiecncy in northern India. There 1
no possibility of growing more sugar-
cane, They wanted to grow more
sugarcane. If this is the state of
affairs, we will convert our sugar
ficlds into wheat because there is no
need for any investmeni. We have
invested several lakhs of rupees there.
We have borrowed from the banks.
The banks are now giving notices to
smal] farmers,

Coming to other crops, particularly,
1ive, the price fixed by the Govern-
ment in Andhra Pradesh is only
Rs. 70 or Rs. 75 per quintal of paddy
whereas in other States, in Pumjab
and Haryana they are paying Rs. 112
per quintal for wheat. There are no
purchasers of paddy in Andhra Pra-
desh. It is fantastic that disparity is
being done in the case of Andhra far-
mers. Why is this difference even m
prices? In north, there are also grow-
ers. In South, there are also growers.
Why should they get Rs. 112 per quin-
tal for wheat and why are we being
puid only Rs. 75 for paddy. There is
a disparity in gubsidy even in the case
of foodgrains. For wheat, the subsi-
dy is Rs. 23.39 per quintal but for rice,
it is only 4 paise which is an unrea-
listic policy. Are all these things
happening because wheat is not grown
in South India? The mind of the
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Government is working like this, I
woulg request the' Government to give
due consideration to all these things.
The Agricultural prices commission or
other commissions are not giving a
reasonable consideration to our point
of view. Since you are in the Gov-
ernment, they wanted to show some
favour to North India. That is why
they arc doing all these things. I re-
quest you to give due consideration
to South India also. We are also
growers of all the crops as they are
in the north. We are developing like
anything. Therefore, I request you to
give full and sympathetic considera-
tion to our growers also in South.

Lastly, 1 would reguest you to ex-
pedite financial assistance for the
completion of all the irrigation pro-
jects which have been sponsored by
the Andhra Pradesh Government.
Therc are projects like Godavari Bar-
rage, Srisailam, Pochampad and
Nagarjuna Sagar. We need seversl
crores of rupees to complete these pro-
jects. The Andhra Pradesh Govern-
ment has requested you to give finan-
cial assistance for the completion of
these projects in the interest of the
entire country, As you know Andhra
Pradesh is a big agriculture-oriented
State and Government should give
due consideration for these projects
which have been sponsored by the
Andhrg Pradesh Government.

The Government must give due
consideration to appoint a committee
for all these things regarding the con-
struction of sugar factories. They
must enquire into the affairs of the
construction of sugar factories. Other-
wise, the entire industry in the deccan
arca will be ruined. As far as north
is concerned, these people are very
near to you. They come here and sit
over you and you are showing some
favour to them. I also request you to
give due consideration to our side also,
1 want to request Mr. Barnala to ap-
point a committee to go into the
affairs of sugar factories, enquire all
these things and then rectify the
wrong ones, because we are also de-
veloping in a scientific way. Do not
penalise us. We have developed with-
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out any assistance from you Please
give encouragement to agriculture in
Andhra Pradesh also. We are also
having an agricultural industry and
that is the only industry in rural
areas. There are only sugar factories
and rice industry in rural areas of
Andhra Pradesh. If something good
is done in northern India you should
not fecl happy that the entire coun-
iry has become great, has become
prosperous. Then I request Mr. Bar-
nala to take one or two cases perso-
nally and Jook into the whole thing,
as far as Andhra Pradesh is concern-
ed, or in Maharashtra. We are not
capitalists,. We are having all co-
operatives. Ninety per cent of the old
sugar factories in northern India, 40-
50 years old sugar factories are man-
aged by private people. But in Dec-
can area, more are in cooperative sec-
tor with latest machinery. Even the
previous Government had ignored
our views,

As far as Bihar and U.P. people are
concerned, they have been given
higher priceg for sugar industry for
Sugar per tonne because they arc ncar
to you whereas we in South India are
being paid less price, whigh is un-
realistic, uneconomic. If we start
growing wheat in the South will you
give this much price, will you give re-
munerative price? As far as we are
concerned, our climate doeg not suit
this wheat crop. If you do not give
due consideration to all these things,
then we are going to change our
crops; we are going to take tp other
crops which will give us some help,
some food. My factory ai Bhima-
dole in West Godavari district, for the
last four years. has been working al-
most to full capacity. It was cons-
tructed by me after waiting for the
licence for twelve years. There, the
people are grumbling because they
are not getting a remumerative price
for the crop and a reasonable price
for sugar. People there know my sin-
cerity and honesty. That is why they
are obliging me by electing me; this
was the fourth time that they had
elected me. Otherwise, they could
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have necked me out of my constitu-
ency. I request Mr., Barnala to ap-
point a committee to inquire into all
these things that I have pointed out.

The Bureau of Costs and Prices
which had been asked to inguire into
the sugar industry, have fixed six
zones. Government have agreed to
only those proposals which have suit-
ed them and they have not agreed to
the other proposals which are bene-
ficial to the farmers.

The previous Government also had
not done well, I had charged the
previous Government also because,
first and foremost. I am the repre-
sentative of the people. Though 1
have been clected on a Congress
ticket. I have been elected by the
people and I represent those people:
therefore, I should help my agricul-
tural community.

What is the Government's policy?
Do they want to ruin all those coope-
rative sugar factories in the Deccan
area? Do they want to favour only
those capitalists in U.P. and Bihar, the
owners of factories in U.P, and Biha:
which are very old? There is no time
for me; otherwise, I could bring seve-
ral things to the notice of the Govern-
ment.

Please have a Committee of persons
who are interested in cooperative
sugar factories including private fac-
tories, and inquire into gll these
things.

Government are comparing all those
rotten factories which are 40 years old
with the new factories that have come
up, mostly in cooperatives, in the Dec-
can areal

I have already given one example,
the economics of Bhimadole sugar
mill. Government have penalised me. |
want to make a humble request to the
hon, Minister, Mr. Barnala, The pre-
vious Government had harmed, and
this Government 15 also harming, the
interests of cooperative sugar factories
without knowing the real difficulties
of the poor people.

One factory in my constituency has
been constructed by me at g cost of
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Ra, 3 crores. Factories with the same
capacity with the same machinery
have come up in gther States at about
the same time; 20 factories have been
constructed, factories with the same
capacity as mine, at a cost of Rs. 4 to 6
crores, Government have fixed a for-
mula that whichever factory has spent
more than Rs. 4 crores will be given
all the concessions. I have also cons-
tructed my factory with the same
material. It is mot that they have
constructed their factories with sliver
or gold. They have constructed with
steel; mine is also steel. But how 1s
it that they have spent Rs. 4 to 6
crores? This should be inquire into
I have constructed my factory at a
cost of Rs. 3 crores in an area of 130
acres ] have been penalised. I have
been deprived of the concessions. In
fact, 1 had negotiated the cost from
Rs. 4 crores to Rs. 3 crores. After 12
years I got the licence. Now 1t 1s
working with _almost full capacity, I
do not want to deprive the farmers ot
their rights. In my factory, Lhe Ma-
naging Director is a Deputy Collector.
Simply because they had spent lesset
money, they should not be given all
lhese concessions which are being
given to the factories who spent more.
After all, how did they spend more?
They managed o get the same machi-
nery at a higher cost, Rs. 2 to 4 cro-
res. I demand from this Government
that it should be inquired into. 1 had
demanded the previous Government
also. They are no longer in office. I
would ask the present Government to
inquire into these things. Last year
Mr. Barnala had promised me:; the
Finance Minister also promised me
that they will certainly enquire, How
could the other factories have been
constructed at Rs. 4 to 6 crores. 1t is
a fraud. It shouly be inquired inmto.
I want to make this appeal to Mr.
Barnala. because he is alsp an agri-
culturist. I want to request him to
appoint a Committee to inquire into
all these malpractices in the sugar
industry and help the farmers who
have put their earnings and burnt
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their fingers in the sugar industry,
particularly in Andhra Pradesh,

MR, CHAIRMAN: I would request
Hon, Members to cooperate. Other-
wise, they are taking the time of
their own colleagues.

Wt JwRdw (Fufear ) ;e
R, Iq7 F ARG qEEw SO0
awT AATE

wwafy wi ¢ 5F 99 T WuAT
T 1 "I FT wEdn s
TS WHY M MA §, AT 9w K T ®
w7 ® AEer @Y A 9@ | W
w19 9 @ wTEE &, AT wig WY dwT
gt wifam

st W dwem (qEE )
awrafs  wERE, # FfY m@ww &
WA & @A R wSIgwn g | AW A
g AT A AT qFAHT X qE
ST g% &1 § fr ofw w7 w0t wlas
¥ afew o @& 1 ey ew owmR
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% Owagn ¥ fegr & o qure W o
A\ AT daw QU & A A R
€ X sAw 9q W ST waEr
i | el & gul wwdr ST W< wre-
qF & ¥ AT {997 € w7 Iwr AT )
WA, AT BT AR A WA WS H
wfoemr g1 s HF A ¥ W
WA & AT w7 wAT AT TG g,
¥ WX SqIRT ¥ T, AfwT IT AW
¥ Garefragfor vy waww
Fefrar ag gor fF I ST & aeewr
0 fr—awra € W & 1 o
IEET IR T I F wrdr W &Y
wk &1 faeslr R ¥ aga s
% fif 39 St w1 w1 o o
=\ & gerw & v faare gy fvar
IR AT AT FYT T A AT @@
9 Wio¥T @7 & Sfew o & feo
T &7 a0 @Y fear | 3T & fag
T T AT WTfy, T A g
wifgn , g% weiw oA wfgg @ A
W wifea g varg ¥ IFA ArE fa=TC
o8 frar | x& *7 e ag g fr
foad ot cqmi 7 AFTT I F AR
& X AT GONE AT | 0w
Wt TmT o oA S AW o' |
WTH S &KV gTeE T4 =W g1 g § fw
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FET AT FT qE o e w oav
W X I awma o *y ww g,
wHeX ¥, wegw & ooy fafrew = ¥
% @0 9§ # AT W T 91T AW
WY @ w1 W ST We sg
T RETAH wHT FHIT ERT Y A fiey
TR A T e & 1 ad e &
Framr it amafr@ e

g A fadEw ag & v s
my faa To% ¥ e & wAw ¥
wfaforr w1 waw =@t € & =ar
T wFw R 1 far wr @
™ e & e fagre & Q¥ aga &
TATRT | G777 F HIT A 48 $10 FRAT
%1 aft gvere ¥ ST T WIT AY 99
am  afrfafs w81 Tt 8,
quT gwdT § wiT 99 ® fou dur @
®r ot w1 gEva gt &1 ATETT
ar dar T fr 4 1 S G
TOF & goRTT dET AWy J|T R 1w/
7 @® AW w1 dAT AT @ oY ;T
9 &9 57 Ag w77 | FE faweir &
I WEHFTEETR | OF AT AT I
Fz ot & afweg g1 o &, w®
IS fegtag e & 7 @ @,
I9 &1 4T 97 F7 TFA ¥ (70 day 3
g | ¥few goere dg wei owt G
&t ¥ 9T f5 w7 9w S wama
At ¢ afew gat Al & FrT ATAm
1 3% ST A FT gAY #
ag  fomar dur AT AT R TW N
urd A ot v Gy @T wra & oW
3w wa 7 g fagre g w Wga @
W g 9 W & © w, fom
A i tagaA g fr qvwv
gv wr dur ¥ ¥ o Foar G AomT
% wOr § oo R A ogw il
Wr = & | ofe & 3w ol W
T &7 I ¥ g wr & W
qOeTT 79 ¥ Farar 7 ofY Tavg wT wwdy
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2 WX 3% & w7 99 ¥ waw o g

qAaFdr 1 A AW A FA &
FIL A Gar ICOT AT 9T @ &
A A frdaT & 5 a<mrT @ o wmRw
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FTT GG T & ¢ wat B w go dar
& 7@t & avar 1 wf ag [EEw
wreat & s 2 fad 0 2 oy fiw
wfeww & WY g1 awd 4 | 91§ weEt
qdr awi w1 &Y 16 8, 98 WA v I
wfidm wdai w1 G oA, o
gTai ¥ AgY og afew ag-a¥ qfwalT
TG I AT FT F A5 B 1

18.13 hrs.
[Mr. SPEAKER in the Chair]

a9 1972 ¥ IO 9AW ¥) @ F
o g g 5 few & qre feaat ol
g, dife & arg feadt Aromaw o=
fra & arw ofY, Tawr qar T & fad
st T dorer By Remre ¥ wsgwar

VAISAKHA 4, 1900 (SAKA)

DG, 1978-T0 44§

# oF FAE AT | ofr v 1967 ¥
dfer goeTed Aot § o ot & 7@
TYAIE AT G 1 3 T oeqaaT A
afsn s34 ¥ 27 agedfie o qorw &
mﬂlmi Q!‘ﬂ'!‘ﬂ!ﬂ', !ﬁ'
feafer &1 qumaaT fear st zaT 93w
¥ @w a¥  qfeofrdt ® oW,
AT AE AT WIT &, W1 WATHATT T
AT Ty & W gfowal & A 9¢
afearst wiq 7g1d &1 wrT Wy«
TAMA B, ATH IT ¥ AWM W
T § 1 (vawewr)

(1) wdfzzr qfraie, arvage
3131.71 UFE

(2) worer qure fireq, wrAegaTIC
NTEYT . K08, 19 TFE

(3) e wwr wwd, a
2129 TEE

(4) wv dfoq oo faes, & amEre
fa=r fawa’ © 3336 MEY

(5) g wrd dr T
FAFAr (W1 gAT Ew ¥
feqa ) @ 5539 mwe

(6) mafT wrgaerra, Ao 719,
fafm 717, 75" A9, ™
Ar FmTAY FA, TW WrE
arn, famr faadts - gors
¥ A 634 TFF

(7) ndrer &t wae faa,
g, faer fawat
1256 TFT

(8) w1 A} fag, g, formr
TATETETE © 1444 THE

(9) 3= wxww? sz faw,
ATETHTX : 4522 AW
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[ s Ty |1t ]
(10) =igaes fag, waw @ d

2510 96 UFT

(11) frgem e fasr Ao
mrmaTs J 2766 31

LLE i
(12) ¥999T ®W 0% GET
fafadz & 3956 05

mHT

(13) = snrx fag framn
awer  famr agTRw
2260 70 773

(14) v Tt 24t faandt F1E
qarape  faar TwITEA
1242 47 "¥T

(15) mwwre wm fafafes o
g7 famrddme 1382 47
T

(16) 71ar faaw fae FTATET™
ARG 760 TFT

(17) go< 3= fog wedt gaTE

9~4 TTE
(18) 79 7rgg=m gamm A7
HATIYT AT 2128 UFF

(19) weTETaT azeAlt NAE fAY
FTHTT ATIT 2853 44
uFT

(20) gFEem? g o av AMA
14T AFET & TOH AT @
dfed ar——afva et
fardt | afeqom=T F AT
s faafgr 4592 AT

s 7 & gfq vl 4 fagga w=n
fr 7z a2y P 32 97 foare
T SsqaT 7 H17 T4 AT y4w 7 A4
FOATH | TAT AAM ¥ AT F U

APRIL 24, 1078

DG, WT8-10 ¢

¥ fag wrf it wiwm frper w3y
® wrwwar A § 1 (s ) &
ST FT gRrATE AT GAT E o

SHRI SAUGATA ROY (Bairack
pore) On a pont of order Is it Par
hament or a place where some people
aie watching wrestling match?

MR SPEAKER There 15 no point of
order
off e wrelht (i)
weaer werem ¥ iy wamwg & oy
F1ARqA TR ¥ fAr wwr gaT 7

3q fagg 1 dur drar aegw
FATTA 7 A F7 FIWHT aT w7
WTATH | § ¥ AT aF $F g |
I W TER AN IH AW T go Fiaww
AATEE | TT AW 45 0T T WAY
g7 wrarfra & 1 foes Ao a9t 7 a7 &7
w1 feqfe & & WY a1 o7 wvAT
FAXF T H T FE AT EE SHAT
w17 & gfe welt & gvsTr A7 e
wrsfay Foar wear g 1 g Ay #
gram b awz A g A ot g av
& guT & W 9w ¥ o foorr
¥ oTmY TE AET U AT
SEUE S A
qT | WZ ¥ AAEE  FETT  WET
g ¢ Wy AT @ FATTT AAEW
wET HE | FANT ¥ g¢ wwer TET § 1
g AT fam @ ar Er b w
o wrerTfra wE WY T wOwT
& formr 7 7SN AF ¥ wra w1 ATVl
zrmr fr 1951 W gf g findw g
arer yf+ safea &7 9@ 197 50 &%
drarwe T & 195 597 1977 /A
gr g & | Wy W e fF 1951
# 197 w7 50 8% wfy ov iz g
a7 i safier @ wrredY 2 e Y we
FT¥ 19777 195 sy gk &
£dY a7y v F 2E 1951 F Iewr
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¢ wrafor i oy wfr swfier o
awof 390 WY ff oY 1977 ¥ wywe
& 811 gvav ¥y wE 1 vt oy & WIT
Wi fv 1951 ¥ wiw ac mx W
areft | gw o T v T,
wre e ot oY arowdt ¥ ary fore o
fr gt At Wt wgw e ATy
Cordx e o gr wr &)
wiwt 7 g T ¥ wrAET § o sl
A d s raggr i g
st Wi wER & iy W axg OF ¥
wrdr wiere dur oY T 0 T W g ?
oY TF WY RQT &Y g1 s e fray
& Jwargee ¥ § for ¥ fag awm
fara a=y § fe e ol wY w3
&, WL W w7 dwer 7w i vy aT
Quwiw gut § | Avargow dT o1 dww
& sfowa woaT iy s gur )

Tt o@ ¥ wWiv ¥ fE 1947
% 19, v witws ot @ & og fefaw &
oY dte gt & 37 % wqa a7 %< 20
g gf 3 1 A5 a9t & whw ¥
Tx # e 7w yfewa s W frard
#wré & faoefr %1 g1 3G | e
et rm dwd qargrt d sw s 14
wfowe iy &7 famar & 1 Iy 1@
fawstr ey Wty wroEmY w fasdr
& faar s zrer ) frmdt g fomr &
ok & v ww wTH qarem o oy
afY, faak e g A I H Y dww
20 sfawa TreeT g § & W% foay
Xyg § gicuesw & Sawr ¥3w 30
sferorer agrat # & vt awr 70 wfam
wegdt ¥ & 1 forae v AT goaTd
9T o% goT & Twwr daw 31 gl
gt F s gt o At wva e T
o gl e g & fora & v wrw
&R W wEhr WY gy §

¥ o faer & wgr v o ot wATY
# wror-frrvbear wrf § wg waT aveR
475 1L.5—16
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DG, 197810 4

% wag & oY, whiw goeTe W g
¥ arfd | zEwr fgwre ot dw N,
1925 &% figrgeary g i 't WY wATor
Wy o7 | AfeT 1943 F ww AT W
T 9T IEn Ty & axe fipgem
F e o Wl qweft of Wi oy Wi
o aw ot oft ? 1975 ¥ 2 A
IUTH EATC 2 QAT wher farer @
AT AT AT | At frr qg dw A Y
qr € avdt s qoourd § fe gr &
T TOT WY ) 1975 ¥ 2 W@ 50
EWT &7 ararw $Twr ¥ HATAT T
a7 |

ot weir W (werwr) 1025
T grarft feadt o ?

st Tramrd qelt . qg WO 9§
sfwgar

oft 7Y, qfers TR & a &
R ¥ fra Try wgr § i ofsmw v
Fogaeameis gz Wrg 1 s e
ffpaa o oy o 2w Hifog | wo F
faramr &< faar qgeft @roAT 9¢ 9w W
37 gfewer wfw g7 &+ firgr afer ow
Faw @iammT ¥ 9T wI ey
17.38r 7T | I % a5 6T vt ag
23, 4 Sfowe & gfr v & @ wff
& et oY AT & 1 aTor fgare MY
a1 ag grm fip wiaw & aw i 22 sfawe
¥ worar ew @¥ i 9T w6 gWi
&t 1| fog w7 ag Ao v 1974~
75 a% WEH TUT W7 fAwTH 12 TR
g, agt & T *7 farwr ¥ww 3 T<E
E9T | T F—amt e e mEd et
arr-wirar | xa fordr & ofy oft ¥ frdeer
w77 wrgan § fe oy S g—wrr R
wiwg ¥ fad, fagy oar & 5 40. 20
sfawa @t g awi v & afew
wTT TH KT AOET ¥ @A Ay vy
1754 O vy o @8 ofy & frg
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[ off T &l wredlt )

sryar fear war ¢, 9 fe Agar awe
»T w11 vRwa T & | %% AWIT
¥ AT woerT ¥ F fown f—ag WY
T e T e g

xgr aw faorsy o1 Tvaw §—gR
14 sfgaa fexe fawrf & fad faadt
&1 1970-71 T @ & fay & sl
frardt oY, wg 15. 78 &% wfer gfae
¥ 7T § fagdt Y, ax fis sovh
1018 wfr gfre qx faadrdy | 1972~
73 % 3Qrh &1 afr gfve faseft ana-
Ty 4% & et o W< @ ¥ fadr
26 47 % wfy gfre o faadt o
T IFR ¥ 1975 w1 A gw §—
wa 14 3% gfr gfre g ) fadr
o, &t & far 3047 wfy gfee faaat
a1 gy 7Y, g frg qagdy &, W1y
4T A w@qF a1 T A, AT qfT
gH-aT 18 T ¥ fgmra A 180
9T ¥ Y 95 ) g F A 57 wrd
qATEN TG}, A OF G WA @
£ g Iqd | A ®2X H ARG TE
& Fr &R 7w 7 A1 AdeT wfemr
wT @T 91, el ®1 fawa ¥ faw
WY FT WITT AT T@T 4T, oft FOFT
s oY & gwr & 1 fore T &
¥ au § oAt ¥ foe & fAT g9
WA TFT §, AT a@ A WA WY g
gaA A gt & fowg ¥ fod
o= ¥ gwgruw & fam e @y gw
€\ & ag wgar wrgAr g e v a@
AT TAT 7@, AT WA oA 84 &
5T |

XY a<g & vy gforay wY gray ey
—my § ATEATAT 24 Sfawe §, w7 e
wgQ & 53 wfews § 1w fwamn
wi fgara s & o faa wrgodtonyo

AFRIL 24, A973

weme ak § W T 15 e ¥
e o es vy wmpA ¥
wr g

¥ W ¥) s15-are o fgveslr
T o & Wi 5V o o f—
¥ 20 viawx et & ¢ ok 80
sfere wgdi ¥ € 1 7€ §—uiv @
wEdt w7 figary, o wite o womre ¥
wx a% gL qre guye fear 40

WY W1 X S w7 WV a7 fear »
£ O ¥ Q% §iY e W T
gt &1 AR v Y oW F e
tomagmeam R T WA ¥
ot aTeqE Ay | R wa o X
oF wrRe gart o), fom ¥ gfamn
& g ot ¥ w77 fr 125 T e
Mg T aW AT Wfgy, I 2w &
= wAT & wgr fe 125 sy g
=rfigh, Torma & qeg wely ¥ gy fF 125
T FTAT ATIEY, 6T TAW A7 qoAeqT
¥ oy afaar ¥ w1 fie 120 w9 grav
arfed qa wre gfaefedt & o gred
fa7 &, 37 & waER oF fEew 7 a2
111 §9% ®Y "M Wrdt g——srv g
%1 2% A19 | &1 fovwrer ot w7 2aT
IR 9T 15 GTATE KT gZ IAT qEaT 8,
w0 ¥ w9 77 fagrT & 9T 97 Wy
fer-arem 7 oY ¥ /%, a7 oY 15 9k
w1 wifwa & faaar @ oifeq, oifs
T woAT e Saw W 34T w57
a%, dfFT awaw ag & f5 wiw F
112-50 % feaed g o1 Wi a7 &%
oY &6 Fareeeit & wrq farsrerrs s
WAL AT KT WIIAT AT AT AT, A7 9
w1 #f qo &, 7 wgr Eeifawy T
et §, 7 wmar € gfee o ey
& o 7 wgt 9T g ¥ fay g
frg ) wAww Ry gwT o frw Y
fear ? Wi W fan, e

DG, 1976-M 458
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wftwere waraT Y &Y 99 97 v
witmy, ffer @ & ary g7 offey wrefy
T FowTe & vt mff S e o2
w2 S aardr o, wfy & ol O
o & ara, faardft @ ot o ge &
o, arfe frar st Wy o fefaer
T ak |

w fur 3 v g f—a
T =y fasfer wor gy § o wiw
*r faorsfy, ot WwT o we g
T & wr gury won wifgdr | F qew
aft whrat g, fearr e aff siver
¢, &t &Y fawfaw v & fordr oo
e o felr on WY wiw e

wre W § W £ 9 grew gl d—
0 gORTT ¥T ¥a § aer feerfearos
wray ag & fF aTor T SreraT W <@
b ory frea Rt s o &
fair a7 7€y & W< 7@ THAT L
¥ § | UwET SO ¥ 9T ¥ AW
wRET { 7 oA wifgy o1, Sfew
aaeay & w1 ok, 5w a1 afonm
g gut i farer Faarea & s g &%
amueATdt § g2 F1 Sigwr aw gf e
o7 WEIA AF FIO@A TE W | FE
gl ¥ WATT gETY agl SEd 15
sferera 9T ST 4T, afx @EwT &
SR gAY ¥ g1 WEr a7 TW %0
"IET AT AFAT 9T, Al wror AR
WA TWT wemaT 9T @ 80 afx
4 WWIT FAar W o§gwre g,
fermi ®Y g Y AT famawe @
faell w7 spwraaET AT O}, 9 A ¥
frami &1 W7 AT I 77 FT @,
IH T I AHTEAT ¥ | AHATE X
a1 %1 § i wror 56 & o F oo g
¥t sreqr ot At § 1 g7 da F e .
¥ s §, wg w1 g g &3
w1 §ue g §, Afew feam
*T Wl ¥ Fuw WA ETATY, IEF

VAISARHA 4, 1000 (SAKA)

DG., 1978-10 43¢
ke o syeer ot {1 o wer F

ar it Fadr, ot oy T Y oy ¢

SHRI M. RAM GOPAL REDDY
(Nizamabad): Mr. Speaker, Sir, at the
very outset. I congratulate Shri Bar-
nala for having taken right ateps at
the right time. Had he not increas-
ed the levy price for sugar by Rs. 15
a bag and Rs. 18 a bag to the sugar
mill owners, the whole sugar indus-
try would have been destroyed by this
time. He has also offered khandsari
mills concession in the matter of ex-
cise duty. So, the factories are in a
position to purchase more cane, I
would, therefore, say that the Minis-
ter ghould insist on all the factories
that they should ecrush to the Iast
stick of sugarcane that is standing in
the field. If more concessions are re-
quired, I would request him to give
them. because the cane has already
grown and it is standing in the field.
There is no distresg sale. He should
punish al] those guilty industrialists
who are trying to dupe the cultiva.
tors.

The jaggery prices have come down.
He has made geveral statements that
the FCI is going to purchase some
jaggery. But in several places they
have not opened the depots to pur-
chase jaggery. In my own place, Ni-
zamabad, jaggery is being sold at
BRs. 80 per quintal The minimum
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| [Stri M. Bam Gnpai Reddy]

price should be Rs. 80 so that they
may grow more sugarcane next year
¥ the cane grower are not help-

)
i
¥
&
g
3
:

¥
:
i
iz
§
g

days are coming very shortly when
by sugar exports we will be able to
earn over Rs, 500 crores. However,

of sugar, not much of it has moved
out of the country. So, it should be
started immediately. The STC must
be given full authority to export
sugar, irrespective of the price.

The rates for transport and other
things for the FCI were fixed in 1985
ang so far they have not been chang-
ed. This must be looked into.

Turmeric must be exported. In fact,
al] the agricultural commodities which
are in excess in the countty must be
exported, so that the kisan may grow
them in larger quantities.

Sinee my time is gver, I shall not
go into other things. I shall write a
getailed letter to the hon. Minister
and 1 request him to look into it.

fwdt welre fag (Drfrmege) o

# TTATAT qTET W ATCHAR X E
fie g ol awoag Orf e dr §
WY AT ¥ qrefiefy Wy wgdl ¥ gt

APRIL 3¢, 1978
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oY wes. AveR WY e WY 4 R
g vy & s 40 sl ghear
Teart grm, e 38 3 4 poRa g
g 40 vhrww off § o o wted
wrfae T ¥ 40 TT8T TATY WY Wi
%t § afer ow & wdt e forg & g
% aTATeT ATEY F ATTEATE AT g
fradadndfag g1 100 wqy
JTAT QIFEEATA BT 9141 %7 faar 47 W
st & arT w1 frgem w v wwm
®TAT 47 | Jar gn & qrfeeny B ¥
Gur a7 AfKw 13, 14 W & TR
e aff &< a7 Y fe few g & ¥w
qreft %Y awdte frar og ) & e
HTEN B qATCHATE ¥ § v g aw
¥ g WA g qoma, giomm,
ferrae W sy § dger won
%< 919 ¥ &1 777 ¥ F¢ fe@w )
£x & fag fod 5 wirg 590 ¢ o™
@ § wife & anaer g s aga o
dar § 1 Tw 98 *7 W< SuTAT  WTAT
aifge foag & o &9 %1 o AT A
AFAT E G ATY | WA g AT TqAT
[ §Y ST, AT Y KT g OF wwA
o 3q ¥ faoreft it varar dav gt et )
A aE gz § i sure faw o
Wt war g1 war § Wi s serfae
Ryag v amwIsT N L) I
Yy ®Y ATy AwT Y 17 #w g7 g™y
AT HWAT | TF & WATIT AT AT WAL
n duirgf ot o TPy
wYT gw & 9@ & avaar fear ot fie gw
gw w fede i §FF & 1 we o
% w1 wrw o ¥t & o WX oy Pt
ot ¥az wrw fow Shiwe ¥ fdw @
W §, w wgi o ward o7 awdr &
wgt ¥ gF w fed o fadnm afes
fawey Wt sarer faeelt we g ot
o fao®r 30 wrat & o Wiver whr WY
o oo s R, ww gl o s
T wE w3 R 1 g oY g ¥R
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wr wgt aw wwrer §, & vz w7 ¢ fewr
g fir g2t ¥, wxr O & whifw oY oft
o, 38 war wx oy F 7y wry fear
g7 fr fggeam wa s owE
ST, A wTATHT WTEW W X g7
FaTaT ot fe g AW w1 A AT ",
wg W & 99w g & AR &
frg wrar i 3% ¥ W ¥ gy
* Wt i ag wr fn fggeame ot
SATATT Y AT FATH HATAT BT &, 0%
uW ATy Wrge qow oY feafe )
g 9T T qWT ¥ 9wy &7 fi fredd
T X o v fear 8, ST wr 0w
watow § )

w1 e wiwsl #1 ¥d 1 onr orre
q we ot fafrs o aw qut foerd
yarar< g€ 4F 1 1975 W QAT W
are § ww F Gaver< ww g€ | wrawrt
we gufar o fe ogd gfea i
T W7 W AT w¥ X qwAT W |
ak qrrqE o gk agt wa foEd
Germc g€ ¢ ) v & fag & sofr oft
Y qarforars 3T § 1

afew wr frer o e dar wa ¢

i
3
&,
:
213
g”ia
EE ¥

1
1%
i1

3313

EED
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TAET ATT T o qoft e
wT waro $ar vk § 1 yaer s F
T g wreRt wifed ar fr omr gEey
125 97 ¥ )

wx a7 gy § fis i orer @Y
wf 8, ¥ Wy T o darnT e A
AT | g AT fear mr @7 STeqE
ardfom | wr TSI MT R 1 WA

& off | WA BT FTETEA WY
Ft b1 I9 9T 32 wYAT @i ST
¥ AT ¥ | W AN gAT s
1 ¥9%1 Trergw ¥ @y ¥ far 3
% % a7 ag wF 32 TOU¥ w15
T T T WITAT | 9T 4T W9
A o i aY 7% 32 T wee |
T AT FTE T ¥ uIy 7 TwHT
T T gEe A ¥ fog widee 3T

-
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[ e wanfiT firg )
gl A whew 7 R—

MR, SPEAKER" No, no I am call-
ing the next gpeaker.

et wfn fog  fs 21 v
QqEAXTAE)

MR SPEAKER No, no Mr Hande

it Wo oo Eﬁ(‘l‘lﬁ'ﬁ) LAl ]
¥ A A SAtg gTATT A A1 Afw o
qgr T aqar g w0 § ) I4Y
FT AT A A AT | T A FEA
T s § f Frig 7w iy &1
IAW TG AT | WAAT @IEIT WY
Ffe &1 vt g™ T AT | AR
w1 7g § f I gvar @ o A
ot qar §1IA wEr Ay § IEEr TR
WTH NIEFAT #1471 W4T § 98 AT aga
a&{l a9 & | Ffg ® qFET FaAR
FE WG WrTEAT AT & 1 TEA
FIHTL A 30 919 aF FIE WrEw 47 9
wZ QET oY fir wrde F wat o 99 Tew
9T g wdar war ) A wdr o I=
T § | wAAT FEErT ¥ e q4-
w2 # vgatfer sw A s
w1 | Afww ot wd Aifr w1 gEmr faar
#, SeTy qrw fear § oaw qar g fs
SAT F ANE AEY AT AT WX
T w1 wr a0 Tew & gy o
fesm R armr § ? sl ) s
e a1 da par § I AIw 4
A W WY ader § ot ader @
® fad ot woarar wifed 1 Y wrw A
ST EFY K1 1974~75 F wrEA X
F AR 105 o Ny feazw o fear
qr1 Ay wgmé 57 THe W R
e wTod IawT w7 @ gU g
¥ ¥IMT 112 %0 5043 Sfa favzsr ag
w €Y ) T e wR wTr aedE
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T wgry | wegfenfr ag g e 1974~
75 ® o sSgw fwam o7 froefy ofF
wege Wt qy o Ay freefr § 1 fwe
qg oY ww wwar wor & 4y ¥ &
ST | WTT ATy &ar 7 daere A
g ? o o geEAy & owd-
arer §, W wridtw qET gam o ot
ot fir S Farare ) g ST A
ngmg TN oft wi-wrer ¥ Afx
TOAITT AIHT FAaT AIETL AT QT
TEr & 1 ag Afe srewy agst sfgh )

4T OF TG & 1 W AT B
T AT § HIAIC 9T FEHT A
gt I T /A 77 AT o frwrw =
g WX ¥ wr fera o A g

aqr 3w FrOw ad gem 0}

HEy WEET TEE 41T UF FEA
FaTe 8 91 R g wat oY & q@AT ATEAT
g T 7a 3w g & fa¥ wox ow o
FTATAT, TF FIAT a7 HT, GG AT § |
afem Y o T & g v &= 3w
oF a7 T ¢ & § 7 "I Fwr A1
frar uF §, o= & oF § Twew &,
qg ST agq Al ¥ | Afew weww
agvew, T ¥ o A4 ) Afq F g
ag Sraar wifgy 5wt a8 are oY
AT & o ag ey g, <l fagre A,
qura d, fFart &1 a8t AT wrfed,
7% 39 T qaaw wEr § | afiror fagie
# %0 292 63 ¥ ¥ frrew, st
fagre # To 255 27 47 wfx ferzm
gare ¥ o 232 78 9% wfy frvew
qff saT sqw & §o 220 94 T
sfy faew, Tuweas ® %o 217 17
q gfr fowew | Afww fad wgrang
Ao ara adw Fax W § | wrE
w¥w & 159 99 §¥ wfy fiyew, wgn-
w173, 49 wfy fitewr | ™
T ST uTE S wgroe § ow
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wiY § wmar § 1 ww wind ya W
any 7t & | wE WG STevwT 6
o 2 F g% ¥ SuTLy AT WK GEE
* &1 fEe ot IET Wy wa, w1y AT
H grar feb | ag fw adt &
wgrae § o wre 7 feaEr 9T
YT T W Y | RART W T R
w1 wrf angfefes dar o § aredt-
2aer v 3T fay § 1

we & fair frard & ¥ wfy E32ax
T IFT §~—7%1a & fa¥ % &1 AN
gfcing ¥z & 92 66 ¥ 81 §98 qT-
ez ¥, fagry oT 98 HIT { 122
T 97 3R ¥ | IAT IIT FT 34
w97 ¥ 07 TIH 9% PRALY | qwEAH
d 20 To B 37 %o 7% ufq gwdax
2 1 warreg w1 TR o7 fgard AT R
750 %97 w1 forer &9 W gfdimm
Fg fasr & 1200 ¥97 q¥ AT R )
agrae # fawelt 71 T vaw B, wne
ST SYEHwA aad wavar § e ggroe
) T w7 W P AETTE F 91 PR
S &, 2w & oY A dar gt B,
FaY 1/3 wETASE ® G AT B ww
wrurerfen firaray &7 ¢ o fr agx
weat wwAt § | qF OFT arar fram
oA T AT g wEwrd faan w1, wg
65 e wrer foem & 1 vafad
wY WY T W Y B o fea g
ag a1 w9 & 5 wgrawg & fram
1 7] w1 weor wra g famar &

& Qur gure ¥ g e gw ST W
Trdaer 1@ w3, 78 a1 ¥7 %7 % Ay
1 xafad & s e g froww-
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19.00 hrs.

MOTION RE LAW AND ORDER
SITUATION IN THE COUNTRY—
Contd,

MR. SPEAKER: The House will
now take up further consideration of
the following motion moved by Shri
C. M Stephen on the 20th April,
1978, pamely:—

“That this House do consider the .

law and order gituation prevalling
at preeant in different parts of the
country which is causing concern”

along with the substitute motions
moved.

The Home Minister i not well;
therefore, as u special case, I have
consented to Prime Minister continu-
ing the speech. But, this will not be
taken as a precedent

SHR] SAUGATA ROY (Barrack-
pore); We wish the Home Minister
speedy recovery,

THE PRIME MINISTER (SHRE
MORARJI DESAI): Mr. Speaker, Sir,
1 am very gorry that my colleague
has been taken gudd@enly ill and he i»
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in the hospital. It is, necessary,
therefore, that I ghould say on this
resolution whet he wanted to say.

What he had said earlier, I am sure,
the hon. Memberg must have heard
with attention. The question of law
and order is bound to be the con-
cern of everybody, more so the con-
cern of Government because Govern-
ment has a responsibility. I do grant
that. But is it because of the fault
of Government that thig is happening?
That also hag got t0 be considered.
Government would be worthy of
blame if Government has done some-
thing to encourage violence or for
failure to take action where violence
takes place. The extent of responsi-
bility of the Centra] Government in
this matter has also to be understood.
Law and order is the responsibility
of the States and the Government of
India’s responsibility is to help the
States, but the help has to be taken.
Of course, in Union 'Territories, the
responsibility will be of the Centre;
I do recognisg that. Therefore, in
Delhi, it will be the Government of
India's responsibility. It was said by
my hon. friend that the motion re-
flects the national consensus, as
Memberg of all parties have gpon-
sored it. I myself say that it is the
concern of everybody. But does con-
cern mean that the blame should be
laid gquarely at the doors of Govern-
ment? This is what hag to be care-
fully considered. There is an air of
violence in certain areas. There ure
several incidents where Government
did nothing to fan them, encourage
them or failed not to deal with them.
Take the case of what happened near
Amritsar between the Nirankaris and
gome Akalis and Sikhs, Trouble
broke out between two groups of
people suddenly; it was nog expected
and the Government hag dealt
with it and is trying to deal with
it further so that this trouble does not
recur. Cases are coming up which
will disclose whose fault it is so that
action can be taken against those
who are responsible for it. There can
be no justification for violence, in my
view. If Nirankaris want to follow

their faith, they havea right to follow
it, but they have no right to abuse
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why some of them ghould
this which was resented
Thig is how all this trouble arose. R
wil] be dealt with properly by the
State Government,

Take the case of Sambhml. What
had Government to do with it? Did
the government create it? It was a
local thing and then it took a com-
munal turn and it led to a communal
110t where the majority living in that
area attacked the munority living in
that area. But the way the govern-
ment has dealt with it, has stopped
it from gpreading to other places.
There was no question of any retalia-
tion coming from other area; as m
result of the steps taken by Govern-
ment. Otherwise, that would have
happened. Does that not show that
the government is anxious to deal
with guch law and order situation in
a proper manner? The State Govern-
ment hus get up an inquiry to go into
the causeg of the trouble,

What happened in Pantnagar is
very unfortunate. But if people
assault policemen and do not carry
out the requirements of law and
when the Police try to see that they
do it, they assault the policemen, what
is to heppen? I would not like to
say more about jt because there is a
judicial inquiry get up....

E

SHRI SAUGATA ROY: But it was
a mini Jalianwala Bagh. It is very
unfortunate. ... (Interruptions)

SHRI MORARJ] DESAI: It js the
height of irresponsibility to call it &
mini Jalianwala Bagh, if I may say so.
My friends may gay anything they
like, but I cannot support this wild
statement. ... (Interruptions) TU i3 a
wild statement. What has Jalianwala
Bagh got to do with 1t? In Jalmnwala
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Bagh people were in a compound
with only one exist to go out. They
were not armed but they were pounc-
ed upon by armed policemen. It was
.quite a different proposition here. It
wag not g case of students being
confined in a yard and being pounced
upon by policemen

MR. SPEAKER: You may not go
into further details as there is ®
judicia] inquiry.

SHRI MORARJI DESAI: There=
fore, I am not going that. What I am
saymng 1s that there can be no com-
parison between the two....

SHRI VASANT SATHE (Akola)*
You have already prejudiced the
judicial inquiry by your remark that
they attacked the police, It was no-
body’'s case.

SHRI MORARJI DESAI: What
else capn I do? By mentioning
Jahanwala Bagh you are provoking
me to refer tg 1t. I cannpt help 1t. I
cannot allow such statements to go
unchallenged. Thyg 18 what the Police-
men have said. I am not passing a
final judgment on it.

My hon. friends want that I must
«ndorse al}] that they say. If they
want that I must endorse w®ll that
they say, then I am sorry I cannot
accept that kind of dictation....(In-
terruptions) I wish my hon. friends
learn to practise non-violence; then
things will turn out better. We do
not want any agitation or protest
which is done non-violently and 1n a
real spirit of satyagraha to be crush-
ed by violence on any account These
are the instructions. But if instances
where they are not carried out or
where anybody has defaulted are
pointed out to us, we will take action
against them,

Then the manifesto was quoted
ubout Satyagraha. We mean it. It
was my friends’ government which
had sald, in a democracy there can
be no Satyagraha.'
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Well, if people wish to protest
against any injustice, protest has to
be allowed in a democracy. 1 eaxmot
deny the right of either labour or any
other gections of people to make pro-
test againgt what they think is an
injustice but the protest must be based
on Satya, and must be conducted in
the menner of a Satyagreha as
Gandhiji taught us. If that is o, the
Police will not interfere with them
in any violent manner. I can guaran-
tee that. Will my hon. friends help
us in doing jt? This is what I want.

There are labour troubles. I have
personal knowledge of twg or three
labour troubles where violence by the
strikers took place. Strikers have
every right to strike if they want to
strike But that must be peaceful
and in accordance wih law; and even
if it ig not i1n accordance with law
but if they do it peacefully, I will not
disturb them But if they take to
violence, then, what is to be done?
Then the Police have a dutv to intere-
fere and see that that violence is put
down with mimmum force and not

maximum It 13 not a licence that
the Police wants I agree here en-
tirely.

Now, all these disturbances have to
be regulated properly. I can quite
understand the anxiety of my friends
or the anxlety of others.

I do not think we should, in matters
lhike these, make any political capital
out of any particular incident. If
we have erred, I am prepared tfo
make amends for it. This is not m
matter in which I would like to de-
fend an error or if Government have
failed jn their duty. We are not in-
terested in carrying on Government
anyhow or in an inefficient manner.

But we have to see the conditions
which obtain in thiz country and it
people go and create trouble in courts
what is the Police to do? And you
must have seen that the Police are
taking impartial actionn If two
groups clash ageinst each other, both
are picked up and both are desit
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with properly. It is not a question of
up one and not the other;
that is not being done.

But we must try to see that if some
people loge their head, others do not.
“Then it ean be met very squarely and
properly.

Now, to achieve this objective, it is
necessary that we should sit together
and find out the best methods. And
we want ta do that. In the matter
of Harijans, or in the matter of
minorities, 1 do want to have a
conference of leaders of =&l
gsides, to find out what best we
can do to see that this scourage
disappears for ever. I call this
scourge, All viplent action is scourge.
And T would like to see that such in-
cidents do mot take place.

But, it is necessary to see ths* we
sit iogether not to apportion blame.
But I would certainly be interested to
see thmty none of us approves of any
violent action by anybody. And if
we do that and if Police act in a
wanton manner, we will dismiss
those policemen, wherever they do
it. I can assure my hon. friends on
that score. But will my hon. friends
there and all my friends here on this
side be ready to condemn acts of
violence of any people, to get their
disputes resolved? They must not
use viclence, They must create Bsn
atmosphere for peacefu] solution of
disputes. We have got to gee that our
people follow this policy. But, many
times, they receive encouragement
from gome people who act in an
irresponsible manner; they are not
even responsible people who do not
wish to restrain but encourage these
people. 1 go not think any respon-
sible person can encourage violence
because that does not help anybody,
nor does it help their cause.

But, there are people who act
Irresponsibly everywhere and we
have got to control them. It is,
therefore, necessary that we must
find out ways and means to do it
And ag I said, I have decided fo do
that DBut, we must have some time
when we can sit down coolly mnd

discuss the matters so that we come
to some effective conclusions. I hope
my hon, friends will help us in doing
that. 1 do not want to enter into an
argument that cages of violence are
now less thap before or more than
before. That does not help us in any
way, I do not want any violent in-
cidents; I do not want crimes to take
place though we must all be very
concious that all crimes are not going
to disappear. Whatever we may do,
human society is not going to be per-
fect as we expect it. It must be
reduced {0 a minimum and to reduce
it to a minimum, 1t is pecessary to see
that prompt mction is taken where-
ever peace ig disturbed and those who
are responsible for breach of peace
are found out ang punished ade-
quately,

This is the task on which we are
engaged, and, if there, all of us, put
our heads togcther and find out ways
and means to do it, I am quice sure,
we wili be able to change the whole
atmospl ere ag everybody wants it to
be changed. I am quite sure my hon.
friends also do not want violence.
But, when they get angry, sometimes
such things happen. We will there-
fore have to €schew anger. That is
not so very easy.

SHR1 MOHD. SHAFI QURESHI
(Anantnag): The Home Minister also
gets angry.

SHRI MORARJ] DESAI: I know
he is also human, Why do you want
to make him a saint and you wani to
remain what you are? Is this fair?

If anybody wants to become saint
he should become one and not wait
for others to become saints; it is not
an casy thing to do. I know how
difficult it is to eschew anger. BSome
of my friendg in the other House said
that ‘vou are very calm and Yyou
have n, anger; you are complacent
and you do not take notice of it'.
This 'was what I was told. I said
that ‘even this wont’ make me mngry.'
Please understand this, If I am not
angry with you, you cannot be angry
with me,
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SHRI SAUGATA ROY; The Prime
Minister should not be camplacent.

SHRI MORARJI DIBIAI: I can
never be complacent, If I am com-
placent, then I do not succeed in
what T aim to do for myself and for
the country. Complacency is crimi-
nal, in my view. But, let my hon.
friends not be complacent merely in
pointing out things and not finding
out remedies. This {8 what I would
ask them {o do.

Let  us, therefore, talk to-day
calmly and find out ways and means
to do it. I hope my hon. friends will
be ready not to apportion blame here
or there but assist ug in devising a
code of conduct which we can en-
force by our joint efforts. It cennot
be enforced by police also and that
is where I seek their help,

SHRI C., M. STEPHEN (Idukki):
Mr. Speaker, 8ir, I am gorry, the
Home Minister has not been able to
conclude his speech, I join with my
hon. friend, Shri Saugata Roy, in
wishing him a very speedy recovery.

I rise, in fact, a8 a disappointed
man, saj man, to reply to thig debate,
I had started on this exercise wih an
anticipation that here at last is an
igsue on which there will be an ap-
proach and an effort to find g solu-
tion to a national problem. T hmd that
anticipation from the fact that, with-
out mutual consultation, without one
Member talking to another Member,
over a period of time, many Members
of this House gave notice of the
same motion in the same terms which
meant that there was a feeling all
round that things were going bad.
And this is a fact which the Presi-
dent's Address to the joint sitting of
the two Houses in toto-taking a
resume of what happened in the last
one year—took note of the fact of
agitations, protests, violence , intimi-
dation and sabotage. This the Presi-
dent's Address took note of, Only they
said certain reasons which T do not

Bailiadilla. At all these places inci-
dents took place after we started
sitting. Now, this is the most signi-
flcant and a very harrowing aspect of

In my gpeech I analysed and ghow-
ed that there are three classes, Onme:
the individual attacking the indivi-
dual—dacoities murders, rapes,
crimes, etc. They are increasing in a
very big way. I expecteq the Home
Minister {0 acknowledge the real fact
of life of this increase and try to take
the House into confidence or arguing
with the House that this must be
done or that this can be done. Une
fortunately, that was not forth-
coming. Now, he is not here. So, I
do not want to go into that. Would
any Member of Parliament from
Delhi city contend as a Pproposition
that the crimes in the city are coming
down? Is there any Member of
Parliament from Delhi city who
would not gay it is coming on to =
very very alarming scale? Large
number of cages there are. They are
individual cases,

Then a class attacking another
class. In the individual cases the
individvals do not get protection,
That is the complaint we are hearing
all around. Now, a eclass attacking
another class, viz, the atrocities on
the Harijans and the communal
clashes. What happend iy Amritsar!
These are one class attacking another

h There what you find i
depending on the character gnd
authority of the officers concerned
and in regard to the particular class
which is attacked the police force is
either inactive or over-active, In
Amritsar the Prime Minister made
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mention about the Nirankari situa-
tion. I do pot want to take sides
about i. There are two versions
about it. I do not want to go into
that becauge there wre two versions
about it. But there iy one version
guthnmrnm,ak'.mmutt;&
place, somebody goes there and there
attack takes place, Circumstances
are there, What did the government
do? Wag the protection

‘When the bona fidey of the Govern-
ment ure attacked by a religious gect
and the Government s put in the
dock by saying that they are taking
sides, is it not necessary that the
doubts must be dispelled? Is it not
necessary that there must be an en-
quiry—a high-level judiclal enquiry—
which they are asking for? Should
it be denied to them? Why should
it be denied to them? Now, therefore,
there that happened,

About Bambhal people went there.
The main accusation is that the police
was Inactive, Therefore, one section
was attacked by the other section.
People suffered. Shops were gutted.
These things happened there. We had
three occasiong to discuss atrocities on
Harijans after we started sitting. This
shows the gruesomeness of the situa-
tion. What do we hear as a defence!
Thig is the most crucial part of it, The
Harijans feel they are helpless. Their
helplessness is voiced in this House—
not only from one section but from
different sections. An absolute uiter
feeling of utter helplessness, Why?
Because we are told this s a gang of
confirmed criminals attacking another
gang of confirmed criminals—no
casteism, nothing of the sort. That
pleture is given with the result that
the persong who are murdered and
killed feel desperate about it.

The third type of cases are the cases
of agitations and protests coming in
and that {s what happened in Balla-
dilla, that is what happened in Pante
nagar. Many people went to Pantnagar
came back. Not ome party only
t there. I amn hearing for the first
that the workers had started

g1z

has gaid “I will not be against any
labour struggle going on, satyagraha
and all that”, But there is a new trend
developing. The trend is whcrever
there is a strike, there comes the posi-
tion: withdraw the sirike, then slone
We will task. But if it ig a private em~
ployer he says that hell will be brought
to that place. I heard that that posis
tion wWag faken up by Mr. Raj Narain,
that position was taken by the Prime
Minister himself, that position was
taken by Mr. Biju Patnalk. Withdraw
the strike then we will talk. Why do
people go on strike? People go on
strike not for the fun of it but for
finding a solution to a particular posi~
ilon and before finding a solution
should it be withdrawn? Unless it is
withdrawn there will not be any talk
at all. It makes the people desperate.
Well, Sir, what I am saying is that it
was the Janata Party's manifesto, The
Prime Minister hag said “we are not
against satyagrah”. Let ua not go into
that aspect. What about your position?
Two fundamental declarations were
made. One Is that the demo-
cracy will not be there unless the right
of peaceful resistance is guaranteed
and the second is the political charter
that you gave guaranteeing the right
of protest. These two things—resist-
ance and protest both—you have
guaranteed. The present position Is if

there is & real proposition that in
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Pantnagar there was violence which
sustified thus sort of a Jalling, if there is
& real contention that in Barladilla there
was that much violence which justified
this sort of killing, has there been a
real case like that® Certainly some
case will be put up by somebody But
was there anybody who reported that
way?! Many people went there What
motivated that sort of kiling” That
15 what I am asking And 1s the Gov-
ernment which has owned the position
of peaceful resistance and protest en-
titled to ask you withdraw your strike
then alone we will talk about which
means you do not want this sort of
struggle and under the struggle you do
not want to talk Gone with the wind
15 your political declaration that right
to strike 1> guaranteed, gone with the
wind 18 your political declaration abouy
Democracy ‘The right of resistance
19 a prundry concern and g prymary
Ruarantee You have now become
completely infolerant about the whole
thing and the moment it happens you
s irt shooling and 1t takes place Well
from the Janatg party side there were
four approaches a very wisible one
%19 the eommon man s approach 1f I
may say so the gqocialist approach
which w is represented by Smt Miinal
Gore  She acknowledged the fact of
existence of this  She put up the case
rome whit may Nobody has got any
tusiness to shoot and kill anybody and
it you are to <hool 1t must be jush-
fied—absolutely justified And vou
tath'e the problem BShe made that
remark The sciond approath of my
friund Shn Dutt wasg the Jwn Sangh
approach or th RSS approach which
i~ so clear in putting the blame on the
Congress Then he made a wondeiful
unalysis He said we handed ‘o them
a police who were tramned in the art
ot m the duty of obeying their
superiorg and pleasing their sup¢rors
and whatcver the superiors wanted I
ask, my friend Does he understand
the logical corollary of jt* We have
handed \hem over What are those
people? They must please their sup-

Country e

enors. Who are thelr superiors? Cpr~
tanly, we are not. They have beem
taught one lesson by their superiors:
please the superiors, which means their
present superiors wanted this to be
done, mechanically they had done this.
This is what it comes to, clearly,
logically 1t follows Thig is a callous
approach.

The third is the bureaucratic ap-
proach Mr. Charan Singh ;s not here.
The bureaucratic approach is to Juggle
wilh statistics. The more the statistics,
the more it will come My friend Mr.
Govindan Nair said he mugt resgn, I
do not want jum to resign Let him
he there with all his statistics Because
the janata party government must stew
m 1its own juice of statistics Let hum
carry on With slatistics Persons have
been shot at, hundreds had been lklled
brutally, their dend bodies had been
dragged about and they had bheen
burnt Yet there 18 this callousness,
there 15 no remorse or feehng that our
biethren had been killed Here comes
he with statistics Iremember you have
talked about emergency and the crimes
ithat were commitied What were the
motivation? Was it humanism? If it
was humamsm how con this approach
he justihed? Humamsm musl mouvate
ycu to reproach and prolest against it
What would Dr Ram Manohar Lohia
have done 1if these things had happen=
e He would have brought the ceil~
ing aown if he were alive and 1f these
things had happened You should
know what true humanism 1» You are
absalutely unaffected

THE MINISTER OF RAILWAYS
(FROF MADHU DANDAVATE) You
are ndmiring Lohwa after his  death.

SHRI © M STEPHEN Not like you,
detracting Pandit Nehru afier his death
If you do nol want me I wnll not do
that I was on the question of hu~
mamsm Therefore, what happened”
There was something very gatisfying.
There wis no allegation that 1t was all
motivated by political partes In
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et of Pantnagar fortunately, Con-
(I) was not mentioned; Congress
t mentioned. Marxwt com-
party was mentioned and they
\idiated it. Bailadilla—none of
mentioned about Bailadilla;
[ us were involved. What hap-
here? As the President him-
these things are coming up
of certain developments in
try; it is not political activity.

he fourth is the philosophical ap-
'. of the Prime Minister. I said
‘Were four approaches. The
aucratic approach of Shri Charan
b is not going to save anyone; it
ot going to help solve any problem.
» have your jugglery of statis-
,Suffermg people 1look 1o the
rnment how they are reacting to
tion; it will not end up here.
families of persons who were
d lmow the circumstances in which
‘had been killed. People who had
ed those places know the circum-
ges under which those things had
ned. When they listen to these
, brutal, cruel reaction, what
be the reaction of those people?
ill make them more desperate and
ituation will become worse.

¢ philosophical approach of the
g Minister will not solve any
ém a{ all. Mere philosophical ap-
ch cannot take vyou anywhere
¢ should be no violence—all right.
were speaking about emergency.
i was happening before that?
| zevolution and all that. What
gned? In Bihar and Gujarat what

d? It was not a spontaneous
it was engineered. As against
foday nobody engineers anything
I; it happened spontaneously.. .
Fruptions)

. SPEAKER: No disturbance,

'C. M. STEPHEN: These are
us happenings. Why is it
spontaneously, is the ques-
rybody will have to answer.
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Let us remember, whether the Prime-
Minister speaks or the Home Minister
speaks when he speaks, let us re-
member that these events have taken.
place differently in different areas.

When Baziladilla was discussed here,.
I saw in my friend, Mr. Biju Patnaik,.
when his employees were killed, when
his workers were killed, murdered, shot
down, shot dead I saw in him the:
picture of a ‘shikhari’, coming up and
putting his gun and his boot on the-
killed and priding that this has been
done, putting the whole blame on the
workers. Is this the attitude to be
taken? Was there any remorse any--
where about the things that have hap-
pened? If this is the position, things:
wiil become much more desperate.
That is all T have got to say.

“Let nobody make political capital’
out of it” somebody said. Well, Sir,
there ig no guarantee like that. Poli-
tical results will follow and it is the
political parties’ business, even as it
was their business to articulate the
grievances of the people, to ventilaie
the grievances of the people and if they
become desperate or if their demands
are not met, to go on and to lead them
in a democratic way on the path of
struggle; that ‘will have to be done.
But that is not what we have done so
far. What we arg doing is, when the
sugarcane growers of U.P. are raising
their voice we give them support.
That is all. We have not engineered.
But the people are coming up, why?
Let us stand up and think of the situa-
tion. As I said, there is an erosion of
faith in the capacity of the adminis=
tration, there is an erosion of the
people’s faith in the labour policy of
the Government. There isan erosion of
the faith of the people that the Gov-
ernment will stand by the weaker-
ernment will stand by the weaker
of outbursts are taking place and there
is consolidation and strengthening of
their pain and there is an erosion of
faith of the oppressed people that they
will have protection of the Govern-
ment. So much so, they come out more
openly and more strongly. That is
what is taking place.
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[Shri C. M. Stephen]

You are speaking about freedom and

you say, “there is freedom”. After the
last discussion, two days back PAC
again went on a trigger happy spree
in Kharagpur; three people were shot
and killed; when the train was mov-
ing, they were in the train, they came
and asked for the opening of the door;
immediately they took up the guns and
shot them down, What is the justi-
fication? This was announced in the
radio; this was reported everywhere.
That is what is happening. Well, Sir,
stoning is taking place. Mrs. Gandhi
went to Cochin. What happened
there? A gathering of about two
hundred people threw stones and that
is given all the importance and nothing
else. My point is this. We are now
facing a situation of very great im-
portance and very great implications.
If that is not solved, difficult positions
will arise. (Interruptions) By shout-

ing and arguing, the situation cannot

be solved. Unless the fundamental pro-
blems are tackled, there is no answer
to it. There is freedom today: there is
freedom for the blackmarketeers and
smugglers.

SHRI MORARJI DESAI: If this is
the attitude, I do not know what good
will come out of a Conference?

SHRI C. M. STEPHEN: Well, Sir,
we do not ask for any Conference, It
is all their business. Let not the
Prime Minister expect that our business
is only to facilitate the functioning of
the Government.

SHRI MORARJI DESAI:
say that.

I do not

SHRI C. M. STEPHEN: We ‘will not
concentrate or create a situation as
his party did. We will not. But it
the peopie, if the working class come
up and if the agriculturists come up,
if the Harijans come up, we will be
there to articulate their grievances and
to lead their struggle. Let there be
absolutely no doubt about it. That is
what I have got to say. (Interrup-
tions) Wiat do these people expect of
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me? Do they expect sweet things fro
me? What do they expect the Leag
of the Opposition to speak? I am 1
here to speak what the Prime Minis
wants me to speak. I am here to spe
what I feel I should speak. I am &
here to speak what my friends on i
other side want me to speak. I :
here to speak what I want to spe
and I will speak. I shall be heard
the floor of the House. Let there'
no doubt about it. X

All I am saying is, there is |
sense of freedom and security for ¢
depressed  people, for the Harija
and backward classes, for the woll
ers and for the agriculturists. g
is a sense of security for the

ers, for the smugglers and for f{l
blackmarketeers. The  freedom
for them. The freedom is not (i
the common man. And, the resy
will be, the common man will hay
to rise to defend himself. That

the crux of the whole problem. Thi
is what I want to say. The Goverr
ment will do well to sit up and thi
and conduct a whole survey of th
whole situation ang to consider he
this menacing situation can be hant
led. Otherwise, people will come 1
Let no philosophy be-trotted out
just dampen their forward mare
because if nobody helps them,
will help themselves.

MR. SPEAKER: Even
mend the motion. About

nately fully spell out the serious
of the situation. The motion wh
I had given notice of has not be
allowed to be moved. This is
very shade of that and therefore,
do not want this motion to be acce
ted by this House. I do not
the motion.

MR. SPEAKER: Even otherw
under the rules, it cannot be.
the substitute motions can be
Shri B. P. Mandal,



Yadav, Shri Pabitra Mohan Pradhan
and Shri Ram Vilas Paswan have
noved substitute  motions on 20th
April. Before I put the substitute
motions to vote, I want to know if

any member wants to withdraw his
substitute motion.

| SHRI B. P. MANDAL (Modhepura):
i would like to withdraw my substi-

lute motion No. 1 by the leave the
House.

Substitute motion No 1 wus, by leave,
withdrawn,

' MR. SPEAKER: Shrj Vinayak Pra-
ad Yadav is not present here. T will

negatived.

. H1 gwW d@ qwmw ang
(FEFAY): sz W gt oar &
AqE Far
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Substitute motion No. 3 was, by le.ve,
withdrawn.

SHRI PABITRA MOHAN PRA-

DHAN: I withdraw my substitute
motion.

Substitute motion No. 4 was, by leave,
withdrawn.

St T e awEE (2 A7)
d w9 qar § |

Substitute motion No. 5 was, by leave,
withdrawn.

MR. SPEAKER: The House stands
adjourned till 11 A.M. tomorrow,

19.44 hrs.

The Lok Sabha then adjourned  till
Eleven of the :lock on Tuesday, April
25, 1978/Vaisakha 5, 1900 (Saka) .



